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LOK SABHA DEBATES 

LOK SABHA 

[MR. SPEAKER in the Chslr] 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: a.No. 442, Shrl Avtar Singh 
Bhadana-Not present. 

a.No. 443, Shri Rew.tl R.m.n Singh. 

[English} 

R"erYatlon In Educational In .. ltutlon. 

+ 
*443. SHRI REWATI RAMAN SINGH: 

PROF. MAHADEORAO SHIWANKAR: 

Will the Mlnlater of HUMAN RESOURCE 
DEVELOPMENT be pl .... d to st.t.: 

(.) wh.th.r the Gov.rnm.nt propos.s to provide 
reserv.tions in Centrally funded Institutions partlcul.rly for 
Other Backward ClasHe in high.r .ducational institutions 
like Indi.n Institutes of Technology, Indian Institutes of 
M.nag.m.nt, N.tional institutes of T.chnology, Medical 
College •• nd Central Unlversltl.s; 

(b) If ao, the det.Us thereof; 

(c) whether the Govemment has t.ken into account 
the recent outburst of c.rtain sections of the student 
community against these reHrvations; and 

(d) if so, the precautions taken by the Govemm.nt 
to ensure th.t the overall interests of the atudente are 
not .dv ..... ly .ffected? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUNSINGH): (a) to (d) A 
st.tement is 1.ld on the T.ble of the House. 

(a) to (d) The Constitution (93rd Amendmenn Act, 
2005, enables the State to m.ke by law, provisions for 
the advancement of the weaker sections i.e. the 
Scheduled Castes, the Scheduled Tribes and the Oth.r 
Backward CI.sses in matters of admission to all 
educational institutions other th.n minority educational 
institutions. St.te Govemments have been .dvised to take 
action to enact suitable laws for this purpose for the 
educational institutions f.lling within their jurisdiction. A 
proposal in this reg.rd in respect of central educ.tional 
institutions is under consideration. 

[TfIU1st.tion} 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, 
reservation of 27 percent has formed a part of the 
constitution. Today an agitation has been going on in the 
country. I would like to know from the Hon'ble Minister 
whether the Govemment would like to consider. proposal 
to increase the number of se.ts in all the professional 
courses ao ae to provide the students belonging to 
backward classes .nd OBCa .dequate represent.tlon In 
the inatitut.. besid •• providing them .n opportunity to lit 
in competitive exams. Will the Govemment lend • thought 
to it? 

[English} 

SHRI ARJUN SINGH: Sir, I would crave your 
indulgenc. to r.qu.st the House to recoUect the fact th.t 
in December, 2005, this House with rare un.nimlty paased 
the Constitution (93rd Amendm.nt) Act thereby giving • 
commltm.nt to the SC, ST and OBC communities for 
r.s.rvation in private and unaided institutions. So f.r as 
the Gov.rnment institutions are conc.med, that w.s 
alre.dy there. That commltm.nt, which was I.ter .... nt.d 
to by the hon. Pr.sident in January 2006, Is irrevocable 
and this Gov.rnment and the Parliament are committ.d 
to that. A proposai to Implement that in a mann.r which 
is in consist.ncy with the oth.r provisions of the law Is 
under consider.tion. 

So f.r as the issue raised by the hon. Member ,. 
concerned, I would like to assure the House that we are 
concerned about this issue and It is not as if we are 
unmindful of the fact that a section of the people, the 
students feel that something is being taken .way from 
them. I would like to dispel that impression. We are very 
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serioualy considering .. I the options that could help those 
sections of the people of the communities who have, 
at the moment, acquired a certain stake in the entire 
thing. 

At the same time, I would Hke to take this opportunity 
to dispel with an the emphasis at my command the canard 
being spread by certain sections of people that this entire 
commitment of this House and this Govemment has been 
hijacked by me personally as my own agenda. There is 
nothing far from the truth. I would like to assure the 
House that the commitment Is that of the Govemment 
and I, as a servant of this House, have been entrusted 
to see that it is Implemented. 

Now the consideration about the other matter is on 
and I would request the House to bear with us. As soon 
as the consultation is over, we will come before the House 
with a comprehensive roadmap to ensure what the House 
wants in this context. 

{Tf'lJnsIa/ion} 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, I 
had put a question to the Hon'b\e Minister whether the 
Government would consider increasing seats In the 
Jnetitutes running professional COUI'8eS, if so the time by 
which it will be done. The Hon'ble Minister In his reply 
said that the issue Is under consideration. I would like to 
know the time by which he will do it. The meeting of 
CCPA was held yesterday. No body in the country Is 
aware of the outcome of the meeting. Is there any time 
limit of consideration? The Hon'ble President has made 
a suggestion that seats In all the professional courses be 
increased. This will help resolve this problem other than 
providing legitimate rights to the oecs. It is a part of the 
constitution. In will also provide an opportunity to students 
wishing to go for competitions. 

SHRI ARJUN SINGH: Mr. Speaker, Sir, I am not 
able to fix a time limit, otherwise I would have done that 
also. We have received many a suggestion in this regard. 
The Govemment Intend to consider those suggestions 
because we are not taking this issue with any prejudice. 
Our commitment is at its place. If some way out is there 
to accommodate such sections, we will consider that. 
Almost the same decision was taken in the CCPA 
meeting. No specific decision was taken but the approach 
was to consider the Issue with an open mind. A decision 
will be taken for taking due note of all the suggestions 
received by us, be it about increasing seats or something 

else. Every aspect shall be taken into consideration before 
reacting on any decision in this regard. 

PROF. MAHADEORAO SHIWANKAR: Mr. Speaker, 
Sir, in view of the student's agitation, I raised a question 
in this regard particularly in regard to resentment shown 
by the medical students. Will the Govemment consider it 
or not. Students were lathl-charged in Maharashtra. My 
pOint is that many such doctors who want to attend 
patients in hospitals should be provided security cover 
by the Govemment. The condition of oecs has been 
deteriorating for the last fifty years. They have been 
lagging behind economically and socla\ty. In such a 
situation will the Govemment consider the demands being 
made by the OeCa. Do the Govemment wish to provide 
52 percent reservation to oecs everywhere. I would like 
to know the Minister's stand on this issue. 

SHRI ARJUN SINGH: Mr. Speaker, Sir, the Hon'ble 
Members concem is justified. I do not support the recent 
incidents and the use of police forces as well. Force 
should not be applied to students. They should be allowed 
to present their views in a peaceful manner. In so far as 
the interests of the students belonging to oecs are 
concemed, once the Constitution is amended, there ahall 
be no problem in this regard any more. 

Now the issue is how to inforce this provision so 
that the interests of the oecs could be safeguarded and 
they are be enable to march ahead striking a 
comprehensive balance in the society. 

PROF. MAHADEORAO SHIWANKAR: Sir, I had 
raised a question regarding reservation of 52 per cent. 

/English} 

MR. SPEAKER: He has said he is considering it. 
Mr. Minister, would you like to add anything? 

SHRI ARJUN SINGH: No Sir. 

{Tf'lJns/ahon} 

SHRI MADAN LAL SHARMA: I would like to 
congratulate the hon'bla Minister on the passage of 
Amendment introduced in 1993. It will benefit the 
backward classes and scheduled castes whi'ch have been 
deprived of benefits tor t"& past five decades. However, 
the larger issue is whether the Govemment prop088 to 
bring in a legislation for those upper class students who 
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are economically weak, ·but ~ not fall under the about 
categories, 80 that they are able to enter the profeaeIonai 
Institutions, institutions of higher studies. 

{English} 

MR. SPEAKER: Let us not expand the scope of this 
Question. It is a very sensitive matter. The Government 
is conIidering It. Therefore, let us not complicate the 
isaue further. 

{Ttan.s/8tion} 

SHRI ARJUN SINGH: What the hon'b!e Member Mid 
is also a suggestion whictl has been made inside as 
well as outside the Parliament. It is under consideration. 

/English} 

SHRI VARKALA RADHAKRISHNAN: Sir, reservations 
is not a law of perpetuity. It Is only for a temporary 
period. When equal opportunity Is made available to all 
sections of the community, it will definitely disappear. So 
tar, we could not reach that stage. There Is a 
constitutional provision that socially backward people will 
have to be uplifted. This Is the purpose for which we are 
speaking for reservation. On a scrutiny of the entire 
situation of the country, we can find that we have not 
reached such a stage. Even the quota that is given to 
the Backward Communities, the Scheduled Castes and 
the Scheduled Tribes has not been reached so far. 

MR. SPEAKER: Please put your question. 

SHRI VARKALA RADHAKRISHNAN: If a reservation 
is introduced, it will not affect the Backward Communities 
in any way, in any sense of the word. But, of course, 
increasing the seats is another mechanism which the 
Government can think over. But there is no justification 
for a fight against reservation. There is no justification. 

So, I would request the hon. Minister to take practical 
decisions and see that the constitutional provisions are 
fully maintained not only at the Centre but in the States 
as well. We, the Members of Parliament, have discussed 
this issue in the Committee. We have examined the whole 
issue and the entire evidence was taken and on that 
basis, the Bill was introduced, 

MR. SPEAKER: Request is not a question. 

SHRI VARKALA RADHAKRISHNAN: I would requeet 
the han. Minister to first study the matter and cJarIfy the 
position because it is a matter concerning all. Of courae, 
the hon. Speaker may not be aware, but I am aware of 
it in every way . ... (lnltNnJptions) 

MR. SPEAKER: I am also aware that I am a Member 
like you; your are an hon. Member of this House. 

SHRI VARKALA RADHAKRISHNAN: The position is 
such that it Is to be examined. . .. (Inltlnupti0n8) 

MR. SPEAKER: Mr. Minister, would you consider his 
request becauae he hu not put a question? 

SHRI VARKALA RADHAKRISHNAN: I would like to 
have an answer from the hon. Minister . ... (lnltltTUplion6) 
I have already put in a question. . .. (InltlmJptions) 

MR. SPEAKER: Plesse ask your hon. friend sitting 
next to you. 

... (InftJnuplions) 

SHRI VARKALA RADHAKRISHNAN: I need not ask 
anybody. I have already put a very definite question. 
What is the mechanism that the Government is proposing 
to introduce without causing detriment to the Interests of 
the backward communities? 

MR. SPEAKER: Nothing will be ~corded. 

. .. (Inl6rruplions) • 

MR. SPEAKER: Would you keep his request? I am 
trying to help you, 

SHRI ARJUN SINGH: He Is a senior Member. Why 
can his request not be taken into account? 

MR. SPEAKER: Hon. Minister will consider his 
request? 

. .. (InftJrrupIions) 

{TransIBtionj 

MR. SPEAKER: I can invite you one by one not an 
at a time. 

... (Inltlrruptions) 

~ recorded. 
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/English/ 

MR. SPEAKER: Human behaviour becomes peculiar 
inside the House. 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, while 
replying, the hon'ble Minister stated that the Government 
is committed to it and Members of Parliament are also 
fully responsible for providing reservation to the people 
of weaker sections. I feel that the Government as well 
as the Parliament is responsible for maintaining lOCial 
harmony in the country. Reservation was provided for 
the upliftment of the people of weaker sections and also 
for bringing socially, economically nnd educationally 
backward people to the mainstream. I would like to know 
from the hon'ble Minister, through you, whether he will 
constitute a Commission, before the implementation of 
reservation provisions, to inquire about the present 
condition of the so called socially, economically forward 
as well as backward people. 

Mr. Speaker, Sir, I would like to give an example of 
a caste which is known as RaJput. The RaJputs were 
kings in the past but now they earn their livelihood by 
working as labourers. I want to know whether the 
Govemment intends to include the Rajput Caste in this 
reservation system, keeping in view the social equation 
and social atmosphere, by appointing a Commission. 

{English/ 

MR. SPEAKER: You want Constitution of India to be 
amended. That is the question. This Issue should have 
been raised when the Constitution was amended. 

/Tl1Insl.lionj 

SHRI PRABHUNATH SINGH: Keeping in view the 
gravity of the matter, I have put up this question In the 
context of social scenario. . .. (Inmrruptions) 

{English/ 

MR. SPEAKER: I am allowing 80 many hon'ble 
Members because of !JIII1IbI1Iit. of this matter. 

/Tl7lns/ation} 

SHRI ARJUN SINGH: Mr. Speaker, Sir, with due 
respect to the hon'ble Member I accept the seriousness 

of the question asked by him. Thent ant no two opinions 
on this laaue but It requinte a little bit of reconsideration. 
as to which path to be chosen to solve this problem? 
This is not a programme to uplift or degrade a particular 
caste. But it is required to have a true assessment of 
the prevailing circumstances in the country and no 
commission Is required for that. As I have said that this 
suggestion also has come and It Is under consideration 
and I think all "e suggestions require to be consktered 
with a cool mind because this Is not a matter of incitement 
and violence. Today some people are hell bent on that. 
I appeal that if we want our country to progre .. , we will 
have to think with a cool mind and not with excitement 
on such Important issues because It Is a wider social 
aspect. The people of provocative mindset do no good 
to themselves nor to the country. 

{English/ 

SHRI A. KRISHNASWAMY: Sir, I thank the hon. 
Minister as he has committed to conaider reservation for 
the OBCa, SCs and STs here. I would like to know 
whether the Govemment is aware of the discrimination 
meted out to the existing SC, ST and OBC students, 
who are studying in the IITs at present. I had particularly 
received a complaint in Chennai that one of the HoDe 
had behaved in a discriminatory manner with the SC, ST 
and OBC students. You are going to bring this Bill, but 
what about the HoD, what about the teachers? I want to 
know the outcome in terms of percentage of SC, ST and 
OBC students among the existing students, those who 
have passed in the recent years? 

MR. SPEAKER: Have you got this information? 

SHRI ARJUN SINGH: Sir, to answer this question, I 
will require a notice because I have to collect the facta. 

So far as the general proposition made by the hon. 
Member is concerned, I am in agreement with it. I am 
sure that in the ultimate analysis, this House will be 
dealing with this matter in a holistic way. 

/T,..nslallon/ 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, the 
hon'ble Minister has reiterated his commitment In his reply. 
All of us had given our consent 1n Parliament when the 
hon'ble Minister brought the 93rdamendment to the 
constitution for the 80cially and educationally backward 
people. Now it appears that the .tudents of backward 
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Class88 have apprehensions that the conltltutional rights 
which they have been enjoying since last 60 years, will 
be taken back from them. Such backward, class people 
did not get their right till. now. It is very likely and I think 
that this: agitation has been started very late even after 
constitutional amendment and it seems it is preplan ned 
and the common man is apprehensive that somewhere 
troubleance is being created in the reservation being 
provided to the backward olass people. The hon'ble 
Minister has also stated in his reply that the Govemment 
is working afresh on a proposal to bring a new law In 
the wake of recent developments and is bringing a new 
proposal. I would like to know from the hon'ble Minister, 
through you, the time by which the Govemment will give 
due rights to the 52% students of backward classes who 
have been deprived to their rights for years. Will the 
Government ensure that their rights are nor curtailed and 
the people of backward classes who have been deprived 
of their rights, will definitely get their due rights? Is there 
government contemplating to bring a new legislation to 
solve the dispute, that has cropped up in the country? 

SHRI ARJUN SINGH: Mr. Speaker, Sir, the hon'ble 
member should be clear In his mind that this commitment 
hasn't been made by our party or on the part of our 
government rather it has been expressed by the 
Par1iament Itself. If we don't honour it, what, then, Is the 
Justification of the very existence of Parliament. Therefore, 
I would urge the hon'ble Member that If such 
apprehensions are raised from any corner, they had to 
be made to understand. The country is not run by 
apprehensions rather it Is largely run by faiths and history. 
So I won't reply to the hon'ble Member's question but 
would certainly assert that It Is perhaps not proper to 
nurture such apprehensions. 

[English} 

MR. SPEAKER: The last supplementary on this 
Question to be asked by Shrl Ramdas Athawale. 

. . . (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Sir, it la a very 
important Question. Please allow one Member from each 
Party to put questions. 

(rrsn8lation} 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, the 
proviaion of reaervation made for the SCs, STs and the 
OBCI In India is constitutional, but lome people are 
objecting to It. For kind Information of the hon'bla Minister 

I would like to submit that the SCs constitute 25 per 
cent of the population while the CBCs comprise 
52 percent, thus these two categories put together comes 
to about 77 percent. However, there Is merely 
49.5 percent reservation for them. On the other hand, 
there is 51.5 percent reservation for the 23 perpent 
unreserved categories of people. Despite the voices of 
protest are being raised. This is not good. The persons 
involved in registering protests must be subjected· those 
in a need to take actions. . .. (Inltlrrupllons) 

[English} 

MR. SPEAKER: No, I would not aNow It. 

[Trans/ation} 

SHRI RAMDAS ATHAWALE: They have every right 
to ask for their rights. . .. (InllJrruplions) 

[English} 

MR. SPEAKER: No, that word should be struck off. 
Please don't complicate the situation. 

[Trans/ation} 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, wUI 
the Govemment consider for providing reservation facility 
to economically backward classes of upper caste people? 
... (InllJrruptlons) 

[English} 

MR. SPEAKER: Hon. Members, I do not understand 
this. The House unanimously amended the Constitution 
of India because of a decision of the Judiciary. Now, the 
Government Is considering how to implement that law. 
Nothing has been finally decided, and the same question 
Is being asked from him. He has already said that It is 
under consideration. Therefore, I think ... 

... (InllJrrupHons) 

MR. SPEAKER: Please do not Interrupt the Chair. It 
Is a bad habit. 

Therefore, I believe, all of you should agree that In 
such a sensitive matter where so many young people of 
this country are agitated, an appeal should go from the 

"Not recorded. 
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House that no such agitation may be continued which 
will affect the atmosphere in the country. So many young 
people are suffering. Let us wait and see whet the 
Government decides, and let the views be sent to the 
Government. I think, that is all. 

... (Inttlnuplionsj 

MA. SPEAKER: Please join me in appealing to 
everybody to stop this agitation which will not help the 
country's unity also. We are not against anybody. Let it 
be made clear that we are not against anybody, and 
everybody has a right to agitate. Since nothing has been 
finally decided, aU sections of the House can request. 
especially those who feel agitated. that they may consider 
withdrawing the agitation at the moment. 

... (Inltlnuplionsj 

MR. SPEAKER: I think you are joining me. 

{TfIlI1s18tion} 

SHRI GANESH SINGH: Mr. Speaker Sir. this is a 
very important issue. More time should be allotted for a 
thread-bare discussion on this issue. 

{English} 

MR. SPEAKER: You are right. 

{TllIIISIIItion} 

I am going to allow a Calling Attention on the issue. 

{English} 

Enrolment of Students under SSA 

+ 
·444. SHRI FRANCIS FANTHOME: 

SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(8) the State-wise targets set for enrolment of 
students in schools under the Sarva Shlksha Abhiyan 
(SSA) during each of the last three years and the current 
year; 

(b) the reasons for shortfall of the State-wise targets 
of enrolment. if any. during the said period; and 

(c) the efforts being made by the Govemment to 
ensure that the targets set for each State Is achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) A statement Ie laid on the 
Table of the House. 

(a) to (c) One of the goals of the SarvaShlksha 
Abhiyan (SSA) programme was to bring an children In 
the 6-1 4 age group into schools or alternative leamlng 
facilities by 2005. 

An independent survey commissioned by the 
Govemment of India reported an estimatecl 1.34 crore 
children to be out of school In July-August 2005. ChI1dren 
still remain out of school because of difficult circumstances 
or socio-economlc factors. 

The annual budget allocations for SSA in 2006-07 
have been enhanced to Rs. 1 1000 crores and within that 
a closer targeting of districts with the most out of school 
children. has been ensured. 

SHRI FRANCIS FANTHOME: From the response that 
we have received, I find that the question has not even 
been touched upon. The response that I desired was 
concerning enrolment targets State-wise, and there is no 
mention of this in the response of the Minister. 

If I may just put my first supplementary, I would like 
to know from the hon. Minister whether there Is a 
provision being made under the Sarva Shiksha Abhiyan 
for establishment of schools in OBC-dominated and 
minority-dominated blocks in the country or not. 

SHRIMATI D. PURANDESWARI: Sir, the Sarva 
Shiksha Abhiyan, I need not say, is the flagship 
programme of the UPA Govemment. I take pride in saying 
that under this programme 2.2 crore children have joined 
our system, since the inception of this programme. There 
has been a drastic decline in the rate of out of school 
children also. There were about 3.2 crore children in the 
year 2001-02 who were out of school, which has 
drastically come down to about 95 Iakhi by the year 
2005-06. We have been considerably working towards 
the reduction of the out of school children, and bringing 
the out of school children within the ambit of education. 
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Sir, now the reasons for these children being out of 
school are various. They could be socio-economic 
conditions like poverty and child labour, bias against girl 
child, lack of infrastructure in remote areas and difficult 
areas, and also difficult circumstances where we have a 
lot of disabled children. 

With regard to concentration of districts, there has 
been concerted effort to establish more schools in these 
backward areas, in OBC and MUSlim/minority areas. We 
have identified about 51 SC-concentrated diatricts In the 
country, and an aHocation of As. 1,200.64 crore has been 
made towards these districts in the year 2005-06. Seventy-
five SC-concentrated districts have been identified In the 
country, and an allocation of Rs. 980 crore has been 
made towards these districts. Along with that, there have 
been 263 'special focus' districts in 23 States that have 
been identified for the year 200&07. Amongst these, there 
are 48 districts with about 50,000 school children out of 
school, 51 districts with concentrated SC population, 75 
districts are with substantial tribal population, and we al80 
have 94 districts with substantial Muslim population. 
Considerable efforts have been put in to take this flagship 
programme to the reach of these children. 

SHRI FRANCIS FANTHOME: May I request the hon. 
Minister to kindly let me know whether the medium of 
instruction of the various schools under Sarva Shiksha 
Abhiyan is the mother tongue of the child or is it one 
common language that Is being used everywhere? 

SHRIMATI D. PUAANDESWARI: Sir, in certain States 
there have been more than two languages in which Serve 
Shlksha Abhlyan has been taken to these children. 
Especially in the State of Andhra Pradesh, the medium 
of teaching has been implemented in about eight tribal 
languages. In Orissa also there have been efforts to teach 
the children in their mother tongue, the local language 
and also other languages. 

MA. SPEAKER: SM Suresh Prabhakar Prabhu-Not 
present. 

SHRI B. MAHTAB: Is It a fact that 25 per cent of 
Government primary school teachers in India are absent 
from work, and only 50 per cent of the teachers are 
actually engaged in the act of teaching while at work? 
When 80 per cent to 90 per cent of the States' education 
budgets are spent on teachers, does the Government 
consider absenteeism as the main barrier to improve 
enrolment of students into primary and secondary 

education? When this is the situation, what possible 
intervention does the Government want to make to 
Increase enrolment of students and lessen absenteeism 
of teachers in schools? 

SHRIMATI D. PURANDESWARI: There has been a 
survey which has revealed that 25 per cent of the 
teachers do remain absent from school. But concerted 
efforts have been made to ensure that these teachers 
are coming to school. There is a very close monitoring 
system that we have to see that the teachers are coming 
to school. The reference that Shri Mahtab has made 
here is to a World Bank study. We have Village Education 
Committees to monitor and see whether teachers are 
there in schools or not. There have also been efforts to 
see that the children are in school so that teachers cannot 
escape or tum their face away from their duty and the 
children can receive education. The most important thing 
i8 the role which the Village Education Committees play 
in monitoring that teachers do come to school and they 
do teach the children. 

MR. SPEAKER: There may be a necessity to monitor 
the Monitoring Committee. 

SHRIMATI JAYApRADA: Sir, I appreciate the hon. 
Minister for giving clear data about the out of school 
children under Serva Shiksha Abhiyan. The problem is 
that the data does not reflact the reality. The situation on 
the ground is very painful. Children are suffering from 
rack of support from the teachers. We have been 
appealing to the concerned Govemments but none of 
them is listening to us. Children are the future of our 
country. 

MR. SPEAKER: Put your question. 

SHRIMATI JAYAPRADA: If they are not provided 
proper education, how is the future of the country going 
to be safeguarded? It is a dark picture. I appeal to 
Govemment as well as to Parliament. ... 

MR. SPEAKER: You should ask a question. 

SHRIMATI JAYAPRADA: Sir, this is a very serious 
matter that I am raising. 

MR. SPEAKER: Of course, this is a serious matter. 
But the Question Hour is not meant for appeals but to 
put questions. 
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SHRIMATI JAYAPRADA: I would like to draw the 
attention of the UPA Govemment and the hon. Minister 
to the promise to bring the Compulsory Education BiH to 
PariiarntOlnt i ·'.')uld request everybody in this House to 
give his or I,,:' support in bringing the Bill to Parliament 
as early as PO:;:>IL..:C 

MR. SPEAKER: Oka;'. I will put the question on your 
behalf. Would you consider her appeal? 

SHRIMATI JAYAPRADA: Is there any such proposal 
on the agenda of the Govemment? 

SHRIMATI D. PURANDESWARI: The Bill is already 
under consideration. It has been placed on the website 
of the Ministry of Human Resource Development. Anybody 
can put in his or her suggestions on the website for us 
to consider. I would request the hon. Member also to do 
her part In putting her suggestions in this. 

SHRIMATI JAYAPRADA: When will they announce 
the date? 

MR. SPEAKER: I am sorry. Please look Into the 
website and give your suggestions directly. 

SHRIMATI PRIYA DUTT: Thank you for giving me 
this opportunity. 

MR. SPEAKER: It is her maiden intervention. 

SHRIMATI PRIYA DUTT: What efforts have been 
made by the Government to include children with 
disabilities in the Sarva Shiksha Abhiyan programme 
throughout the country? 

MR. SPEAKER: It is a good question. I compliment 
you. 

SHRIMATI D. PURANDESWARI: With regard to the 
children with disabilities, I would like to say that we have 
over five 5 lakh children who come under the disabled 
category. We have been putting in concerted efforts to 
help these children. We are trying to cover these children 
also under Sarva Shiksha Abhiyan. 

The efforts made by the Govemment with regard to 
these disabled children is that infrastructure in schools 
has been made convenient for these children or rather 
accessible to these children because it is very Important 
to know that their disability could mean any kind of 

disability. It could mean orthopaedic, mental, visual, 
hearing, speech and learning. As mentioned, It 18 not 5 
lakh but 15,28,000 disabled children. 

MR. SPEAKER: Nowadays, we call them a8 
'challenged' children. 

SHRIMATI D. PURANDESWARI: Yes, Sir. I am sorry. 

But 5,82,000 children are out of school. The part 
played by NGOs is also very appreciable. At the national 
level, children who are (jut of school are around 68.26 
per cent. Those who went to school but later dropped 
out after one or two years is 31.74 per cent. 

Definitely, with regard to these disabled children, the 
major intervention that has been taken up under the Sarva 
Shlksha Abhiyan are education, identification of children, 
functioning and formal assessment of these children, 
appropriate educational placement, preparation of individual 
educational plan, provisions of aids and appliances, 
teachers training and resource support, removal of 
architectural barrier, as I had mentioned earlier. Monitor 
and evaluation system have also been put in place to 
evaluate them. 

MR. SPEAKER: Put in place but how much is 
implementedl 

{Translation} 

·SHRIMATI PARAMJIT KAUR GULSHAN: Sir, in 
India, there are lakhs of schools where there is dearth of 
teachers. In many schools, posts of teachers are lying 
vacant. In many other schools, teachers are busy doing 
useless chores under Sarva Siksha Abhiyan. Schools are 
devoid of basic amenities. Drinking water is not available 
in schools. Many schools do not have classrooms. 
Students do not get text-books on time. The state 
govemment is not utilizing the funds earmarked for this 
purpose judicicusly. I would like to know from the 
honourable minister whether at all Sarva Siksha Abhiyan 
can succeed in bringing the students to schools in such 
circumstances? 

[English} 

SHRIMATI D. PURANDESWARI: U~der the Sarva 
Shiksha Abhiyan, 5.87 lakh teachers have already been 

"Translation of the speech originally delivered In Punjabl. 
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appointed until now. Th!s year, we are looking forward to 
appoint 1.5 lakh teachers. 

With regard to infrastf.:~ture, 1,29,893 new schools 
have been opened under the Sarva Shiksha Abhiyan; 
5.87 lakh new teachers have been appointed; 30.52 lakh 
children are already in the altemative tk-h.>oling system; 
5.02 crore children received free textbooks every year; 
1,02,730 school buildings have been constructed; 3.26 
lakh additional class r"w,,1S have been constructed; 1.90 
lakh toilet facilities have been constructed; and 1.43 lakh 
drinking water facilities have already been completed or 
nearing completion. 

[Translation} 

SHRIMATI PARAMJIT KAUR GUlSHAN: This is just 
on paper, reality Is quite otherwise. 

{English} 

MR. SPEAKER: Now, Shri Santasri Chatterjee. 

... (Intsnuplions) 

MR. SPEAKER: No, please. Okay, you are right. It 
may be on paper. But you have to point that out in a 
proper manner. 

SHRI SANTASRI CHATTERJEE: Mr. Speaker, Sir, 
as per the programme announced, all children between 
the age of six and 14 would be covered under it by the 
year 2005. But as far as the reply is concemed, the 
position is the same that is, a considera".!::' number of 
children are still out of the schools. 

So, I would like to know from the hon. Minister 
whether 'the Gover nment is actively and seriously 
considering to monitor the entire programme In 
consultation with the State Governments and other NGOs. 

SHRIMATI D. PURANDESWARI: Sir, we already have 
a good monitoring system in place to monitor the Sarva 
Shiksha Abhiyan. There are good monthly indicators 
against which the programme is being monitored, and a 
more detailed quarterly progress report is a!so being asked 
from the States by the Government of India. There is 
also a computerised educational MIS system, which gives 
an annual school based data. 

There are 41 National Social Science Institutes, which 
have been attached to the States and the Union Territory 

Govemments for independent and regular field visits. Other 
than ;his, an independent Joint Review Commission 
reviews the programme of SSA twice a year along with 
the extemt'! funding agency. 

On the Pupils' achievement, the sample survey is 
done by the NCERT once every three years. Several 
independent assessment studies are also being carried 
out on the implementation of SSA. Financial reviews are 
also commissioned by the SSA; and 12 States have 
already been covered so far. 

So, we do have a strong monitoring system that 
closely monitors the implementation of the SSA. 

[Trsnsllltion} 

SHRI l)HRIPAD YESSO NAIK: Mr. Spealer, Sir, the 
teachers engaged in this campaign are paid less 
remunoratlon than regular teachers. They are not 
appointed on regular basis which demotlvates them to 
perform their duties in a satisfactory manner. I would like 
to ask the Hon'ble Minister through you, whether their 
remuneration will be brought at par with their counterparts 
VIZ teachers employed on regular basis. 

{English} 

SHRIMATI D. PURANDESWARI: Sir, do not think 
that payment should be an impediment to teachers to 
carry out their work. It should be dedication and 
commitment lila+ Ne should ITI .,orly look for. 

MR. SPEAKER: Yes; they should not become 
teachers if they do not teach. 

SHRIMATI D. PURANDESWARI: It is basically a 
6,at8 matter and the State Govemments have to regulate 
the Teachers' Service Conditions. 

MR. SPEAKER: We have already taken 43 minutes 
in two Questions. 

Now, Q.No. 445. Shri K.J.S.P. Reddy-Not present. 

[Translation} 

Export of Textile. 
+ 

*446. SHRI JIVABHAI A. PATEL: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of TEXTILES be pleased to state: 
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(a) the target fixed for the export of garmenteltextiles 
during the last three years, year-wise; 

(b) whether the target fixed for export of gannentsl 
textiles has not been achieved during the same period; 

(C) if so, the reasons therefor; and 

(d) the steps takenlproposed to be taken by the 
Government to achieve the targets? 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) A 
Statement is laid on the Table of the House. 

SIIIt.",lInt 

(8) and (b) The targets assigned to TextUe Export 
Promotion Councils and achievements of export of textiles 
during the last three years, year-wise are as under: 

(In Billion USS) 

T IfgeI Achievement Target AcIlieYamMt Target 

16.310 13.496 15.2 13.038 15.566 17.007 (Prov.) 

Source: Directorate General 01 Commercial Intelligence & 

Statistics, Koikata. 

(c) There was a shortfall in achievement of export 
target during 2003-04 and 2004-05 due to factors such 
a8 general recession in the world market and staff 
competition from low cost supplier countries. However, 
the target for 2005-06 has been overachieved by 9.26%. 

(d) Government has been taking a number of steps 
to boost exports of textile items from the country so as 
to achieve the export target. Some of the important 
initiatives taken are: 

(i) 100% Foreign Direct Investment is allowed in 
the textile sector under the automatic route. 

(H) The Government has de-reserved the readymade 
garments, hosiery and knitwear from the 551 
sector. 

(ill) The fiscal duty structure has been generatly 
rationalised to achieve growth and maximum 
value addition within the country. Except for 
mandatory excise duty on man-made fibres and 
filament yarns, the whole value addition chain 
has been given excise exemption option. 

(iv) The Technology Upgradation Fund Scheme 
(TUFS) has been in operation since 1999 to 
facilitate the modernization and technological 
upgradation of the sector. 

(v) To augment the availability of quality raw 
material at a competitive price, the Government 
launched the technology Mission on Cotton 
(TMC). Incentives are provided for better farm 
practices, quality seeds, Improvement in market 
infrastructure and moderniaation of ginning & 
pressing sector. 

(vi) With the objectives of imparting a focused thrust 
to set up apparel units of international standards 
and upgrading infrastructure facilities at important 
textiles centres, the Government had launched 
the Apparel Park for Exports Scheme (APES), 
and Textile Celiltre Infrastructure Development 
Scheme (TCIDS). Under these two schemes 30 
projects have bean sanctioned with an estimated 
support from Govemment of India of Rs. 462.50 
Crore. However, after reviewing the 
implementation of these two schemes, a new 
scheme, namely, Scheme for Integrated Textile 
Parks has been launched by merging the two 
schemes. This scheme is based on Public-
Private Partnership (PPP), and would equip the 
industry with world-class infrastructure facilities 
for setting up their textile units to meet 
intemational environmental and social standards. 
Govemment of India support under the scheme 
by way of grant or equity shall be limited to 
40% of the project cost, subject to a ceiling of 
Rs. 40 Crore. So far nine (9) Projects have 
been sanctioned at an estimated cost of 
Rs. 873.07 crore including Government of India 
share of Rs. 304.32 crore. 

{Translation} 

SHRI JIVABHAI A. PATEL: Mr. Speaker Sir, there is 
a high potential of growth in Indian Textile Industry. Textile 
industry stands just next to agriculture sector in terms of 
providing employment. There was a time when Indian 



21 VAISAKHA 26, 1928 (8.tk.., 22 

garments were famous worldwide. Textile Industry needs 
to be given an impetus from all angle8. This wUI create 
huge employment opportunities. There i8 wide tcOP8 of 
earning foreign eXChange through its export. Sir, with your 
kind permission I'd like to ask the Hon'ble Minister about 
the st~ taken by the Government to face the new 
challenges pose(t by China and Pakistan to the Indian 
textile industry to maximize the export of clothes In an 
environment of cut-throat competition in the International 
market. 

THE MINISTEA OF TEXTILE (SHAI SHANKEASINH 
VAGHELA): Mr. Speaker Sir, on the UPA Government 
coming to power, budget prOvisions were made in such 
way that fixed zero excise duty replacing CENVAT. It 
was an unprecedented move. Subsequently, duty was 
further reduced on man-made fibres. Large quantity of 
clothes are being exported. The export percentage is 26 
percent in America and 18 percent in the European 
countries. Despite low percentage In the remaining 
countries, the Indian exporters are all happy. The export 
industry has been witnessing Its boom for the last one 
year. 

SHAI JIVABHAI A. PATEL: Mr. Speaker Sir, man-
made fibres are exported from our country. The technique 
applied is very old. Have the Government taken Initiatives 
to modernize man-made fibre and espouse state-of·the 
art technology to bring about a qualitative change in the 
production of man-made fibres and thus boost export in 
this particular sector? 

SHAI SHANKEASINH VAGHELA: Mr. Speaker, Sir, 
if the government Imports the machinery, only 5% custom 
duty is Imposed. We have a scheme called Tuts for import 
of machinery also in which one can invest. We have 
very good schemes. We have Introduced a new textile 
park. There are so many good schemes which can benefit 
Industrialists if they avail of thl!8e benefits. 

MR. SPEAKER: Shri M. Anjan Kumar Yadav-Not 
present. 

SHRI KASHIRAM RANA: Mr. Speaker Sir, the hon. 
Minister said in his reply that hundred percent exemption 
in FDI has been given to boost export of textiies. There 
is a big difficulty in the procedure of providing hundred 
percent exemption in FDI. Moreover, in absence of 
required incentive, most of the textile Industries are unable 

to attract FOI. I would like to know from the hon'b!e 
Minister the quantum of investment made 80 far In the 
garment and textile Industry under the policy of hundred 
percent F.D.1. What steps are being taken by the 
Government to Increase Investment so as to boost export 
and generate more employment opportunities? 

SHAI SHANKERSINH VAGHELA: Sir, there has been 
a very good Increase in FDI In the country which was 
Rs. 442.84 crore in 2003-04, Rs. 196.84 crore in 2004-
05, Rs. 355.92 crore in 2005-06 and an Increase to the 
tune of Rs. 595.51 crore has been registered in FDI 
from Feb., 2003 to Feb., to Feb., 2006. No restriction 
has been imposed in regard to FOI in our country. The 
Govemment's stand is very good. There Is an Increase 
of As. 595 crore in FDI during this year as compared 
to FDI In the year 2003-04, which was very less. 

SHRI LAKSHMAN SINGH: Mr. Speaker Sir, the 
Hon'bla Minister has stated In his reply that a Technical 
Upgradation Fund Scheme 'has been formulated under 
Textile Policy, The Textile Commissioner has been vested 
with powers. Import duty has been reduced on machinery 
and many more steps have been taken. But desplte all 
the efforts, the set target has not been achieved. What 
are the reasons behind it? As per my Information theae 
schemes are not being Implemented in a right manner 
and exporters have many complaints In this regard. I 
would like to know from the Minister whether he would 
Inquire into the matter to ascertain the reasons for not 
achieving the set target despite providing so many 
facilities. 

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir, 
initially a wrong target was set. Inflative figures were 
given under India Shining. The shortfall in the set tatget 

. can be attributed to stiff competition, supply to other 
countries at low prices and general decision taken by the 
wortd. " you 888 the figures regarding the present exports, 
they are Impressive. It is 9% more than the set target. 
There has been an increase of 26% in America and 
18% increase in European countries. You have mentioned 
about Tuts. In this case an amount of Rs. 15,000 crores 
was involved from 1999 to 2004. For the last two years 
4285 persons are getting benefit of Tuts worth Rs. 32495 
crore. The Ministry of Finance has given maximum 
concessions. It is in great demand. I would al80 like to 
say that twenty lakh people have been provided new 
jobs with this Investment during the past two years. 
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{English! 

Development of Khadl Product. 

+ 
'447. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

Will the Minlst~r of AGRO AND RURAL INDUSTRIES 
be pleased to state: 

(a) whether the Govemment has launched product 
development design intervention and packaging scheme 
to improve the quality of Khadi products; 

(b) If so, the details in this regard; 

(c) the details of projects sanctioned during 2005-06 
under the scheme; 

(d) whether the Government has evaluated the 
performance of such projects during the year; 

(e) if so, the details in this regard; and 

(f) the steps taken by the Government for 
improvement of Khadi products? 

{Trans/Btion! 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) to (1) A statement is 
placed on the Table of the House. 

Shlhlmllnl 

(a) and (b) Yes, Sir. With a view to improving quality, 
introducing new designs and improving the packaging of 
khadi and village industry (KVI) products, the Product 
Development, Design Intervention and Packaging 
(PRODIP) Scheme has been introduced with effect from 
2003-04. Under this Scheme, assistance is provided to 
the extent of (i) Rs. 2 lakh per project per year or 75 
per cent of the project cost, whichever is lower, in cases 
of eligible institutional entities, and (ii) Rs. 1 lakh per 
project per year or 75 per cent of the project cost, 
whichever is lower, in cases of eligible individual 
entrepreneurial units. 

(c) During 2005-06, 146 projects have been 
sanctioned under PRODIP with an outlay of Rs. 224Iakh. 

(d) and (e) Evaluation of the Impact of the PRODIP 
Scheme on the khadi and village Industry products has 
not been undertaken so far. 

(f) Steps taken by the Khadi and Village Industries 
Commission (KVIC) for improvement of khadi products 
include tie-up with the National Institute of Design (NID), 
Ahmedabad and National Institute of Fashion Technology 
(NIFT), New Delhi for design inputs, Indian Institute of 
Technology «liT), Delhi for technology inputs, etc., testing 
of quality of khadi products through 13 laboratories of 
the Textiles Committee, an autonomous body under the 
Ministry of Textiles, implementation of uKhadi Mission- to 
convert khadl fabric into ready-made garments for higher 
value addition, ensuring availability of quality slivers for 
khadl production through six Central Sliver Plants of KVIC, 
etc. 

{English! 

SHRI SUGRIB SINGH (Phulbani): Mr. Speaker, Sir, 
is It a fact that no evaluation has been made on the 
implementation of the PRODIP Scheme since its inception; 
if so, the reasons thereof? Has any further steps been 
taken by the Govemment on the effective implementation 
of the PRODIP Scheme: if so, the detaHs thereof? 

{Translslionj 

SHRI MAHABIR PRASAD: Mr. Speaker, Sir, in .. ply 
to the hon. member's question I would like to say that 
these schemes were started in the year 2003-04. A sum 
of Rs. 224 lakh was disbursed for these schemes. We 
had initiated 146 schemes. PRODIP 8cheme Is only one 
and half or two years old. In addition to this scheme we 
are implementing other schemes al80 to increase 
production of Khadi like rebate on Khadi, Khadi artisan 
Janshri Insurance Scheme, eligibility for subsidy on interest 
etc. After 520th meeting of the commission held in the 
year 2004, a scheme was started which is known as 
Khadi Sikri Mission. Till now, Khadi used to be sold by 
Than (a long piece of cloth of standard size). Earlier, the 
cloth merchants bought only cloth but It was observed 
that khadi business is declining in this way. Therefore, a 
mission was started with an eye on business under which 
a scheme was launched to sell ready made khadi 
garments so that people may like khadi garments. As a 
result of this scheme, today the production of khadi cloth 
has increased substantially. We have started use of Khadl 
in Railway, defence, health and other government 
departments. 
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I would like to tell the han. member that we have 
passed Khadi Commission 8111 recently to encourage the 
use of khadi which is under process. We are trying to 
bring khadi in the market on new grounds. 

(English} 

SHRI SUGRIB SINGH: I would like to know as to 
whether the Government proposes to set up more training 
centres under the programme, especially in tribal areas. 
What specific steps are being taken to involve unemployed 
youth belonging to the scheduled castes and the 
Scheduled Tribes in training as also in the promotion of 
local products produced in the tribal areas under the 
KVIC scheme? 

[Trans/aOOn} 

SHRI MAHABIR PRASAD: Mr. Speaker Sir, as I have 
said that we have brought In a new amendment Bill. We 
have made a provision of four members under this. One 
of the members will be an expert on rural development 
who will visit villages and ascertain their requirements. 
Similarly, we are taking an expert on science and 
technology so that we could encourage the use of khadi 
by taking advantage of scientific technology. Similarly, 
we have included a member to de" elop marketing and 
expand market base. We are going to appoint a fourth 
member for imparting training who will be a non-
government member. 

The question asked by the hon. member pertains to 
Scheduled Castes and Scheduled Tribes. We are going 
to make special arrangements for SCs and STs in our 
Ministry so that the tribals and the dalits could make 
progress. Our government as well as we are trying that 
the persons belonging to the dalit community, weaker 
sections, OBCs and women are provided employment 
under khadi programme so that they could progress. 

SHRI KISHANBHAI V. PATEL: Mr. Speaker Sir, 
would like to know from the hon. Minister, through you, 
the number of projects sanctioned for the State of Gujarat 
under this scheme from the year 2003-04 till date and 
the number of persons who got employment under these 
projects. 

MR. SPEAKER: This question has already been 
answered. 

SHRI MAHABIR PRASAD: Sir, I have said this earlier 
also that the name of this project is ·PRODIP'. We are 

trying to extend this project to different states and provide 
training to maximum number of persons so that the project 
'PRODIP' could move ahead. 

Special Economic Zone. 
+ 

*448. DR. LAXMINARAYAN PANDEY: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Board of Approvals has recently 
cleared setting up of Special Economic Zones (SEZe) as 
reported in The Times of India dated March 18, 2008; 

(b) if so, the details of areas where these SEZs are 
likely to be set up; and 

(c) the benefits to be extended to the approved SEZa 
alongwith the additional jobs likely to be created? 

(English) 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): <a) and (b) The Board of Approval 
in a meeting held on 17.3.2006 considered proposals tor 
setting up of Special Economic Zones (SEZs). The 
proposals were for SEZs to be set up at various locations 
in Maharashtra, Haryana, Punjab, Andhra Pradesh, Uttar 
Pradesh, Madhya Pradesh, Gujarat, Tamil Nadu, West 
Bengal, Kerala, Himachal Pradesh, Rajasthan and 
Karnataka. 

(c) Facilities and Incentives offered to the Developer 
of an SEZ include duty free Import/domestic procurement 
of goods for the development, operation and maintenance 
of an SEZ, exemption from Central Sales Tax, Service 
Tax and Income Tax for a block of 10 years in 15 years 
etc. An employment potential of over 5 lakh has been 
estimated over the next 3 years from the new SEZe, 
apart from indirect employment during the construction 
period of the SEZs. 

[Trans/aOOn} 

DR. LAXMINARAYAN PANDEY: Mr. Speaker Sir, the 
hon. Minister has stated in his reply also that special 
facilities will be provided to developers. He also stated 
that proposals had been received to set up special 
economic zones at various places in different states. I 
would like to know the places, especially in Madhya 
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Pradesh where special economic zones are proposed to 
be set up and the action taken/proposed to be taken in 
this regard by the Govemment. 

SHRI KAMAL NATH: Mr. Speaker Sir, I am as 
concerned about Madhya Pradesh as the hon. Member 
alld it is but natural that I will redress the concem of the 
hon. member. 

{English} 

MR. SPEAKER: I think there is no special favour. 

SHRI KAMAL NATH: Sir, I just said that it is 
swabhavik. 

{Translation} 

In this context, one more proposal was received from 
Madhya Pradesh for Indore. I am fully confident that today 
and in next meeting also more proposals will come and 
it would be my endeavour that more and more proposals 
to set up the special economic zone in other districts of 
the State also are received through State Govemments. 
The persons who submit their proposals to set up special 
economic zones will definitely be accorded priority. 

DR. lAXMINARAYAN PANDEY: Sir, as the hon. 
Minister has said that a proposal has been received in 
respect of Indore, I would like to know whether he has 
received such proposals In respect of Bhopal and Gwalior 
also. If so, what action has been taken by him in this 
regard? Presently 8 special economic zone has been set 
up at Pithampur in Indore which has been substantially 
developed. Will any more special economic zones be set 
up there besides the existing one and what action has 
been taken in respect of Bhopal and Gwalior? 

SHRI KAMAL NATH: Sir, proposals have been 
received to set up two special economic zones in Indore 
and one in Gwalior. Both the proposals pertaining to 
Indore have been sanctioned and the proposal pertaining 
to Gwalior is under consideration, though it has been 
approved in principle. This vindicates that all the proposals 
received ffom Madhya Pradesh have either been 
sanctioned or cleared in principle. 

{English} 

SHRI KINJARAPU YERRANNAIDU: Sir. 

MR. SPEAKER: Now, Andhra Pradesh hal a 
question. Otherwise, it is violative of the article 14 of the 
Constltutionl 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir, 
the concept of Special Economic Zone is a recent 
concept. It was thought of by late Mr. Maran in the 
previous Govemment's regime. I would Uke to know from 
the hon. Minister how many Special Economic zones are 
fully functional in the country and how many jobs have 
been created in those areas. 

MR. SPEAKER: Let the hon. Minister reply. otherwise 
the time for Question Hour wUI be over. 

SHRI KAMAL NATH: Sir, it is true that this scheme 
was started some time ago. But the hon. Member will 
recall that it was only a few months ago that this House 
approved the SEZ Bill. It is only after the SEZ Bill was 
approved that there is much more confidence because 
now there is a legal regime doubling the SEls. Previously, 
the SEls were govemed by administrative orders. Now, 
it Is a Bill passed by both Houses of Parliament and this 
process has just started a few months ago. We beHeve 
that substantial employment and investment will be taking 
place in the couple of months from now. 

MR. SPEAKER: You have mentioned Manikanchan. 

WRITIEN ANSWERS TO QUESTIONS 

{Trsns/ationj 

Mlaua. of Export Sct1.m .. 

*442. SHRI AVTAR SINGH BHADANA: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the number of cases of false claims made by the 
exporters under various export schemes as reported in 
The Hindus/an Times dated April 4, 2006; 

(b) the loss suffered by the Government as a result 
thereof; 

(c) the action taken or being taken by the 
Govemment against such exporters; 
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(d) whether the Government proposes to discontinue! 
revtew some of the lChemes including the Target Plus 
Scheme offering incentives given to the exporters; and 

(e> if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRV 
(SHRI KAMAL NATH): (a) to (c) Some of the applications 
received under Export Promotion Schemes of DIJty Free 
Credit Entitlement Certificate and Target Plus have been 
decided, and others are under process. So far no case 
of false claim based on fictitious documents has come to 
notice. Government has not awarded any benefit for 
inadmissible exports under these Schemes and therefore 
the question of loss to the Government does not arise. 
In view of above, the question of action against exporters 
does not arise. 

(d) and (e) The Government has discontinued Target 
Plus Scheme for exports effected w.e.f. 1.4.2006. 

[English} 

ProductloniExport of TeaICoff .. 

*445. SHRI K.J.S.P. REDDV: Will the Minister of 
COMMERCE AND INDUSTRV be pleased to state: 

Vear Tea 

Production Exports 
(in MT) Quantity Value 

(a) whether the mid-term assessment of tea and 
coffee growing sectors during the Tenth Five Vear Plan 
has revealed stagnation in production and export of tea 
and coffee; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Government to 
improve this situation? 

THE MINISTER OF COMMERCE AND INDUSTRV 
(SHRI KAMAL NATH): (a) The production of tea has 
shown a steady increase during the first four years of 
the Tenth Five Vear Plan. However, tea exports which 
registered an increase in 2004-05 over the previous year, 
have declined marginally in 2005-06 as per provisional 
data. There is no significant variation In the production of 
coffee during the first four years of the Tenth Plan. 
However, while coffee a)(pOrts have declined in terms of 
quantity during 2005-06 as compared to the previous year, 
realization in value terms has Increased. 

(b) Details of production and export of tea and coffee 
during the first four years of the Tenth Plan are given 
below: 

Coffee 

Production Exports 
(in MT) Quantity Value 

(in MT) (Rs.lcrores) (in MT) (RsJcrores) 

2002-03 8,45,970 1.84,400 1665.04 

2003-04 8,78,650 1,83,070 1636.99 

2004-05 9,06,840 2,05,810 1924.71 

2005-06* 9,30,850 1,81,060 1631.60 

·Provlsional 

(c) Tea: A number of developmental schemes are 
being implemented by the Tea Board during the 10th 
Five Vear Plan for enhancing productivity, quality and 
marketability of tea produced In the country under which 
financial and technical assistance is provided for 
undertaking replantation, rejuvenation, new planting in non-
traditional areas in North Eastern States and Uttaranchal, 
creation of irrigation facilities, setting up of self help groups 

2,75,a75 2,07,33.1 1051.45 

2,70,500 2,32.684 1158.45 

2,75,500 2,11,765 1224.67 

2,81,900 1,99,816 1496.11 

among the srnall tea growers, modernization of factories, 
etc. The Special Purpose Tea Fund being set up for 
financing replantation and rejuvenation of old tea bushes 
also alms at enhancing the productivity and quality of 
tea. Government has also sanctioned a scheme tor grant 
of subsidy for production orthodox tea, which is being 
implemented for the period from 1 st January 2005 to 
31st March 2007. 
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The strategy evolved for increasing tea exports 
Include diversification of market portfOlio, value addition, 
marketing and promotion, correcting the adverse product 
mix of orthodox and CTC (Cut-Tear-Curl) teas, protection 
of its various brands and addressing quality issues, etc. 
The scheme for providing financial incentives for 
production of orthodox tea is expected to ensure 
availability of export quality orthodox teas. Govemment 
has also approved a scheme for extending subsidy for 
setting up of new factories for manufacture of orthodox 
teas by producers. A subsidy of Rs. 1.50 per kg. for 
export of tea through ICD Amingaon in Assam is being 
provided. The import duty on tea bagging and packaging 
machinery used to improve Quality and add value to Indian 
tea has been reduced to a rate of 5%. 

Tea Board has been taking steps to protect the 
various. brands and has been successful in securing 
statutory recognition of Darjeeling tea in various 
jurisdictions as certification or collective marks. Darjeeling 
tea has also been declared as Geographical Indication 
(GI) with effect from October 2004. Tea Board is also 
conducting promotional activities in the foreign markets 
and lending promotional support to the Indian tea 
exporters in their marketing efforts. These include 
participation in various fairs and exhibitions, field sampling 
at specialty stores and principle markets, media publicity, 
Buyer Seller Meets, exchange of tea delegations, etc. 

In order to maintain quality and retain the brand 
equity of Indian teas, the Government has issued a new 
Tea (Distribution and Export) Control Order, 2005 on 
01.04.2005 which prescribes strict norms for tea and 
stipulates that all teas, whether imported or exported, 
would be required to conform to the specifications cited 
in the new Order. 

Coffee: Coffee Board is implementing a scheme in 
the Tenth Plan Period for providing financial incentives 
for enhanCing farm productivity and quality of the product 
amongst the small grower sector. The Board is also 
implem~nting a Special Area Programme for the 
development of coffee in the North-Eastem region, Andhra 
Pradesh and Orissa. 

For boosting coffee exports, a number of steps are 
being taken by the Coffee Board. These include carrying 
out communication initiatives in key overseas markets to 
enhance the image of indian coffee as well as to improve 
market share, shifting of product mix from Robusta in 

favour of Arabica, participation In important overseas trade 
fairs, organizing Buyer-Seller Meets and cupping sessions 
Involving Indian exporters and Oversees buyers in key 
markets, hosting the visit of roasterlbuyer delegations from 
leading consuming countries to Indian coffee tracts and 
facilitating interaction with the industry representatives, 
organizing annual cupping competitions to select the best 
quality coffees, institution of Export awards to encourage 
exporters etc. The exports cess of Rs. 500 per MT was 
abolished by the Government In an effort to make Indian 
coffees more competitive. 

{TflInsllltionJ 

Non-availability of NCERT Book. 

·449. SHRI MOHO. TAHIR: 
SHRI THAWAR CHAND GEHLOT: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the students are facing a lot of difficulties 
due to non-availability of adequate number of NCERT I 
CBSE text-books E:ven after the start of the current 
academic session. 

(b) if so, the reasons therefor; 

(c) the steps taken to ensure availability of adequate 
number of text-books to students at reasonable prices; 

(d) whether the Government has authorised State 
Govemments to get NCERT books of new syllabus printed 
as reported In DIIinik Jllgflln dated April 5, 2006; and 

(e) if so, whether the Government has provided! 
proposes to provide special assistance to the States for 
the purpose? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) While 
all textbooks of the CBSE and most of the textbooks of 
the NCERT are available in the market in adequate 
quantities, there is some shortage of a few titles of 
NCERT textbooks due to revision of textbooks of some 
classes. These would now become available in adequate 
quantities before schools reopen after summer vacation. 
Barring six titles, all textbooks of NCERT are also 
available on its website www.ncert.nic.in. 
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(c) NCERT textbooks are reaaonably priced. It has 
appointed 235 wholesale agents aCl'088 the country to 11ft 
books from its distribution centres. 

(d) NCERT prints textbooks which are required In 
schools affiliated to CBSE. States which want to use 
NCERT textbooks for their schools obtain copyright 
permission from NCERT and print their requirement of 
textbooks on their own. NCERT has already given such 
permission to six States so far this year. 

(a) No, Sir. 

Migration of Teach.ra from 
Prof ... lonal lnatltutlons 

·450. SHRI KAMLA PRASAD RAWAT: 
SHRI BRAJA KISHORE TRIPATHY: 

Will tha Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to Itate: 

(a) whether there has been a shortage of teachers 
In various professional Institutions like Indian Institutes of 
Managamant and Indian Institutes of Technology in the 
country; 

(b) if so, the details thereof, institution-wise; 

(c) whethar there is a continuous migration of 
teachers from such institutions to other places; and 

(d) if so, the reasons therefor alongwith the remedial 
action taken in this ragard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) From 
the faculty position given by the Indian Institutes of 
Management (IIMs) and Indian Institutes of Technology 
(IITs), there appears some shortage of faculty. Present 
facuhy position in IIMs and IITs is as follows: 

IIMs 

Name of the 11M Sanctioned Facuhy in 
strength position 

2 3 

11M Ahmedabad 85 82 

11M Bangalore 89 85 

11M Calcutta 

11M Lucknow 

11M Indore 

11M Kozhikode 

IITs 

Name of the liT 

liT Deihl 

liT Bombay 

liT Kharagpur 

liT Guwahati 

liT Madras 

liT Roor1c:ee 

liT Kanpur 

2 

87 

60 

28 

40 

Sanctioned 
strength 

583 

529 

667 

171 

425 

575 

406 

3 

74 

60 

24 

34 

Facuhy in· 
position 

418 

401 

470 

166 

360 

345 

330 

Though no significant migration of taachers from such 
institutions to other places is observed, there are some 
occasional relocations to other institutes and organizations 
which cannot be construed as steady migration. 

{English! 

Na.allte Attacks 

·451. SHRI DUSHYANT SINGH: 
SHRI NAVJOT SINGH SIDHU: 

Will the Minister of HOME AFFAIRS be pleased ~o 
state: 

(a) whether the activities of Naxalites and Maoists 
particularly targeting public transport system have 
incraased in the recant past; 

(b) if so, the details of such incidents reported during 
2005 and 2006 in various parts of the country; 

(c) the number of civilian, security personnel and • 
NaxalitelMaolsts killedlinjured and property damaged In 
those incidents; 

(d) whether the Prime Minister has recently met the 
Chief Ministers of affected States; and 
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(e) If so, the details of the issues discuased and the 
action plan drawn up to check Naxal violence In affected 
States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) Details of incidents of naxalite violence in 2005 
and 2006 (upto 30.4.2006), casualties of civilians and 
security forces and naxalities killed are as under: 

SI.No. Naxal Violence 

1. Incidents 

2. Civilians killed 

3. Security Forces killed 

4. Naxalites killed 

2005 

1594 

516 

153 

223 

2006 
(upto 30. 
4.2006) 

550 

219 

62 

93 

Out of the above incidents, 62 incidents In 2005 and 
26 in 2006 (upto 30.4.2006) involved naxalite attacks on 
public transport including railway properties. 

(d) and (e) The 2nd meeting of the Standing 
Committee of the Chief Ministers of naxal affected States 
was held in New Delhi on 13.4.2006 under the 
chairmanship of the Prime Minister. While, on the security 
front. the meeting, inter-alia, underlined the need for 
building up security and In~elligence capabilities at State 
level and for preparation/revision and implementation of 
action plans to address the security and development 
aspects of the naxalite problem, better coordination 
between RPF, GRP, local police and other agencies to 
ensure safety of railway passengers, tr,.ins and other 
railway infrastructure, the agenda items on the 
development front, comprised effective implementation of 
land reforms, rehabilitation and resettlement policy for 
displaced tribals, speedy implementation of the Panchayats 
(Extension of Scheduled Areas) Act (PESA), 1996 etc. 

Increa.. In Cement Price 

*452. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the cement consumption is less than the 
production in the country; 

(b) If so, the reasons for Increase In price of cement 
during the last six months; and 

(c) the details of steps taken or being taken by the 
Govemment to check the prices of cement in the country? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) Yes, Sir. 

(b) and (c) The cement manufacturers have cited 
increases in the input costs, including transportation costs, 
as the reason for the recent price increase. The 
Government has, however, asked them to take steps to 
reduce the cement prices. 

Revival of NTC Milia 

*453. PROF. M. RAMADASS: 
SHRI P. RAJENDRAN: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether any package has been announced by 
the Govemment for the revival of textile mills under NTC; 

(b) if so, the details thereof; 

(c) the amount sanctioned to each mill and the 
amount utilised so far; 

(d) whether there is any plan to lease out the mills 
under NTC; 

(e) if so, the names of these miHs, State-wise; 

(I) whether there is any delay in the process to revive 
these mills; 

(g) if so, the reasons therefor; and 

(h) the steps taken/to be taken for expeditious revival 
of these mills? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yes, Sir. The Board for Industrial 
and Financial Reconstruction (BIFR) and Government of 
India approved a Scheme for revival of textile mills under 
NTC. Out of 119 NTC mills, 65 mills iden,titied as unviable 
in BIFAIGOI approved schemes, have been closed under 
10 Act and 2 mills located in Pondicherry have been 
transferred to the State Government of Pondicherry. Out 
of remaining 52 mills, it has been decided to modernize 
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22 mills directty by NTC through sale of .urpfua ....... 
29 mills have been Identified for revival through joint 
venture with private partnership. Besides this, it has been 
decided to construct an India Intemational Trade Tower 
at the land of 1 mill in Mumbal. 

(c) NTC has earmarked a sum of As. 530 crorea for 
modemization of its 22 mills directly by the company. 
The company has already placed Initial order for the 
purchase of maohineries. Mill-wise cost of modemization 
in respect of these 22 mills is given in the Statement-I 
enclosed. Besides, NTC has so far spent Rs. 22 crores 
on upkeep of the machinery. 

(d) and (e> 29 NTC mills have been identified for 
modernisation through Joint Venture with private 
partnership. State-wise list is enclosed as Statement-II. 

(f) to (h) The entire fund required for the 
modernization were to be generated by the sale of surplus 
assets, of which land was the major component. 
Permission for sale of land, particularly Mumbal land, was 
received from the State Govemment only in October-
November, 2004, and therefore, there was delay in starting 
the modemlzation process. The sale of Mumbai land was 
started in the month of February, 2005 and sale of 5 
mills was completed in July, 2005. NTC has already 
started modernization of mills by placing orders for 
machinery. 

SlllMtMntl 

MiH-wiss cost of Modsmizlltion 

SI.No. Name of the Mills 

2 

Estimated cost 
of modemizatlon 

(Rs. Lakhs) 

3 

A. 15 Mill. to be revived In 1 •• Ph ... 

NTC (APKKM) Ltd. 

1. Minerva Mils 6329 

2. Algappa Tex. Mills 1529 

3. Cannanore Spg. & Wvg. Mills, Can. 2020 

4. Kerala Laxmi Mills 2064 

2 

5. Vijayamohini Mills 

6. Cannanore Spg. & Wvg. Mills, Mahe 

NTC (UN) Ltd. 

7. Podar Mills 

NTC (8M) Ud. 

8. Barshi Tex. MiUs 

9. Finlay Mills 

NTC (TNP) Ltd. 

10. Cambodia Mills 

11. Coimbatore Murugan Mills 

12. Pankaja Mills 

13. Pioneer Spinners Mills 

14. Sri Rangavilas S. & W. Mills 

15. Kaleeswarar Mills 'B' Unit 

Total (15 mills) 

B. 7 Mill. to be revived In 2nd Ph ... 

NTC (DPR) Ltd. 

16. Udaipur cotton Mills 

NTC (GUJ) Ltd. 

17. Rajnagar Textiles Mills No. 

NTC (MN) Ltd. 

18. Tata Mills 

19. India United Mill No. 5 

NTC (WBABO) Ltd. 

20. Arati Cotton Mills 

NTC (MP) Ltd. 

21. Bumanpur Tapti Mills 

22.. New Bhopal Tex. Mills 

Total (7 mills) 

Grand Total (22 mills) 

38 

3 

1367 

1759 

3689 

1322 

3807 

735 

1065 

1302 

1007 

2866 

1022 

31883 

2756 

4169 

5343 

3185 

1469 

1418 

21113 

52996 
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StIlts-wise List of 29 Mills Identified for Joint VentunJ 

SI.No. Name of the Mills 

2 

NTC (APKKU) Ltd. 

Andhra Pradnh 

1. Tirupati Cotton Mills 

2. Ananthapur Cotton Mills 

Kernatllka 

3. Sree YaHama Cotton Mills 

Ke"" 

4. Parvathi Mills 

NTC (OPR) Ltd. 

Punlab 

5. Kharar Textiles Mills 

6. Suraj Textile Mills 

Raluthan 

7. Mahalaxmi Mills 

8. Shree Bijay Cotton Mills 

NTC (Gul.) Ltd. 

Gularat 

9. Ahmedabad New Text"e Mills 

NTC (UN) Ltd. 

Uehara.htre 

10. India United Mill No. 8 (Dye Works) 

11. India United Mills No. 

12. Kohinoor Mills No. 

13. RBBA Mills 

14. Savatram Ramprasad Mills 

1 2 

NTC (SM) Ltd. 

Mahara.htre 

15. Apollo Textile Mills 

16. Chalisgaon Textile Mills 

17. Dhule Textile Mills 

18. Goldmohur Mills 

19. Nanded Textile Mills 

20. New City of Bombay MFG. Mills 

21. Aurangabad Textile Mills 

NTC (UP) Ltd. 

Uttar Prade.h 

22. Swadeshi Cotton Mills, Mau 

23. Swadeshi Cotton Mills, Nalni 

NTC (WBASO) Ltd. 

We.t Bengal 

24. Laxminarayan Cotton Mills 

25. Sodepur Cotton Mills 

Bihar 

26. Bihar Co-operative Mills 

Orl ... 

27. Orissa Cotton Mills 

A ... m 

28. Associated Industries 

N.T.C. (TN • P) Ltd. 

Tamil Nadu 

29. Coimbatore Spg. & Wvg. Mills 

Price Stabilization Fund for Plantation Sector 

·454. SHRI B. VINOD KUMAR: Will the Minister 01 
COMMERCE AND INDUSTRY be pleased to state: 
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<a) whether the Government proposes to encourage 
farmers tor plantation of crops to face the challenges In 
the intemational market; 

(b) if so, the details thereof; 

(c) whether the Government proposes to revamp the 
price stabilization fund for plantation crops; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATIoI): (a) and (b) Govemment has been 
providing support to fanners for Increasing production, 
productivity, quality and marketabiHty of plantation crops. 
Commodity Boards are also providing assistance for 
research and development work. 

(c) and (d) An Experts Committee was set up to 
make the Price Stabilisation Fund Scheme more attractive 
to small growers of tea, coffee, rubber and tobacco. Its 
recommendations, inter alia, include modification in the 
width of the price spectrum band; introduction of two 
distress triggers; enhanced scale of financial assistance 
In the event of prices tailing beyond a certain level and 
waiver/refund of entry fee for new/existing growers enrolled 
under the scheme. 

Law on Cuetodlal Death. 

·455. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment is considering enactment 
of a law to provide for compensation to victims of custodial 
violence 88 reported in The Hindu dated March 31, 2006; 

(b) if so, the details thereof; 

(c) the time by which the said law is likely to be 
enacted; 

(d) whether the Govemment has any proposal to set 
up a police ombudsman in every district where people 
could lodge their complaints; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) There is no proposal for a separate legislation to 
provide compensation to victims of custodial violence. 
However, the Law Commission in its 154th Report on 
the Code of 9riminal Procedure, 1973 had recommended 
that in view of the weakness of the existing provisions 
for compensation to crime victims in the Criminal Law, it 
is necessary to introduce a new section 357A in the 
Code providing for a comprehensive scheme for 
compensating victims. Implementation of the 
recommendation made by the Law Commission is subject 
to the Govemment taking a final view, introduction and 
passage of an amendment Bill in Parliament 'or which 
no time-frame can be fixed. 

(d) and (e) There is no proposal at present to set 
up a police ombudsman in every district where people 
coutd lodge their complaints. 

{Tf1InslafionJ 

Performance of Non-Govemmental Orglnl .. tlonl 

*456. SHRI HANS RAJ G. AHfR: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleaaed to 
state: 

(8) whether the Govemment has taken any periodical 
review of the projects being implemented by Non-
Governmental Organisations (NGOa) for child development 
in the country; 

(b) if so, the details thereof; 

(c) whether review 0' the performance of NGOs 
getting foreign contributions for child development is also 
carried out; 

(d) if so, whether the Government has identified the 
NGOs getting foreign contributions in the name of child 
development and not spending the same for the said 
purpose; and 

(e) if 80, the action taken/proposed to be taken 
against such NGOs? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) There are several 
schemes and programmes being implemented by different 
Ministries and Departments through NGOs for child 
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development which Includes achemes for several issues 
like education, health, earty childhood care, nutrition, 
juvenile justice, disability, street children, adoption, child 
labour, etc. All schemes are being reviewed by 
implementing Ministries and Departments from time to 
time and suitable decision are taken for their continuation, 
discontinuation, expansion, reduction and modifications on 
the basis of such reviews. 

(c) to (e) Ministry of Home Affairs grant permission 
under FCRA Act, 1976 to NGOs and Associations of the 
country to enable them to receive foreign contributions 
from other countries. The Foreign Contribution (Regulation) 
Act (FeRA), 1976 regUlates, inter-alia, the acceptance 
and utilization of foreign contribution by individuals, 
associations and foreign hospitality by individuals working 
in important areas of national life, not excluding child 
development. The permission is granted for a certain 
period, which is discontinued or extended for a further 
period after review. 

Mine Exploalon Work 

"457. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of MINES be pleased to state: 

(a) whether the explosion work of Indian mines is 
being awarded to foreign companies; 

(b) If so, the details thereof; 

(c) whether this has adversely affected the interests 
of the Indian explosive companies; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF MINES (SHRI SIS RAM OLA): 
(a) No, Sir. 

(b) to (e) Does not arise. 

Funds for Con.ructlon of Ashram School. 

458. SHRI MAHAVIR BHAGORA: 
SHRI ANANTA NAYAK: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
slate: 

(a) the detaHa of funds released for construction of 
ashram schools, residential schools and boys/glrts Hostels 
for tribal students in tribal sub-plan area during the last 
three years and current year, State-wise; Scheme-wise; 

(b) the number of hostelslboarding schools/ashram 
schools at present, State-wise; 

(c) whether the Union Government has received 
proposals from the State Govemments for establishment 
of residential Schools and hostels particularly for girls in 
tribal areas during the last three years and current year; 

(d) if so, the details thereof, State-wise; 

(e) the number of proposals cleared/pending for 
consideration at present; and 

(f) the time by which the pending proposals are likely 
to be cleared? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) Under the scheme 
of Ashram Schools grant-In-aid for construction Is released 
for the Tribal Sub Plan Area, whereas under the schemes 
of Residential Schools and Boys/Girls Hostels, grant-In-
aid is released for tribal children anywhere In the Statel 
UT as per the requirement of the State GovemmentlUT. 
Details of the grants released during the last three years 
for construction are given in the enclosed statement-I. 
No funds have been released in the current year. 

(b) There is no scheme of boarding schools apart 
from the above. The number of Hostels, Ashram Schools 
and Residential Schools sanctioned state-wise Is given In 
the enclosed statement-II. 

(c) Proposals have been received during the last three 
years from the State Governments for establishment of 
Residential schools and hostels under the schemes of 
Eklavaya Model Residential Schools and Boya/Girls Hostel, 
both of which are combined scheme for girls and boys. 
No proposals have been received In the current year. 

(d) and (e) All proposals which were received 
complete in all respects have been sanctioned. State-
wise break up is given in the enclosed Statement-III. No 
proposal complete in all respect Is pending for sanction. 

(f) Does not arise. 



46 VAISAKHA 26.1928 ($.tk.f) 

"""11 

Namtl 01 SchtHn8: Esl8lJllshlTNN7t 01 Ashtllm Schools in TSP .ftNIS. 

(Rs. In Iakha) 

SI.No. Name of State 2003-04 2004-05 2005-06 

1. Andhra Pradesh 380 Nil Nil 

2. Gujarat Nil 86.49 200.00 

3. Madhya Pradesh Nil 300.00 200.00 

4. Maharashtra Nil 86.00 50.00 

5. Karnataka Nil n.51 150.00 

6. Tripura 50.00 Nil Nil 

7. Uttaranchal 217.00 Nil Nil 

Total 647.00 550.00 600.00 

Grant-in-aid (Non-Rscurring) I't1kNIs«i 10 various SlBtss for construction of EkmVJ'll Mods! RtMidMltlal Schools 

(As. In Lakha) 

SI.No. Name of the States 2003-04 2004-05 2005-08 

1. Andhra Pradesh 100.00 100.00 

2. Gujarat 1000.00 

3. Jammu-Kashmir 50.00 50.00 

4. Karnataka 100.00 

5. Madhya Pradesh 285.58 254.794 300.00 

6. Orissa 100.00 380.21 739.79 

7. Sikkim 100 

8. Tam~ Nadu 100.00 

9. West Bengal 250.00 350 200.00 

10. Arunachal Pradesh 105.44 

11. Mizoram 150 

12. Jharkhand 400.00 

13. Uttaranchal 50.00 50 

Total 835.58 1315.00 3046.23 
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N.tmtI DI SchtImtI: BDJ"I'GII* H08ItII for STs 

(Rs. in lakhs) 

StNo. Name of State 2003-04 2004-05 2005-08 

1. Andhra Pradesh 2n.OO Nil Nil 

2. Arunachal Pradesh Nil 20.50 21.44 

3. Gujarat Nil 67.70 Nil 

4. Himachal Pradesh Nil Nil 108.18 

5. Jharkhand 817.80 98.86 Nil 

6. Kamataka 150.00 120.00 86.00 

7. Madhya Pradesh Nil 300.00 724.00 

8. Maharashtra Nil 242.04 194.46 

9. Manipur 49.84 Nil 142.70 

10. Nagaland 150.00 151.00 116.52 

11. Orissa 41.46 Nil Nil 

12. Trlpura 50.00 Nil Nil 

13 W.B. 47.78 Nil 6.71 

14. JNUIIIT, Deihl 230.62 234.88 64.21 

15. Panjab University, Nil 65.12 100.79 
Chandigarh 

Total 1814.50 1300.00 1565.00 

~tU 

DtllJlils of hostsls, Aslnm Schools snd EklBlI}'8 ModtII R.sIdtInIMI Schools, Stllts-wisll 

SI.No. Name of Number of Number of Number of Eklavya 
StatefUT Hostels Ashram Model Residential 

Schools Schools 

2 3 4 5 

1. Andhra Pradesh 169 85 8 

2. Assam 217 2 2 

3. Gujarat 71 128 10 

4. Himachal Pradesh 13 0 
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2 3 4 5 

5. Daman & Diu. 4 0 

6. Dadar & Nagar Haven 10 0 0 

7. Kerala 39 18 2 

8. Madhya Pradesh 236 292 12 

9. Manipur 21 2 3 

10. Meghalaya 68 0 2 

11. Orissa 153 28 10 

12. Rajasthan 179 2 7 

13. Tamil Nadu 15 21 2 

14. Tripura 37 10 3 

15. Uttar Pradesh 10 10 1 

16. West Bengal 28 0 7 

17. Jammu-Kashmir 9 0 2 

18. Kamataka 45 29 4 

19. Maharashtra 32 145 4 

20. Mizoram 0 0 

21. Bihar 6 0 0 

22. Nagaland 8 0 3 

23. JNUIIIT Deihl 3 0 0 

24. Jharkhand 50 0 4 

25. Arunachal Pradesh 7 0 1 

26. Panjab University. 2 0 0 
Chandigarh 

27. Chhattisgarh 46 8 

28. Uttaranchal 10 

29. Slkklm 0 0 2 

Total 1431 827 100 
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6111,.".", 1/1 

NutnbtIr of Bo~ Ho6IrIIs S6nction«1 during /&sl tIIffItI yrMIS 

Sl.No. Name of State Number of Hostels 

2003-04 2004-05 2005-08 

1. Andhra Pradesh 23 

2. Arunachal Pradesh Arrear" 1 

3. Gujarat Arrear· 

4. Himachal Pradesh Arrear" 

5. jhar1chand 4 18 

6. Kamataka 12 Arrear" 5 

7. Madhya Pradesh Arrear" Arrear" 

8. Maharashtra 11 Arrear· 

9. Manipur 2 6 

10. NagaJand 2 2 2 

11. Orissa 

12. Trlpura 2 

13. West Bengal 3 

14. JNUIIIT, Delhi Arrear" Arrear· Arrear" 

15. Punjab University, Chandigarh 2 Arrear" 

Total 49 33 15 

·0 .... re/HUd during the year .. &near grants for the hoateIa eIreedy unc:tIoned during the ~ years. 

Nu1'1JlHJr 01 EkIs.". ModtII RssIdtInU.1 School ssnctiontId during /sst thIN yum 

SI.No. Name of State Number of Residential School 

2003-04 2004-05 2005-06 

2 3 4 5 

1. AncI\ra Pradesh 2 

2. Jammu & Kashmir 

3. Gujarat 2 

4. Kamataka 1 

5. Madhya Pradesh 3 

6. Sikldm 1 
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2 3 

7. Tamil Nadu 

8. Unaranchal 1 

9. West Bengal 

Total 4 

Empowerment of Tribal Women 

*459. SHRI NIKHIL KUMAR CHOUDHARY: 
SHRI HEMLAL MURMU: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Government has assigned provisions 
for the empowerment of tribal women in the National 
Policy, 2001 on empowerment of women; 

(b) If so, the details thereof; 

(c) whether the National Commission on Women has 
made comprehensive recommendations in this regard; and 

(d) if so, the details thereof alongwith the follow-up 
action being taken by the Government in this regard, 
State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The National Policy 
for the Empowerment of Women, 2001 adopted by the 
Government provides for empowerment of women, 
including women belonging to the Scheduled Tribes. The 
Policy provides that in the matter of social empowerment 
of women through education, sectoral time targets in 
existing policies will be achieved, with special focus on 
girls and women, particularly those belonging to weaker 
sections including Scheduled Tribes. The Policy also calls 
for a review of all existing laws, Including tribal laws, 
eliminate gender discriminatory references. 

(c) and (d) National Commission for Women has 
made wide ranging recommendations like abolition of 
'Dayan Pratha' in Jharkhand, review of Santhal Pargana 

4 5 

2 

10 

Tenancy Act, enhancement of literacy levels, eradication 
of malnutrition and starvation, curbing naxalite activities, 
economic empowerment of women, promotion of forest 
based industries, priOrity attention to handloom and 
handicrafts sector etc. 

The Ministry 01 Tribal Affairs ensures empowerment 
of tribal people, including tribal women, through its various 
policies, plans, schemes and programmes. That Ministry 
provides for a separate women component under Special 
Central Assistance to Tribal sub Plan and programmes 
undertaken out of Grants under Article 275 (1) of the 
Constitution, besides implementing an exclusive scheme 
of Educational Complexes in low literacy districts for 
education of tribal girls. 

The National Scheduled Tribe Finance and 
Development Corporation implements the scheme of 
Adivasi Mahila Sashaktikaran Yojana which provides for 
term loan for schemes/projects costing upto Rs. 50,0001-
per unit at an interest rate of 4% to the beneficiaries 
who are women. 

[English! 

Indo Pak Trade 

*460. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI IQBAL AHMED SARDGI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether India and Pakistan have decided to sort 
out outstanding trade related issues; 

(b) If so, the details thereof and the agreement 
reached between the two countries; 
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(c) whethei":'Paklstan has decided to import tea and 
garments from India;' 

(d) if so, the extent to which trade is likely to be 
increased with Pakistan; 

(e) whether Pakistan has also decided to extend 
South Asia Free Trade Agreement (SAFT A) to be 
operational from July 1, 2006; and 

(I) the quantum of trade between India and Pakistan 
at present and the extent to which it will be improved 
further? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) India and Pakistan 
have set up a Joint Study Group (JSG) at the level of 
Commerce Secretaries for adopting a strategy f~r boosting 
trade between the two countries. Two meetings of JSG 
have taken place so far In February, 2005 in New Deihl 
and in March, 2006 in Islamabad. Two WorklnglSub 
Groups have been constituted, one on Customs 
Cooperatlo~ and Trade Facilitation Measures and other 
on Non Tariff Barriers. 

Apart .rom the JSG, three rounds of talks on 
economir , and commercial cooperation between India and 
Pakistan within the framework of the Composite Dialogue 
have been held, the last in Islamabad in March, 2006. 
The highlights of some of the discussions are as follows: 

• Agreed to open branches of scheduled banks 
in each country on a reciprocal basis. 

• Agreed to identify the problems of transportation 
of goods by rail between the two countries. 

• Agreed to constitute a Working Group to discuss 
the issues relating to joint registration of Basmati 
rice. 

• Pakistan to consider enlarging the list of 
importable items from India. 

• The Indian side proposed to convene a meeting 
of the relevant technical level experts at the 
Attari-Wagah Border to draw up proposals to 
upgrade infrastructure to facilitate trade including 
export of transit cargo of Afghanistan which was 
noted by Pakistan side. 

It was decided to sign the revised Shipping Protocol 
between India and Pakistan on a mutuaHy convenient 

date after completing our constitutional procedures; 
the revised protocol would allow lifting of cargo 

between the two countries by third country vesaels 
as well as lifting of third country cargo by Indian and 
Pakistani flag vessels from each other's ports which 
is expected to enhance tonnage under both the flags 
and also result in competitive shipping rates. 

Both the countries have revised the Joint Commission 

in which the Foreign Ministers of both countries meet 

to discuss bilateral Issues including trade and 
economic cooperation. Plenary session of Joint 
Commission was held on 4 October, 2005 In 

Islamabad. 

(c) At present the imports Into Pakistan from India 
are restricted to the items In their Positive List. In the 
present list of 773 Items tea is Included and the garments 
not Included. During the 3rd round of Indla-Paklatan trade 
talks within the Composite Dialogue, both sides decided 

to encourage delegations of Importers and exporters of 
tea to visit respective countries. It was also noted in the 
meeting that after the new Shipping Agreement comes 
Into effect, import of tea from India would be facilitated 

further. 

~d) Pakistan imported 10.9 million kga of Indian tea 
valued at Rs. 46.60 crores in the year 2005. After the 
visit of a delegation of Pakistan Tea Association to India 
which was hosted by the Tea Board in April 2006, it is 

expected that the exports of tea from India to Pakistan 
would be around 20 million Kgs in the current year i.e 
2008. 

While tea is exported from India to Pakistan, there Is 
no import of tea from Pakistan into India. 

(e) The Agreement on South Asian Free Trade Area 

(SAFTA) has come into force from 1 January, 2008 and 
its phased tariff liberalization Pakistan ratified the SAFT A 

Agreement uncounditionally. 

(f) The quantum of trade between India and Pakistan 

for the last three years is given below: 
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Vear Exports Imports 
to from 

Pakistan Pakistan 

2002-03 206.16 44.85 

2003-04 286.94 57.65 

2004-05 505.44 95.33 

2004-05 366.26 70.88 
(Apr-Dec.) 

2005-06 421.57 141.51 
(Apr-Dec.) 

The above statement shows that there is steady 
growth In the bilateral trade. It is expected that the volume 
of bilateral trade will increase further 

{TflInsialion} 

Consumption of Copper 

·461. DR. DHIRENDRA AGARWAL: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of MINES be pleased to state: 

(a) the quantum of refined copper produced and 
consumed in the country during the last three years; 

(b) the quantum of refined cooper imported during 
the said period alongwith the value thereof; 

(c) the steps taken by the Government to increase 
the production of refined copper in the country; and 

(d) the success achieved by the Government as a 
result thereof? 

THE MINISTER OF MINES (SHRI SIS RAM OLA): 
(a) The quantum of refined copper produced and 
consumed in the country during the last three years is 
given below: 

(In US$ MilHon; source DOCIS KoIkata) 

Total %age %Age % Growth 
Trade Growth in Growth Over 

Export to in Import Bilateral 
Pakistan from Trade 

Pakistan 

251.01 

344.59 

600.77 

437.14 

563.08 

Year 

2002-03 

2003-04 

2004-05 

39 

76 

15 

29 37 

65 74 

99 29 

(Oty. In metric tonnes) 

Production Consumption 

374725 

401915 

410198 

235235 

253721 

268800 

(b) The quantum of refined copper Imported aJongwith 
the value thereof for the last three years Is given below: 

Vear 

2002-03 

2003-04 

2004-05 

Quantity 
(metric tonnes) 

29068 

32827 

59899 

Value 
(As. Crores) 

330.35 

404.60 

987.25 

(e) and (d) Govemment has opened up the entire 
non-fuel and non-atomic mineral sector (Including cooper) 
for private investment. After opening up the sector, the 
production of refined cooper in India has increaaed 
substantially and India has become a net exporter of 
refined cooper in the world market. 

(English} 

Reservation of Seat. In Centrel Unlv .... ltle. 

3615. SHRI RANEN BARMAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 
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(a) whd'ther Government has decided to provide 
reservation of seats in Central Universities in graduation 
and post-graduation level courses on religious basis; 

(b) if so, the details thereof; 

(c) the proponionate representation of students 
belonging to various religions, including the reserved ones, 
secured admitted in the respect universities pursuant to 
such order during the last three years and current year; 
stream-wise and year-wise; and 

(d) the details of the provisions of reservation of 
seats, if any, under other categories in vogue in those 
Central Universities alongwith the years of their 
introduction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a> and (b) While the Govemment does not make 
any reservation on the basis of religion, a Central 
University with minority status may adopt a policy of 
reservation for the minorities establishing the University 
of their choice, provided the relevant Act/Statutes 
establishing the University empower so. 

(ct and (d) No such data is maintained centrally. 

Women aattallons In CRPF 

3616. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether there are Mahila Battalions in the Central 
Reserve Police Force; 

(b) if so, the details regarding the number as well as 
the States where they have been posted at present; 

(c) whether the Indian MahUa Battalion of the Central 
Reeerve Police Force is being sent to carry out UN peace 
keeping operations in Liberia recently; 

(d) if so, the details thereof; 

(e) whether there are other countries who have also 
been asked to carry out peace keeping operations for 
the UN Mission; and 

(f) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a> 
and (b) There are two Mahila Battalions with units In 
J&K, Assam, Delhi, Uttar Pradesh. Gujarat & Manipur 
besides being attached to 10Bns. 0' Rapid Action Force. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) 108 countries are contributing miUtary and 
police personnel to 18 peacekeeping Missions under the 
direction and support of United Nations. 

Financial A.slstance under Revised UGC Scale 

3617. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has received a 
proposal from Andhra Pradesh Government for providing 
80% financial assistance to affiliated degree and post-
graduate coUeges in the State under revised University 
Grants Commission scale of pay, 1996; and 

(b) if so, the details and status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Yes, Sir. The State Government 0' 
Anc': Ira Pradesh had approached the Union Government 
(Ministry of Human Resource Development) in June, 1999 
requesting for 80% of the Central assistance under 
Revised University Grants Commission Scale of Pay, 1996 
for teachers in universities and colleges. An amount of 
Rs. 132.73 crores (as 80% of Central share) was released 
by the Central Government to the Government of Andhra 
Pradesh as under according to the concerned 6cheme: 

SI.No. Year Amount released 
(Rs. in crores) 

1. 1999-2000 80.00 

2. 2000-01 50.00 

3. 2001-02 2.73 

Total 132.73 
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Educetlon to ST. 

3618. SHRt S.K. KHARVENTHAN: Will the Minister 
of TRIBAL AFFAIRS be pfeased to state: 

(a) the names of various communities of Scheduled 
Tribes inhabiting in various parts of the country; State-
w_; 

(b) the percentage of educated STs in the country; 
and 

(c) the steps taken by the Government to create 
awareness of education amongst the uneducated 
Scheduled Tribes population In the country? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNOIAH): (a) The StatelUT·wise 
list of Scheduled Tribes has been indicated in the Annual 
Report of the Ministry of Tribal Affairs for the year 200.5-
06. 

(b) As per 2001 census literacy rate amongst ST is 
47.1%. 

(c) The Tribal Welfare departments of the States, 
the NGO's and the Ministry of Human Resource 
Development (HRD), which is the nodal Ministry for 
education, are engaged in creati1l9 a process of 
awareness of education amongst the uneducated ST 
population in the country. In addition, Ministry of HRO 
has undertaken a total literacy campaign characterized 
by large-scale mobilization of all categories of population 
including STs through a multi-faceted co.mmunication 
strategy. 

The Ministry of Tribal Affairs is also implementing 
various schemes for promoting education amongst STs 
including schemes to give funds for construction of 
Residential Schools, Ashram Schools, Boys/Girls Hostels, 
running of Educational Complexes in Low Literacy Pockets 
for Development of Female literacy in Tribal Areas, 
granting of scholarships for post matrlc, and further 
studies, etc. 

Electricity Due. on Allottee. 

3619. SHRI E.G. SUGAVANAM: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the total amount of NOMC electricity dues on the 
allottees during each of the last three years; 

(b) whether the NOMe has taken any initiative to 
recover the electricity dues; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The total 
amount of cumulative eloctricity dues of New Delhi 
Municipal Council on the allottees during each of the last 
three years is as follows: 

Period 

March, 2003 Billing Cycle 

March, 2004 Billing Cycle 

March, 2005 Billing Cycle 

Arrears 
(in crore rupees) 

78.45 

106.34 

96.20 

(b) New Delhi Municipal Council has Issued 
disconnection orders to recover the arrears. 

(c) and (d) During the last three years, New Delhi 
Municipal Council had disconnected 1595 electriclwater 
connections in order to recover the arrears. 

Mining Le... In Scheduled Ant •• 

3620. SHAI GIRIDHAR GAMANG: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government has received any 
reference from the Govemment of Orissa regarding policy 
on grant of mining lease and transfer of land for 
commercial projects in scheduled areas; 

(b) if so, the details of the policy therefor and Its 
impact and implications on scheduled area and on 
scheduled tribes, If any; 

(c) whether the Government has decided to examine 
the policy in the light of constitutional protections provided 
under article 288 (0; and 

(d) if so, details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) The 
Government of Orissa have reported that to protect the 
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interest of tribals in the Scheduled Areas, the State 
Government has formulated a policy namely "Policy on 
grant of mining lease and transfer of land for commercial 
projects In Scheduled Areas, 2003" where, in the Interest 
of the tribal land losers, the mining industry and the other 
commercial projects coming up in Schedule Areas should 
agree to earmark up to 5% of their equity towards 
preferential equity shares of the company for the displaced 
tribal persons, based on the value of their land acquired 
for the project. Apart from this, 5% of the net annual 
profit accrued in the project shall be spent for the 
development of health, education, communication, irrigation 
and agriculture of the said Scheduled Areas within a 
radius of 50 Kms. Care is also being taken in the matter 
of employment to give preference to the tribals and the 
persons who become displaced because of taking up of 
mining operations. In case of occupation of private land 
with the consent of the tenant, the lessee pays 
compensation to the tenant on mutually agreed terms or 
terms fixed by the Government. In case of total acquisition 
of land, the tenant is provided with the cost of land by 
the lessee and the tenant Is al80 rehabilitated as per the 
Rehabilitation and Resettlement Policy of the Government 
of Orissa. 

(c) and (d) No such decision has been taken. 

Sex Work.,. Und.r Natlon.1 N.twork 

3621. SHRI MILIND DEORA: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the sex workers under the banner of 
National Network of Sex Workers has drawn the attention 
of the Government towards the work they does in 
preventing disease from spreading; and 

(b) if so, the role played by them in preventing the 
customers from getting the AIDS? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) National Network of Sex Workers have reported 
that they have come forward to participate actively In the 
Targeted Interventions that constitute the frontline strategy 
of the National AIDS Control Programmes. 

Promotion of eore Sector 

3622. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of COMMERCE AND INDUSTRY be pl~ed 
to state: 

(a) whether the Government propose to promote the 
enterprises of core sector in order to increase the annual 
growth rate of the country; 

(b) if so, the details thereof; and 

(c) the names of the enterprises likely to be Included? 

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI 
KAMAL NATH): (a) to (c) Under the liberalized Industrial 
Policy, setting up of Industrial enterprises, Including in 
the core sector, depends to a large extent on market 
related factors. It is also dependent upon the Initiatives 
taken by the State Governments by way of providing 
infrastructural facilities and other incentives. The Central 
Government supplements the efforts through specific 
support measures and by creating an investment 
conducive climate. The Central Government has also put 
in plac.e a liberal and transparent foreign investment 
regime wherein FDI up to 100%. is allowed under the 
automatic route in most sectors/activities including many 
core Industries. 

N.tlon.1 Council for Applied Economic R .... rch 

3623 SHRI RAVICHANDRAN StpPIPARAI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Nationsl Council for Applied Economic 
Research (NCAER) has conducted any research work on 
Employment Potential and Poverty; and 

(b) if so, the details thereof alongwith its findings 
thereof; State-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) Does not arise. 

Education to Poor Children 

3624. SHRI PRALHAD JOSHI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 



66 VAISAKHA 26. 1928 (SsAa) to Oua/lons 66 

(a) whether the Government proposes to launch any 
scheme involving corporate sector to provide more and 
more schooling faciUties to the children belonging to the 
poorer sections of the society; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) There is no such proposal at present with 
the Central Govemment. 

(b) Does not arise. 

Mld-O.y Meal In Mad ...... 

3625, SHRI BAPU HARI CHAURE: 
SHRI SANJA Y DHOTRE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(8) whether the Govemment has decided to provjde 
mid-day meal to the students studying in Madaraas; 

(b) if so, whether it has been decided to open more 
schools in the muslim dominated areas under Sarva 
Shiksha Abhiyan; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Yes. Sir. Madaraas which fall 
within the category of a govemment-aided school or EGSI 
AlE Centre. are being covered under Mid-Day Meal 
Scheme. 

(b) and (c) Under Sarva Shiksha Abhiyan, 2643 new 
primary schools, 1978 new upper primary schools and 
55529 EGS centres have been sanctioned for 2005-06 in 
districts with substantial muslim population. 

Textile Industry In Gujarat 

3626. SHRI V.K. THUMMAR: Will the Minister of 
TEXTILES be pleased to state: 

(.) whether the Govemment is aware that the textile 
industry in Gujarat is going through a crisis; 

(b) If so. the details thereof; and 

(c) the action taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Textile 
industry in Gujarat has shown satisfactory performance 
during last 3 years. As Such there are no crisis. 

(b) and (c) Do not arise. 

{English] 

Aural Textile Indu.trle. 

3627. DR. VALLABHBHAI KATHIRIA: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Govemment has assessed impact 
on the rural textile industry after phasing out of quota 
system as they are unable to compete with bigger player 
in textile sector; 

(b) if so, the details thereof; 

(c) whether the Govemment has framed any pollciesl 
schemes to promote rural textile industry; 

\. -" 

(d) if so, the details thereof; and 

(e) the steps taken to ensure the livelihood of rural 
artisans especially women workers and to develop their 
sklU to secure altemative jobs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) No, 
Sir. However, the major activities in textile sector ar. 
mainly concentrated in the Handlooms, Handicrafts, 
Powerlooms, Silk. and Wool sectors. which ar. 
decentralized in nature and many units are located in 
rural areas. The Govemment is implementing various 
schemes for the development of these sectors. Though 
the schemes/programmes do not adhere to any specific 
community or social group, the majority of those employed 
in these sectors belong to the Scheduled castesl 
Scheduled tribes. Women comprise a sizeable number of 
workers in the Handlooms, Handicrafts, Silk and Wool 
Sector. These schemes provide a source of sustained 
and regular income for the beneficiaries and also 
contribute in developing their skills and consequently 
employability. Some of the major schemes being 
implemented are: 
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Handlooms 

1. Deen Dayal Hathkargha Prots.han Yojana 
(DDHYP) 

2. Integrated Handloom Training Project (IHTP) 

3. Handfoom Export Scheme (HES) 

4. Integrated Handloom Cluster Development 
Programme. 

5. Mahatama Gandhi Bunkar Bima Yojana 
(MGBBY). 

6. Health Insurance Scheme (HIS) 

Handicrafts 

(i) Baba Saheb Ambedkar Hastship Vikas Yojana 
(AHVY); 

(ii) Design & Technical Upgradatlon Scheme; 

(iii) Marketing & Support Services Scheme; 

(iv) Export Promotion Scheme; 

(v) Training & Extension Scheme; 

Powerloom 

Silk 

(i) 20% Credit Linked Capital Subsidy Scheme for 
Powerloom Sector under Technology Upgradation 
Fund Scheme (TUFS). 

(ii) Modernization and Strengthening of Powertoom 
Service Centres. 

(iii) Support to Computer Aided Design Centres. 

(iv) Group Workshed Scheme. 

(v) Group Insurance Scheme for Powerloom 
Weavers. 

Catalytit Development Programme (COP) 

Wool 

Integrated Wool Improvement Programme (IWIP) 

FDI In Naul Affected Areas 

3628. SHRI SUBODH MOHITE: Will the Minister of 
HOME AFFAIAS be pleased to state: 

(a) whether naxallte actlvltiee are a major hurdle in 
attracting foreign direct Investment in proposed 
development projects of least deve10ped States: 

(b) if so. the details thereof; 

(c) if not, the detaHs of FDI made in such States 
during last three years in comparison to developed States 
in the country; and 

(d) the measures proposed to attract FDI in naxallte 
affected areas? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
HOME AFFAIAS (SHAI SHAIPAAKASH JAISWAL): (a) 
and (b) As per available reports, the naxalite outfits 
including CPI (Maoist) oppose foreign direct investment 
for setting up industrial units in the country particularly, 
in the tribal dominated areas of Chhattisgarh, Jharkhand 
and Orissa on the ground that they exploit local resources. 

(c) Detail of FDI inflows from January 2003 to 
February 2006 are as under: 

SI.No. States (As. in crores) 

1. Bihar & Jharkhand 1.13 

2. Madhya Pradesh & Chhattisgarh 146.65 

3. Maharashtra 6569.73 

4. Orissa 315.88 

5. Uttar Pradesh & Uttranchal 0.03 

6. West Bengal, Sikkim, Andaman & 1045.13 
Nickobar Islands 

7. Andhra Pradesh 2178.91 

8. Gujarat 2453.36 

9. Karnataka 3920.49 

10. Tamil Nadu & Pondicherry 2435.67 

11. Delhi. Part of UP & Haryana 10184.67 

(d) The States affected by naxalism have been taking 
steps to implement land reforms, put in place an attractive 
rehabilitation and resettlement policy for displaced tribals 
and provide good governance. These (TIe.sures will 
directlylindirectly attract FDI in naxal affected areas. 
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Technology Upgrad8t1on Fund for Handloom Sector 

3629. SHRI A.K. MOORTHY: Will the Minister of 
TEXTILES be pleasEtd to state: 

(a) whether Government proposes to set up a 
separate Technology Upgradation Fund for handloom 
sector; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 

(b) and (c) The guidelines of the scheme are under 
preparationlformulation. 

Ban on Dance Bar 

3630. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of wOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether many organizations working for the 
welfare of women have requested the Govemment to 
bring a legislation to ban dance bars throughout India in 
order to save women from sexual exploitation; 

(b) if so, the details in this regard; and 

(c) the ection takenlto be taken by the Government 
on their demand? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The National 
Commission for Women had constituted a Committee to 
look into the issue pertaining to banning of dance bars 
in State of Maharashtra. The Committee visited Mumbai 
and received responses from various organizationsl 
individuals. 

(c) The matter is subjudice before the Hon'ble 
Supreme Court. 

{Tl'III1slstionJ 

I •• uance of Arm Licence 

3631. SHRI RASHEED MASOOD: 
SHRI BHANU PRATAP SINGH VERMA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total number of armed licences issUed tn 
DeIhl during each of the last three years and current 
year; 

(b) the name of the competent authority responsible 
for extending the Area Validity of armed licence in Delhi; 

(c) the rules for extending the Area Validity of armed 
licence in Delhi; 

(d) the number of armed licences in Deihl provided 
All India Validity during each of the last three years, 
current year; 

(e) whether the Government has received any 
complaints regarding extension of Area Validity of armed 
licence in Delhi; and 

(f) if so, the details and action taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S.REGUPATHY): (a) The 
requisite information is given below: 

Year NLmber of licences for NtJnber 01 ~ for 
Non-prohbiIed Bora Prohibited Bore 
weapons issued by weapons issued by the 

Delhi Poice Ministry 01 Home Mairs 

2003 1304 16 

2004 1230 9 

2005 1024 25 

2006 242 4 
(upto 5th May) (upto 11th May) 

(b) the competent authority to extend the area validity 
of non-prohibited bore arms licences and prohibited bore 
arms licences is the Administrator of Delhi and the Joint 
Secretary (Security) in the Ministry of Home Affairs 
respectively . 

(c) Rule 53 of Arms Rules, 1962 stipulates that on 
application from a licence-holder, a licensing authority may 
extend the area of validity specified in his licence, If he 
is satisfied about the need of such extension, subject to 
the condition that the licenSing authority has the power 
to grant a licence in relation to the area to which 
extension is sought. In addition, it has been laid down in 
the guidelines issued by the Ministry of Horne Affairs' 
vide letter No. V-11026J8I89-Arms dated 4.7.1989 that as 
a rule, the licences with all India validity shall be granted 
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in very rare cases. The few exceptions where 
consideration could be given would comprise the following 
categories: 

(1) Ministers and Members of Parliament: 

(2) Serving officers of Defence Services, police and 
para-military organizations and officers of 
Government having liability to serve anywhere 
in India; and 

(3) Members of recognized Rifle Clubs and Rifle 
Associations for bona-fide sports and games. 

(d) The requisite information Is given below: 

Year 

2003 

2004 

2005 

2006 

No. of licences issued by 
Delhi Police for al Ilda 

Validity 

186 

56 

152 

13 
(upto 5th May) 

No. 01 licences is&ued by 
MilisIry of Home Allails 

for AI Incia Velidily 

10 

4 

17 

2 
(upto 11th May) 

(e) and (f) Government of NCT of Delhi has informed 
that It had received one complaint regarding extension of 
area validity of armed licence. On examination 0' the 
complaint by the competent authority. it was found to be 
without substance. 

/EngIIsh} 

implementation of Tribal Development 
SchemM In J6K 

3632. SHR ABDUL RASHID SHAHEEN: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) the details of NGO's which have or are 
implementing the Tribal D."eIopment schemes in Jammu 
& Kashmir alongwlth the funds allocated and spent by 
the organizations during each of the last three years and 
current year, scheme-wise; organisation-wise; and 

(b) the criteria adopted for proper monitoring the 
utilisation of funds? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) The details of 
organisations along with their projects funded by the 
Ministry in the State of Jammu & Kashmir during the last 
three years are given in the statement enclosed. TheM 
projects are funded under the Scheme of Grants-in-Aid 
to voluntary organisations working for the welfare of 
scheduled tribes. The Ministry has not released any grant 
so far during the current financial year have not yet been 
received. 

(b) The Ministry releases funds to NGOs on receipt 
of utilisation certificates of the grants released earlier, 
annual Inspection report of Deputy CommiSSioner and the 
recommendations of the muhldlscipHnary State Committee, 
through the respective State Government. 

. SIll,.",.", 

SI.No. Name & address of the 

1. 

organisation 

2 

Gujjar Dash Charitable Trust. 
At-48, Gujjar Colony, Bypass, 
PIN-laO 001, Jammu Tawi. 
Jammu & Kashmir 

Name of the project 

3 

Residential School 
(100+360 day 
scholars), Mobile 
Dispensary 

(Amount in Rs.) 

Funds released by the Ministry 
under Grants-in-aid to voluntary 

organisations 

2003-04 2004-05 2006-06 

4 5 6 

o 3892532 2937550 
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2 3 4 5 6 

2. Himalayan Buddhist Cultural 
Society, At-Gulabgarh, Padar, 
Dislt-Doda, Jammu & Kashmir 

Residential School 2072430 o 1246743 

3. Lamdon Social WeHare 
Society, PO Box No.1, 

Residential School o 1078088 1097903 

L,eh-l94 101, Leh·Laddakh, J&K. 

4. Mahabodhi Intemational 
Meditation Centre, 
At·Devachan, PO Box No. 22, 
Leh-l94 1 01, Laddakh, 

Residential School o o 1298088 

Jammu & Kashmir 

Total fund released 

{Translation! 

Vacant Post of IPS 

3633. SHRI JAI PRAKASH (MOHANLAL GANJ): 
SHRI KAILASH MEGHWAL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the hundreds of the posts of IPS officers 
are lying vacant in various States; 

(b) if so, the steps taken by the Government to fill 
up these vacant posts; and 

(c) the time by which these posts are likely to be 
filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
As on 1 .1.2006, the total authorized strength of IPS 
officers was 3851, against which 3209 IPS officers were 
in position. 

(b) The Central Govemment has Increased direct 
recruitment to the IPS from Civil Service Examination, 
2002 onwards. IPS officers are also being sent on State-
to-State deputation. 

(c) the gap between the total authorized strength of 
IPS and number of officers in position Is a regular feature 
due to superannuation, voluntary retirement, resignation, 
dismissal, death and periodic review of the cadre strength 

2072430 4970620 6580284 

etc. The vacancies in the IPS are filled through Civil 
Services Examination conducted every year by the UPSC 
and by appointment of State Police Service Officers to 
the IPS, which is 8 continuous process. 

Diamond Mining 

3634. SHRI CHANDRABHAN SINGH: Will the 
Minister of MINES be pleased to state: 

(8) whether diamond mine has been explored in 
Chhaterpur and Damoh district of Madhya Pradesh; 

(b) if so, the details thereof alongwlth the plan of Its 
excavation; 

(c) whether peripheral development of these mines 
and recruitment of local people has been proposed; 

(d) if so, the details thereof; and 

(e) the time by which this work is likely to be 
commenced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (e) Five 
reconnaissance permits have been granted for exploration 
of diamond in Chhaltarpur district (including one in 
Chhatarpur and Damoh) of Madhya Pradesh. However, 
no diamond mine has yet been identified. 

[English! 

Export of Marine Product. 

3635. SHRI SANAT KUMAR MANDAL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 
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(a) whether tinned marine products of our country 
are facing tough competition in the Intemational mari(et; 

(b) if so, the steps being taken by the Govemment 
to boost the export of marine products in Intemational 
market; 

(c) whether the tinned marine products comes under 
the processed food industries category; and 

(d) if so, the details thereof alongwith the subsidies 
given to the industry during the last three years and the 
current year? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) In the marine 
products, presently there is demand for tinned pasteurised 
crab meat and tinned tuna only. The prices realised by 
our exporters indicate that our prices are competitive in 
the intemational mari(et. 

(b) Steps taken by the Govemment to increase the 
export of marine products include the schemes for 
extending financial assistance for upgrading processing 
facilities, expansion of aquaculture, imparting of training 
to aquaculture farmers, assistance for production of value-
added products and mari(eting support. 

(c) All marine products packed as frozen, live, chilled 
or tinned (canned) come under the processed food 
category. 

(d) ,The financial assistance extended by the Marine 
Products Export Development Authority for development 
of seafood industry during the last three years has been 
as tollows: 

Year 

2003·04 

2004-oS 

2005-06 

[Translation} 

Amount (Rs. in lakh) 

784.01 

735.83 

607.91 

Anganwadl Karyakartl Bima Yolana 

3636. SHRI KAILASH MEGHWAL: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) the number of States In the country in which 
NAnganwadi Karyakarti 8ima Yojana" Is being Implemented; 
and 

(b) the total number of workers and helpers In various 
States insured under such scheme, State-wise, particular1y 
in Rajasthan? 

THE MINISTER OF STATE OF THE MINISiRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The NAngaowed! Karyakarti 
Bima Yojna" has been approved for Implementation in all 
States/UTs across the country. However, the Scheme is 
optional for the target group i.e. Anganwadl Wori(ers and 
Helpers. 

(b) Total number of Anganwadi Workers and Helpers 
who have joined the Scheme, as intimated by the Statesl 
UTe, including Rajasthan, is given in the enclosed 
Statement. 

SI.No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Aseam 

4. Bihar 

S. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerele 

14. Madhya Pradesh 

Total Number of Anganwadi 
Wori(ers and Helper'S who 

have opted for the Scheme 

3 

95001 
-

Information not received 

2880 

Information not received 

37686 

1709 

46926 

833 

10860 

9032 

30588 

69376 

35478 

40988 
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2 3 2 3 

15. Maharaahtra 64497 34. lakshadweep 148 

16. Manipur 7767 35. Pondicherry 868 

17. Meghalaya 1221 Total 681955 

18. Mlzoram 255 
Anganwadl Project 

19. Nagaland 2768 

20. Orissa 39446 
3637. SHRI BRAJESH PATHAK: Wit! the Minister of 

WOMEN AND CHilD DEVELOPMENT be pleased to 
21. Punjab 13610 state: 

22. Rajasthan 62695 (a) the total number of development blocks wheretn 

23. Sikkim 950 
the NAnganwadr project is being run In various States, 
State-wise particularly in Uttar Pradesh; 

24. Tamil Nadu 29523 
(b) whether "Anganwadi" projects are being run by 

25. Tripura 7180 the State Governments on the places others than 

26. Uttar Pradesh 30658 
accorded approval by the Union Govemment without 
obtaining requisite permiSSion from the Union Government; 

27. Uttaranchal 8767 and 

28. West Bengal 22004 (c) if so, the details thereof, State-wise? 

29. Andaman and Nicobar Islands 252 THE MINISTER OF STATE OF THE MINISTRY OF 

30. Chandigarh 505 WOMEN AND CHilD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) State-wise number of 

31. Delhi 7115 Integrated Child Development Services (ICOS) Projects, 

32. Dadar and Nagar Haveti 274 
including Uttar Pradesh, is given in enclosed statement. 

33. Daman and Diu 95 (b) and (c) No such instance has come to the notice 
of the Govemment. 

Sla/tlmlln! 

Slale-wise numbtilr 01 Sanctioned and ()ptJmlionallCOS Projects 

No. of Sanctioned ICOS No. of Operational ICDS 
Projects Projects 

(as on 31.10.2005) 

SI.No. StatefUT In development In Urban In development In Urban 
blocks (RuraV Slums blocks (RuraV Slums 

Tribal) Tribal) 

2 3 4 5 6 

1 . Andhra Pradesh 330 46 329 33 

2. Arunachal Pradesh 79 0 58 0 
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2 3 4 5 6 

3. Assam 216 3 193 3 

4. Bihar 516 22 368 22 

5. Jharkhand 201 3 201 3 

6. Goa 11 0 11 0 

7. Gujarat 245 15 215 12 

8. Haryana 118 10 111 5 

9. Himachal Pradesh 75 1 72 0 

10. Jammu and Kashmir 136 4 129 0 

11. Kamataka 173 12 173 12 

12. Kerala 153 10 153 10 

13. Madhya Pradesh 314 53 314 22 

14. Chhattisgarh 148 10 147 5 

15. Maharashtra 329 87 299 73 

16. Manipur 33 33 

17. Meghalaya 39 0 32 0 

18. Mizoram 22 20 

19. Nagaland 54 2 52 2 

20. Orissa 314 12 314 12 

21. Punjab 141 7 137 6 

22. Rajasthan 239 35 239 18 

23. Sikkim 9 2 4 1 

24. Tamil Nadu 398 36 398 36 

25. Trlpur. 35 16 34 6 

26. Uttar Pradesh 816 19 808 19 

27. Uttaranchal 95 4 95 4 

28. West Bengal 343 73 335 22 

29. Andaman and Nicobar Islands 4 1 4 

30. Chandigarh 0 3 0 3 

31. Delhi 3 31 2 26 
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2 3 

32. Dadra and Nagar Haveli 2 

33. Daman and Diu 2 

34. Lakshadweep 

35. Pondicherry 3 

Total 5597" 

·includlng 303 projects sanctioned In 2005-06. 
"including 183 projects sanctioned In 2005-06. 

{English} 

Rehabilitation of Karbl Riots Victims 

3638. SHRI M.K. SUBBA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the steps taken and the progress 80 far made In 
the rehabilitation of the victims of recent Karbi camage; 
and 

(b) the Central assistance sought/given and 
expenditure incurred for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
The State Government of Assam had undertaken 
rehabilitation measures for victim families, which included 
sanction of Rs. 3 lakh as ex-gratia grant to the next of 
kin of those who died; providing gratuitous relief to the 
affected families; and rehabilitation assistance for 
construction of hou.... Central Govemment had granted 
Rs. 5.98 crore to the Govemment of Assam for this 
purpose. 

Sick Te. Indu8trl.s 

3639. SHRI G.M. SIDDESWARA: WiU the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of sick tea industries at present, State-
wise; 

(b) the steps taken by Government to improve the 
sick tea industries in tea producing States; 

(c) whether the Govemment has made any in-depth 
studies .regarding claims of various tea garden 

4 5 6 

0 2 0 

0 2 0 

0 1 0 

2 3 2 

521*' 5287 358 

managements on causes of the sickness of their 
companies; and 

(d) if so, details and outcome thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): <a) As per the 
information available, 37 tea gardens are lying closed as 
on 1 st May 2006, of which 3 are located in Assam, 20 
in Kerala and 14 in West Bengal. 

(b) to (d) In January 2003, the Govemment of India 
had appointed three Expert Committees to make an In-
depth study of the closed tea gardens in the States of 
West Bengal, Kerala, Assam & Tripura which were lying 
closed in 2002. The main causes for sickness/closure as 
identified by the Committees include inherent weaknesses 
of the gardens due to poor yields arising out of poor 
condition of the garden and factory (affecting tea quality 
and price realisations), poor garden management, frequent 
changes of garden managers and the management's 
ext;assive reliance on bank debt with negligible fresh 
equity infusion. In some of the gardens, the neglect was 
due to ownership disputes, protracted litigation and 
diversion of funds from tea gardens to other activities 
and in many cases strained relationship between 
management and garden workers. 

The closed tea estates are required to invest in 
rejuvenation of the plantations for long term viability as 
well as in factory and estate infrastructure to achieve 
higher yields, better quality and conaequent higher 
realisation in terms of price of teas. Closed gardens also 
need to imbibe proper garden management practices. 
Revival package for a garden would need to address its 
requirements and would necessarily have to be finalized 
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by the management of each individual garden with its 
bankers. Government has facilitated discussions between 
the managements of these gardens and their bankers. 

{Ttansl8tionj 

Adlv •• 1 Mahll. S •• haktlkaran YoJana 

3640. SHRI KAILASH BAITHA: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the names of States where a scheme namely 
~Adivasi Mahila Sashaktikaran Yojana" for welfare of 
adivasi women Is being implemented by the Union 
Government; 

(b) whether any proposal in regard to women 
empowennent has been received from Bihar under the 
Scheme; 

(c) H so, the details thereof; and 

(d) the action being taken by the Union Government 
thereon? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) The National 
Scheduled Tribes Finance & Development Corporation is 
implementing Adivasi Mahila Sashaktikaran Yojana in all 
the StateslUTs having eligible Scheduled Tribe population. 
The following are the States which have availed sanctions 
under the plan as on 31.3.2006: 

Andhra Pradesh, Chhattisgarh, Jammu and Kashmir, 
Karnataka, Kerala, Maharashtra, Rajasthan, Sikkim, 
Tripura, West Bengal. 

(b) No proposal has been received by NSTFDC from 
the State of Bihar. 

(c) and (d) Do not arise in view of reply given to 
part (b) above. 

Arreat of Accu .. d Peraona 

3641. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Supreme Court has issued any 
guidelines regarding arrest and interrogation of the 
accused persons; 

(b) if so, the details thereof; 

(c) whether the Government has taken any initiative 
to implement the above guidelines; 

(d) if so, the details thereof; 

(e) whether there is any disparity between the existing 
guidelines and the guidelines issued by the Supreme 
Court; and 

(f) if so, the details thereoi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The 
Supreme Court in the case of O.K. Basu Vs. State of 
West Bengal (Writ Petition Crimina! No. 539 of 1986) 
issued guidelines to be followed in case of arrest! 
detention. 

(b) The Supreme Court's guidelines regarding arrest 
are as follows: 

(i) The police personnel carrying out the arrest and 
handling the interrogation of the arrestee should 
bear accurate, visible and clear identification and 
name tags with their designations. The particulars 
of all such police personnel who handle 
Interrogation of the arrestee must be recorded 
in a register. 

(ii) The police officer carrying out the arrest of the 
arrestee ahall prepare a memo of arrest at the 
time of arrest and such memo shall be attested 
by at least one witness, who may be either a 
member of the family of the arrestee or a 
respectable person of the locality from where 
the arrest is made. It shall also be counter 
signed by the arrestee and shall contain the 
time and date of arrest. 

(iii) A person who has been arrested or detained 
and is being held in custody in a police station 
or interrogation center or other lock-up, shall be 
entitled to have one friend or relative or other 
person known to him or having interest In. his 
welfare being informed. as soon as practicable, 
that he has been arrested and is being detained 
at the particular place, unless the attesting 
witness of the memo of arrest 1$ himseH such 
a friend or a relative of the arrestee. 
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(iv) The time, place of arrest and venue of custody 
of an arrestee must be notified by the poHce 
where the next friend or relative of the arrestee 
lives outside the district or town through the 
Legal Aid Organization in the lJistrict and the 
police station of the area concerned 
telegraphically within a period of 8 to 12 hours 
after the arrest. 

(v) The person arrested must be made aware of 
his right to have someone informed of his arrest 
or detention as soon as he is put under arrest 
or is detained. 

(vi) An entry must be made in the diary at the place 
of detention regarding the arrest of the person 
which shall also disclose the name of the next 
friend of the person who has been informed of 
the arrest and the names and particulars of the 
police officials in whose custody the arrestee is. 

(vii) The arrestee should, where he so requests, be 
also examined the time of his arrest and major 
and minor injuries, if any present on hl6lher 
body, must be recorded at that time. The 
~inspection Memo· must be signed both by the 
arrestee and the police officer effecting the arrast 
and its copy provided to the arrestee. 

(viii) The arrestee should be subjected to medical 
examination by a trained doctor every 48 hours 
of his detention in custody by a doctor on the 
panel of approved doctors appointed by Director, 
Health Services of the concerned State or Union 
Territory. Director, Health Services should 
prepara such a pal)el for all Tehsils and Districts 
as well. 

(ix) Copies of all the documents including the memo 
of arrest, referred to above, should be sent to 
the il/aqa magistrate for his record. 

(x) The arrestee may be permitted to meet his 
lawyer during interrogation, though not throughout 
the interrogation. 

(xi) A police control room should be provided at all 
district and state headquarters, whera information 
regarding the arrest state headquarters, whera 
information regarding the arrast and the place 
of custody of the arrestee shaH be communicated 
by the officer causing the arrast, within 12 hours 
of effecting the arrest and at the police control 
room it should be displayed on a conspicuous 
notice board. 

(c) to (') The Code of Criminal Procedure 
(Amendment) Act, 2005 vide its clause 7 has Inserted 
section 50A in the Cr. P.C. providing for the procedura 
to be foftowed by police while arresting a person. An 
Amendment Bill to the aforesaid act to enable 
implementation of different provisions of the Act with 
different dates has since been introduced in the RaJya 
Sabha. Apart from that, the Law Commission of India In 
its 177th Report on Law ralating to Arrest has also made 
recommendations similar to the guidelines Issued by 
Supreme Court. The Report is under consideration of the 
Government. Implementation of the recommendations 
made by the Law Commission is subject to the 
Government taking a final view based on the 
. recommendations/views of the State Governments, 
introduction and passage of an amendment bill in 
Parliament, for which no time-frame can be fixed. 

/Engli$hJ 

Ust of Sensitive Items for WTO 

3642. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Import of number of Indian goods is still 
restricted in several member countries of the World Trade 
Organisation; 

(b) if so, the names of such countries together with 
the Indian goods restricted for import In these countries; 
and 

(c) the value of exports made from India to each of 
these countries during the years 2003-04 and 2004-057 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Under 
the Rules of the World Trade Organisation (WTO), 
Member countries of the WTO are required to provide 
Most Favoured Nation (MFN) Treatment and National 
Treatment (NT) for import of goods from other WTO 
Members. India is facing restriction for its exports to 
Pakistan because of the maintenance of a positive list of 
products that could be imported from India into Pakistan. 
Certain exceptions have, however, been provided under 
WTO Rules, which include forging of free trade 
agreements, customs unions, etc. The WTO rules also 
provide for certain general exceptions under GAIT 
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Articfe XX, such as protection of human, animal or plant 
life or health; protection of public morals; products of 
prieon labour; conservation of exhaustible natural 
resources, etc. However, such measures should not be 
applied in a manner wtlich would constitute a means of 
arbitrary or unjustifiable discrimination between countries 
where the same conditions prevail, or a disguised 
restriction on international trade. Also, restrictions could 
be maintained on security considerations under GATT 
Article XXI. 

Market Access into WTO Member countries could be 
affected due to various tariff and non-tariff barriers. The 
tariff barriers could include tariff peaks and tariff 
escalation in sector such as textiles and clothing, which 
are encountered in the markets of some WTO Members, 
particularly developed to the WTO, there is no violation 
of WTO rules. The non-tariff measures include measures 
imposed in the importing member countries, including on 
account of Sanitary and Phytosanitary (SPS) Measures 
and Technical Barriers to Trade (TBT). These measures 
can be imposed in accordance with WTO Rules. Some 

Important trading partners of India do maintain SPS and 
TBT measures which sometime impede our exports Into 
these markets. Such measures (SPS, TBT, other 
regulatory/certification procedures) are applied In a number 
of WTO Member countries including the United States, 
European Union, Japan, Canada, People's Republic of 
China and Republic of Korea in sectors such as 
agricultural and processed food products (such as tea, 
Basmatl Rice, spices, horticultural products, dairy products, 
livestock), marine products, and drugs & pharmaceuticals 
Including Ayurvedic medicines. 

The Government of India regulal1y takes up these 
Issues with the respective member governments of the 
WTO in appropriate fora, namely, meetings of the Joint 
Commission, meetings of the WTO SPS and TST 
Committees, bilateral meetings with the concerned 
countries. 

(c) The value of exports made from India to ita top 
ten trading partners during the years 2003-04 and 2004-
05 is indicated below: 

(Figures in US$ million) 

Name of the WTO Member Exports 2003-04 Exports 2004-05 

European Union 

United States of America 

United Arab Emirates 

Hong Kong, China 

People's Republic of China 

Singapore 

Bangladesh 

Japan 

Sri Lanka 

Indonesia 

(T rans/stionj 

Aaeiatence to Handloom Sector 

3643. SHRI BIR SINGH MAHATO: Will the Minister 
of TEXTILES be pleased to state: 

14443.58 17245.97 

11490.11 13265.60 

5125.61 7098.14 

3261.83 3651.33 

2955.10 4586.28 

2124.84 3795.51 

1740.75 1586.18 

1709.30 1977.59 

1319.20 1353.75 

1127.21 1290.69 

<a) the schemes being implemented by the 
Government to assist hand/oom sector in the country 
particular1y in West Bengal, State-wise; and 

(b) the amount of funds aUocateq under these 
schemes during each of the last three years and current 
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year alongwith the number of persons benefited under 
8UCh scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
Government of India has been Implementing the following 
schemes for the development of handloom sector and 
weHare for handloom weavers throughout the country, 
including the State of West Bengal: 

1. Deen Dayal Hathkargha Pratsahan Yojana. 

2. Marketing Promotion Programme 

3. Handloom Export Scheme 

4. Workshed-cum-Housing Scheme 

5. Weavers Welfare Scheme comprislng:-

• Health Insurance Scheme 

SI,No. N.-ne 01 ilia Scheme y., y., 

• Thrift Funds Scheme 

• New Insurance Scheme 

6. Mahatma Gandhi Bunkar Bima Yojana. 

7. Integrated Handloom Training Project. 

8. Integrated Handloom Cluster Development 
Scheme 

9. Implementation of Handlooms (Reservation of 
articles for Production) Act, 1986. 

(b) No State-wise funds are allocated under the above 
Schemes. Central assistance is releaaed on the basis of 
viable proposals recommended as per the guidelines of 
the respective schemes by the State Governments. A 
statement indicating funds allocated, releases made and 
number of persons benefited during the last three years 
and current year 2006-07 is enclosed. 

(Rupees In erore) 

Year y., 
2003-04 2004-05 2OIJ5.08 200&07 

(AI on 5.5.2008) 

MIll AmI. No. 01 FIIIdI AmI. No. of FIIIdI AmI. No. 01 BE AmI. No. 01 
AIIoaaI8d ReI. BllIeI'cIIIIta MocatId All IIInIIic:iIIIea AIIac:IIId ReI. IInficIIries ReI. Bnlidarill 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. Dean Dayal Hathkargha 88.27 67.34 5,15,349 87.59 83.96 5,15.201 93.15 93.15 5,00,000 90.88 6.05 Too 1liiy 
PlDIIIhIn Yojana 10_ 
(DDHPV) 

2. W~ 17.98 17.97 21,718 15.00 15.00 12,008 14.44 14.44 17,971 12.50 2.88 
Scheme 

3. WHvars' Wei.,. Scheme 7.55 5.76 1,62,295 8.09 8.09 2,45,784 8.80 8.80 1.71,788 10.00 0.12 1,526 

4. (a) Bunkar Sima Yojana (B8Y) 2.40 1.50 33,962 01.95 1.95 2, 13,600 0.31 0.31 94,712 Too 1liiy to _ 

(b) Mahatma Ganclli BIIlkar 03.15 3.15 1,44,518 3.00 
Sima Yojana (MGB8Y) 

5. 0eaif1 Development and 12.69 11.98 4.10 4.00 4.66 4.51 5.12 0.06 
T raili1g Programme 
(a) 0ecemaIieed T raiIW1g Programme 

(OOTP) 
(b) Oeaign Exhibilion-cun-Oying 5,850 "IliIIcInMd 220 156 

WWhop 234 
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2 

6. Marketing Promotion 
Programme (MMP) 
(a) Distrid Level Event (OLE) 
(b) NationallSpecial Expose 
(e) Crall Mela & Miller 

Creation Programme 

3 4 

8.20 7.91 

5 

158 
27 
6 

6 7 

9.10 9.09 

8 

147 
37 
7 

9 10 

13.95 11.47 

11 

290 
60 
6 

12 13 14 

15.50 1.98 

7. Implementation 01 HandIooms 
(Reservation 01 Articles for 
Production) Act, 1985 

1.20 1.20 1,68,655 Translen8d from Plan Scheme to Non Plan Scheme 

8. Hrdoom Export Scheme 5.85 4.42 952 4.15 4.15 1,025 4.80 4.55 480 5.50 

9. Mil Gate Price Scheme 12.50 12.00 242.77 11.50 11.50 202.38 7.40 
(Supplies 01 Yamin Iakh Kgs.) 

7.39 7.00 

10. Integrated Handoom 
Trailing project (!HTP) 

2.96 3740 16.06 16.06 16540 13.00 12.96 13020 13.00 0.13 

11. Weavers SeMce Centre (J&K) 0.33 0.20 

12. Integrated Handloom Cluster 
Development 

13. Health Insurance Scheme 

Total 136.97 130.28 

0.35 0.30 

157.89 154.09 

0.43 0.42 0.50 0.06 

5.00 5.00 5.00 

27.06 26.73 240868 17.00 

196.15 192.86 185.00 10.53 

(I) -Bunkar Blma Yojana (BBY) figures per1aln to April s.plMIber, 2005. The BBY was replaced be Mahatma Gandhi Bunkar 81ma 
Yojana from October, 2005. 

(II) -Integrated Handloom Training Project (IHTP) was inlrCduoed in December, 2003 In place of Decentralleed Training Programme 
(DTP). 

(English} 

Special Economic Zon.. In Agro Sector 

3644. SHRI RAM KRIPAL YADAV: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has allowed big 
corporate houses to set up Special zones in Agro Sector 
in the country; 

(b) if so, the norms and criteria for setting up special 
zones in Agro Sector in the country; 

(c) whether big corporate houses are trying to grab 
the highly fertile agricultural lands from the farmers In 
the name of establishment of Special Zones in Agro 
Sector; and 

(d) if 50, the steps being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
policy of the Government is to encourage and facilitate 
the establishment of Special Economic Zones (SEZs) in 
the private sector or joint sector In association with the 
State Governments or by the State Governments 
themselves. The criteria for setting up 0' SpecIal Economic 
Zones prescribed in the Special Economic Zones Rules. 
2006 include minimum area, generation of additional 
economic activity, promotion of exports, promotion 0' 
investment from domestic and foreign sources, creation 
of employment opportunities and development of 
infrastructure facilities. Approval has been given to the 
Maharashtra Industrial Development Cof'poration for setting 
up an SEZ In the Agro Sector in Latur, Maharashtra. 
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(c) No such reports have been established. 

(d) Does not arise. 

[Transllltion} 

Promotion of Handicraft. In RaJaat"'n 

3645. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of TEXTILES be pleased to atate: 

(a) the measures being taken to promote handicraft 
industry in Rajasthan; 

(b) whether the Government proposes to accord 
special statua to Rajasthan In this regard; 

(c) If so, the time by which such status is Hkely to 
be accorded; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
aehemes for development and promotion of Ha"dlcrafts 
sector being implemented by the Government in the 
country including the state of Rajasthan are Baba Saheb 
Ambedkar Hastship Vlkas Yojana; Mar1<etlng Support and 
Services; Design & Technology Up-gradation; Export 
Promotion; Research & Development; Training & Extension 
including Special Handicrafts Training Project; 8ima 
Yojana; Wor1<shed and Credit Guarantee. 

(b) and (c) No Sir, At present there is no proposal 
to accord special status to Rajasthan in this regard; 

(d) As far as Handicraft sector is concerned the 
Government does not accord special status to any State. 
However, requirement of the sector is met through need 
based interventions of developmental schemes. 

{English} 

Economic Empowerment of Women 

3646. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to atate the progress achieved in the economic 
empowerment of women under the Trade Related 
Entrepreneurship Assistance and Development of Women 
(TREAD) Scheme in the country particularly in Gujarat 
State, State-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): The State-wise details of 
Government of India (Gol) grant provided so far to the 
Non-Government Organisations (NGOs) and Training 
Institutions for capacity building and trade related training 
activities respectively, alongwith the loans sanctioned by 
the nodal bank, i.e., Canara Bank. for undertaking 
entrepreneurial activities under the "Trade Related 
Entrepreneurship Assistance and Development (TREAD)" 
scheme are provided in the enclosed Statement. 

In Gujarat, an amount of Rs. 2.98 lakh has been 
sanctioned as Central grant to an NGO, namely. Sarpdad 
Gram Vikas Mandai, Rajkot. for capacity building and 
taking up of entrepreneurial activities of (approximately) 
100 women entrepreneurs. Canara Bank has sanctioned 
a loan of Rs. 6.65 lakh to Sarpdad Gram Vikas Mandai. 
Rajkot for setting up the project for manufacture of ladles 
garments. 

S/IJIs-wis8 prof1rfJ8S under /he TREAD scheme 

SLNo. 

1. Assam 

2. Delhi 

State 

2 

Gol grant for training 
actlvltiesandlor for 

capacity building 
(Rs. lakh) 

3 

10.60 

1.00 

Loan sanctioned by 
nodal bank 

for entrepreneurial 
activities (Rs. lakh) 

4 

2.50 

Estimated no. of 
beneficiaries 

5 

275 

72 
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1 2 3 

3. Uttaranchal 10.00 

4. West Bengal 5.00 

5. Madhya Pradesh 5.00 

6. Tamilnadu 14.73 

7. Uttar Pradesh 10.00 

8. Karnataka 10.00 

9. Gujarat 2.98 

Total 69.31 

Vacant Posta In Centrel Universities 

3647. SHRI ADHIR CHOWDHURY: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

<a) whether the Govemment is aware that a large 
number of teachers posts are lying vacant in central 
universities and colleges; 

(b) if so, whether the Govemment proposes to fill up 
these vacancies; and 

(c) the time by which these posts are likely to be 
fHIed up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT <SHRI M.A.A. 
FATMI): (a) to (c) The power to make appointment to 
the teaching posts in a Central University vests in its 
Executive Council, which acts on the recommendations 
of Selection Committees constituted in terms of the 
relevant statutory provisions. Since this iSI a continuous 
process, it would not be possible to indicate any time 
frame by which the vacant posts of teachers will be filled 
in. While the Government's role is limited to providing 
the Visitor's nominees on the Selection Committee, the 
Government, through the UGC, keeps reminding the 
Central Universities to fill the vacant posts. 

Terrorlat Actlvltlea In Jammu. Kllahmlr 

3648. SHRI UDAY SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

4 

26.82 

62.46 

SO.OO 

6.65 

148.43 

5 

144 

235 

100 

640 

200 

19 

100 

1785 

(a) whether the Government is aware that a group 
of militants killed some Hindus villagera in Ooda and 
Udhampur district of Jammu on May 1, 2006; 

(b) if so, the details thereof; 

(c) whether the State Government and Union 
Government have failed to protect the lives and properties 
of persons staying in J&K; 

(d) if so, whether the Union Government has sought 
a detailed report of incident from the State Government 
in this regard; and 

(e) if so, the details thereof and compensation to be 
paid to the affected families? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): <a) 
and (b) Yes, Sir. As per the report of the State 
Government of Jammu and Kashmir, in two separate 
incidents, terrorists killed 32 persons and injured 10 others 
in the Jammu region. 

In the first incident on April 30, 2006 at Laton Gala 
Dhok, PS Basantgarh, Udhampur, n suspected Lashkar-
e Toiba (LeT) terrorists kidnapped and killed ,13 persons 
who had gone to graze their cattle.· 

in the second incident, in the intervening night of 
April 30lMay 1, 2006, 12-13 suspected LeT terrorists at 
village Kulhand, Doda killed 19 persons ,besides injuring 
10 others. 
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(c) to (e) The Govemment in tandem with the State 
Govemment, have adopted a multi-pronged approach, to 
contain cross-border terrorismllnfiltration In Jammu and 
Kashmir, which includes, inter-aIla, strengthening of border 
management and multi-tiered and multi-modal deployment 
along intematlonal Border/Une of Control and near the 
ever changing infiltration routes, construction of border 
fenCing, improved technology, weapons and equipment 
for security forces, improved Intelligence and operational 
coordination and synergising intelligence flow to check 
infiltration and pro-active action against the terrorists within 
the State. The counter terrorism/infiltration efforts are 
reviewed periodically at various levels in the State 
Government (including the two Unified Headquarters 
headed by the Chief Minister of Jammu and Kashmir) 
and In the Central Govemment. 

According to the report received from the State 
Government of Jammu and Kashmir, ex-gratlalrellef of 
As. One lakh stands sanctioned and paid in favour of 
the next of kins of the persons killed in Dada and 
Udhampur terrorist attacks. Besides, one month's free 
rations have also been sanctioned and distributed among 
the families who have lost one or more members and 
the families in which one or more members have been 
injured. 

FDI In Textile Sector 

3649. SHRI D. VITTAl RAO: Will the Minister of 
TEXTilES be pleased to state: 

(a) the details on the FDI received in textiles sector 
in India; 

(b) FDI targeted during each of the last three years 
and received from each country; 

(c) whether Fils are keen to invest in textile firms in 
India particularty in bed linen and terry towels; and 

(d) if so, the response of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
Government has been initiating policy measures to 
facilitate India becoming a global textile hub; and the 
Industry has also started investing in modemization and 
expansion of capacity along the entire value chain of 
textile industry to exploit fully the opportunities available 
in the quota free scenario. No specific target is fixed for 
FDI. However, it has been the Govemment's endeavour 
to attract more and more FDI. The Govemment has 
permitted Foreign Direct Investment (FDI)lNon-Resident 
Indian (NRI)lOverseas Corporate Bodies (OCB) investment 
upto , 00% under automatic route in the textile sector. 

A statement showing flow FDI in the textile sector 
country-wise during the last three yeatS Is enclosed. 

(c) and (d) The Indian capital mar1<et is endowed 
with strong regulatory framework which is conducive to 
greater longer term Foreign Institutions Investors (Fils) 
participation. The FII base their investment decisions 
having regard inter-alia to the growth prospects of the 
sector. 

SIiIltlmtlnl 

Counhy-wise FOI inRow in /he texti/6 StICIor during the /ast thffJe years. 

(Amount in As. Crores) 

SI.No. Country 2003-04 2004-05 2005-06 Total 
Apr.-Mar. Apr.-Mar. Apr.-Feb. (Apr. 2003 to 

Feb. 2006) 

2 3 4 5 6 

, . Australia 0.00 0.00 0.25 0.25 

2. Belgium 0.01 0.00 0.D1 0.02 

3. Canada 1.36 0.00 0.00 1.36 

4. Cayman Island 0.00 0.00 9.00 9.00 
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2 3 4 5 6 

5. Channel Island 0.00 0.00 1.26 1.25 

6. Denmark 0.25 9.00 15.21 24.46 

7. France 0.00 0.00 2.72 2.72 

8. Germany 0.02 7.09 0.01 7.12 

9. Hong Kong 0.52 4.95 4.67 10.14 

10. Ireland 0.20 0.00 0.00 0.20 

11. Italy 0.39 0.28 24.61 25.28 

12. Japan 0.00 0.00 118.26 118.26 

13. Lebanon 0.01 0.00 0.00 0.01 

14. Korea (South) 5.64 0.00 0.01 5.64 

15. Luxembourg 13.21 0.00 24.75 37.96 

16. Mauritius 0.00 88.25 55.36 143.81 

17. NRI 0.00 74.96 0.10 75.06 

18. Nepal 0.00 0.35 0.00 0.35 

19. Nethet1ands 1.46 0.01 46.05 47.51 

20. Singapore 0.00 0.88 0.00 0.88 

21. South Africa 0.01 0.00 0.00 0.01 

22. Sri Lanka 0.00 0.00 1.01 1.01 

23. Sweden 5.00 3.50 0.00 8.50 

24. Switzerland 5.70 1.67 0.11 7.48 

25. Thailand 0.00 2.49 0.00 2.49 

26. U.A.E. 2.36 0.00 1.61 3.97 

27. U.K. 1.27 0.08 8.01 9.36 

28. U.S.A. 5.45 2.17 2.43 10.04 

29. British Virginia 0.00 0.00 6.51 6..51 

30. Unindicated Country 0.00 1.16 34.00 35.16 

Grand Total 42.84 196.84 355.92 595.61 

Source: .Qepamnent of Industrial Policy & Promotion. 
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aano In Nepal Halplng lSI 

3650. SHRI ARJUN SETHI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment is aware that the banks 
in Nepal are helping lSI of Pakistan in money tran~ons 
to terrorists through their banks; 

(b) if so, the details thereo'; and 

(c) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME. AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (8) 
There are no recent Inputs to suggest assistancel 
facilitation by banks In Nepal to 151 of Pakistan for 
transactions to terrorists. 

(b) does not arise in view 0' (a) above. 

(c) India and Nepal have bilateral mechanisms to 
discuss security concerns and keep these under review. 

/Tnlns/alionj 

LIcence. to Hawkars 

3651. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the five star hotels and road side hawkers 
who were given licences by New Delhi Municipal Council 
(NDMC) on the condition of sharing the revenue are 
irregular in paying their revenue ahare; 

(b) if so, the details thereof; 

(c) the number of five star hotels and road side 
hawkers who were provided land by the New Delhi 
Municipal Council; 

(d) the details of such five star hotels; 

(e) whether such five star hotels have violated the 
terms of licence and have established commercial 
complexes adjacent to their five star hotels on NDMC 
land; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
New Delhi Municipal Council has licensed land on revenue 
sharing basis to two five-star hotels, namely, MIs. C.J. 
Intemationel Hotels Limited (Hotel Le Meridian) and MIs. 
Taj Hotels Limited (Hotel Taj Mansingh). There has been 
some dispute in regard to payment of licence fee to New 
Delhi Municipal Council by MIs. C.J. Intemational Hotels 
limited. As far as road side hawkers are concerned, 
there is no policy 0' New Delhi Municipal Council to 
share revenue with them. 

(c) and (d) New Delhi Municipal Council has provided 
land to the following four five star hotels: 

(i) MIs. C.J. International Hotels limited (Hotel Le 
Meridian); 

(ii) MIs. Taj Hotels limited (Hotel Taj Mansingh); 

(iii) MIl. Bharat Hotels limited (Bharat Hotel); and 

(iv) MIs. Sunair Hotels limited (Sunair Hotel). 

No fixed site is permitted 'or hawkers. 

(e) and (f) There has been a dispute between New 
Delhi Municipal Council and MIs. C.J. Intemational Hotels 
limited about violation 0' terms of licence relating to 
payment 0' licence fee. However, as per court order, 
MIs. C.J. Intemational Hotols limited is making payment 
of Rs. 1 crore per month to New Delhi Municipal Council. 
No violation has been observed in the other cases. 

Population of SCIST 

3652. SHRI PUNNU LAL MOHALE: Will the Minister 
of HOME AFFAIRS be pleased to stale: 

(a) whether the population 0' SCs/STs in Chhattisgarh 
is stated to have decreased as per census 2001, as 
compared to that depicted in the census 0' 1991; 

(b) if so, the basis and the details thereof; 

(c) whether the Government is likely to conduct 
census 'or a second time; 

(d) if so, the time by which it is likely to be 
conducted; 

(e) whether two Lok Sabha seats and five Legislative 
Assembly seats reserved for SCS/STs have been declared 
as general category seats; 
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(f) if 10, the reaaone therefor; and 

(g) steps proposed to be taken to dereaerve the .. 
88ats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HOOLYA GAVIT): 
(a) and (b) No, Sir. The total population of Scheduled 
Castes (SCs) In Chhatti.g.rh has in tact increased from 
2,148,358 in 1991 to 2,418,722 in 2001. The population 
of Scheduled Tribes (STs) has Increased from 5,717,124 
in 1991 to 6,616,596 in 2001 in the State. 

(c) and (d) 00 not arlee. 

(e) to (g) The State of Chhattisgarh has been carved 
out from· the undivided State of Madhya Pradesh which 
had a total ,of 75 88ats reserved for STs in the Legislative 
Assembly. After the reoganization of States, 41 of these 
ST seats were included In the territory of Madhya Pradesh 
and 34 in Chhattisgarh. In the present delimitation 
exercise, which Is being done based on population figures 
of Census 2001, the number of SCslSTs seats are to be 
det&rmlned in proportion to their population in the State. 
As per the draft notification issued by the Delimitation 
Commission, Chhatisgarh will have a reduction of 5 ST 
seats in the Legislative Assembly. There Is no change 
proposed in respect of seats reserved for SCs. 

In the Lok Sabha, for the same reason, there is a 
proposed reduction of one SC seat and one ST seat in 
the State of ChhaUisgarh. The Delimitation Commission 
has reportedly received representations against the 
proposed reduction of one ST seat. The Commission 
would be deliberating on this with the Associate Members 
and the State Election Commissioner of Chhattisgarh 
before the final decision is notified in this regard. 

{English} 

Fund. under Centrally Spon.ored Schemea 

3653. SHRI GANESH PRASAD SINGH: 
SHRI JASWANT SINGH BISHNOI: 
SHRI RAM KRIPAL YADAV: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount provided to State Governments 
particularly Bihar and Rajasthan under various schemes 
of the Human Resource Development during each of the 
last five years, State-wise, year-wise and Scheme-wise; 

(b) whether the amount was utilised by the State 
Govemment for the purpose for which it was provided; 
and 

(c) if so, the extent thereof? 

Ti-IE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) A statement giving details of the amount 
provided to the StatelUT Govemments including Bihar 
and Rajasthan under various schemes of the Ministry of 
Human Resource Development (Departments of 
Elementary Education and Literacy· and Secondary and 
Higher Education) During the years 2000-01 to 2004-05 
is enclosed. 

Fresh grants are generally released only after 
receiving the Utitizatlon Certificates in respect of grants 
released during the preceding year. 

Re/tmstlS to StateslUTs under Centrally SpoMOflKI ScIItJrnss during 2(J()()..2001 (Plan) 

(Rs. in lakhs) 

Name 01 the StatesIUT s. SSA OS N.F.E. NGO's for lE. DPEP MahiIa Loll V.E. Sc.Ed. Ed.Tech. Env.Ed. ICDC Class 
NFE Samakhya JlITIbish 

2 3 4 5 8 7 8 9 10 11 12 13 14 15 16 

1. MelKa Pradnh 63.30 n51.60 2705.55 641.46 789.45 noo.OO 170.00 0.00 0.00 0.00 149.17 0.00 0.00 0.00 

2. AIII'IIIdIaI Pradesh 34.32 115.64 0.80 0.00 30.85 0.00 0.00 0.00 0.00 46.98 0.00 0.00 3.99 0.00 
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2 3 4 5 8 7 8 9 10 11 12 13 14 15 16 

3. Aan 74.00 2306.79 no.34 53.50 331.14 3594.00 0.00 0.00 28.57 0.00 0.00 0.82 1.42 0.00 

4. 9ihIr 230.59 0.00 1677.22 409.23 0.00 360.00 0.00 0.00 0.00 0.00 96.82 5.85 0.00 0.00 

5. ChhIttiIgaItI 0.00 0.00 4.50 0.00 0.00 500.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

6. Goa 0.00 0.00 0.00 0.00 41.16 0.00 0.00 0.00 10.00 0.00 1.71 0.00 0.00 83.10 

7. Gt4arat 5050.00 0.00 393.79 85.42 1114.89 2250.00 209.00 0.00 0.00 0.00 119.02 3>.84 337.62 0.00 

8. H8/yana 69.50 0.00 0.00 40.72 439.50 3500.00 0.00 0.00 94.28 0.00 0.00 0.00 21..24 0.00 

9. Himachal PYadesh 0.00 0.00 0.00 33.61 717.90 1500.00 1.50 0.00 0.00 0.00 0.00 0.00 0.00 •. 70 

10. Jammu and Kashmir 48.08 0.00 63.80 18.79 541.00 0.00 0.00 0.00 916.55 144.45 0.00 0.00 0.00 0.00 

11. JhaIIchand 38.43 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

12. Kametaka 241.51 12782.85 0.00 61.49 1316.14 7900.00 210.00 0.00 263.25 0.00 71.82 0.00 226.31 155..24 

13. Kerala 112.99 0.00 0.00 0.00 659.95 3200.00 15.00 0.00 1362.22 0.00 20.00 0.00 267.31 0.00 

14. Macllya Prade8h 181.50 9048.93 1049.83 211.86 1582.79 13500.00 0.00 0.00 467.80 0.00 0.00 1.34 31.87 0.00 

15. Maharashtra 0.00 0.00 0.00 129.09 838.55 4200.00 0.00 0.00 0.00 110.45 254.50 0.76 44.55 75.79 

16. Manipur 27.16 0.00 259.13 52.07 83.75 0.00 0.00 0.00 98.32 0.00 0.00 3.81 0.00 0.00 

17. Meghalaya 68.04 0.00 24.95 0.00 208.50 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

18. Mizorarn 114.82 131.56 18.30 0.00 70.61 0.00 0.00 0.00 0.00 0.00 0.00 0.00 22.41 6.21 

19. Nagaland 34.37 0.00 0.00 1.38 132.15 0.00 0.000.00 0.00 0.00 16.20 0.50 0.00 16.80 

20. Orissa 246.07 0.00 1166.75 1186.47 580.45 3300.00 0.00 0.00 0.00 Bl0.00 239.92 2.62 80.22 0.00 

21. Pur1ab 91.00 1794.11 15.50 0.00 561.72 0.00 0.00 0.00 0.00 626.80 0.00 0.00 0.00 0.00 

22. Rajasthan 0.00 1584.80 1197.05 0.00 1411.43 1500.00 0.00 1870.00 0.00 0.00 0.00 0.00 154.44 0.00 

23. Sikkim 14.00 0.00 0.00 0.00 67.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

24. Tamil Nadu 31B.00 209.40 62.83 258.29 1695.55 3200.00 0.00 0.00 0.00 0.00 0.00 46.61 206.07 0.00 

25. Tripura 16.50 24B.85 5.00 7.90 34.00 0.00 0.00 0.00 0.00 101.16 3.45 0.99 0.00 lB.54 

26. U\1ar Pradesh 342.50 6256.43 2312.00 262.12 2153.96 22000.00 255.00 0.00 808.96 0.00 112.84 93.06 9.86 0.00 

27. U1Iaranchal ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

28. West Bengal 132.00 1430.24 0.00 195.69 690.26 3562.00 0.00 0.00 0.00 0.00 0.00 0.00 2.72 0.00 

29. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00 2.50 0.00 0.00 0.00 0.00 0.00 0.00 0.00 15.43 0.00 

30. ChandigaIt1 0.00 0.00 0.72 2.91 0.00 0.00 0.00 0.00 22.00 0.00 0.00 0.00 0.00 0.00 

31. Oadla and Nagar Haveli 8.00 0.00 1.06 4.74 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
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2 3 5 8 7 8 9 10 11 12 13 14 15 16 

32. o.un and DIu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.11 1.60 

33. Delhi 0.00 0.00 0.00 77.74 531,44 0.00 0.00 0.00 0.00 0.00 0.00 3.73 61.29 0.00 

34. LaIcshadweep 

35. Pondicherry 0.00 36.22 0.00 0.00 38.27 0.00 0.00 0.00 0.00 0.00 0.00 0.00 3.89 . 0.00 

TOOII (S1a1e81\JTs) 7556.68 43696.22 11728.72 3734,48 18844.71 84806.00 l1li.50 117.00 4071.95 1899.84 1085.4S 192.93 1490.'1 424.38 

T 0111 Approved 0uIIIy 35000.00 40000.00 30000.00 21953.00 96800.00 1000.00 5610.00 3500.00 2100.00 1600.00 1lO.00 1500.00 3000.00 

LI.I"': 
SSA: Sarve Shlkaha Abhlyan TE: Teacher Education Ed.Tech.: Education Technology 
08: Operation Blackboard DPEP: District Primary Education Programme Env.Ed.: Environmental Education 
NFE: Non·Fonnai Education VE: Vocational Educatlon IEDC: Integrated Education for dIubIed Children 
NGO: Non-Govemmental Organisation Sc.ED: Science Education Class: Computer Literacy & Studies in Schools 

RsI68st1s /0 SlalesliJts Under CtJnlrslly SponsoI8d Schemes duling 2000-2001 (Pllln) 

Name 01 Ihe Statesr\JTs. 

2 

1. Andva Pradesh 

2. ArunacI1al Pradesh 

3. Assam 

4. Bihar 

5. ChhaIIisgaJtI 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and KannIr 

11 , Jharkhand 

12. Kamalaka 

13. Kerala 

14. Madhya PradeIh 

15. Maharaahtra 

16. Uanipur 

Yoga LiIenIcy ShIamiI ConIrUng Vokml'f MIdI... AlPESM App. 01 DIv. 01 National SchI.\oIIy. SchI.For 
SchI 110m Non-H Tal. CIim 

Spk. SIaIIs 

Total 
CSS cempeIp vidya. Education AgencIes EducIlion HIndi Snit 

& OR paeth lor ~ T dlr 

17 18 19 20 21 22 23 24 25 26 27 28 29 

0.00 25.00 m.25 380.00 44.72 15.12 0.00 0.00 39.99 0.00 0.00 37.89 20690.50 

0.00 280.88 

0.00 94.62 21.00 10.00 40.52 0.00 0.00 638.40 2.27 0.00 0.00 0.00 7866.39 

0.00 211.28 77.25 12.50, 118.96 0.00 0.00 0.00 0.53 0.00 0.00 0.00 834023 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.09 0.00 0.00 0.12 

514.50 

136.78 

0.00 0.00 94.61 879.04 29.25 0.00 0.00 0.00 3.95 0.00 1.78 0.00 10599.01 

0.00 20.06 40.75 7.50 35.36 0.00 45.90 0.00 1.58 0.00 0.00 0.00 4318.39 

0.00 0.00 0.00 34.35 25.50 0.00 0:00 0.00 116.39 0.00 0.00 0.00 2495.95 

0.00 0.00 26.00 0.00 47.13 0.00 0.00 0.00 0.00 0.00 a.oo 0.00 1805.80 

0.00 35.00 20.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 93.43 

0.00 

0.00 

0.00 132.00 2367.23 38.00 51.12 38.32 0.00 30.00 0.00 1.35 0.00 25886.43 

0.00 69.00 606.25 31.00 15.12 0.00 0.00 34.83 0.00 5.62 0.00 6399.09 

0.00 98.65 145.20 12.50 86.75 220.96 20.36 0.00 76.03 0.00 0.00 0.00 26736.17 

0.00 90.80 138.00 12.50 75.71 0.00 0.00 0.00 11.58 0.00 7.32 0.00 6049.58 . 
0.00 ~ ~ ~ ~ ~ ~1~ ~ ~ ~ ~ 628.88 
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2 17 18 19 20 21 22 23 24 25 26 27 28 29 

17. ~ 0.00 0.00 0.00 7.50 18.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 . 328.99 

18. Mizoram 0.00 0.00 0.00 59.40 0.00 0.00 0.00 288.09 0.00 0.00 0.00 0.00 711.40 

19. NagaIand 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 201.20 

20. Orissa 0.00 45.00 98.00 12.50 46.78 94.08 0.00 0.00 0.00 0.00 0.00 0.00 7888.86 

21. Punjab 0.00 10.83 20.00 10.00 39.;93 0.00 0.00 0.00 0.10 0.00 o.n 0.00 3170.76 

22. RajasIhan 0.00 25.00 116.00 233.90 45.00 0.00 0.00 0.00 52.83 0.00 0.00 0.00 8190.25 

23. Sikkim 81.19 

24. Tamil Nedu 0.00 38.00 115.00 12.50 49.00 0.00 0.00 0.;00 20.82 0.00 3.88 0.00 8235.13 

25. Tripura 1.01 0.00 0.00 7.50 23.00 0.00 0.00 0.00 6.57 0.56 0.17 0.00 475.20 

26. Uttar PradeIIh 0.00 353.87 295.06 148.14 75.75 264.80 1371.17 0.00 14.28 6.41 0.00 0.;00 37138.55 

27. Uttaranchal 0.00 18.31 0.00 0.00 40.71 0.00 0.00 0.00 0.00 0.00 0.00 0.00 59.02 

28. West Bengal 0.00 25.00 66.25 513.15 43.75 0.00 194.25 0.00 26.83 20.00 2.28 0.00 8964,42 

29. Andaman and Ncobar Islands 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 17.93 

30. Chandigam 

31. Oadra and Nagar Haveti 

32. Daman end Diu 

33. Delhi 

34. Lakshadweep 

35. Pondicherry 

0.00 0.00 26.00 0.00 0.00 0.15 0.00 0.00 0.00 0.00 0.00 0.00 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.05 0.00 0.15 

0.00 0.00 24.25 20.00 142.57 0.;00 0.00 0.00 121.25 0.00 0.00 0.09 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

51.78 

13.11 

1.97 

982.38 

0.04 

110.16 

TOlal (Stale&IUTs) 1.01 1089.42 1711.62 5438.38 1100.00 661.15 1670.00 974.99 562.32 27.02 22.S9 38.25 193459.62 

Total Approved Outlay 30.00 1000.00 1700.00 5500.00 1400.00 1200.00 1800.00 975.00 1400.00 200.00 o 40.00 2577!1.00 

Legends: 
AE: Adult Education 
AIPEBM: Area Intensive Programme for Educationally Backward MInorities 
Olncluded under Col. 26 & Col. 28 

RelsIIstls /0 S/II/ssll/TS Undtn CtH7In1Hy Spon8OftId SchtJITI#I$ fluting 2001-2002 (Pllln) 

Name of !he StatesIUT 8. SSA os EGS &. lE. DPEP MahiIa Loft V.E. Sc.Ed. Ed.Tedt Env.Ed. I£DC 
AlE SamIkhya NnbiIh 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. Andhra Pradesh 2284.67 5668.00 992.03 1456.25 5700.00 165.00 0.00 0.00 0.26 0.00 0.12 11.19 

2. Arunachal Pradesh 261.14 104.34 0.00 17.28 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

(Rs. In 1IIdII) 

15 

700.59 

0.00 
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2 

3. Assam 

4. Bihar 

5. CINIIisgaIh 

6. 

7. 

8. 

9. 

Goa 

~ 

Haryana 

HimachII PradeIh 

JItIMIU and Kastmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashlra 

Manipur 

Meghalaya 

Mizoram 

NagaIand 

Orissa 

~ 

Rajasthan 

SikIdm 

Tamil Nadu 

T~ra 

Uttar PlIdeIh 

Uttaranchal 

MAY 16, 2006 

3 4 5 6 7 8 9 10 11 12 13 14 

3473.17 152325 0.00 899.51 4700.00 0.00 0.00 0.00 4.80 0.00 2.26 4.83 

2964.92 0.00 0.00 0.00 4500.00 0.00 0.00 0.00 10.80 0.00 8.14 12.54 

409.20 0.00 0.00 0.00 3200.00 0.00 0.00 0.00 45.00 0.00 0.00 37.58 

0.00 

2086.11 

365.02 

752.44 

154.74 

672.63 

. 0.00 0.00 45.07 0.00 0.00 

0.00 0.00 1113.10 1450.00 90.00 

0.00 0.00 598.82 7746.00 0.00 

0.00 0.00 737.99 1700.00 0.00 

0.00 169.72 0.00 0.00 0.00 

0.00 151.70 0.00 2200.00 0.00 

0.00 0.00 0.00 

0.00 1902.72 424.48 

0.00 212.10 103.21 

0.00 0.00 234.58 

0.00 0.00 0.00 

0.;00 0.00 0.00 

2B04.05 13113.97 

108123 0.00 

0.00 1292.14 5850.00 160.00 0.00 0.00 

0.00 

5.75 

0.00 0.00 637.00 2200.00 40.00 0.00 

2890.96 6581.57 3083.48 153523 15000.00 

4818.41 0.00 271.72 301.90 5400.00 

109.93 0.00 0.00 409.00 0.00 

857.59 0.00 0.00 0.00 0.00 

432.56 105.85 0.00 30.62 0.00 

76.56 0.00 0.00 192.59 0.00 

3176.57 1060.92 1229.88 1146.39 5500.00 

5709.33 1525.00 100.00 476.11 0.00 

320.35 2118.36 

100.05 0.00 

2960.93 2959.50 

491.57 300.90 

0.00 1128.95 9000.00 

0.00 71.50 0.00 

0.00 1027.40 4288.00 

0.00 97.50 0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

31.90 3.00 

0.00 825.00 

0.00 54.00 

0.00 

0.00 0.00 

0.00 0.00 

0.00 284,83 

0.00 0.00 313.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

15.00 

0.00 

0.00 5000.00 0.00 

0.00 0.00 3.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

7663.33 8902.82 

121g.76 2566.34 

79.00 2022.73 34800.00 308.00 0.00 907.45 

0.00 0.00 

0.49 0.00 1.37 

0.00 66.86 554.64 

0.00 0.00 26.54 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 3.33 

0.00 0.00 310.48 

0.00 0.00 153.98 

0.00 2.98 333.75 

0.00 2.09 4.68 

0.00 1.86 0.00 

0.00 0.00 0.00 

0.84 0.00 13.87 

0.00 0.50 31.31 

0.00 7.31 148.37 

0.00 0.00 0.00 

0.00 0.00 30.00 

0.00 0.00 0.00 

0.00 23.31 230.39 

0.00 1.00 15.81 

0.00 131.36 40.98 

0.00 0.00 0.00 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

21. 

28. 

29. 

30. 

west Bengal 1618.79 3310.51 

45.43 280.54 1800.00 

0.00 173.77 4200.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1.23 

0.00 

9.13 

0.00 

0.00 

0.00 4.63 45.18 

Andaman and Nicober I8IandI 12.68 0.00 0.00 0.00 0.00 0.00 0.00 14.81 

ChIndigartl 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

112 

15 

0.00 

0.00 

250.00 

125.00 

750.00 

250.00 

250.00 

0.00 

0.00 

360.47 

0.00 

975.00 

450.00 

125.00 

147.50 

100.00 

0.00 

0.00 

•. 75 

0.00 

85.30 

500.00 

125.00 

750.00 

0.00 

557.38 

0.00 

0.00 
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2 3 5 6 7 8 9 10 11 12 13 14 15 

31. Dadra and Nagar HMi 0.00 35.00 

32. Daman and 0kJ 12.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.19 0.00 

33. Delhi 0.00 0.00 0.00 462.92 0.00 0.00 0.00 0.00 9.37 0.00 3.64 101.34 1.60 

34. Lakshadweep 12.68 0.00 0.00 4.31 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondicheny 48.37 38.17 0.00 37.07 0.00 0.00 0.00 25.00 0.00 0.00 0.00 4.49 0.00 

Total (StaieslUTs) 49849.06 49757.50 6122.96 16196.29119234.00 763.00 5000.00 •. 00 1745.63 1.33 256.08 2131.41 7038.59 

Total Approved ~ay 50000.00 52000.00 4DIm.00 22000.00 110000.00 1100.00 5900.00 4270.00 1800.00 1370.00 260.00 2140.00 6450.00 

Legends: 
SSA: SalVa Shlksha Abhiyan 
08: Operation Blackboard 

TE: Teacher Education Ed.Tech.: Education Technology 
DPEP: District Primary education Programme Env.Ed.: EnvilOMl8l1tal Education 

EGS & AlE: Edn. Guarantee Scheme 
& Altemative Innovative Education 

VE: Vocational Ec:tucatIon IEDC: Integrated Education for Disabled OhHdren 
Sc.Ed: Science Education Ollsa: Computer Uteracy & Studie8 in SChools 

Relellses to StllteslUTs Undtlr Ctmfnllly Sponsortld SchtlmtIS dilling 2001·2002 (Pllln) 

Name of the Staleso\JTs. Yoga Literacy Jan ConInuing 5uppoIt Madama AlPEBM App. 01 App. 01 Dev. of National SdII. For TOIII 
campaip Shikshan Ecb:IIIon to HOO. EducIIion HindI TICIV lJRIu SkI. Sc:hI Til. CHIn. CSS 

& OR SanaIhan lor Af. TdIr 

2 16 17 18 19 20 21 22 23 24 25 26 'l1 28 

1. Andhra Pradesh 0.00 0.00 257.28 52728 273.16 12.51 300.00 0.00 0.00 35.55 0.00 0.00 18283.91 

2. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 0.00 151.87 0.00 0.00 0.00 0.00 554.83 

3. Assam 0.00 22.69 2320 10.00 SO.44 0.00 0.00 0.00 0.00 35.56 0.00 0.00 10749.71 

4. Bihar 0.00 570.10 SO.22 m.73 165.89 0.00 0.00 0.00 0.00 0.00 0.00 0.00 8760.34 

5. Chhattisgattl 0.00 60.15 22.67 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 4024.60 

6. Goa 0.00 0.00 16.SO 0.00 0.00 0.00 0.00 0.00 0.00 0.09 0.00 0.00 188.52 

7. Gujarat 0.00 0.00 138.76 230.94 29.00 0.00 0.00 0.00 0.00 337.00 0.00 0.00 9173.61 

8. Haryana 0.00 25.80 48.83 7.60 35.12 0.00 250.00 0.00 0.00 0.00 0.00 1.11 8670.05 

9. Himachal Pradesh 0.00 

10. Jammu and Ka&hmir 0.00 0.00 15.09 0.00 69.24 0.00 0.00 0.00 0.00 0.00 0.00 0.00 408.79 

11. JhaMland 0.00 119.43 69.16 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 321625 

12. Kamataka 1.20 0.00 169.53 628.82 40.30 0.00 55.72 378.35 0.00 42.94 0.00 0.00 25214.32 

13. Keraia 0.00 0.00 110.73 623.75 40.88 0.00 0.00 0.00 0.00 86.46 0.00 0.00 4954.01 

14. Madhya Pradesh 5.00 75.38 213.91 12.SO 100.98 147.18 30.00 0.00 0.00 179.66 0.00 0.00 31182.48 
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2 16 17 18 19 20 21 22 23 25 26 28 

IS. Maharashtra 0.00 76.18 196.69 1742.67 109.46 0.00 400.00 0.00 0.00 22.08 0.00 0.00 14620.88 

16. Manipur 1.67 1142.58 

17. ~ 0.00 0.00 0.00 7.50 26.38 0.00 0.00 0.00 0.00 0.20 0.00 0.04 1039.21 

18. Mizoram 0.00 0.00 13.00 118.80 0.00 0.00 0.00 336.16 0.00 0.00 0.00 0.00 1151.60 

19. Nagaland 0.00 300.96 

20. Orissa 0.00 155.98 140.97 585.83 43.14 0.00 0.00 0.00 0.00 30.00 0.00 0.00 13510.19 

21. ~ 0.00 0.00 22.20 10.00 27.00 0.00 0.00 0.00 0.00 0.74 0.00 0.00 8882.13 

22. Rajaslhan 0.00 40.63 162.36 412.50 42.92 0.00 112.71 0.00 0.00 257.20 0.00 0.00 18623.98 

23. Sikkim 0.00 332.42 

24. Tamil Nadu 0.00 18.00 153.06 191t.38 55.18 0.00 n.31 0.00 0.00 2.25 0.00 0.00 14221.71 

25. Tripula 0.00 0.00 0.00 383.05 38.00 38.53 0.00 0.00 0.00 0.98 0.80 0.00 1493.14 

26. Uttar Pradesh 0.00 673.09 511.59 815.90 113.59 0.37 78.60 0.00 lOO'OO 0.00 0.00 0.00 57900.04 

27. Ullaranchal 0.00 44.47 16.00 237.t1 65.14 0.00 0.00 0.00 0.00 0.00 0.00 0.00 6274.79 

28. WeSI Bengal 17.53 118.10 96.37 650.84 34.22 1.40 224.50 0.00 0.00 22.89 1.24 0.00 11088.46 

29. Andaman and Nicobar Islands 0.00 27.49 

30. Chandigartl 

31. Oadra and Nagar Have~ 

32. Daman and Diu 

33. Delhi 

34. Lakshadweep 

35. Pondicheny 

Total (StatWUTs) 

Total Approved ruIay 

Legends: 

OR: Operation Restorallon 

AE: Adult Education 

0.00 0.00 26.88 21.99 6.00 0.36 0.00 0.00 0.00 10.68 1.92 0.0 67.83 

35.72 

12.49 

0.00 0.00 25.00 0.00 98.89 0.00 0.00 0.00 0.00 0.00 0.00 0.09 100.15 

4.31 

0.00 0.00 0.00 31.92 0.00 0.00 0.00 0.00 0.00 0.13 0.00 0.71 185.88 

25.40 2000.00 2500.00 9563.01 1500.00 201.07 1528.84 1000.00 100.00 1118.98 4.04 2.17 281315.34 

30.00 2700.00 2500.00 10850.00 1500.00 1050.00 2000.00 1000.00 100.00 1050.00 200.00 100.00 322370.00 

AIPEBM: Area Intensive Programme lor EducatIonally Backward Minorities 

Schl. tor Tal. Chlm: Scholarship tor Talented Children 
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Rsltla$lJ$ to SIll_slUTs Undtlr C8n/rlllly SJ1OII6OIfId SchBmt1s during 2fJ02-03 (Plan) 
in Ihe OtJpsttrnsnt 01 EltJlMI'IMty Educlllion and lilMlcy 

Name 01 the StatetJIJT 6. 

2 

1. Andhra Pradesh 

2. AIunachaI Pradesh 

3. Assam 

4. Bihar 

5. Chhat1isgaltl 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jhar1<hand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashlra 

16. Mantpur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21 Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil N.du 

SSA DB lE. DPEP ~ U* 

3 4 5 6 

8226.10 0.00 19.00 18600.00 

1412.00 0.00 62.20 0.00 

10175.92 805.31 672.53 5401.00 

7914.97 0.00 319.50 8400.00 

3839.73 2nB.59 0.00 2700.00 

0.00 0.00 47.64 0.00 

14004.30 0.00 1981.14 4668.00 

2735.87 0.00 981.88 3500.00 

1717.62 0.00 797.48 1800.00 

1948.85 0.00 50.00 0.00 

3244.32 0.00 0.00 4100.00 

8270.46 0.00 1437.34 4950.00 

2250.78 0.00 617.74 1250.00 

11017.10 0.00 1157.05 13100.00 

11000.00 0.00 257.30 9148.00 

0.00 0.00 98.84 0.00 

711.37 0.00 193.49 0.00 

903.29 833.06 166.02 0.00 

973.28 0.00 243.17 0.00 

2214.15 

4888.00 

9995.58 

425.14 

13526.90 

11.38 584.02 7300.00 

0.00 889.00 0.00 

0.00 1259.39 11300.00 

0.00 6.69 0.00 

0.00 1734.18 2013.00 

Samakhya J\rnbish 

7 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

8 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

(R.. in 1IkhI) 

Shiksha LJeracy Jan ConiUIg SIpt 
Kanni C8II1PI9IB ShIbhan Educalian to NGO'I 

9 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

& OR SnIhIn for AE 

10 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

11 

0.00 

0.00 

0.00 

0.00 

0.00 

12 

0.00 

0.00 

0.00 

0.00 

0.00 .. , 
0.00 0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

13 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 
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2 3 4 5 6 7 

25. Tr1ua 1162.18 0.00 40.00 0.00 0.00 

26. UllarPradesh 20245.40 0.00 1965.27 23900.00 0.00 

v. UIIarInchII 2087.69 0.00 0.00 2000.00 0.00 

28. West Bengal 10867.81 0.00 98.01 7850.110 0.00 

29. AndamIn II1d Nicobar Ietands 0.00 0.00 0.00 0.00 0.00 

30. ChandigaIh 0.00 0.00 0.00 0.00 0.00 

31. Dedra II1d NIgIr HMIi 0.00 0.00 0.00 0.00 0.00 

32. DInwI and Diu 12.00 0.00 0.00 0.00 0.00 

33. Delli 161.27 0.00 488.57 0.00 0.00 

34. l.IkahadwHp 19.98 0.00 50.00 0.00 0.00 

35. Pondichtrry 116.46 0.00 58.58 0.00 0.00 

8 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

9 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

10 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

'1 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

12 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

120 

13 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

36. NGO'WOtIer .. Itc. 1046.68 0.00 63.97 825.00 752.00 6000.00 1502.00 2457.00 2332.00 13303.00 2203.00 

Total (SlllWJTs) 158875.00 4428.34 16280.00 128705.00 752.00 6000.00 1502.00 2457.00 2332.00 13303.00 2203.00 

LegencIe: 

SSA: Serve Shlksha Abhlyan 

08: Operation Blackboard 

DPEP: District Primary Education Programme 

TE: Teacher Education 

R ..... to StatsslllTs Under Centrally SponsoMd Schtlmss during 2002·03 (Plan) 
in IhB DtIpBItmtmt of S«:ondsfJ' and HigMr EdUClltlon 

Name ~ the StIMIUT •. V.E. 

2 14 

1. 0.00 

2. 0.00 

3. 0.00 

4. Bihar 0.00 

5. 0.00 

s. 0.00 

7. 467.58 

Quality 
Impvmnt. 
in Sd1Is 

15 

0.00 

0.00 

584.59 

0.00 

108.80 

0.00 

0.00 

I.C.T. 
in 

Schools 

16 

0.00 

0.00 

0.00 

0.00 

250.00 

125.00 

0.00 

IEDC 

17 

63.32 

0.00 

0.00 

0.00 

0.00 

0.00 

798.15 

AlMMP 

18 

968.51 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

App.~ 

Lang. 
T8IdI. 

19 

14.73 

172.19 

276.20 

0.00 

0.00 

0.00 

0.00 

DeY. 01 
SkI. 

20 

V.S1 

0.00 

2.70 

0.00 

0.00 

0.00 

0.00 

21 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

(As. In lakh) 

Total 
CSS 

BoIh ilIIIII. 

22 

25819.17 

1848.38 

17918.25 

14634.47 

9476.92 

172.64 

21899.17 
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2 14 

8. Haryana 329.00 

9. Himachal PI8desh 0.00 

10. Jammu and Kashmir 0.00 

11. Jhal1<hand 0.00 

12. Kamataka 0.00 

13. Ker. 0.00 

14. Madhya Pradesh 0.00 

15. Maharashtra 0.00 

16. Manipur 0.00 

17. MeglaIaya 0.00 

18. Mizoram 0.00 

19. Nagaland 0.00 

20. Oriasa 0.00 

21. Pur1ab 0.00 

22. Rajaslhan 0.00 

23. Sikkim 291.48 

24. T ami! Nadu 0.00 

25. Tripura 0.00 

26. lInar Pradesh 375.00 

27. lInaranchal 0.00 

28. West Ben~ 0.00 

29. Andaman and Nicobar IsIanda 0.00 

30. ChendigaItl 0.00 

3t. Oadra and Nagar Haveti 0.00 

32. Daman and Diu 0.00 

33. Delhi 0.00 

34. Lakshadweep 0.00 

35. Pondicherry 0.00 

36. NGO'rJO\her agencies ate. 24.94 

Total (State&'IJT s) 1488.00 

Legend.: 

15 

0.00 

0.00 

0.00 

0.00 

500.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

270.00 

0.00 

0.00 

0.00 

10.18 

0.00 

0.00 

0.00 

0.00 

406.83 

1880.00 

16 

39.30 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

72.50 

72.66 

0.00 

0.00 

0.00 

469.84 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1422.70 

2452.00 

AIMMP: Area Intensive and Madrasa Modemlzatlon Programme 
VE: Vocational Education 
I.C.T.: Information Communication Technologies 

17 18 

30.33 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

517.02 0.00 

376.73 0.00 

571.12 205.98 

140.50 0.00 

129.15 0.00 

1.73 0.00 

33.58 0.00 

0.00 0.00 

51.56 0.00 

0.00 0.00 

33.66 0.00 

12.35 0.00 

0.00 0.00 

8.20 45.72 

0.00 1624.37 

0.00 0.00 

47.61 0.00 

18.49 0.00 

3.34 0.00 

0.00 0.00 

0.17 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

549.40 0.00 

3384.41 2844.58 

19 

0.00 

0.00 

0.00 

0.00 

167.04 

95.46 

0.00 

0.00 

248.44 

0.00 

165.92 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1139.98 

20 

1.08 

155.42 

2.03 

0.00 

23.71 

5.96 

757.97 

14.52 

0.00 

0.00 

0.00 

0.00 

17.90 

0.00 

10.53 

0.00 

44.23 

6.89 

16.78 

0.00 

23.82 

0.00 

10.00 

0.00 

0.00 

1.57 

0.00 

0.00 

0.00 

1122.62 

21 22 

0.42 7S97 .88 

0.00 4470.52 

0.00 2000.88 

0.00 7344,32 

0.00 15866.57 

0.00 4596.67 

0.00 26809.22 

0.00 2OS6O.32 

0.00 476.43 

0.00 906.59 

0.00 2101.87 

0.00 1216.45 

0.00 10179.01 

10.00 5787.00 

12.39 22611.55 

0.00 808.16 

0.00 17390.97 

0.04 1283.03 

o 00 48126.82 

0.00 4337.89 

0.00 19356.88 

0.00 16.49 

0.00 13.34 

0.00 10.18 

0.23 12.40 

0.10 831.51 

0.00 89.98 

0.51 175.55 

0.00 32888.32 

23.89 349172.82 

lED C: Integrated Education for Diaabled Children 
App. of Lang. Teach: Appointment of lAnguage Teachera 
Dev. of Sid.: Development of Sanskrit. 
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R-'tMStIS to SMlNIUr. lJncW' CiJntrMly SpotI8OIfJd ScIItHrNIs during 2001-05 (Plsn) 
in thtI DtlpsffnWlt 01 EItlmsnMry Educ6t1on snd Llfsnlcy 

124 

(Rs. In lakhs) 

. Name 04 \he StIIeaIUT I. SSA lE. DPEP MahIIa Loll Shiksha Literacy Jan ConIirUIg S\4lPOrt 
Samakhya .kInbish 

2 3 5 6 7 

1. AncI\ra Pradesh 9884.41 1933.36 9000.00 0.00 0.00 

675.36 90.56 0.00 0.00 0.00 

3. AssIm 12190.43 593.20 0.00 0.00 0.00 

4. BIhar 19515.75 0.00 12833.00 0.00 0.00 

6589.02 950.73 0.00 0.00 0.00 

6. Goa 0.00 53.64 0.00 0.00 0.00 

7. G\4IrII 11680.13 494.29 2888.78 0.00 0.00 

8. Haryw 6895.55 328.08 761.00 0.00 C.OO 

9. HimIchaI PI'IdeIh 5462.17 631.69 218.52 0.00 0.00 

10. Jammu 8Id KIIhmir 532&.62 20.00 0.00 0.00 0.00 

11. .IIaIIdIInd 11474.31 0.00 7150.00 0.00 0.00 

12. KImatIka 10426.67 1021.49 0.00 0.00 0.00 

13. KetIIa 4966.00 374.45 312.00 0.00 0.00 

35237.91 1064.20 0.00 0.00 0.00 

15. MahIrMIm 20626.67 1049.13 0.00 0.00 0.00 

16. MInipIr 500.00 121.14 0.00 0.00 0.00 

17. MepIIya 825.n 20.00 0.00 0.00 0.00 

18. MizorIm 1182.37 390.20 0.00 0.00 0.00 

19. NagaIn 0.00 295.91 0.00 0.00 0.00 

20. Orissa 13453.27 240.03 6138.17 0.00 0.00 

21. P\r4Ib 6492.49 58925 0.00 0.00 0.00 

22. Rajasthan 15627.00 993.54 lt15OC.OO 0.00 0.00 

23. $ikkim 269.73 63.14 0.00 0.00 0.00 

24. Tamil Nadu 10505.84 548.11 0.00 0.00 0.00 

Kanni campaigns Shik8han 

8 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

& OR SanIIhIn 

9 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

10 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

EOOcIIion 10 NGO's 

11 

0.00' 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

forAE 

12 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

'0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 
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2 3 4 5 

25. T~ra 2752.39 144.11 0.00 

26. UltarPradIIh 34043.30 1681.04 11960.00 

27. lItIaranchII 3522.02 787.72 1152.00 

28. West Bengal 16748.23 62.50 8140.00 

29. Andaman and Nicobar 283.96 0.00 0.00 
Islands 

30. ChandigIItI 224.54 0.00 0.00 

31. DJdra and Nagar HaVlli 447.42 0.00 0.00 

32. Daman IIId Diu 0.00 0.00 0.00 

33. Delhi 1959.62 371.00 0.00 

34. l.akshadweep 28.31 20.00 0.00 

35. Pondichetry 141.06 52.30 0.00 

8 

0.00 

0,00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

7 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

8 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

9 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

10 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

IDO~ 

11 12 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

36. NGO'sIOIher agencies alt. 339U9 37.13 286.42 435.00 12500.00 1000.00 2500.00 258U7 14449.77 2450.00 

TOIII (StaleaAJT.) 

Legend.: 

SSA: Sarva Shiksha Abhlyan 

TE: Teacher Education 

273230.00 15000.00 79318.89 435.00 12500.00 1000.00 2500.00 2585.97 14449.77 2450.00 

DPEP: District Primary Education Programme 

Releases 10 StaleslUTs Under C.nlrs//y Sponsored SchelTl8S dun"g 2003-04 (Pl6nj 
in the lMpartmtml of StICOnd81)' and HightV Educ6/ion 
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(Rs. In lakha) 

Name 01 the StateWUTs. 

2 

1. Andhra Pradeeh 

2. Arunachal Pradesh 

3. 

4. Bihar 

5. Chhaltiagarh 

6. Goa 

V.E. <MIlly lED C leT ACCIIII AlMMP App. 01 
ImptoYtment in willi Lang. 
in SdlooIs SdlIs. EqIity Teach. 

13 14 15 16 17 18 19 

0.00 0.00 74.47 1So.o 217.72 1026.04 92.52 

0.00 0.00 0.00 0.00 

0.00 0.00 20.78 0.00 

0.00 0.00 0.00 103.00 

0.00 0.00 21.24 0.00 

0.00 1.92 3.91 0.00 

0.00 

26.09 

10.00 

0.00 

0.00 

0.00 

0.00 

79.92 

0.00 

0.00 

128.93 

0.00 

0.00 

0.00 

0.00 

Dev. 01 NationeI T 0lil 
SId. SchoIIrII1p CSS 

20 

0.00 

0.00 

2.43 

0.00 

0.00 

0.33 

Scheme Both DepIta. 

21 22 

0.00 22378.51 

0.00 894.84 

000 12832.93 . 
0.00 32541.67 

0.00 7560.99 

0.00 59.80 
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2 

1, Gujarat 

8, HaIyana 

9, Himachal PrIdeeh 

10. JImmu end Kuhmir 

11. JlaItdIand 

12, Kamataka 

13. Kif. 

14, MaIIrfa PrIIIIIh 

15, MItInItmI 

16, Manipur 

11. UeghaIaya 

18, MizOl8m 

19, NagIIand 

13 

0.00 

0.00 

27.90 

0,00 

0,00 

14 15 

0.00 930,90 

0,00 203,47 

0,00 

0.00 

0,00 

0.00 

0,00 

3,33 

0,00 0,00 541,48 

247.20 348,60 316,81 

0.00 

0.00 

0,00 815.21 

0.00 18.04 

47.65 0.00 

0.00 207.60 

8,79 0,88 

0,00 0.00 

71.97 

0,00 

19,40 

27.54 

16 

120,00 

0.00 

0,00 

0,00 

0,00 

0,00 

47,00 

0.00 

150,00 

0.00 

0.00 

0,00 

0,00 

20, Oriau 0.00 

0,00 

0.00 

0,00 

0,00 

0,00 

0,00 

0.00 

0,00 

0,00 

184.82 200.00 

21, ~ 

22, RIjeItCIWI 

23. SIIdcim 

24, Tamil Nadu 

25, T~ 

26, UIIar Pradeeh 

27. Utlaranchal 

28, Wa&t 8engII 

375,00 

0,00 

0.00 

29, Andaman and Nieobar Islands 0,00 

~, C/wIdigIItI 0.00 

31. Dadra and NIgIr Havel 0,00 

32, Olll\llll and Diu 0,00 

33, Delhi 0.00 

34, l.ak8hadweep 0,00 

0.00 

39,40 

0,00 

0,00 171,09 

0.00 29.90 

0.00 19,53 

0,00 

0,00 

0,00 

0.00 

0,00 

0,00 

0,00 

0,00 

o,oq 
37,86 

14,01 

3.34 

0.00 

0.00 

35, PoncIcherry 0.00 0,00 

195.27 

0.00 

3.40 

0.00 36, NGO'.a. aganciII etc, 6.46 544.00 

0,00 

0,00 

0,00 

0,00 

0,00 

130,00 

0.00 

0,00 

0,00 

0.00 

0,00 

0,00 

0,00 

0,00 

0,00 

0.00 

17 18 19 

9,81 0,00 0.00 

0.00 

0.00 

0,00 

0,00 

4,67 998,82 

0,00 

0,00 

16,40 

67,70 

0,00 

9.00 

10.15 

18,70 

0,00 

0,00 

14,01 

135,07 

0,00 

0.00 

0,00 

0.00 

61,68 

0,00 

0,00 252.95 

0,00 0,00 

0.00 

0.00 

0.00 

0,00 

0.00 80,00 

0,00 0.00 

0,00 391,48 

0,00 164,40 

188,00 

0.00 

0.00 

0,00 

11.20 0.00 

0.00 

0,00 

0.00 

0,00 

0,00 

0,00 

0,00 

0.00 

0,00 

0,00 

0.00 

0.00 

0,00 

0.00 

0,00 

0.00 48,96 

111,64 516,78 

20 

5.40 

3,72 

121.44 

0.00 

0,00 

102.35 

130.50 

3,56 

7.11 
6,44 

0.00 

0,00 

0.00 

0.00 

0.00 

0.00 

0,85 

8.07 

6,80 

12.76 

0,00 

12.29 

21 22 

0,00 16109,31 

0.98 9194,07 

0.00 6461.72 

0,00 5408,30 

0.00 18844,04 

0.00 12412.64 

0.00 7342.56 

0.00 37129,90 

0,00 21841.36 

0,00 845,90 

0,29 1053.86 

0,00 1993.12 

0,00 501.92 

0,00 20519.36 

11.85 7093.59 

0.100 35159.94 

0,00 333.72 

0.00 11244,38 

O.SS 2982.80 

0.00 48830,05 

0,00 5461,74 

0.00 25007.88 

0,00 0,00 297.97 

0.00 1.62 229,40 

0,00' 0.00 447,42 

0,00 0,35 0,35 

0,00 0 ":"0,22 2528,61 

0.00 0,00 48.31 

0,00 

7.00 

0,00 

0.00 

0.00 

0,00 

2,50 

0.00 

0,00 

0.00 

0,00 

0.00 

0,00 

0.00 

0.00 

0.00 

0,00 

0,00 

0,00 

0.00 

0.00 0.00 196.76 

0.00 454.48 0.00 40630.02 

TeU! (St..uTI) 713.00 1113.00 3846,97 900.00 671.72 2900.00 1110.28 1479,00 15.74 418219.34 

Legend.: 
AIMMP: Area Intensive and Mad ..... Modemlzatlon Programme 

VE: Vocational Education In Secondary Educ.~ 
I.C.T. Information Communication Technologies 

lED C: Integrated Education for Disabled Children 
App, of Lang. Teach: Appointment of Langua'ge Teachers 
Dev, of SId,: Development of Sanskrit. 
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~ to S.IM'lIT6 Unw Ctlnlnllly Sponaortld ScIttImss duling 2O{}tI-05 (Pl6n) 
in IhtI o.,.ffmtlnt of EltlmtlnflHy Educ8tion and LifBl'lIC.Y 

Name oIlhe State&IUTs. SSA lE. DPEP 

2 3 4 5 

1. AncI1ra PIIdesh 28000.00 1841.81 18142.84 

3009.00 0.00 0.00 

3. Assam 20854.00 1093.49 0.00 

4. Bihar 31970.56 0.00 4850.00 

5. CINI\iagIIh 20786.76 1018.16 0.00 

8. Goa 0.00 0.00 0.00 

7. ~ 14072.00 1384.11 2879.38 

8. HIryana 12881.55 375.00 0.00 

9. Himachal Pradesh 6144.00 0.00 0.00 

10. Jammu and KI8hmir n47.78 0.00 0.00 

11. Jharkhlnd 16588.50 0.00 9431.47 

12. Kamataka 26280.70 1638.46 0.00 

13. Kerala 8939.00 638.47 0.00 

14. Ma<Ilya Pradesh 44608.92 2348.14 0.00 

15. Mahara8hIrI 35489.79 1232.45 0.00 

16. M.ipur 1225.00 161.00 0.00 

17. MeghaJaya 2930.81 149.93 0.00 

18. Mizoram 3300.24 322.68 0.00 

19. Nagaland 2088.49 322.50 0.00 

20. 0riI88 21807.27 555.43 3473.13 

21. ~ 3040.00 280.80 0.00 

22. Raju\hIn 23549.40 1848.07 11673.30 

23. SikkIm 1000.25 0.00 0.00 

24. Tamil Nadu 26517.00 2046.01 0.00 

6 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

7 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

(Rs. In lakhs) 

Shiksha Literacy Jan ConIiUIg SuppoII 
Kanni campaigns Shikshan EducaIIon to 000'. 

8 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

& OR SansIhan lor AE 

9 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

10 

0:00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

11 

0.00 

0.00 

0.00 

0.00 

OJ)O 

0.00 

-0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

12 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

O.OU 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 
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2 

25. Tripura 

26. UIIar Pradeah 

27. UIIIranchaI 

MAY 16.2006 

3 4 5 8 

4703.96 0.00 0.00 0.00 

&nS1.00 2453.87 10618.00 0.00 

9144.70 0.00 1370.12 

48024.36 205.00 6758.82 

0.00 

0.00 

29. AndIman Md Nicobar IsIIInds m.58 0.00 0.00 0.00 

30. Chandigarh 447.95 0.00 

31. Dadra and Negar Havel 111.91 0.00 

32. Daman and Oiu 0.00 0.00 

33. Delli 0.00 540.00 

34. lak8hadwlep 12.03 0:00 

35. Pondicheny 225.53 0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

7 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0:00 

0.00 

8 

0.00 

0.00 

0.00 

0.00 

0.00 

0:00 

0.00 

0.00 

0.00 

0.00 

0.00 

9 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

10 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

11 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

12 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

132 

36. NGO'&'OIhIr agencies lie. 2680.85 0.00 0.00 1475.00 2941.00 5204.00 2539.14 2782.07 15546.47 1793.82 

Total (StataJUTs) 513975.29 20253.38 69394.88 1475.00 2941.00 5204.00 2539.14 2782.07 15546.47 1793.82 

LIgeIIdI: 
SSA: Sarva Shiksha Abhiyan 
TE: Teacher Education 
DPEP: District PrimIry EUaIion Programme 

ReItIIIst18 to StIIfM/UTs Undsr Ctlnlrslly Sponsotfld Schenws dun'ng 2OtU-05 (fJ6n) 
in /he DtIpw1mtmI 01 SscondBry lind Highti(' EdUC61ion 

Nne 01 the Slate&lUTs. 

2 

1. 

2. 

3. 

4. Bihar 

s. 
6. 

7. G\4arat 

V.E. 0uIIIIy lED C leT 

13 

SOO.55 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

II1lJIIW8mII1I in 
in SdIOOIs SchIs. 

14 15 16 

0.00 0.00 S27.S9 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 785.87 0.00 

Acce8& AlMMP App. 01 
wiIh lang. 

Equity Teach. 

17 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

18 19 

0.00 120.40 

0.00 198.13 

0.00 0.00 

0.00 43.20 

0.00 0.00 

0.00 0.00 

0.00 8.40 

(Rs. In lakhs) 

DeY. 01 NationII T 0181 
Skt. SdIoIImp CSS 

20 

0.00 

0.00 

0.00 

0.00 

0.24 

0.00 

5.88 

Scheme Bolt! DepaI. 

21 22 

0.00 49132.99 

0.00 3207.13 

0.00 21747.49 

0.00 36863.76 

0.00 21805.16 

0.00 0.00 
\ 

0.00 19115.64 
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2 13 14 15 16 17 18 19 20 21 22 

8. Haryana 87.23 0.00 0.00 0.00 0.00 450.00 1.20 0.00 0.00 13714.98 

9. Himachal Pradesh 0.00 C.OO 0.00 0.00 0.00 0.00 0.00 103.81 0.00 6241)1 

to. Jammu IfId KMtInir 59U9 0.00 0.00 0.00 0.00 O.~ 0.00 0.00 0.00 8346.87 

11. Jhartchand 0.00 0.00 0.00 0.00 0.00 0.00 7.80 0.00 0.00 2fJ1J7.n 
12. KImIIIka 0.00 0.00 772.81 389.52 0.00 0.00 406.60 0.00 0.00 29488: 19 

13. Kerala 1425.00 0.00 337.38 0.00 0.00 0.00 10.20 0.00 0.00 11348.05 

14. Madhya Pradesh 0.00 0.00 118.57 0.00 0.00 478.84 1.80 285.51 0.00 47841.78 

15. MaharIIt1III 0.00 0.00 123.02 0.00 0.00 0.00 88.74 0.00 0.00 36934.00 

16. Manipur 0.00 0.00 116.34 0.00 0.00 0.00 0.00 0.00 0.00 1502.34 

17. Me;lalaya 0.00 0.00 1.64 0.00 0.00 0.00 0.00 0.00 0.00 3082.38 

18. Mizoll/ll 150.00 64.37 61.46 0.00 0.00 0.00 330.82 0.00 0.00 4229.57 

19. Nagaland 0.00 0.00 7.98 0.00 0.00 0.00 0.00 0.00 0.00 2418.97 

20. Orissa 0.00 0.00 0.00 0.00 0.00 0.00 0.00 28.17 0.00 258&4.00 

21. ". 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 12.00 3332.80 

R R~ ~ ~ ~ ~ ~ ~ ~ ~ 0.00 &43.72 

23.SikJUm 0.00 0.00 0.00 0.00 0.00 0.00 0.00 43.83 0.00 1044.08 

24. Tamil Nadu 0.00 0.00 0.00 0.00 0.00 0.72 1.20 4.96 0.00 28669.88 

25. Tripula 16.68 0.00 0.00 0.00 0.00 45.72 0.00 12.78 1.26 4830.40 

26. lJIIar Pradesh 0.00 0.00 0.00 0.00 0.00 1229.72 ~80 29.04 8.42 102132.86 

27. lJIIaranchal 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 10514.82 

28. West Bengal 0.00 0.00 164.64 0.00 0.00 0.00 83.60 0.00 0.00 53416.42 

29. Andaman and tbbar IM'IdI 0.00 0.00 7.85 0.00 0.00 0.00 0.60 0.00 0.00 281.03 

30. Chandlgafh 7.00 0.00 0.00 0.00 0.00 0.72 0.00 3.34 0.00 459.01 

31. Oadra and Nagar HaYH 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 111.91 

32. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.03 0.03 

33. Delhi 0.00 0.00 5.26 0.00 0.00 0.00 0.60 4.56 0.00 560.42 

34. l.akshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 12.03 

35. Pondic:herry 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.24 0.10 225.87 

36. NGO'&'OIher egendIs IIc. 4.54 457.28 1107.04 1021.58 417.70 0.00 0.00 202.39 0.00 38152.88 

Total (S1a\e&lUTs) 2820.69 521.65 3657.51 1938.69 417.70 2205.72 1323.49 724.74 21.81 649537.03 

Legends: 
AIMMP: Area Intensive and Madraaa Modemlutlon Programme 
VE: Vocational Education In Secondary Education 

lED C: Integrated Education tor Disabled ChIldren 

I.C.T. Information Communication Technologi .. 
App. of lang. reach: AppoIntment of Language Teacheni 
Dev. of Skt.: Development of Sanskrit. 
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FCI Scheme for Rubber Board 

3654. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Flexible Complementing Scheme 
(FCS) has not been implemented for scientists working 
at the Rubber Research Institute of India under the 
Rubber Board: 

(b) if so, the reasons for delaying the scheme in 
implementing the same; 

(c) whether there was any objection from any 
department against implementation of FCS at Rubber 
Research Institute; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHAI JAIAAM RAMESH): (a) the Flexible 
complementing Scheme (FCS) has not yet been extended 
to Scientists working at the Rubber Research Institute of 
India under the Rubber Board. 

(b) to (d) The Governrnent has recently constituted a 
High Level Peer Review Committee to advise on policy 
issues relevant to FCS. The recommendation of this 
Committee is awaited before a final view is taken In the 
matter. 

[Tmns/ation} 

Functioning of Civic Bodle. 

3655. SHRI RAJ IV RANJAN SINGH "LALAN': 
SHRI RAMJILAL SUMAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has conducted review 
on the functioning of civic bodies In Delhi during the 
month of February, 2006; 

(b) if so, the details thereof; 

(c) whether the Government has taken any concrete 
deciaion after the said deliberations; and 

(d) if so, the details thereof and the scheme for 
translating the decision into action? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) There 
was no formal review as such but the t •• ues of 
restructuring of the Municipal Corporation of Delhi and 
the existence of multiplicity of institutions in Delhi were 
discussed. Based on the discussions, the Government 
has set up two committees to look into the Issue. 

(English} 

Standard of Education In Engineering College. 

3656. SHRIMATI ARCHANA NAYAK: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment is aware that there Is a 
dearth of well qualified teachers in many Governmentl 
private engineering colleges to produce high calibre LT. 
engineers to meet the ever increasing demand for 
manpower: 

(b) if so, whether the Govemment has made any 
study in this regard; and 

(c) the steps taken/proposed to be taken by the 
Government to strengthen the quality engineering 
education in Governmentlprivate· colleges in order to 
develop the hard skills as well as soft skills of the students 
of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) As per information furnished by the 
AICTE, there is a shortage of senior faculty especially in 
the IT related branches. In order to attract and retain 
bright, talented and competent professionals as faculty 
members, the AICTE has various faculty development 
schemes as well as other research and institutional 
development schemes. Under the Emeritus Fellowship 
scheme, the experience and expertise of superannuated 
faculty is utilised. The objective of Visiting Professorship 
scheme is to supplement the expertise lacking in the 
host institutes. The working ages in case of Professors 
has been increased from 65 to 70 years for next two 
years. For the year 2006-07, the cadre ratio of 1:2:4 for 
Professor, Assistant Professor and Lecfurer has been 
relaxed to 1 :2:6. 
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Upgradatlon of Technical education 

3657. SHRt M. SREENtVASULU REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether IT association NASSCOM has been 
emphasizing the urgent need for educational Institutions 
to prepare their students adequately for the job markets; 

(b) if so, the details thereof; and 

(c) the specific measures are being taken by the 
Govemment to upgrade technical education? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes, Sir. 

(b) For extending India's leadership in the IT and 
BPO industries, the NASSCOM Report has mentioned 
the following: 

• The global ITeS & IT market (off-shored and 
domestic) was $1184 billion in 2002. 

• Market expected to grow by 11-12% from 2003 
to 2012. 

• India's share of global ITeS and IT market could 
increase from 0.8% in 2002 to 4.4% in 2012, 
resulting in revenue generation of US$ 128 billion 
by 2012. 

• Total manpower requirement/employment 
generation estimated at 4 to 6 million people. 

(c) (i) The Ministry of Human Resource Development 
has launched in December, 2002 the "Technical 
Education Quality Improvement Programme of 
Govemment of India (TEQIP)" which alms to 
improve quality of technical education and 
enhancing existing capacities of the institutions. 
The Central Plan component of TEQIP is Rs. 
350 crores. In the first and second cycle of the 
programme, 114 State institutions and 18 
Centrally Funded institutions are participating. 
The programme will benefit 10,000 graduating 
students each year by imparting superior skills 
and training and will also enhance the 
professional development of 1,000 teachers. 

(ii) After the succeesful completion of Technicians 
Education I and Technician Education II projects 
launched in the Country with the assistance of 
World Bank, for upgradation of Polytechnics in 
the country, the Government has launched 
another project celled "Technician Education III" 
with the assistance of the World Bank to expand 
capacity and improve the quality and efficiency 
of technician education to meet the specific 
economic needs of each States. The project has 
three main components, namely-Capacity 
expansion, Quality improvement and Efficiency 
improvement. 

(iii) For upgradation of promising institutions to the 
level of IITs, the following seven institutions have 
been identified for upgradation: 

(1) Institute of Technology, Banaras Hindu 
University, Varanasi; 

(2) University College of Engineering combined 
with the University Coltege of Technology, 
both belonging to Osmanla University, 
Hyderabad; 

(3) Bengal Engineering College, Howrah; 

(4) Jadavpur University's Engineering and 
Technology Departments; 

(5) Zakir Hussain College of Engineering, 
Allgarh Muslim University, Aligarh; 

(6) Andhra University College of Engineering, 
Visakhapatnam; and 

(7) Cochin University of Science and 
Technology, Cochin. 

To start with the upgradation programme, funds 
have been allotted to the Institutes during 2008-
07. 

(iv) The Government has also enhanced allocation 
of both Plan and Non Plan grants to the centrally 
funded technical institutes for upgrading technical 
education. 

(Trans/ation} 

Setting up of Renewable Energy Club 

3658. SHRI PARAS NATH YADAV: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pte_ad to 
state: 
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(a) whether the Government has decided to set up 
renewable energy club in aU engineering colleges; 

(b) if so, the details thereof; 

(c) the amount of assistance the Govemment has 
decided to provide to each engineering college for this 
purpose; 

(d) the purpose of setting up renewable energy clubs; 
and 

(e) the number of States where renewable energy 
clubs are proposed to be set up in engineering colleges 
at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) The Ministry of Non-conventional Energy 
Sources has decided to support Renewable Energy Clubs 
in all such Engineering Colleges which are recognized 
by the All India Council for Technical Education (AICTE) 
depending upon availability of funds. The Ministry has 
decided to provide a financial support of Rs. 25,0001- per 
annum to each Renewable Energy Club. The purpose of 
supporting Renewable Energy Clubs Is to create mass 
awareness about new and Renewable Sources of Energy, 
its various systems and devices among students in all 
the StateslUnion Territories. 

[English} 

Separate Development Board 

3659. SHRI MOHAN RAWALE: 
SHRI BALASAHEB VIKHE PATIL: 

WUI the MJnlster of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has received any 
proposal from Maharashtra Government to constitute a 
separate statutory development board for Konkan; 

(b) H 80, the details thereof; 

(e) whether any financial allocation for the proposed 
board is likely to be made from the allocations meant for 
the development board for the rest of Maharashtra; and 

(d) if so, the finding of the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) Yes, Sir. 

(b) On the basis of resolution passed by the State 
Legislature on 15.12.2005 that for the removal of the 
backlog and for the rapid development of this region, the 
creation of a Statutory Development Board for Konkan is 
necessary, the Government of Maharashtra has urged 
the Government of India to take necessary steps to 
amend Article 371 (2) (a) of the Constitution for the said 
purpose. Views of the Planning Commission have been 
sought on the proposal. 

(c) and (d) The question of financial allocation for 
the proposed board for Konkan can be considered only 
after a final view is taken on the need for constituting a 
separate development board for Konkan. 

Promotion of Gems and Jewenery Industries 

3660. SHRI BIKRAM KESHARI DEO: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the activity of lapidiary of Gem stones 
comes under the ambit of Khadi and VHlage Industries 
Commission; 

(b) if so, the steps taken by the Government to 
promote these industries as Gems and Jewellerles are 
the one of highest foreign exchange earners of the 
country; 

(c) If not, whether the Government proposes to 
develop this programme under the KBK programme in 
Kalahandi, Bolangir and Koraput districts through the 
Planning CommiSSion; and 

(d) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Under the Rural 
Employment Generation Programme (REGP), a credit-
linked subsidy scheme for setting up village industries 
and implemented through the Khadi and Village Industries 
Commission, gems and jewellery projects are promoted. 
During the last three years (2002-03 to 2004-05), 138 
gems and jewellery units have been established in various 
parts of the country. Of these, two units have been 
established in Kalahandi and one each in Bolangir and 
Koraput Districts of Orissa. 

(c) and (d) Do not arise. 
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Extra Co-currlcular Actlvltle. In 
Central Universities 

3661. SHRI DHARMENDRA PRAOHAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to &tate: 

(a) whether there is any provision to charge sports 
and extra co-curricular activities In the central universities; 
and 

(b) if so, the details thereof alongwith the funds 
allocated for the same purpose and disbursement thereof 
during the last three years and current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The individual Acts of the Central 
Universities empower the respective Universities to 
demand and receive such fees and other charges as 
may be prescribed by the Ordinances. Accordingly, the 
Central Universities charge tuition and other fees, including 
those for sports and extra co-curricular activities, in 
accordance with the provisions in this behalf laid down in 
the Ordinances of the respective Universities. Against the 
broad category-wise Non-Plan grants for maintenance 
provided to the Central Universities by the University 
Grants Commission, the Central Universities themselves 
make activity-wise allocations. 

Impact of FDI In Economic Reform. 

3662. SHRI K.S. RAO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the impact of economic reforms on the inflow of 
FDI; 

(b) the number of surveys carried out by different 
departments on an Industrial establishment during the last 
two years alongwith Its effect on industrial growth; 

(c) whether there is any proposal under the 
consideration of Government to bring New Industrial Policy 
In this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Economic reforms have had a positive 

impact on FDI flows. Foreign Direct Inve8lment (FDI) 
equity inflows frorn August 1991 till March 2006 are to 
the tune of US$38.49 billion. 

(b) Inspections of industrial establishments are 
undertaken as per the proviSions In various applicable 
laws and regulations. Inspection reqUirements are 
periodically reviewed and rationalised with the objective 
that inspections do not hamper Industrial growth. 

(c) and (d) There is no proposal for a New Industrial 
Policy presently under consideration of the Govemment. 

Verification of C •• te Certificate 

3663. SHRI LALMANI PRASAD: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government is aware that Vice-
Chancellor of Deihl University has received some 
representations to verify Caste Certificates of Students 
admitted during the last three years; 

(b) if so, the details thereof aiongwlth the action taken 
by the Government thereto; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) According to the Information furnished by the 
University of Delhi, no such representation has been 
received by the University. 

(b) and (c) Do not arise. 

Shift Syetem In KV Schools 

3664. SHRI VIKRAMBHAI ARJANBHAI MADAM: WHI 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state the number of Kendriya Vldyalayas where 
in second shift has been introduced due to increase In 
enrolment capacity of students during the last three years 
and current year, State-wise and District-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): During last three years, second shifts were 
IAtroduced and made functional in 44 Kendriya Vldyalay ... 
The State-wise and District-wise details are given in the 
enclosed Statement. 

Second shift has not been introduced in any Kendriya 
Vidyalaya so far during the academic HUion 2O()6.07. 
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List Indicating the names of KtNKilip V~al8y8S (SIaM-wise INId District-wise) whslfl 88COI1d shilts h6v. btIsn 
ssnctiontKi and msds functional dun'ng HIs )It!l8r 2O{}tI-lJ5 & 2006-tJ6 

Name of State SI.No. Name of Kendriya Vidyalayas Name of Diltrict 

2 3 4 

Delhi 1. New Friends Centre Deihl 

2. AGCR Colony Delhi 

3. No.3, Deihl Cantt. Delhi 

4. AFS Tughlakabad Delhi 

5. Sector 8, R.K. Puram Delhi 

6. Andrews Ganj Delhi 

7. Pushp Vihar Delhi 

8. Gole Market Delhi 

9. Vikaspuri Delhi 

10. Janakpuri Delhi 

11. Delhi Cantt. No. Delhi 

12. Delhi Cantt. No. 2 Delhi 

13. Sector 8, Rohinl Delhi 

14. Dwarka Dolhi 

15. Lawrence Road Deihl 

Uttar Pradesh 16. VKV Ghaziabad Gaziabad 

17. Noida Gautam Budh Nagar 

18. No.1, Armapur, Kanpur Kanpur Nagar 

19. Kanpur Cantt. Kanpur Nagar 

20. AMC Lucknow Lucknow 

Kamataka 21. Belgaum C8ntt. Belgaum 

Madhya Prade8h 22. No.3, Bhopal Bhopal 

23. No.1, Indore Indore 

24. Chhlndwara Chhlndwara 
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2 3 4 

25. No. 1, Gwalior Gwalior 

Jharkhand 26. Hlnoo, Ranchi Ranchl 

Orissa 27. No.1, Bhubaneswar Khurda 

Haryana 28. Rohtak Rohtak 

Chandigarh 29. Sector 47, Chandlgarh Chandigarh 

Kerala 30. Pattom, Trivandrum Trivandrum 

31. No.1, Calicut Calicut 

32. Adoor Pathanamthita 

Uttaranchal 33. liP Dehradun Dehradun 

34. Haldwanl Nainital 

Rajasthan 35. No.5, Jalpur Jalpur 

Maharashtra 36. AFS, Thane Thane 

37. AFS, Ojhar Naslk 

Bihar 38. Kankarbagh Patna Patna 

39. Bailey Road Patna 

40. Danapur Patna 

41. Muzaffarpur Muzaffarpur 

Chhattisgarh 42. Ralpur No.1 Ralpur 

43. Ralpur No.2 Ralpur 

Gujarat 44. No.1, Shahibagh, Ahmedabad Ahmedabad 

Handloom Article. 

3665. SHRI RAGHUNATH JHA: Will the Minister of 
TEXTILES be pleased to state: 

(a) the details of eleven textile articles reeerved for 
exclusive production In handloom sector; 

(b) whether powertoom and mill sectors are illegally 
manufacturing textile Items reserved for hand loom 
sector; 

(c) if so, measures taken to protect the interest of 
handloom sector; and 

(d) the number of powertoom and mill sectors booked 
in the matter and action taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
Hanclooms (Reservation of Articles for Production) Act, 
1985 dated 29.3.1985 was enacted with a view to protect 
the interests of the handloom weavers in the country. 
Under the Act, protection to the Act, protection to the 
handloom sector was extended by way of ..... rvlng certain 
textile artlelee for exclusive production by handlooms. 
Presently 11 textiles articles are reserved for exclusive 
production on handlooms vide Notification No. S.O. 557 
(E) dated 26.7.96 as amended vide S.O. 408 (E) dated 
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2.6.99 and S.O. 405 (E) dated 25.4.2000. The 11 reserved 
textile articles under the Handloom Reservation Order, 
1996 are: 

(1) Seree: made of cotton of silk with extra warp 
and/or extra weft design in border and/or heading 
and/or body including buttas containing in any 
coloured or grey or bleached yarn or zari or 
any other metalliclmetalised yam or has a solid 
coloured woven border. Tie and dye &area, warp 
wise and/or weft-wise made out of cotton or silk 
or art silk in any combination thereof irrespective 
if count of yam or dimensions with or without 
extra warp or extra weft solid woven border. 

(2) Dhotl: made out of cotton or silk in any 
combination thereof woven with extra warp and/ 
or extra weft design using more than 16 dents 
inclusive of selvedge in the border including solid 
coloured woven border and/or extra weft heading 
irrespective of court and dimensions. 

(3) Towel, Gamcha and Angawe.gram: woven in 
plain, mat, twill, honeycomb, huckaback or a 
combination of these weaves with border or 
heading which is also jOintly characterized by 
cotton or blends of cotton with any other fibre; 
and has different dimensions and may be white 
or coloured; and May contain decorative design 
when produced on jacquard. 

(4) LungJ: made out of cotton or art silk or in any 
combination thereof having a width of 110 cms. 
or above and 64 ends per inch and above and 
woven in check andlor stripe design 
using coloured yam to form check andlor stripe 
pattern. 

(5) Khes, Bedshaat, Bedcov.r, Counterpane, 
Furnlahlng (Including tapeetry, uphoIagry): 
whatever they called in different parts of country, 
including double cloth and tie & dye. made out 
of cotton or art silk or in any combInaIion th8f8Of, 
woven with design pattern on multi-treadle loom 
and/or with dobbyand/or jacquards up to 200 
hooks in case of pure cotton warp and up to 
400 hooks in case of combination of cotton & 
art silk warp, irrespective of count and 
dimensions. 
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(6) Jamakkalam Durry or Durret: made out of 
cotton or art silk or wool or jute in any 
combination thereof using coarse count of single 
yam or plies of resultant count having up to 24 
endslinch, woven with plain weave or twlH weave 
or in combination of both twill and plain weave 
in any dimension. 

(7) D ..... MaterIal: inclUding Mashru cloth and yam 
tie & die cloth, made out of cotton or silk 
(including spun silk) or art silk or in any 
combination thereof woven with extra weft design 
in the border and/or body Irrespective of count 
and dimensions. 

(8) Barrack Blanketa, Kambal or Kambllea: 
Barrack Blankets made of wool of average 34 
micron or coarser, with fibrous surface, produced 
by milling and raising; and includes barrack 
blankets made by using hand spun or mill spun 
woollen yam from natural grey or black wool or 
Its combination and produced in any size and 
in any weave. 

(b) Kambal or kamblies means a thick fabric made 
of wool of average 34 micron or coarser, with 
fibrous surface, produced by milling and raising; 
and Includes kambal or kablies made by using 
hand spun or mill spun, worsted, woollen yam 
or Its combination in plain. stripe or check 
design. 

(8) ShntI, Lol, Muffler, Pankhl etc. shawls woven. 
with extra weft designs, using woollen or worsted 
or pashmina or pure silk yam or cotton yam 
andlor its combination or blends with other fibres 
i.e. natural and/or manmade/synthetic fibre 
thereof with dobby/jacquard design effect up to 
400 hooks; using any type of woollen, worsted 
or phasmina or pure silk yam or cotton yam 
andlor In combination thereof; it Is woven with 
any count of yam; it 18 woven In any length, 
width and weight; and is commonly known by 
that name. 

(10) Woollen Tweed: is a piece of fabric woven by 
100% pure woollen yarn for making coats, 
jackets and dress rnaterlala and is also jointly 
characterized by the check or stripe design 
irrespective of dimensions; and 

It is produced In 3/1 twill weave. 
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(11) Cheddar, MekhaleiPhenek: is used tor covering 
lower and/or upper part of the body and Is 
manufactured from cotton or silk or art silJc or in 
any combination thereof woven in ptain/will 
weave with check or stripe design irrespective 
of count and dimensions and is characterized 
by a border and/or across border with extra warp 
andlor extra weft design. 

(b) to (d) Under section 6, 7 & 8 of the Handlooms 
(Reservation of Articles tor Production) Act, 1985, the 
authorized office'rs not below the rank of Assistant Director 
are empowered to call powerloom units/mills and also 
book case of 'violation of the Act, in case any powerloom 
or mill found producing textiles articles in violation of the 
Act. Ar>.y violation under the Act is punishable for 
imprisonment of 6 months or fine upto Rs. 5000/- per 
powerloom or both under section 10 of the Act. In order 
to protect the interest of handloom sector, the targets 
are fixed by D.C. Handlooms and circulated to all the 
implementing agencies for inspection of power loom units 
and mills under annual action plan. The physical 
achievements on power loom inspections during 2005-06 
is as under: 

SI,No. Physical progress 

1. Targets for Powerloom Inspections 

2. No. of Powerlooms Inspected 

2005-06 

1,91,387 

1,93,615 

During 2005-06, implementing agenCies have 
registered 33 FIRs and obtained 10 convictions for 
violation of the Act. 

Lakshadweep Scheduled Tribes Constitution 
Amendment Bill 

3666. DR. P.P. KOVA: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the High Court of Kerala In their 
judgement on a writ appeal No. 1422/2005 has 
categorically stated that the children born to the ST 
Lakshadweep parents (both father and mother) outside 
the U.T. of Lakshadweep cannot be treated as Scheduled 
Tribe even on medical grounds etc., except by introducing 
Constitution Amendment bill in the Parliament to ~eguerd 
the interests of such unfortunate children; 

(b) if so, the details and facts thereof; 

(c) whether the Govemment propose to introduce a 
Bill in both Houses of the Parliament to amend 
Lakshadweep Scheduled Tribe Constitution Amendment 
Bill to incorporate a saving clause so as to include the 
children born outside Lakshadweep as Schedu,led Tribe 
on various grounds lik. medical, employment etc; and 

(d) If 10, the time by which the BiN i& proposed to 
be introduced in both Houses of the Parliament? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a> and (b) Hon'bIe High 
Court of Kerala in their judgement dated 02.08.2005 in 
Writ Appeal No. 1422 of 2005 have found no ambiguity 
in the Presidential Order, 1951 viz. The Constitution 
(Scheduled Tribes) (Union Territories) Order, 1951 In 
Part-I Lakshadweep. The Court has held that Presidential 
Order has employed a deeming provieion leaving no room 
for doubt that only inhabitants of the Lakshadweep Islands 
who and both of whose parents were born in those 
Islands would alone fall within the Presidential Order 1951. 
The Hon'ble Court has also further observed that the 
Court cannot tinker with the Presidential Order, an 
exercise can be undertaken only by Parliament. 

(c) and (d) The Ministry of Tribal Affairs had 
introduced a Bill, namely "The Constitution (sChedule 
Tribes) (Union Tenitories) Order (Amendment) Bill 2003 
to amend the list of Scheduled Tribes of Union Territory 
of Lakshadweep in the Rajya Sabha on 5th March, ~003 
to provide that the children who are born to Inhabitants 
In any other place in the mainland of India on account 
of cases referred by the competent medical authorities 
shall be deemed to be inhabitants bom In the Islands if 
such children are brought to the Islands for inhabitation 
soon after their birth. 

The Bill has been placed in Category MG". 

Chln •• e Companl.. In .... Ith Sector 

3667. SHRI JUAL DRAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether some Chinese companies have expressed 
their keenness to enter into Medical and Health SectOf'; 

(b) if so, the details thereof; 
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(c) whether the Government has made any study on 
the impact of those Chinese companies entering into these 
vital areas; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) The extant policy allows 
FDI up to 100% on the automatic route In the health 
sector. No proposal for FDI from Chinese companies in 
the Health sector is pending for approval of the 
Government. 

(c) and (d) 00 not arise. 

[TransIs/ion} . 

NeM'. Report on Communal Violence 

3668. SHRI MUNSHI RAM: 
OR. CHINTA MOHAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the National Commission for Minorities 
has submitted its report to the Government relating to 
communal violence in Aligarh; 

(b) if so, the details and outcome thereof; and 

(c) the reaction of the Govemment on the said report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. 

(b) The Report contained a brief account of incidents 
starting from the hot exchange of words between both 
minority and majority communities on 5.4.2006 on the 
eve of the Ram Navami and again on the following day 
at around 1200 noon which led to communal violence 
due to alleg~ non-response by the police present there. 
It has also been stated in the report that the incidents 
were due to some administrative lapse on the part of the 
State Government as well as total failure of district 
administration. The Report recommends, inter alia, action 
against the guilty, providing immediate relief and adequate 
financial assistance to the victims for their rehabi~itation, 

constitution of a balanced police force in the State with 
proportionate representation of all communities including 
minorities, and a time-bound enquiry into the Aligarh 
incidents by a sitting Judge of ~ High Court. 

(c) A copy of the Report has been sent by the 
Commission to the State Government of Uttar Pradesh, 
who are primarily ooncerned with it, and the State 
Government is taking appropriate action in the matter. 

FDI from America 

3669. SHRI ASHOK KUMAR RAWAT: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI KAILASH NATH SINGH YAOAV: 

Will the Minister of COMMERCE AND INDUSlR¥ 
be pleased to state: 

(a) whether the Govemment has signed an agreement 
with USA to increase foreign direct investment in the 
financial sector; 

(b) If so, the percentage of investment to be 
Increased, sector-wise; 

(c) the total investment in dollars made so far In the 
country; and 

(d) the total contribution in percentage of investment 
in the growth rate of the country? 

THE MINISTER OF COMMERCE AND INDUSTR .... 
(SHRI KAMAL NATH): (a) No, Sir. 

(b) Does not arise. 

(c) The total FDI inflows into India between August 
1 &91 and March 2006 were US$ 38.49 billion. 

(d) As per the Economic Survey 2005-06, the 
percentage point contribution of investment in the growth 
rate of Gross Domestic Product at current prices was 
4.2% in 2002-03, 5.4% in 2003-04 and 6.8% in 2004-05. 

[English} 

FDI on Ca.h Crop. 

3670. SHRIMATI P. SATHEEDEVI: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state' 

(a) whether the Government proposes to withdraw 
the decisions to a1iow 100% FDI on cash crops; 

(b) whether the export subsidy for qash cron'l is likely 
to he provided to crop growers instead of :Ing It to 
exporters; 
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(c) if so, the details thereof; 

(d) whether priority will be provided to establish Agro 
Industries in domestic economy in public and co-operative 
sectors and recourse the policy to promote and sponsor 
MNC's on Agro Industrial Sector; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (e) The 
information is being collected and will be laid on the 
Table of the House. 

SettJng up of C •• hew Board 

3671. SHRI BALASAHEB VIKHE PATll: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the problems of Cashew growers are 
being neglected by the Cashew Export Promotion Council; 

(b) if so, whether the Government has received 
representations for setting up of Cashew Board on the 
lines of Tea & Coffee Boards; and 

(c) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) No proposaVsuggestion for formation of a Cashew 
Board has been received in the recent past. 

(c) Does not arise. 

{Translation} 

Weavers Cooperative Society 

3672. SHRI GANESH SINGH: Will the Minister of 
TEXTilES be pleased to state: 

(a) the number of weavers co-operative societies, 
State-wise; 

(b) whether the Government is contemplating to 
extend insurance coverage to all the members of these 
societies; 

(c) if so, the reasons for declining propoul of Madhya 
Pradesh Government to provide insurance cover to the 
members of co-operative societies of weavers 80 far; 

(d) whether the Government proposes to reconsider 
the Madhya Pradesh Govemment proposal; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELAN GOVAN): <a> Statement 
showing the State-wise number of weavers co-operative 
Societies in India is enclosed. 

(b) The Government of India has Introduced a 
modified Bunkar Bima Yojana called Mahatma Gandhi 
Bunkar Bima Yojana during 2005-06 for providing 
insurance cover to the handloom weavers in case of 
natural as well as accidental death. Weavers including 
members of cooperative societies are eligible to be 
covered under this scheme subject to the fulfilment of 
the eligibility criteria and payment of weavers' ahare under 
the scheme. 

(c) to (e) The Govemment of Madhya Pradesh had 
submitted a proposal during 2004-05 for release of central 
assistance of Rs. 25,000/- under the Group insurance 
Scheme which was in existence only upto December 2003 
till the introduction of the Bunkar Bima Yojana. Since the 
eariier Group Insurance Scheme was discontinued with 
the introduction of Bunksr Bima Yojana during December 
2003, the funds could not be released under the old 
scheme. This has been informed to the State Govemment 
Since the eariier Group Insurance scheme is no longer 
in existence, the Govemment of India is not in a position 
to reconsider the proposal. 

Stlll.",,,nl 

No. 01 Cooperative Societies in India (Stattl-wise) 
(BastK/ on inlonnation ffJCtIivtld from various State 

Governments) 

SI.No. Name of State No. of Cooperatives. 
in the State 

2 3 

1. Andhra Pradesh 810 

2. Arunachal Pradesh 40 

3. Assam 3680 

4. Bihar 1089 

5. Chhattisgartl 115 
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2' 3 

6. Gujarat 926 

7. Haryana 2 

8. Himachal Pradesh 370 

9. Jammu & Kashmir 462 

10. Jharkhand 162 

11. Kamataka 405 

12. KeraJa 750 

13. Madhya Pradesh 670 

14. Maharuhtra 680 

15. Manipur 1390 

16. Meghalaya 42 

17. Nagaland 1450 

18. On.sa 1273 

19. Punjab 942 

20. Rajasthan 826 

21. Sikkim Nil 

22. Tamil Nadu 1260 

23. Tripura 29 

24. Uttar· Pradesh 1547 

25. Uttaranchal 90 

26. West Bengal 2209 

27. N.C.T. DeIhl 399 

28. P.ondicherry 14 

Total 21831 

/Englishj 

Tobacco Grow.r. 

3673. SHRI M. SHIVANNA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether there is a huge demand of the tobacco 
grown in Karnataka and Andhra Pradesh in the 
international market; 

(b) if so, whether the Kamataka Tobacco Growers 
and the Indian Tobacco Association have urged the 
Tobacco Board to increase the crop size of Tobacco In 
these States; and 

(c) if so, the reaction of the Centre in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI ~AIRAM RAMESH): (a) Though tobacco 
exports from India. have been growing in both quantity 
and value, tobacco prices at the auctions continuoualy 
remain under pressure. With the loss of Russian market, 
the Tobacco Board has been continuously trying to access 
new markets. 

(b) and (c) The Indian Tobacco Association indicated 
a crop size of 105 Mkg. for Kamataka during 2006-07 
season. After taking into consideration, the opinion of all 
stake holders and the International demand the Tobacco 
Board has fixed a crop size of 92.40 Mkg. (including 
10"10 nature's bounty) to ensure fair and remunerative 
price to the farmers. This is the highest crop size ever 
fixed for Karnataka. 

{Translationj 

Ben on Ordinary Salt 

3674. SHRI VIJOY KRISHNA: 
SHRI VIJAY KUMAR KHANDELWAL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government has banned ordinary 
salt; 

(b) if so, whether it is an attempt to serve the interest 
of multinational companies by closing the small scale 
industries; 

(c) whether the Government is aware that the&e 
compan~s are mixing Potasalum iodide. cf'Iemlcal In salt 
In the name of iodine, which is a very poisonous 
substance; 
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(d) if 80, the details thereof; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Keeping in view the findings of 
Directorate General of Health Services, Indian Council of 
Medical Research and State Health Directorate that no 
region in the country is free from iodine Deficiency 
Disorders and the fact that iodlsed salt Is the most 
effective and cheapest way to provide nutritional Iodine 
to the population, the Govemment has Issued a notification 
under the Prevention of Food Adulteration Act, 1954 
banning the sale of common salt for direct human 
consumption unless It is iodised. This notification will come 
into force from 17th May, 2006. No multinational company 
is involved in production of iodised salt presently 

(c) to (e) The permissible proportion of Potassium 
iodate to salt is only 30 parts per Million, which Is very 
safe. Govem")ent has laid down necessary standards for 
iodated salt under the Prevention of Food Adulteration 
Act and Rules. 

FDI In Retail Market 

3675. SHRIMATI SANGEET A KUMARI SINGH DEO: 
SHRI BIKRAM KESHARI DEO: 
SHRI BIR SINGH MAHATO: 
DR. VALLABHBHAI KATHIRIA: 
SHRI E.G. SUGAVANAM: 
SHRI C.K. CHANDRAPPAN: 
SHRI BALESHWAR YADAV: 
SHRI PRALHAD JOSHI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the annual turn over of single brand product in 
retail market in the country; 

(b) whether the turn over in retail market is increasing 
with the passage of time; 

I 
(c) If so, the. details thereof; 

, 
(d) the names ot' foreign companies appliedllnvested 

10 far to trade in single brand product; 

(e) whether thia policy Is likely to affect the traders 
and employment opportunities in the country; and 

(f) if 80, the steps taken by the Government In this 
regard? 

THE MINISTER OF COMMERCE AND .INDUSTRY 
(SHRI KAMAL NATH): (a) to (c) Foreign Dlrecf Investment 
(FD1) inflow has not so far been received in the country 
for 'Single Brand' product retailing. . ... t' 

(d) MIs. Moja Shoes Ltd., Sonepat for FDI by MIs. 
Teno India Pvt. Equity Fund-I, Mauritius; MIs. Louie Vuitton 
Malletier, France; and MI.. lLadro Comercla/ SA, Spain 
have applied for Govemment approval for FDI for Sing/e 
brand product retailing. 

(e) and (f) The Policy is expected to encourage 
economic activity, employment opportunltle. and 
Investment in the sector. Since branded products cater 
to a market segment different from that catered to by 
smaD traders, FDI in single brand product retailing is not 
likely to affect them adverHly. 

(EnglishJ 

Match Induatry 

3676. SHRI A.V. BELLARMIN: WiD the Mlni8ter of 
AGRO AND RURAL INDU5TRtES be pleased to state: 

<a) whether the Govemment propoaea to remove the 
Match Industry from the list of Sma" Scale Industry 
existing from 1956; 

(b) if so, the details thereof; 

(c) whether the Government also proposes to Increaee 
the export subsidy for matches produced under 5.S.I.; 
and 

(d) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (8) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 
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Pak A .... tance to Terroriat. In Punjab 

3677. SARDAR SUKHDEV SINGH LIBRA: 
SHRI SUKHDEV SINGH DHtNDSA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has received any report 
that Pakistan in the recent past has again become active 
in aiding and abetting terrorist activities in Punjab; 

(b) if so, whether the Government has asked the 
Government of Punjab to submit a report in this regard; 

(c) if so, the details in this regard; and 

(d) the action taken by the Government to check 
such activities to terrorist? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Investigations of persons suepected to be involved In the 
twin bomb blasts in Cinema Halls in Delhi in May, 2005 
and of some others arrested in Punjab and Deihl have 
revealed that Pakistan based Pro Khalistani elements are 
making attempts to revive militancy in Punjab. 

(b) to (d) The Central Government remains in 
constant touch with the State Government to monitor the 
situation. The Central and State Security Agencies have 
taken measures to strengthen intelligence and maintain 
extra vigil on the activities of suspected disruptive 
elements and their supporters, with a view to checking 
their activities. 

Dre.. of Girl Student. 

3678. SHRI B. MAHT AB: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the number of girl students in Primary Schools of 
the country; 

(b) whether the Union Government is given uniform 
to girl students of Primary Schools free of cost; 

(c) if not, the reasons therefor; 

(d) whether some State Governments are also 
providing school uniform free of cost to girl students of 
Primary Schools; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) According to Selected Educational 
Statistics (SES 2003-04) the number of girt students in 
primary schools of the country Is estimated to be 
5,99,05,868 girls. 

(b) to (e) Depending on local requirements, State 
Governments have flexible funds under the Sarva Shiksha 
Abhiyan and the National Programme for Education of 
Girls at Elementary Level (NPEGEL) for providing 
uniforms to girls. The States of Delhi and Tripura are 
giving uniform subsidy to girls students from their own 
funds. 

Export of Agro Product 

3679. SHRI DHANUSKODI R. ATHITHAN: 
SHRI K.S. RAO: 
SHRI M. SREENIVASULU REDDY: 
SHRI BRAJESH PATHAK: 
SHRI SUBODH MOHITE: 
SHRI JOACHIM BAXLA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the value of agro export of various products during 
each of the last three years and the current year; 

(b) the potential in generation of employment in rural 
areas by increase in export of agro products; 

(c) the mechanism available to meet strict norms 
created by importing countries of our agro-products; 

(d) whether the Government proposes to encourage 
export of agro products and create a new mechanism to 
address the demand of exporters; 

(e) if so, the details thereof; 

(f) whether the Government has received any 
proposal from Tunisia and other countries regarding import 
of agro products; 

(g) if so, the details thereof and the \ reaction of the 
Government thereto; 
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(h) the percentage of exportrtmport of agro products 
of the total exportlimport during the last three years and 
the current year; and 

(i) the steps taken by the Government to double the 
export share In world market? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM AAMESH): (a) Value of agro-
products (excluding marine products, tea, coffee, castor 
oil shellac and cotton including waste) exported during 
the last three years, in dollar terms, is given below: 

Year 

2002-2003 

2003-2004 

2004-2005· 

2005-2006· 
(April-December) 

·Provisional (Source: DGCI&S) 

Value (US% Million) 

4674 

5224 

5766 

4914 

(b) Estimates on potential of employment generation 
in rural areas by increase in exports of agri-products 
cannot be quantified. However, with the increase in 
production of the agro products to meet the increased 
export demand, the employment opportunities for 
agricultural workers In rural areas also increase. 

(c) In order to facilitate world wide access for Indian 
exports and to ensure that the Indian products meet 
international norms of quality and safety, the Export 
Inspection Council of India has been undertaking 
inspection, testing and certification activities for various 
products meant for exports. Similarly, Ministry of 
Agriculture has also authorized a large number of officials 
of Union and State Governments to issue phyto-sanltary 
certificates for agri-products exported from the country 

(d) and (e) Encouraging export is a continuous 
process. The Govemment is taking steps to encourage 
export of agro products through measures and Incentives 
under plan schemes of the Commodity Boards etc. 
Systematic improvements to facilitate exports is an 
ongoing process and whenever required, the Government 
reviews these procedures, with a view to simplify the 
same. 

(f) and (g) No specific proposal has been received 
from the Government of Tunisia. However, our exporters! 
agencies have been receiving export orders of agro-
products from various agencies, private individuals and 
firms of other countries. 

(h) The percentage of exportlimport of agro products 
of the total export/import (US $ terms) during the last 
three years is as under: 

Year Export (%) Import(%) 

2002-03 8.77 4.88 

2003-04 8.29 4.73 

2004-05· 7.37 3.53 

2005-06· 6.80 2.77 
(Apr.-Dec.) 

·Provlslonal 

(i) In the Foreign Trade Policy, the Govemment spelt 
out a bold vision to double India's share in the world 
trade within five years. For achieving this objective, the 
Govemment of India has taken a number of steps, which 
are detailed in the Foreign Trade Policy. The frame work 
of Govemment's approach is described in the Preamble 
to the Foreign Trade Policy. Electronic copies of the Policy 
can be accessed at http://www.dgft.gov.in. Copies of 
these documents are also available In the Parliament 
Ubrary. 

Setting up to Textile Industries 

3680. SHAI M. APPADURAI: Will the Minister of 
TEXTILES be pleased to state: 

(a) the number of new textile industries set up in the 
country particularly in Tamil Nadu during the last three 
years, State-wise; and 

(b) the efforts made by the Govemment to assist in 
setting up of textile industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.v.K.S. ELANGOVAN): (a) The state-
wise number of cotton/manmade fibre textile mills set up 
during the last three years in the country including Tamil 
Nadu is as follows: 
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SI.No. States Non-SSI 

2003-04 2004-05 

1. Andhra Pradesh 3 

2. r: Oadra & Nagar Haveli 

3. Gujarat 

4. Haryana 

5. Himachal Pradesh 0 

6. Karnataka 

7. Maharashtra 0 

8. Punjab 3 

9. Rajasthan 

10. Tamil Nadu 7' 

11. Uttaranchal 0 

12. Madhya Pradesh 0 

13. Uttar Pradesh 0 

Total 18 

(b) Through various policy measures taken from time 
to time, Government has created conducive environment 
for setting up of the textile units in the" country including 
Tamil Nadu. Certain important measures taken by the 
Government in this regard· include: 

(i) To improve productivity and quality of cotton for 
manufacture and export of competitive 
downstream textile products. Government has 
launched the Technology Mission on Cotton 
(TMC). 

(ii) The Technology Upgradation Fund Scheme 
(TUFS) was launched to facilitate the 
modernisation and upgradation of the textile 
industry both in the organised and unorganized 
sector. The Scheme has been further fine tuned 
to Increase the rapid investments in the targeted 
sub-sectors of the textile industly. The cost of 
machinery has been further brought down by 
reducing the customs duty on imports. 

3 

0 

0 

0 

0 

0 

4 

3 

8 

0 

0 

0 

19 

SSI 

2005-06 2003-04 2004-05 2005-06 

2 0 0 0 

0 0 0 0 

0 0 

0 4 3 

0 0 0 

0 0 0 

2 2 

0 

0 0 

12 47 21 9 

0 0 0 

0 0 0 

0 0 0 

20 56 29 12 

(iii) To provide the textile. industry with world-claaa 
infrastructure facilities f.". setting up their textile 
units meeting international environmental and 
social standards. a Public·Private Partnership 
(PPP) based Scheme known as the "Scheme 
for Integrated Textile Park (SITP)- has been 
introduced in July 2005. 

(iv) In 2004-05 Budget. the entire textile sector. 
except for" man-made fibre and filament yam was 
provided optional exemption from excise duty. 

(v) To facilitate import of state of the art machinery 
to make our products internationally competitive 
in post quota regime. in 2005-06 Budget. the 
customs duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearll'1g in List 49 which attracts Basic 
Customs D~ (BCD) of 15%. The concessional 
duty of 5% continues· to be at' 5%- on most of 
the machinery items. 
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(vi) In the Current Budget (2006-07), with a view to 
making textile Industry more competitive: 

• Import duty on raw materials such as DMT, PTA 
and MEG has been reduced from 15% to 10% 
and for paraxy!ene from S% to 2%. 

• CENVAT on all manmade fibre and yarn has 
been reduced from 16% to 8% and import duty 
on all manmade fibre and' yarns from 15% to 
10%. 

• The peak rate of ad-valorem component of 
customs duty for all non-agricultural products 
including teKtilas has been reduced from 15% 
to 12.5%. 

• Special evo of .4°4 has been extended to all 
goods in order to counter balance various 
internal taxes like sales tax and VAT and to 
provide a level playing field In Indegenous goods 
Mttchhave to bear these taKes. However, fabrics 
are exempted from this levy. 

(vii) Government has allowed 100% Foreign Direct 
Investment (FDI) in the textile sector under 
automatic route. 

(viii) For speedy modernisation of the textile 
processing sector, Government has introduced 
a credit linked capital subsidy scheme 010% 
under TUFS, in addition to the existing 5% 
interest reimbursement. 

(ix) Government has launched the Debt RestOicturing 
Scheme w.e.f. Sept., 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9% rate of interest. 

(x) Government has de-reserved the readymade 
garments. hosiery and knitwear from SSI sector 
so that large scale investments may be 
encouraged in these sectors. 

(xi) National Institute of Fashion Technology (NIFT) 
has been set up to provide the leader:;t.ip role 
in sensitising the Industry to the concept of value 
addition by inducting trained professionals to 
manage the industry. This has resulted in an 
Increased demand for trained professionals in 
various sectors servicing the industry. 

Relief to 1914 Rloa. VIcUma 

3681. SHRI G.V. HARSHA KUMAR: 
SHRI SUKHDEV SINGH DHINOSA: 
SHRJ ZORA SINGH MANN: 

WHlthe Minister of HOME AFFAIRS be pIeued to 
refer to reply given to usa No. 329 dated 21.2.2006 an 
state: 

(a) whether all the Stete Governments have paid the 
relief to the 1984 anti-Sllch riot victim8; 

(b) If so. the amount allocated and paid to each 
victim 80 far; 

(c) the details of the pending cases with the 
Govemment and the reasons therefor; 

(d) whether the Government has received any 
complaints of harassment of victims by State Government 
of Punjab; 

(8) if so, the action taken by the Union Government 
thereon; 

(f) whether the victims have expressed outrage· on 
the relief amount; 

(g) if so, the re880ns therefor; and 

(h) the steps being taken by the Govemment to 
enhance the relief amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (8) No, Sir. 
The State Govemments conc::erned are stHI in the process 
of making payment of ex-gratia as per the rehabilitation 
package sanctioned by the Government. 

(b) and (c) Information is being collected and will be 
laid on the Table of the House. 

(d) and (e) Yes, Sir. A complaint containing 
allegations, inter alia, regarding hal'8S8n'l8nt caused to 
the riot victims in Punjab was received by the Government 
and it was sent to the Government of Punjab for 
comments. The Government of Punjab has informed that 
the State Govemment has made Sincere efforts to give 
all possible assistancelfacilities for rehabRltation of riot 
affected families. 
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(f) to (h) The Government have received some 
representations demanding, inter alia, grant of higher 
amount of ex-gratia to the victims of 1984 riots. However, 
no proposal for enhancement of the ex-gratia amount is 
at present under consideration of the Govemment. 

{Translation} 

Grants to Universities 

3682. SHRI AVTAR SINGH BHADANA: 
SHRI J.M. AARON RASHID: 
SHRI SAJJAN KUMAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government has been 
contemplating over abolishing the financial support being 
provided to all the universities in the country; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. On the other hand, the plan aHocation 
to the University Grants Commission has been increased 
to Rs. 1269.80 crores during 2006-07 from Rs. 786.30 
crores during the year 2005-06. 

(b) Does not arise. 

/English} 

MadarA Education 

3683. SHRI HANNAN MOLLAH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government is considering to bring 
all Madarsas under the umbrella of Madarsa Education 
Board and to have common education system for them; 

(b) if so, the details thereof; 

(c) the percentage of students passed from Madarsas; 
and 

(d) the percentage of students got admission into 
the next stage of education during the last· three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) No such proposal is under 
consideration. 

(c) and (d) No such information is maintained by the 
Central Government. 

Decline In School Drop-out 

3684. SHRI JYOTIRADITYA M. SCINDIA: 
SHRI RAGHUNATH JHA: 
SHRI HARISHCHANDRA CHAVAN: 
SHRI M.K. SUBBA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the Central aid sought and provided to various 
States under Mid-Day-Meal Scheme during each of the 
last three years and current year, State-wise; 

(b) the funds utilised by the State Govemments during 
the said period, State-wise; 

(c) whether the number of school drop-outs has 
declined and number of student beneficiaries has 
increased; and 

(d) if so, the extent to which this increase is 
proportionate to the increase in ex'penditure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Under the Mid-Day Meal Scheme, 
Central assistance to States mainly constitutes supply of 
free foodgrains and cooking cost. Quantity of foodgrains 
demanded by State Governments and allocated by the 
Central Government during the last three years are given 
to the enclosed statement-I. Central assistance towards 
cooking cost was introduced under the revised Mid-Day 
Meal Scheme w.eJ. September, 2004. Amount demanded 
by State Governments and funds released by the Central 
Govemment for this purpose in 2004-05 and 2005-06 
(upto June, 2006) are given in the enclosed statement-
II. 

For the current year, State Governments have been 
allocated foodgrains provisionally baaed on last yea(s 
allocation pending appraisal and approval qf their detailed 
Annual Work Plan and Budget-2006-07. 
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(b) State-wise position of utilization of Central 2002-03 to 11.94 crore in 2005-06, as has the 
assistance towards cooking coat is given in the encloaed expenditure. The outlava have increased from Rs. 1,100 
statement-III. crore in 2002-03 to Rs. 3,345 crore In 2005-06. The 

increase in outlay is on account of both increase in the 
(c) and (d) Yes, Sir. Coverage under Micj..Dsy Me.1 coverage and introduction of new components of Central 

Scheme has registered an increase from 10.27 crore In assistance. 

Stllttlfl1Mt I 

Foodgl'Bins demllndsd lind IIHocII/eeI dun'ng 2003-04 to 2005-06 under Mid-OIly MtNll Schel716 

(Quantity in Mrs) 

SI.No. StateslUTs 2003-04 2004-05 2005-06 

Demand Allocated by Demand Allocated by Demand Allocated by 
made by the Central made 1)y the Central made by theCantr. 

States Govt. States Govt. States Govt. 

2 3 4 5 6 7 8 

1. Andhra Pradesh 178278.25 178278.25 213410.53 213410.53 129399.28 114099.13 

2. Arunachal Pradesh 5448.18 5448.18 3559.68 3559.68 4807.15 4540.09 

3. Assam 96315.78 96315.78 101627.49 101627.49 92125.70 92125.70 

4. Bihar 245299.91 245299.91 195835.20 195835.20 246422.84 218070.20 

5. Chhattisgarh 56571.84 56571.84 56671.64 55571.64 55094.28 53019.31 

6. Goa 1253.65 1253.65 1232.80 1232.80 1411.73 1411.73 

7. Gujarst 60089.91 60089.91 60353.38 60353.38 67891.45 67891.45 

8. Haryana 45871.00 45871.00 46075.44 46075.44 34359.00 28672.99 

9. Himachal Pradesh 18445.41 18445.41 17527.02 17527.02 13871.95 11447.25 

10. Jammu & Kashmir 22163.31 22163.31 24936.45 24936.45 21748.15 18757.93 

11. Jhai1<hand 51796.21 51796.21 83387.13 83387.13 83103.07 83103.07 

12. Kamataka 145853.18 145853.18 117558.08 117558.08 122174.82 112863.57 

13. Kerala 43330.20 43330.20 42327.08 42327.08 30512.00 28223.60 

14. Madhya Pradesh 165834.55 165834.55 159974.50 159974.50 195863.48 191080.71 

15. Maharashtra 223586.84 223586.84 222303.33 222303.33 207809.77 207809.77 

16. Manipur 8886.33 8886.33 9170.85 9170.85 6539.33 6539.33 

17. Meghalaya 10279.54 10279.54 10051.46 10051.46 10038.92 10038.92 

18. MiZoram 1880.84 1880.84 1826.32 1826.32 2019.50 1837.86 

19. Nagaland 5207.94 5207.94 3471.96 3471.96 3762.72 3762.74 
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1 2 3 4 5 6 7 8 

20. Orie&a 123424.87 123424.87 135293.02 135293.02 104110.32 104110.32 

21. Punjab 45490.34 45490.34 43222.38 43222.38 31240.85 28053.43 

22. Rajasthan 168919.37 168919.37 168568.22 .168568.22 186108.30 196108.30 

23. Sikkim 1536.56 1536.58 1672.04 1672.04 2126.59 2126.59 

24. Tamil Nadu 110598.90 110598.90 86118.64 86118.64 83537.44 76586.73 

25. Tripura 9077.08 9077.08 9160.40 9160.40 10723.16 . 9882.13 

26. Uttaranchal 15743.86 15743.86 16224.08 16224.08 1-8515.38 14180.86 

27. Uttar Pradesh 491246.76 491248.16 509907.48 509907.48 348651.53 335973.30 

28. Weat Bengal 305887.74 306987.74 302571.85 302571.85 243335.52 205424.69 

Total 2658418.15 2658418.15 2643938.45 2643~38.45 2367340.01 2227741.67 

"" • Note: Foodgralns for 2006-07 has been allocated provtsIonaIIy equal to Ihe allocations made to thereapectlve StalealUTs for 2005-06 
pending finaUzation of firm allocation tor 2006-07. 

~/II 

Yur-..ve Cm111'B1 Assisl8nctl dtHrI8ndtId by SIIJIfIs lor Cooking CoM 6nd FuncIs rtJIH88(I 

(R.. in Lakhe) 

SI.No. States 2004-05 2005·06 

Demands made by Fund. released by Demands made by Funds relllsed by 
States (1. 9.04 Central Govt. Stat.. (1.5.05 . Central Govt. 

30.4.05) 3O.S.06) .. 
2 3 4 5 6 

1. Andhra Pradesh 7600.98 7,600.98 12441.80 • 12441.80 

2. Arunachal Pradeeh 276.96 276.96 641.78 396.24 
.~ 

3. Assam 3448.68 2,310.62 9847.45 5462.37 

4. Bihar 8852.40 7,081.92 19728.28 19719.27 

5. Chhattlsgarh 3974.28 3,974.28 5204.82 5204.57 

6. Goa 60.42 60.42 133.13 119.34 

7. Gujarat 4804.29 4,804.29 7157.70 7157.70 

8. Haryana 2228.54 2,174.32 3703.05 3464.38 

9. Himachal Pradeeh 917.73 844.96 1910.86 1429.81 
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2 3 4 5 6 
..... 

10. Jammu & Kashmir 433.46 433.46' 1408.40 1282.23 
(246.85+186.61) 

11. Jhal1<hand 2845.00 2,845.00' ., 7180.10 7180.10 
(1620.21 + 1224.79) 

12. Karnataka 7210.16 6,589.93 12254,89 10704.99 

13. Kerala 29n.75 2,453.00 3020.04 2890.17 

14. Madhya Pradeah 13998.22 13,258.92 20811.51 18613.56 

15. o Maharashtra 14304.74 13,995.44 12957.21 7919.95 

16. Manipur 218.98 218.98 5.99.34 501.43 

17. Meghalaya 543.89 !543.89 687.78 687.78 

18. Mizoram 124.66 112.34' 233.19 104.05' 
(63.97+48.37) 

19. Nagaland 246.42 246.42 397.66 397.66 

20. Orissa 8038.74 7,356.12 5009.83 1917.52 

21. Punjab 1309.86 1,309.86' No demand made 0.00 
(745.96+563.90) 

22. Rajasthan 13151.22 13,151.22 11780.00 11479.63 

23. Sikkim 113.50 113.50' 275.19 211.52 

(64.64+48.86) 

24. Tamil Nadu 6013.60 5,819.30 9644.56 8964.30 

25. Tripura 701.66 701.66 '1188.02 1063.91 

" 

26. Uttaranchal l378.n 1,233.64 1553.10 1553.09 

27. utI..- Pradesh 17067.44 17,067.44 37160.00 29553.00 
~ 

28. West Bengal 13695.82 12,280.00' 22756.93 22756.93 
(6993.37+5286.63) 

" 

Total 136538.17 128858.87 209684.62 183177.10 

·Amount Ihowt'I Includes beIance releUed in the subsequent year. 
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St.,."""" III 

lhiliS8tion of Funds I1Jlsassd for Cooking 
Cost in 2004-05 

SI.No. States Funds Utilised 
(Rs. in lakh) 

2 3 

1. Andhra Pradesh 7600.98 

2. Arunachal Pradesh 179.00 

3. Asaam Not furnished 

4. Bihar 7081.92 

5. Chhattlsgarh 3974.28 

6. Goa 37.80 

7. Gujarat 4357.59 

8. Haryana 2174.32 

9. Hirnachal Pradesh 844.96 

10. Jammu & Kashmir 308.81 

11. Jharkhand 2822.00 

12. Kernataka 6589.93 

13. Kerala 1957.17 

14. Madhya Pradesh 13258.92 

15. Maharashtra 5615.59 

16. Manipur 121.07 

17. Meghalaya 543.89 

18. Mizoram Not furnished 

19. Nagaland 246.42 

20. Orissa 2181.65 

21. Punjab Not furnished 

22. Rajasthan 6522.83 

23. Sikkim 113.50 

24. Tamil Nadu 5819.30 

25. Tripura 578.58 
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2 3 

26. Uttaranchal 1233.64 

27. Uttar Pradesh 17067.44 

28. West Bengal 12280.00 

Note: Utilisation in respect 01 2005·06 would be available after 
June, 2006. 

Fake UnlveraltJee 

3685. SHRI TAPIR GAO: 
SHRI UDAY SINGH: 
SHRI HEMLAL MURMU: 
DR. M. JAGANNATH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government is aware that a number 
of fake universities are functioning at present in the 
country; 

(b) if 50, whether these educational institutions tend 
to aHure youth through their advertisement in newspaper; 

(c) if so, the details and facts thereof alongwith the 
details of such fake universities identified In the country; 

(d) whether the Government has any mechanism to 
evaluate the genuineness of such universities; 

(e) if so, tho details thereof; and 

(f) the steps taken/proposed to be taken by the 
Government to prevent the publication of advertisements 
of the fake and unrecognised educational institutions to 
save the youth from such misleading advertisements? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Yes, Sir. the University Grants 
Commission (UGC) has detected 22 institutlona operating 
in violation of Section 22 of the UGC Act, 1956. A list 
of institutions is enclosed as statement. 

(d) to (f) Yes, Sir. The UGC verifies the genuineness 
of such institutions by referring complaints, to universities, 
State Governments and other professional councils, like 
NCTE, AICTE and MCI responsible for recognition and 



Wfittsn Ans~ VAISAKHA 26, 1928 (Sska) 178 

accreditation of univerr.:::es and institutions. The UGC also 
brings facts about such institutions to the notice of the 
public and the student community through the print and 
electronic media, including UGC's web-site www.ugc.sc.in. 
Aspiring students are cautioned against seeking admission 
in, or dealing with, such fake institutions. It has also 
requested the concerned State Govemments to conduct 
enquiry and investigate the existence and functioning of 
illegal universities and to take appropriate punitive action 
as per the law. 

SIIIttNlUlnt 

List of Fsks Univsrsiflss 

1. Maithili UniversltyNlshwavldyalaya, Darbhanga, 
Bihar 

2. Mahlla Gram VldyaplthlVlshwavldyalaya, 
(Women's University) Prayag, Allahabad, UP 

3. Indian Education Council of U.P., Lucknow, U.P. 

4. Gandhi Hindi Vldyaplth, Prayag, Anahabad, U.P. 

5. National University of Electro Complex 
Homoeopathy, Kanpur, U.P. 

6. Nateji Subhash Chandra Bose University (Open 
University), Achaital, Aligarh (U.P.) 

7. Uttar Pradesh Vishwavidyalaya, Kosi Kalan, 
Mathura, U.P. 

8. Maharana Pratap Siksha Nlketan 
Vishwavidyalaya, Pratapgarh, U.P. 

9. GUNkul Viahwavldyalaya, Vrindavan (U.P.) 

10. Commercial University Ltd., Daryaganj, Delhi 

11. United Nations University, Delhi 

12. Vocational University, Delhi 

13. Varanaseya Sanskrit Vishwavidyalaya, Varanasi, 
UP JJagatpuri, Delhi 

14. ADA-Centric Juridical University, ADA House, SJ, 
Gopala Tower, 25 Aa/endra Place, New D(!"i. 
11oooB. 

15. D.D.B. Sanskrit University, Puttur, Trichi, Tamil 
Nadu. 

16. St. John's University, Klahanttam, Ker. 

17. Aaja Arabic University, Nagpur, Maharashtra 

1 B. Kesarwani Vidyapith, Jabalpur, Madhya Pradesh. 

19. Badaganvi Sarkar World Open University 
Education Society, Gokak, Belgaum, Kamataka. 

20. Handwriting University India, No. 16 Church 
Aoad, Basavangudi, Bangalore-560004. 

21. Institute of Para-medical Sciences, MeeNt, U.P. 

22. Bioinformatics Institute of India, New Delhi. 

Cultivation of Land by Farmer. on Border Area. 

3686. SHAI C.K. CHANDAAPPAN: 
SHAI AAMDAS ATHAWALE: 

Will the Minister of HOME AFFAIAS be pleased to 
state: 

(8) whether Pakistani army has been resorting to 
shelling on the Border Security Force posta and villages 
along the Intematlonal border; 

(b) If so, the number of such incidents of shelling 
during the current year till date as compared to the 
corresponding period of last year, State-wlse; 

(c) the number of civilians, jawans of the Border 
Security force killed or injured and property damaged in 
such unprovoked shelling along the border during the 
said period; 

(d) whether due to such shelling by Pakistan the 
farmers along the Border are facing difficulties in 
cultivating their fields; and 

(e) if so, the steps taken or proposed to be taken by 
the Govemment to ensure the security of the civilian 
living in border areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): <a) and (b) 
Since the cease fire in November 2003, no incident of 
shelling by Pak army on BSF posts and on villages 
situated along the intemational border has taken place. 

(c) and (d) Does not arise in view of (a) and (b) 
above. 

(e) The Govemment have adopted a multi-pronged 
approach to ensure security in the border areas. This 
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includes. construction of security fencing, floodlighting, and 
patrol roads along the border, providing of better 
surveillance equipment to BOrder Security Force, providing 
guards to farmers cultivating fields acro86 the security 
fencing etc. 

Upgradatlon of CUrriculum In Mad ...... 

3687. SHRI GURUDAS DASGUPTA: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: ,. 

(a) whether the high level committee headed by 
Justice (RateS.) Rajinder Sachar looking into the social, 
economic and education status of the Muslim community 
in the country .had apprised the Union Govemment on 
the immense problems being faced by Madarsa teachers; 

(b) if so, the details thereof alongwith the reaction of 
the Government thereto; 

(c) whether the Sachar Committee has recommended 
to upgrade curriculum in Madarsas; and 

(d) if so, the details thereof alongwith the action taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) According to the Ministry of Minority 
Affairs a High Level Committee headed by Justice (Reld.) 
Rajinder Sachar is looking into the social, economic and 
educational status of' the MusHm community of India and 
has not yet sent any report to the Union Govemment. 

Actlvltle. of Insurgent Group. 

3688. SHRIMATI MINATI SEN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(8) whether insurgent groups from Nepal has build 
up their network in Inda connecting North Bengal to South 
India; 

(b) if so, whether the Government has received 
suggestions from DIG, sse regarding issue of Identity 
Cards to people coming from Nepal; and 

(e) if so, the aetton the Govemment has taken to 
curb the menace of extremist groups In North Bengal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
No such report has come to the notice of the Govt. 

(b) India and Nepal have agreed to start a pilot 
project at one cr068ing point for regulating movement of 
their nationals across the Indo-Nepal Boatder on the basis 
of Prescribed identity documents. This pilot project ~ 
commenced from 1st November, 2005 at Rupaidihe 
(India)-NepaJganj (Nepal) check post. 

(c) Sashstra Seem a Bal (SSB) and the bordering 
States namely Bihar, West Bengal, Uttar Pradesh, Sikkim 
and Uttaranchal have been advised to increased vigil and 
undertake intensive patrolling along the Indo Nepal Border 
so as to prevent ingress of Maoist elements into the 
Indian territory. 

Removat of Import Duty on T .. 

3689. SHRI BASU DEB ACHARIA: 
SHRIMATI JAYAPRADA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the issue of removal of import duty on 
Indian tea has been discussed with Pakistan as reported 
in Business Line date April 18, 2006; 

(b) if so, facts and details thereof; 

(c) the action taken/proposed to be taken by the 
Government in this regard; 

(d) whether Tea Association of India has also 
requested.the Government 10 create 8 direct rail link 
between Guwahati and Karachi; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN TH~ DEPARTMENT 
OF COMMER(';E, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No Sir. 

(b) Does not arise. 

(c) The matter regarding removal of import duty on 
Indian tea had earlier been taken up with the Govemment 
of Pakistan through the Indian High Commission. 

(d) and (e) During the recent visit ol at .. delegation 
from Pakistan, creation of a direct rail link between 
Guwahati and KaraChi to faeilitate tea trade was mooted. 
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Stetehood to Dethl 

3690. SHRI A. SAl PRATHAP: 
SHRI MOHO. MUKEEM: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government proposes to grant full 
Statehood to Delhi; 

(b) if so, the details thereof; 

(c) the progress made so far in this regard; and 

(d) the time by which the Govemment will accord 
full Statehood to Deihl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (d) The proposal to grant statehood to Delhi has 
been referred for in-depth examination to an Inter-
Ministerial Committee of officials, which Includes a 
representative of the Govemment of NCT of Delhi. No 
definite timeframe can be specified In this regard. 

Export Oriented Units 

3691. SHRIMATI JAYAPRADA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Export Oriented United and units under 
Special Economic Zones do not qualify the benefits under 
the Vishesh Krishi Upaj Yojana and Gram Udyog Yojana 
even if they undertake export of fruits, vegetables, etc. 
under the newly introduced schemes; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) In the Foreign 
Trade Policy 1st September 2004-318t March 2009 
updated as on 7.4.2006, exports made by SEZ units and 
EOUs do not qualify for Vishesh Krishi and Gram Udyog 
Yojana benefits. 

(b) and (c) Special Economic Zone is conceptually a 
foreign tenitory as all supplies to SEZ units are treated 
as physical exports and hence Government does not 

Intend to Incentivise export from a unit located in an 
SEZ. Similarly, EOUs have a special status of tax 
exemptions and permission to Import various requirements, 
including the ones in Agricultural sector, duty free, and 
also enjoy Income Tax benefits and have a prior 
commitment to undertake exports and therefore VKGUY 
benefits are not extended to EOU units. Further, these 
units have been set up primarily for exports. 

/Translation/ 

Educ.tlonally Back_rd A ..... 

3692. SHRIMATI NEETA PATERIYA: 
SHRI SITA RAM SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the criteria adopted by Govemment for selection 
of educationally backward blocks in the country; 

(b) whether lower gender gap blocks have not been 
selected despite girts In such block are educationally 
backward; 

(c) if so, the justification for not including such blocks 
which are totally educationally backward; 

(d) whether the Govemment has taken any decision 
to provide cent per cent grant for educationally backward 
States; 

(e) if so, the details thereof; and 

(f) the progress made so far by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (f) The criteria for identification 
of Educationally Backward Blocks (EBBs) was drawn up 
for new schemes to promote girts education namely: the 
National Programme for Education of Girts at Elementary 
Level (NPEGEL) and Kasturba Gandhi Balike Vldyalaya 
(KGBV) scheme. 

The criteria for EBBs is blocks where the female 
rural literacy is below the national average and the 
gender gap in literacy is above the national average. 
The rationale is to prioritize blocks where gender 
discrimination is more. 
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The funding pattem of the Sarva Shiakha Abhiyan, 
the NPEGEL and KGBV programmes, is 75:25 between 
the Centre and the States during the Tenth Five Year 
Plan. 

Short Term Cou ..... tor Educational Promotion 
under Girl. Foundation 

3693. SHRI MAHAVIR BHAGORA: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether short term courses have been introduced 
under girls' foundation in tribal dominated areas for the 
promotion of education; 

(b) if so, the details thereof; 

(c) whether there is provision to admit girts successful 
in such courses to regular courseS/schools; and 

(d) if so, the number of such girls taken admission 
in regular courses in various States particularly Rajasthan? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) No short term 
courses have been introduced under girls' foundation in 
tribal dominated areas for the promotion of education by 
Ministry of Tribal Affairs. 

(b) to (d) Question does not arise. 

AppolntmeAt of Te.chlng and Non-T .. chlng 
Staff by D.U. 

3694. SHRI RAMDAS ATHAWALE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the post-wise number of teaching and non-
teaching staff working in Delhi University including 
numbers of SCiST and OBC employees amongst them; 

(b) whether all the reserved posts for Scheduled 
Castes/Scheduled Tribes and Other Backward Classes 
have been filled up; 

(c) if so, the number of Scheduled CastealScheduled 
Tribes and Other Backward Classes candidates appointed 
durtno the last three years; 

(d) whether there exl8ts backlog regarding the posts 
reserved for Scheduled Castes/Scheduled Tribes and 
Other Backward Classes; and 

(e) if so, the action being taken by the Govemment 
and Delhi University to fill up the backlog posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) Since the Ministry do not maintain any 
centralized information in regard to point-Wise number of 
teaching and non-teaching staff and appointments made 
in the reserved categories in various Central Universities 
including the University of Delhi, the University has been 
requested to fumish the same. The Ministry has, however, 
issued a directive under Section 20( 1) of the University 
Grants Commission Act, 1956 to the UGC asking the 
Commission to ensure effective implementation of the 
national policy in regard to reservation in all Central 
Universities. 

corruption In KVS 

3695. SHRI HARISINH CHAVDA: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to reply to USQ No. 
3058 dated December 13, 2005 regarding Corruption in 
KVS and state: 

(a) whether the Govemment has since been allocated 
the requisite information; 

(b) if so, the details thereof; 

(c) if not, the reasons for delay; and 

(d) the time by when it is likely to be tabled on the 
floor of the House? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHAI M.A.A. 
FATMI): (a) and (b) Yes, Sir. Details are given. in the 
enclosed Statement. 

(c) and (d) Do not arise. 
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..".", 

Details of ChargtKI Officials and 1M pnIStNI/ $/lIIUs of 1M CIIS8S for IhB c.l8nd8r yur 2t'Ja:t 2004 tJ 2005 

SI.No. Region Name & Designation K.V. where WOItcing Year Na1ure 01 the Conuption PresenI ItatUl 

2 3 4 5 6 7 

1. Ahmedabad Shri A.R. Varma. PrincipII RIy.CoI.SIbIrmIti 2004 C8UItd ~ wille Suspended. ChIIQHhIaI. FIled In .. 
ea:epIing brill from IICUIIty court by AntI ConupIicIfI BrInch. 
conIrIcIDr. 

SIvI M.S. s.yed. LDC CH3C. CImbIy 2005 c.u;t rad-handId ... SuIpended •.• .t. 07.102005. 
ICC8PIing billa from 
c:an:t 1tId1er. 

2. Bhopal Shri R.C. ShIivIaIIVI. Pri1cipeI OM.. GiN 2004 C8I, Crime BrInch. PIad IIIdIr dIemId SuIpnion. Cae 
Bhopal cauFI I1d handed 1& perdng bIIoIt III CDIII. ... 
lor ICCIPIfng billa 01 
As. 1500/·. 

Shri ShatdIIr'GI StIanna. UDC CWL. GIN now II ..,.,. 2004 .do- Charge .... '- bien IPIJIMCI , C8I 
_ dIoItIMIlo • H In '" COIIt. lhI 
IIIdtr " ..... In III COllI 0/ CM 
(C8I). IIhopII 

3. Bhtbleswar Shri Vogendra PIISId. LOC 2004 TIkIng billa 01 Rs. 500/. SIIrI V. PIIIId _ upended ..... _ 

from • PIfIIII for million ..., IIinIIIIId vide _ ddId 23.11.05. 
0/ his 1011. Cae II pencIng In the Court 01 SpI. 

.... CIII. IJwIbId. 

4. 8angIItra Shri K.P. ~. P~ KInu 2003 1OniI .... a IirwIdII Inquiy In pqII& ...... 
Shri I.C. SonkIr. PmcIpII IIIJIIu 2004 CIIqt by C8I fId.IInIId .... _ upended Md he .. Iince 

... ICC8pIiIg iIIegII retired from .... c... 18 pending 
QIIIIbIIon 110m • pnnt willi C81. 
lot admI8IiIn 10 Ilia 1011 

5. DellI Shri SucIir ModawII. AlIa. Patna 2005 AIIgId inIguIIriIIIIln the DIpnIInIII IdIon II LI1der pnICIII. 

Commiaioner c:nIruc:Ilon 0/ IImpOrIIy FIR IodgId will the KIn PIIIIcI SIIIon. 
buIdIng 0/ K.V .• Gr. NoidI. U.P. 
U.P. 

Smt. A.N. !AddqIj. E.O. DIIII 2005 -do- -do-
Smt. Hen SIwma, PmcipII Naida 2005 -do- -do-
Shri R.S. a.NI. Ex-9riIdpII Gr. NDidI -do- -do- -do-
SM. V.P. Si9I. PI1ncipII Sec. 25 fIIIIiri 2005 AIIegId rnIIcancU:I 0/ IIkiIg &.pendId Md diIcIpIInIIy don .. 

bIIIe bien InIiIIeI 
Shri V.It Tyr9. UDC -do- 2005 -do- -do-

8. DellIIdIII Shri H.C ..... PGT (Geo.) Clement Town 2003 ~ 0/ MVS UIdI. ChllglnllIIIuId. CommIIIIontr. NVS 
(PIMuIIy PItndpaI at NVS). coIIIcIed UIdI INUIhorIIedy his bien ~ tor CIIlC8IIaIIon 01 

from the AIdanII. cilatgellhllllO l1li W Inquiy could 
be InIIIId. 

Shri lleepIk ThIpa. UOC t8( No. 1 2004 EmbIzzIInIn 01 •. PIad IIIdIr IUII*IIIOn now ~. 
dlalgllNlllIIuId. InqIiry in pIIIgIIa 

Shri B.K. MiIIva. V.P. (ReId.) liS BaIlly 2004 ~In~ CIwge ....... ~In~ 
at K.V. PalMi. 
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2 3 4 

7. Jaipur Sm!. Sangeata AIhok, UOC BalIn 

Shri 0in8Ih Kumar Sharma. UDC AnI4lga\tI 

Shri S. PadmInabIwn, P,.. LaIgIIh JaItIn 

8. KotItatla Shrl S.D. Sharma. PIIncIpII Sevok Road 

9 Patna Shr1 S.K. Pandey, Principal No.2 Gaya 
(Rltd.) 

10. K.V.S. (HO) Shr1 V.K. Gupta, Oy. K.V.S. (HO) 
CoIIInUIioner (Admn.) (ReId.) 

Recruitment for Terrorlat Outfit. 

3696. SHRI KASHIRAM RANA: 
SHRl TUKARAM GANPAT RAO RENGE PATlL: 

Will the Minister of HOME AFFAIRS be pleased to 
sta .. : 

(a) whether the Govemment is aware of the fact that 
South Indian Muslims living in Singapore and Indonesia 
are being recruited for terrorist outfits; 

(b) if so, the details thereof; 

(c) whether the Govemment has discussed the issue 
with these countries; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) There is 
no information to suggest that the South Indian Muslims 
living in Singapore and Indonesia are being recruited for 
tel'fOrist outfits. 

(b) to (d) Do not arise. 

/English/ 

Gallantary Award 

3697. DR. M. JAGANNATH: Will the Minietar of 
HOME AFFAIRS be pleased to state: 

5 6 7 

2003 Embezzlemlnl. Removed from selVices. Later on aile 
was reinelatad by Court's Order. 

2005 Embezzlement. Charge 8heet 1sIued. IncPry In pIOgII8S. 

Caught red handed by mlitary Suapended Charge aheet issued. inquiry 
~ lor accepting bribe is in prograss. 
from the Plivate contracIor. 

2004 CBI trapped Vllile accepq bribe Suspended. CBI CI88 is pending. 
from a contractual teachtr. 0epartmenIaJ ilquIry " under progress. 

2004 FIIanciaI in8guIari1i8S. He has I8IIrad from the service. InqtiIy 
18 in fl/OGIIa 

2004 IneguIIritieI in appointment in Charge IIIeIt 1IaJad. inquiry in progIIIS. 
Prilcipal 

(a) the details of the provisions laid down to felicitate 
gailantary awards; 

(b) whether most of the States are not adhering to 
these provisions and are defaulting in forwarding the 
nomination which results in depriving the brave persons 
from getting their services identified/recognized by the 
nation; 

(c) if so, whether the Govemment proposes to review 
the existing provisions and bring amendment in the 
legislation to make mandatory for the States to forward 
the information of such persons within stipulated time; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) There are several categories of gallantry awards 
Instituted by the Govemment of India, namely, Ashoka 
Chakr. series of gallantry awards, Jeeven Rakshe Pedak 
series of awards, President's Medal for Gallantry, 
Preeident's Home Guards and Civil Defence Medal, 
President's Fire Servioe Medal and President's 
Correctional Service Medals for Distinguished Servicel 
Gallantry, Each of the above .warda is regulated by 
award-specific statutes and rules framed by the 
Govemment. 

(b) With the exception of Ashoka Chakra series of 
gallantry awards, which is .0 open 'to civilian citizens 
and the Jeevan Raksha Padak series of awards, the 
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other awards are Instltutlon-speclfk:. Recommendations for 
these awards are made by the concerned institutions. 
Nominations for Ashoka Chakra series of lIWards (in 
respect of civilian citizens) and Jeevan Raksha Padak 
series of awards are invited from all StateJUnion territory 
Governments. It is for the State/Union territory 
Governments to satisfy themselves about the merit of 
each case and make suitable nominations in time. 

(c) to (e) The existing provisions of the statues and 
rules are considered adequate and there is no proposal 
before the Govemment to amend theee statues and rules. 

[Translation] 

Participation of Women In Education Sector 

3698. SHRI SITA RAM SINGH: 
SHRI BRAJESH PATHAK: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to Implement 
a nationai poiicy to enhance participation of women in 
the field of education; 

(b) if so, the salient features of this policy alongwith; 
the time by which it is likely to be implemented; 

(c) the criteria fixed for selection of universities to 
provide grant to them under the said policy; and 

(d) the names of universities which are being 
considered or have been identHled for providing grants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The National Policy on Education 
(NPE), 1986. under para 4.2 and 4.3 provides that 
MEducation will be used as an agent of basic change in 
the status of woman. The removal of women's inlteracy 
and obstacles inhibiting their access to, and retention in. 
elementary education will receive overriding priority through 
provision of special support services and effective 
monitoring. Major emphasis will also be laid on women's 
participation in vocational, technical and professional 
education at different levels.· 

In pursuance of the policy framework envisaged in 
the NPE, the Government have launched many 

programmes for women education and empowerment like 
Safva Shi8k8ha Abhiyan (SSA) with special focus on girts, 
Kastutba Gandhi Balika Vldyalaya and residential schools 
for girls, Scheme for strengthening of boarding and t!oatel 
facilities for girt students and community polytechnic' for 
women. The UGC also implements various Schemes for 
women education Wo, setting up of Centres and CeUs 
for Women Studies, Technology Courses for women, Part 
time Research Associateships, construction of women's 
Hostels. Financial Assistance to women's Colleges for 
purchase of books, journals, equipment and setting up of 
Day care centers. 

(c) No such criteria have been fixed. 

(d) Does not arise. 

[English] 

Incr.a.lng Budgetary Alloc.Uon by UOC 

3699. SHRI CHANDRA BHUSHAN SINGH: WIU the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the University Grants Commission has 
increased its budgetary allocation for the yeer 2006-07; 

(b) if so, the detaiis thereof; 

(c) whether the University Grants Commission has 
approved special support for some Universities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The Plan Allocation to the University 
Grants Commission has been increased to As. 1269.80 
curing 2006-07 from Rs. 786.30 crorea during the year 
2005-06. The break up is as follows: 

0) Central UniYeIlities in NoIth Eastern Region - As. 122.96 crores 

- AI. 392.04 aortI 

[Ii) S/aIe Univay (j Ihe NoIth Eastern Region - As. 7.37 ctor8S 

(iv) Other Universities and inter ~ 
Cent,. etc, 

- RI. 747.43 CI1IfI8 
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(c) and (d) According to the information fumished by 
the University Grants Commission (UGc), the UGc has 
proposed Rs. 70.00 crores as support to the three 
Universities celebrating 150th year of Higher Education 
during the year 2006-07. In addition a special grant of 
Rs. 100.00 crores each has been announced in the 
Budget Speech of the Finance Minister. 

D.Ed.IPTT Couraea 

3700. SHRI MANJUNATH KUNNUR: 
SHRI PRABODH PANDA: 

Will the Minister of HUMAN RESOURCES 
DEVELOPMENT be pleased to state: 

(a) whether large number of educational institutions 
in Kemataka and West Bengal have submitted applications 
to the South Regional Committee, NCTE for starting D.Ed 
and PTI courses for the academic year 2005-06; 

(b) if so, the details thereof; 

(c) the number of Teachers Training Institutes in 
Karnataka and West Bengal in particular and other 
southern States in general Inspected; 

(d) whether the Government is going to grant 
recognition to these educational institutions for starting 
D.Ed and PTI courses for the academic year 2005-06; 
and 

(e) if so, the reasons for delay in giving recognition 
to these institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) In case of Karnataka, the 
Southern Regional Committee had received 106 new 
applications for D.Ed course for the academic session 
2005-06. In addition, 180 applications have been carried 
forward from the previous years. 

In case of West Bengal, the Eastern Regional 
Committee has received 3 applications for ETE course 
and 6 applications for PTI course for academic session 
2005--06. 

(c) The State-wise Information regarding inspections 
conducted Is as under: 

Anethra Pradesh 222 

Kamataka 232 

Kerala 42 

Tamil Nadu 170 

Pondicherry 42 

West Bengal Nil (All applications were 
deficient) 

(d) The recognition granted for 2005-06 are as 
follows: 

Andhra Pradesh 

Karnataka 

Kerala 

Tamil Nadu 

Pondlcherry 

West Bengal 

167 

182 

40 

155 

37 

Nil 

(e) Recognition has been granted to those institutions, 
which had fuHiHed norms and standards. 

Joint Registration of aasmatl Rice by 
India and Pakistan 

3701. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a> whether India and Pakistan propose to Jointly 
register basmati rice; 

(b) if so, the details thereof alongwith the present 
stage of the proposal; and . 

(c) the time by which a decision Is likely to be taken 
In this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) A 
decision was taken for exploring the possibility of a joint 
application by India and Pakistan for registration of 
Basmati Rice as a Geographical Indication. Accordingly, 
the Minister for Commerce & Industry of India addressed 
a letter to the Minister of Trade of Pakistan on 10.5.2005 
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in which it was .suggaldld that a sub-group of Joint Study 
Group can be constituted for holding consultations on 
this issue. On 18.11.2005, Government of India decided 
to constitute a Joint Study Group in Department of 
Commerce to look into all aspects regarding jOint 
registration of Basmati Rice as GI with Pakistan. This 
Joint Study Group will identify the rationale for the joint 
registration, what India and Pakistan needed to do for 
protecting Basmati as G I and the set of activities that 
both Govemments would need to complete to realize this 
objective. 

Partial Statehood for Andamsn 
and Nlcobar Ialsnda 

3702. SHRI MANORANJAN BHAKTA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Andaman and NJcobar Administration 
is seeking from Union Govemment own control oYer their 
administration; 

(b) if so, the steps takenlbeing taken by the 
Govemment in this regard; 

(c) if not, the reasons therefor; 

(d) whether the Govemment has formed a core group 
to study separation of powers from Centre to Andaman 
and Nicobar Administration; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) No 
such proposal has been made by the Andaman and 
Nicobar Administration. 

(d) No, Sir. 

(e) and (f) Does not arise in view of the reply given 
to parts (a) to (c) above. 

DI ••• ter Menagement Re.pon.. Force 

3703. SHRI BALASHOWRY VALLABHANENI: 
SHRI PRABODH PANDA: 
SHRI HITEN BARMAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has Invited civil defence 
organisations like National cadet Corps to be included in 
the Disaster Management Response Force; 

(b) if so, the details thereof: 

(c) whether all the States have set up the State-
level Disaster Management Authority; 

(d) if so, the details thereof, State-wise; 

(e) if not, the reasons therefor; 

(f) whether the Govemment is considering a separate 

scheme for revamping of Civil . Defence; 

(g) if so, the details thereof; and 

(h) the amount likely to be spent thereon? 

THE MINISTER OF STATE IN THE MINIST.RY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
There is no such organization by the name of, "Disaster 
Management Response Force". However, the Govemment 
of India have constituted the National Disaster Response 
Force (NDRF), comprising of 8 battalions of Central Para 
Military Forces, for the purpose of .peciallst response to 
any disaster situation. There will be 144 Specialist 
Response Teams In the eight battalions of NDRF, which 
are being trained and equipped for responding to natural 
disasters. Four of these eight battalions are also being 
trained and equipped for responding to Nuclear, Biological 
and Chemical (NBC) emergencies. 

As regards inclusion of Civil Defence Organisations 
like National Cadet Corps in the Disaster Management 
Response Force, a High Powered Committee has been 
constituted on the issue of revamping of Civil Defence 
Organisation under the chairmanship of a Member of the 
National Disaster Management Authority. 

The Terms of Reference of the Committee include 
devising ways and means of integrating Civil Defence 
Organisations with National Cadet Corps (NCC)/Boy 
Scouts, Guides/other such organizations particular1y in the 
sphere of disaster management including preparedneas 
so as to have synergy in their operations. 
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(c) to (e) According to available intonnation, 18 State 
Governments/Union Territory Adminiatratioms have 
constituted the State Disaster Management Authonties. 
These are Gujarat, Kerala, Madhya Pradesh, Maharashtra, 
Manipur, Nagaland, Orissa, Punjab, Rajasthan, Tamil 
Nadu, Tripura, Uttar Pradesh, Sikkim, Andaman & Nicobar, 
Chandigarh, Dadra & Nagar Haveli, Delhi and 
Lakshadweep. The remaining State GovernmentslUT 
Administrations have been advised to constitute Disaster 
Management Authorities in terms of the Disaster 
Management Act, 2005 enacted on 23rd December, 2005. 
The State GovemmentslUT Administrations whICh have 
already constituted the said Disaster Management 
Authorities have also been advised to ensure that their 
constitution is in conformity with the provisions of the Act 
or their Acts. The dates on which the relevant provisions 
of the Disaster Management Act, 2005 will come into 
force in different StateslUTs will be notified in consultation 
with the State GovemmentslUT Administrations. They have 
already been addressed In the matter. 

(f) to (h) Yes, Sir. The Govemment has set up a 
Committee under the Chairmanship of a Member of the 
National Disaster Management Authority to suggest 
measures for revamping of the Civil Defence and to draw 
up the financial requirements in this regard. 

2003-04 

Gems & Jewellery 10.6 

Petroleum Products 3.6 

RMG Cotton Include. Accessone8 4.8 

Durgs, Pharmaceuticals & Fine 3.3 
Chemicals 

Machinery & Instruments 2.8 

SOurce: DGCI&S 

Export Share In International Trade Market 

3704. SHRI G. KARUNAKARA REDDY: Will the 

Minister ot COMMERCE AND INDUSTRY be pleased to 

state: 

(a) the percentage share of Indian export at present 
in the international trade market, sector-wise; 

(b) the details with regard to the major products 

exported during each of the last three years; 

(c) the proportionate share of export and import in 

Indian trade? 

THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAIRAM RAMESH): (a) According to 
the latest Intemational Trade Statistics of the WTO, India's 
share in wortd exports was 0.9% in 2005. India's ahare 

in world exports by commodity groups is given in the 
enclosed Statement. 

(b) The details of exports of five major principle 

commodities during the last three years is given 
below: 

2004-05 

13.7 

6.8 

4.6 

3.7 

3.5 

(US $ Billion) 

2005-06 
(April-Dec.) 

11.1 

8.1 

4.4 

3.4 

3.3 

(c) Against the total trade of US $ 240 billion In 2005-06, the share of exports was 42% whereas the share of 
imports was 58%. 
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.,.",.", 
1ndi8:t Shslfl In Wolfd Expotfs by Commodity Divisions 8nd Groups 

(US$ miUlon) 

Div. Code Commodity 2002 2003 
SI.No. Group Division/Group World India India's World India India's 

share share 
(%) (%) 

2 3 4 5 6 7 8 9 

01 Meat and meat preparations 46956 278 0.6 55391 367 0.7 

03 Fiah, crustaceans and molluscs & preparations 52921 1384 2.6 58317 1307 2.2 

04 Cereala and cereal preparations 59528 1643 2.8 67875 1854 2.4 

042 Rice 6706 1213 18.1 7192 896 12.5 

05 Vegetables and frulls 73884 816 1.1 90898 962 1.1 

06 Sugar, sugar preparations and honey 16490 392 2.4 18280 301 1.6 

07 Coffee, tea, cocoa, spice& and manufactures 28230 743 2.6 33531 785 2.3 

071 Coffee and coffee substitutes 8764 205 2.3 9617 234 2.4 

074 Tea and mate 2598 327 12.6 3074 334 10.9 

075 Spices 2494 212 8.5 2781 213 7.7 

OS Feeding stuff for animals 22439 316 1.4 25875 731 2.8 

12 T obaooo and tobaooo manufactures 20920 152 0.7 21841 172 0.8 

121 Unmanufactured tobaooo and refuse 5253 152 2.9 5568 172 3.1 

122 Manufactured tobaooo 15666 0 0.0 16273 0 0.0 

22 OHseeds and oleaginous fruit 15486 147 0.9 21144 364 1.7 

28 MetaHliferous ores and metal scrap 48501 1225 2.5 59479 1468 2.5 

281 I ron ore and conoantrates 9972 864 8.7 11656 1112 9.5 

51 Orgarnc chemicals 139003 1756 1.3 175427 2405 1.4 

52 Inorganic chemicals 33895 108 0.3 38225 t30 0.3 

53 Dyeing, lanning and colouring materials 35451 512 1.4 40458 863 1.6 

54 541 Medicinal and pharmaceutical produClS 15187 1780 11.6 200797 2021 1.0 

55 Essential oils and perfume materials 52917 232 0.4 65184 366 0.6 
Soap, cleansing etc. 

57 Explosives and pyrotedlnic products 1226 7 0.6 1525 7 0.5 

58 Artificial resins, plaStic materiell. 125959 224 0.2 151433 989 0.7 
cellutoee esters & ethers 

59 Chemical materials and produClS n.u. 66584 0.7 78049 578 0.7 
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2 3 4' 5 6 7 8 9 

61 Leather, leather manufacturers & dfesaed fur skins 25269 855 3.4 27423 839 3.1 

611 Leather 17095 507 3.0 18496 549 3.0 

612 Manufactures of leather or of composition leather 6986 349 5.0 7628 290 3.8 

613 Fur skins, tanned or dressed etc. 1188 0 0.0 12.99 0 0.0 

65 Textile yam, fabrics, made-up articles 166897 6009 3.6 186080 6856 3.7 

-652 Woven cotton fabrics 24521 1009 4.1 26638 951 3.6 

653 Woven tabrics of man made fibres 28388 760 2.7 29654 953 3.2 

654 Woven fabrics other than ot cotton or 8500 346 4.1 9497 420 4.4 
man-made fibres 

66 667 Pearls, precious and semi-precious stones 56027 7592 13.6 60476 8414 13.9 

67 I ron and steel 14686 2357 1.6 185581 3165 1.7 

69 Manutactures ot metals n.e.s. 130758 1193 0.9 150746 1587 1.1 

71 Power generating machinery & equipnient 168350 232 0.1 187816 469 0.2 

72 Machinery specialized for particular industries 157912 409 0.3 185906 663 0.4 

73 Metal working machinery 35949 160 0.4 42009 219 0.5 

74 General Industrial machinery & equipment 239046 84 0.0 281769 898 0.3 
& machine parts thereof 

75 Office machinery and ADP equipment 342805 0 0·0 381825 424 0.1 

76 Telecommunication and sound recording and 290248 0 ·0.00 324451 0 0.0 
reproducing apparatus and equipment 

n Electrical machinery, apparatus and appliances 554929 168 0.0 654906 1368 0.2 

78 Road vehicles (including air cushion vehicles) 607614 404 0.1 702499 1628 0.2 

79 Other transport equipment 171050 113 0.' 182022 0 0.0 

84 Articles of apparel and clothing accessories 206040 6048 2.9 235083 6641 2.8 

Note: A zero In India's share means negligible or no share at all. 
Source: Intematlonal Trade Statistics Year Book: United Nations 2005. 

[Translation/ THE MINISTER OF STATE IN THE MINISTRY OF 

Opening of R •• ldentlal Schools 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) The Government ot india 

3705. SHRIMATI KIRAN MAHESHWARI: Will the has launched the Kasturba Gandhi Balika Vidyalaya 
Minister ot HUMAN RESOURCE DEVELOPMENT be (KGBV) scheme in July 2004, for setting up residential 
pleased to state: schools at upper primary level predominantly for girls 

belonging to the SC, ST OBC and minority communities 
(a) whether the Government proposes to open in educationally backward blocks (EBBs) where the female 

residential schools in remote areas for girls belonging to rurla literacy is below the national average and the gender 
Scheduled Castes, Schedules Tribes, Other Backward gap in literacy is more than the national average. In 
Classes and minority classes; particular, areas with concentration of tribal population, 

(b) il so, the details thereof; and 
SC, OBC and minority populations, or areas with a large 
number of small scattered habitations that do not 

(c) the amount proposed to be spent for the purpose otherwise qualify for an upper primary school, are being 
by the Govemment? covered. 
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The scheme provides for a minimum reservation of 
15% of the enrolment in these residential schools for 
girls from SC, ST, OBC or minority communities and 
25% for girls from families below the poverty line. 

A provision of Rs. 489 crore has been made for the 
Scheme during Tenth Plan period. 

[Eng/ish} 

Setting up of Educational Institutions 

3706. SHRI SANSUMA KHUNGGUR 
BWISWMUTHIARY: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to atate: 

(a) whether the Govemment is contemplating to open 
educatlonalltechnical Institutions to promote education in 
the constitutionally recognised most backward and 
neglected scheduled tribal area (region); 

(b) if so, the places identified for the purpose, 
location-wise; 

(c) if 80, the steps taken 80 far In this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) The National Policy of Education 1986 
(as modified in 1992) has been providing the necessary 
vision to steer the course of development education In 
the country particularly In removing regional imbalances. 
A number of universitlesltechnical institutions already exist 
in areas failing under both Schedule-Vas well as 
Schedule-VI of the Constitution of India. In 80 far as the 
Central Government is concerned, it has established the 
North-East Hill University, Shillong, the Nagaland 
University, the Manipur University and the Mlzoram 
University. The Regional Engineering Colleges of Warangal 
and Rourkela and Engineering College, Raipur have been 
upgraded as National Institutes of Technology. It has been 
decided "in principar to confer Central University status 
to the State Universities of Tripura and Arunachal Pradesh 
and setting up of a Central University in Sikkim. An Indian 
Institute of Management (11M) is proposed to be 
established at Shillong. 

R.fund to Exporters 

3707. SHRI SURESH ANGADI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether a large number of exporters who are 
entitled to refund. under various export schemes have not 
yet got their entitled refunds; , 

(b) if 80, the total amount blocked under various 
schemes: and 

(c) the steps taken by the Central Govemment to 
refund the blocked money at the earliest? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) Exporters 
are entitled for refund of duty under the Duty Drawback 
Scheme for phYSical export (administered by the 
Department of Revenue, Ministry of Finance) and refund 
of the Duty Drawback and Terminal Excise Duty for 
deemed exports (administered by Department of 
Commerce, Ministry of Commerce and Industry). Terminal 
Excise Duty and duty drawback on deemed export 
refunded by the offices of DGFT are linked to the 
budgetary provision. During the Financial year 2005-06, 
against a budgetary requirement of Rs. 917.45 crores, 
only Rs. 525 crores could be received under budgetary 
allocation and refunded to the exporters in respect of the 
claims of deemed export Duty Drawback and Terminal 
Excise Duty. With the recent budgetary allocation of 
Rs. 396 crores, all the pending claims preferred till 
31st March, 2006 have been flnaUsed for processing and 
reimbursement by the Regional offices of DGFT. Details 
of duty drawback refund by the Department of Revenue 
for physical export are given in the enclosed statement. 

Osmits regatr:/ing ",lund of duty drtlwbllclr llgainst 
physicllVexpDffs 

In all, 35602 All Industry Duty Drawback claims 
involving an amount of Rs. 225.56 crores were pending 
before the various Customs formations as on 30.11.2005. 
Out of these, 18852 claims are 3-6 months old and 8354 
claims are more than 6 months old. The claims were 
pending because of non-receipt of the required documents, 
non-receipt of test reports, exporters narne figuring in the 
alerts issued by various agencies, non-compliance of 
requirements like furnishing CENVAT non-available 
certificate, etc. The delay in fixation of brand rates of 
duty drawback is due to non-submiSSion of required 
documents, pending investigations relating to exports by 
various agencies, etc. 

2. The Ministry is monitoring the pending of drawback 
claims. Concerted efforts are being made to liquidate the 
pendenoy as detailed below: 

(8) Instructions have been issued to the 
Commissioners to ensure that drawback amount 
is credited Into the accounts of exporters 
immediately after 'Let Export' order and filing of 
the manifest by the carrier and also to look into 
the grievances of the exporters wherever there 
is delay of more than 72 hours in drawback 
disbursal for claims complete in all respects. 
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(b) An arrears clearance drive was launched by 
constituting special drawback counters and by 
observing months of July. 2005, August, 2005 
and September. 2005 as arrears clearance 
months which resulted in liquidation of many long 
pending drawback claims. 

(c) The facility of Revised Simplified Procedure has 
been extended to select categories of exporters 
for expeditious disposal of brand rate 
applications. Under this scheme. drawback rates 
ara fixed without pre-verification of the data. The 
rates are subjact to post audit. 

(d) The field formations have been instructed to 
issue provisional brand rate leHers within a 
maximum period of 15 days of receipt of the 
complete application. 

[TflInsl.,ionj 

Import of D8lry Producta 

3708. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) the import of dairy products during each of the 
last three years and the current year, 

(b) whether there is huge stock of dairy products in 
Indian markets imported on cheaper rates from Westem 
Countries; 

(c) if 80. whether quantitative restriction on import of 
dairy products has been lifted 88 reported in N.vbhIlflll 
TimBS dated April 12. 2006; 

(d) if so, the details and facts of the maHer reported 
therein; and 

(e) the steps being taken by the Government to 
protect the domestic dairy Industry and the farmers? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The value of 
import of dairy products Is as under: 

Value In Rs. lakhs 

2002·2003 2003-2004 2004·2005 2005-2006 (Apr·Sep) 

8181.22 12920.51 5136.29 1281.74 

(b) to (d) No case of alleged dumping of dairy 
products has been received. Quantitative restriction on 
dairy products had been removed since 1.t April. 200 1 
to fulfil the WTO obligation. 

(e) The import duty on skimmed milk powder (SMP) 
and whole milk powder (WMP) had been enhanced from 
zero to 60% with annual tariff rate Quota of 10000 MT 
with both lines together at 15% duty after negotiations 
under Article XXVIII of GATT. The import duty on butter 
oil has also been enhanced to 40% to ensure that the 
farmers of the country are not put to any hardship. Further 
the Government has put in place a mechanism for 
monitoring the import of sensitive items Including dairy 
products. 

Import of Splc .. 

3709. SHRI RAGHURAJ SINGH SHAKYA: 
DR. K. DHANARAJU: 
SHRI ALOK KUMAR MEHTA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether spices are being imported every year in 
large quantity; 

(b) if so. the details thereof and the quantity imported 
during each of the last three years and the current year 
alongwith the reasons therefor; 

(c) whether the Government proposes to give subsidy 
and other Incentive to spices growers to enhance their 
production in order to curtail import expenditure; and 

(d) If so. the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
details of import of spices are given as under: 

Year Value (Lakhs) Quantity (MT) 

2002-03 

2003-04 

2004-05 

2005-06 (estimated) 

58873.11 

56363.72 

54023.93 

51540.50 

121366 

126235 

99100 

84500 

Foreign trade regime has ensured access to Imports 
which are essential for meeting the requirements of 
exports, domestic consumption. growth and development. 

(c) and (d) The assistance are provided for enhancing 
spices production uncler National Horticulture Mission on 
'oUowing aspects: 

1 . Production of planting material 

2. Establishment of new garden 
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3. Rejuvenation/replacement of senile plantation. 

4. Protected cultivation 

S. Promotion of IPM/organic farming 

6. HRD including horticulture institutes 

7. Technology dissemination 

8. Post Harvest Management 

9. Processing and value addition. 

(Eng/ish} 

Inspection of Technical Institutions by "ICTE 

3710. SHRIMATI NIVEDITA MANE: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Indian Council of Technical Education 
has recently conducted any inspection of all the technical 
institutes of the country as reported in the Hindus/an 
Times dated May OS, 2006; 

(b) if so, the details and the outcome thereof; 

(c) whether the AICTE has decided to bring down 
intake of students by the institutes violating norms fixed 
for infrastructure and faculty, etc.; 

(d) if so, the details and facts thereof; and 

(e) the action taken by the AICTE against such 
institutes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The All India Council for Technical 
Education (AICTE), during the year 2006-07, as per the 
Approval Process (December, 2OOS) has done away with 
the process of phYSically inspecting each and every 
institution and is granting extension of approvaUadditional 
courses on the basis of information submitted by the 
institutes in prescribed formats for Compliance Reports 
alongwith Mandatory Disclosures and Detailed Project 
Report (DPR). However, surprise/random visits are 
conducted round the year by the Council. On the basis 
of the above exercise, out of total 4080 technical 
institutions, 3269 have been processed till date for 
extension of approvaVincrease in intake/additional courses. 

(c) The Council has reduced the intake of students 
including putting the institutions under no admission 

category in case of institutions having faculty deficiency 
andlor built up area deficiency. However, Institutions have 
been given an opportunity to apply for restoration of the 
reduced intake by complying with the faculty andlor built 
up area deficiency by 31st May, 2006 as per the 
guidelines. 

(d) and (e) Intake in 430 technical institutions, have 
been reduced to be extent of 26790. Increase in intake 
and additional courses were approved to institutions, which 
had complied with norms and standards of AICTE, which 
amounted to an increase of 22869 seats. The net effect 
on seats as on 28th April 2006 is reduction of 3921 
seats. 

Khadl and Village Industries Commission Bill 

3711. PROF. M. RAMADASS: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the provision to increaSe fixed capital 
investment incorporated in Khadi and Village Industries 
Commission Bill, will have any impact on the number of 
beneficiaries; 

(b) if so, the details thereof; 

(c) whether increase in number of membera and 
Zonal Committees will enhance the expenditure; and 

(d) if so, the manner in which it is proposed to be 
met? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) The number of 
beneficiaries is unlikely to be affected adversely on 
account of increase in the monetary limit of fixed capital 
investment per head of an artisan or a worker in village 
industries. This increase is justified because the existing 
limit of investment (Rs. 50,000/-) was fixed by notification 
under the Khadi and Village Industries Commission Act, 
1956, as long ago as in October 1994. 

(c) and (d) The increase in expenditure will not be 
significant and will be met out of the Government grants 
to the Khadi and Village Industries Commission. 

Waiving of Security Clearance 

3712. SHAI E.G. SUGAVANAM: WBI the Minister of 
HOME AFFAIRS be pleased to state: 
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(a) whether the security clearance for the bus and 
rail passengers from neighboring countries have been 
waived off; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) No Sir, 
Security clearance is an inbuilt procedure for grant of 
visa/permit and immigration check for raiVbus passengers 
from neighbouring countries of Pakistan and Bangladesh. 

(b) and (c) Question does not arise. 

National Comml.slon for Mlnorltle. 
Educational Institutions 

3713. SHRI S.K. KHARVENTHAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has established National 
Commission for Minorities Educational Institutions; 

(b) if so, the details and composition thereof; and 

(c) the time frame fixed for the Commission to submit 
its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and fb) The National Commission for Minority 
Educational Institutions (NCMEI) established under Act 
No. 2 of 2005, consists of one Chairperson and two 
Members. 

(c) The NCMEI Act, 2004 provides for annual reports. 

{Tl7lnsllllionj 

Production of Colr 

to state: 

(a) the details of coir produced in the country from 
the years 2003 to March, 2006; 

(b) the details of the coir exported. during the said 
period; 

(c) the namea of the countries to whom coir is 
exported alongwith the quantity thereof; and 

(d) the initiatives taken by the Govemment for growth 
of coir industry and increasing coir production in view of 
competition in coir products at international level? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) The details are 
as under: 

[Quantity in metric tonea (MT)) 

PI'OI1Iction Export Production Export Production Export 

3,64,000 1,02,253 3,85,000 1.22,927 4,10,000 1,32,962 

(c) The country-wise details are 88 under: 

Countrf 

USA 

Netherlands 

UK 

ltIay 

Germany 

Spain 

Australia 

France 

Belgium 

Canada 

UAE 

Japan 

Sweden 

Turkey 

Greece 

Quantity of cOir exported in (MT) 

2003-04 

2 

26894 

17856 

8624 

5719 

5540 

5389 

4513 

3378 

2984 

1944 

1904 

1722 

1068 

852 

656 

2004-05 2005-08 

3 4 

32583 35810 

22323 20724 

9333 9543 

5274 4606 

5909 6970 

7419 7419 

4082 3811 

3885 3545 

2218 2403 

2238 2909 

892 

1193 

1132 

1080 

1205 
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2 3 4 

South Africa 1332 1356 

Denmark 692 

South Korea 11743 

Other countries 13210 22422 15834 

Total 102253 122927 132962 

(d) The Coir Board, established by the Central 
Government, has been implementing several schemes of 
research and development, technology upgradatlon, market 
promotion, skill development, infrastructure upgradation, 
etc., for sustainable development of the coir industry. 
Besides, new -schemes titled "Scheme of Fund for 
Regeneration of Traditional Industries (SFURTI)" and 
"Industrial Infrastructure Upgradation Scheme" (the 
operated by the Department of Industrial Policy & 
Promotion, Ministry of Commerce & Industry) also include 
projects for cluster-based development of colr industry. 

/English/ 

Incluelon of Gondl Language In 8th Schedule of 
Conetltutlon 

3715. SHRI SUBODH MOHITE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government has received any 
memorandum from 'All India Gondl Samai Religious 
Conference' to include Gondi Language in the Eight 
Schedule of the Constitution of India; and 

(b) if so, the reaction of the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Demands of Gondi and various. other languages 
for inclusion in the Eighth Schedule to the Constitution 
are pending with the Government. 

A Committee was set up under Shri Sitakant 
Mohapatra to evolve a set of objective criteria for inclusion 
of more languages in the Eighth Schedule. The Committee 
has submitted its report and made certain 
recommendations. A decision on the pending demands 
for inclusion of languages in the Eighth Schedule, 
including Goodi, will be taken in the light of the 
recommendations of the Committee. 

Setting up of Agro and Rural Induatrlaa 

3716.SHRI A.K. MOORTHY: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the details of agro and rural Industries set up 
after the department has been made a separate MInistry; 

(b) whether any industry has been set up in Tamil 
Nadu, particularly in Chingleput; and 

(c) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) The Government (In the 
Ministry of Agro and Rural Industries) has been 
implementing two credit-linked subsidy schemes, namely, 
the Rural Employment Generation Programme (REGP) 
and the Prime Minister's Rojgar Yojana (PMRY), for 
creation of employment opportunities by aSSisting eligible 
entrepreneurs/educated unemployed youth/self help 
groups, etc., in setting up agro and rural industries. REGP 
is implemented in village and small towns with population 
upto 20,000, while PMRY is Implemented in both rural 
and urban areas. The details of the units set up under 
REGP and self-employment ventures set up under PMRY, 
after 2001-02 (':B., year of establishment of the Ministry 
of Agro and Rural Industries), are given below: 

Year Nllnber 01 IIliIs 811 up Nwnber 01 8811~ 
Under REGP vanUw 181 up IIIder PMRY 

2002-03 21024 190251 

2003-04 24747 219444 

2004-05 24353 244884 

2005-06 24505" 226974· 

·Provislonal figur ••. 

(b) and (c) 4239 (provisional figures) units have been 
set up in Tamil Nadu under REGP during 01 April 2002 
up to 31 March 2006. Of these, 66 units have been HI 
up in Chingleput Taluka (REGP is not implemented in 
Chingleput city as its population il above 20,000). 
SimIlarly, as reported by the Reserve Bank of 1ncf18, 52309 
(provisional figures) self employment ventures have been • 
set up in Tamil Nadu under PMRY during 01 April 2002 
up to 31 March 2006. As reported by the Government of 
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Tamil Nadu, 882 ventures out of these have been set up 
in Chingleput. 

Scheme for Protection of Border 

3717. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether Government of Gujarat has suggested 
any scheme to Union Government for further protection 
of its border adjacent to Pakistan; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) 
Security fencing along with border roads are being 
constructed in Gujarat along the India-Pakistan border. In 
addition assistance is being provided to the Government 
under the Coastal Security Scheme framed in consultation 
with coastal States, Including Gujarat. Government of India 
would be providing assistance for setting up 10 coastal 
police stations, 25 check posts and 46 outposts equipped 
with 30 vessels and vehicles, etc. The scheme has 
commenced from 2005-06 vessels and vehicles, etc. The 
scheme has commenced from 2005-06 and an amount 
of Rs. 3.01 crores l1as already been released to 
Government of Gujarat as first Instalment. In addition a 
scheme to strengthen Coast Guard for undertaking 
patrolling off Gujarat coastline along the International 
Maritime Boundary line between India and Pakistan Is 
under implementation. 

Export from India 

Import by India 

Trade Balance 

(Source: DGCI&S. Kolka .. ) 

2002-03 

634.54 

602.68 

31.86 

2003-04 

723.98 

669.76 

54.22 

"Figures in brackets refers to the period April-December 2004-05. 

Top five items of exports from India to Israel during 
these years have been Gems & Jewellery, Drugs, 
pharmaceuticals & fine chemicals. cotton yam, fabrics, 

Indo-I ..... I Trade Agreement 

3718. SHRI DUSHYANT SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether India and Israel have entered into an 
agreement to increase trade; 

(b) if so, the details thereof, sector-wise; and 

(c) the present status of trade between the two 
countries along with the items of trade during the last 
three years? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) As 
agreed between India and Israel, a Joint Study Group 
(JSG) had been set up to examine ways and means to 
promote bilateral economic relations and to consider an 
Economic Partnership Agreement between India and 
Israel. The JSG Report was released at Tel Aviv, Israel 
on 1Ott. November, 2005, recommendations of which 
include on India-Israel Action Plan for Comprehensive 
Economic Cooperation between India and Israel w'z. a 
WTO compatible Preferential Trade Agreement (PTA), 
Customs Cooperation, Mutual Recognition Agreements 
(MRAs) for items of both side's export interest, early 
utilization of R&D funds, establishment of investment 
dialogue, liberalization of trade in services. jOint websltes. 
and negotiations on bilateral shipping agreements, etc. 

(c) During the last three years, both export and 
imports registered a steady growth and during the year 
2005-06 (April-Dec.). exports to Israel increased by 
18.28% and Import from Israel showed a growth of 
21.07%. The detaUs of bilateral trade between the two 
countries during the last three years are as under: 

2004-05 2005-06 (Apr.-Dec.) 

989.95 

972.52 

17.43 

844.01 

7n.08 

66.93 

(in US$ million) 

(713.55)· 

(641.83)· 

(71.72)· 

made-ups etc.. Plastic & linoleum proqucts. lnorganlcl 
OrganiC/Agro Chemicals etc. Top five Items of Imports 
trom lsarel during these years have been Pearls preclousl 
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semi-precious stones; Fertilizers manufactured; Electronic 
goods; Professional instruments ate. except electronic; and 
Organic Chemicals. 

Prlvatlsatlon of Vocational Education 

3719. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government proposes to increase 
the role of the private sector in vocational education; 

(b) if so, the details thereof; and 

(c) the other measures takenlto be taken by the 
Govemment for improvement of vocational education? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Considering the felt need of 
strengthening the Vocational Education System In the 
country, the existing scheme of Vocationalisatlon of 
Secondary Education at + 2 level is under revision to 
formulate a revised scheme. The scope of the scheme 
has not yet been finalized for approval of all concemed. 

Opening of Trade Border 

3720. SHRI M.K. SUBBA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the State Government of North Eastern 
States have requested the Govemment to open Centre 
for trade and commerce along the International border; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The 
Govemment of Arunachal Pradesh has requested for 
opening up of additional trading points on the international 
border at BumIa, Pangsau Pass and Bletlng tor carrying 
out trade with China, Myanrnar and Bhutan respectively. 
These trading points can be operationalised only after 
bilateral negotiations with the concemed countries. 

Industrialisation and Trade Promotion 

3721. SHRI G.M. SIDDESWARA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the proposals pending before the Govemment for 
industrialisation, trade promotion and setting up of 
industries for the over aft economic development and 
Kamataka; and 

(b) the time by which these ptoposaJe are likely to 
be approved? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Under the liberalized Industrial 
Policy, investment decisions are based on the commercial 
judgement of entrepreneurs, keeping In view the initiatives 
taken by the State GovemmentlUTs concerned in creating 
a conducive environment by way of providing basic 
infrastructural facilities and other incentiv~. The Central 
Government supplements these efforts to the extent 
possible by providing supportlincentlve under its various 
Schemes. 

During August, 1991 to March 2006, 2536 Induatrlal 
Entrepreneur Memoranda were fOed and 253 Letters of 
Intent and Direct Industrial Licences were Issued for 
establishment 01 proposed projects In the State of 
Karnataka. 

[Transllllionj 

Promotion and Development of Small sc. .. 
Indu.trl •• 

3722. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) the details of the schemes launched by the 
Government for promoting and developing small scale 
Industries alongwith the eligibility criteria fixed to extend 
assi8tanceIsubsidy to entrepreneurs; 

(b) the details with regard to the financial assistance/ 
subsidy extended to the entrepreneurs during the last 
three years, State-wise; and 

(c) the details of traditional occupations included in 
the category of small scale industries for promotion and 
development by the Government? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Development and 
promotion of small scale industries (SSI) are primarily 
the responsibility of the respective State/Union Territory 
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(UT) Governments/Administrations. The Central 
Govemment, however, supports and supplements the 
efforts of the State Govemments/UT Administrations 
through various schemes/programmes relating to credit, 
infrastructural development, etc. The major schemesl 
programmee being Implemented throughout the country 
for the promotion of small scale industries are lilted In 
the enclosed Statement-I. Benefits of these schem.. are 
availed of by Individual SSI units or their groups. 

(b) Oetalla of financial uaiatancel8ubeldy 80 availed 
of by SSI units, In terms of their State-wile location, 
during the last three years are given In the encIoIed 
Statement-II. 

(c) In accordance wtth the provlalona of the InduItrIM 
(Development & Regulation) Act, 1951, small ecale 
Industries are defined in terms of investment in plant & 
machinery and not by occupations, traditional or othelWlH. 

SI.No. 

1. 

2. 

3. 

S""""nl I 

M6/or SC"-mtIS and Prog,.",fTNIS lmp/BmsnltHl for Promotion and Oevelopmsnt of 
Small SC8le Industries In the Countty 

Name of the 
Scheme/Programme 

2 

Credit Linked Capital 
Sub.idy Scheme for 
Technology Upgradatlon 

Integrated Infra.tructural 
Development Scheme 

Credit Guarantee Fund 
Scheme 

Objective 

3 

Under the scheme, 15% capital 
sublidy Ie granted on loans upto 
As. 1 crore for technology upgradation. 

A.slatance la provided to State 
Governments, State level PSUs, 
etc., for setting up/upgradatlon of 
Industrial estates for SSI units, upto 
40% of the cost or Rs. 2 crore, 
whichever is less. For the North 
Eutern States, Sikklm, Jammu and 
Kashmir, Himachal Pradesh and 
Uttaranchal, assistance is upto 80% 
of the coat or As. 4 crore, whichever 
la less. 

This scheme provldea guarantee 
cover upto 75% of credit (term-loan 
and working capital loan) extended 
by banks and financial Institutions. 
The scheme Is administered by the 
Credit Guarantee Fund Trust for 
Small !ndustrles (CGTSI) and the 
member lending institutiOns (banks, 
etc.) of the Trust. The Govemment 
contrlbut .. 80% of the corpus of th& 
Fund. 

Eligibility criteria for aaaiatancel 
subeldy 

4 

The eligible beneficiaries are SSI 
units. Capital subsidy uncler the 
scheme Is available for projecta of 
technological upgradatlon for which 
term loans are sanctioned by the 
notified primary lending Institution •• 

No direct assistance/subsidy to 
entrepreneurs. 

The Scheme facUltat .. coUaterai free 
credit (term and/or working capital 
loan) upto As. 25 lakh extended by 
member lending Institutions to new 
and existing small enterprl8e8lamall 
scale service and business 
enterprises. 
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4. 

5. 

6. 

7. 

2 

Small Industry Cluster 
Development Programme 

ISO 9000/14001 
Certification Reimbur8ement 
Scheme 

Performance and Credit 
Rating Scheme 

Reimbursement Scheme for 
Adopting of Bar Coding of 
Products 

Note: All theH scheme. are clemand-drlven. 

VAISAKHA 28, 1928 (s..G) 

3 

This programme aims at holistic 
development of industrial clusters, 
,:tI., agglomerations of 551 units 
producing the same or slmHar type 
of products In a defined area. 
Assistance for development of 
cluster includes technological 
upgradatlon, marketing and eJCPOrt 
promotion, skill development, 
creation of common facility centre, 
etc. 

Cost of obtaining ISO 9000/14001 
Certification by Small Scale 
Industries is reimQursed to the 
extent of 75% or Rs. 75,000 
whichever is lower. The objective of 
the scheme is to Improve the 
marketability of the SSI products by 
enhancing their quality. 

The objective of the Scheme of 
·Performance and Credit Rating of 
SSls" is to sensitise the SSI units 
to the need to obtain credit rating 
and encourage them to maintain 
good financial track record which 
would help them eam higher rating 
for their credit requirements when 
they approach the banks for their 
working capital and investment 
requirements. The rating is done by 
accredited rating agencie.. One-time 
grant upto 75% of the rating, fee, 
subject to a maximum of Rs. 40,000 
is reimbursed to the SSI units 
availing of the benefit of the 
Scheme. 

The Scheme Is meant to encourage 
551 exporters to tap and develop 
overseas markets. Marketing 
Development Assistance for 551 
exporters provides for relmburHment 
of 75% of one-time reglatratlon fee 
to be paid by SSI units to EAN India 
for adoption oJ Bar Coding. 

218 

4 

No direct a.alatance/subaidy to 
individual entrepreneurs. 

All small ,cale Induatrlea with 
permanent registration are eligible to 
avail of the benefit. 

SSI units with permanent 
reglatratlon. 

551 units having permanent 
registration. 
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SIIt.",.nl H 

Stille-Union TtlrrifOly-wi6t1 dillails of financial assislance/subsidy tlXliN1d6d 10 Iht!J 
smsU $C_ tJnItrIpIWItNI/'B during Iht!J /8$1 Ihl"H ytM/'B 

(Rs. lakh) 

SI.No. StateftJT Craci! LiIked Capital ISO-9OOOI14001 Cettification Pelformance & AdopIion of 
SIaidy Scheme Reimburaemenl Scheme Cd RaIi1g Bar code 

Scheme CertiIicaIe 
2003-04 2004.()6 2005-06 2003-04 2004~ 2005-06 2005.(J6' 2003-04 10 

2005-06 

2 3 4 5 6 7 8 9 10 

1. Andaman and Nic:obar 0.0 0.0 0.0 0.0 0.0 0.0 0.0 0.0 

2. Andhra Prac:le8h 6.02 162.51 123.87 22.89 86.47 65.80 20.75 0.86 

3. Aruanchal Pradesh 0.0 0.0 0.0 0.0 0.0 0.0 0.0 0.0 

4. A&eam 0.0 0.0 0.0 0.0 1.76 1.97 0.0 0.41 

5. Bihar 2.4 19.2 0 1.27 8.76 5.62 1.10 0.07 

6. Chandigarh 0.0 0.0 17.67 3.63 8.66 14.24 0.0 0.0 

7. Chhatti8garh 6.15 51.09 61.21 0.0 5.74 8.01 0.0 0.90 

8. Oadra and Nagar Haveli 0.0 0.0 0.0 3.09 6.18 7.63 0.0 0.0 

9. Daman and Diu 0.0 0.0 0.0 2.57 11.00 10.36 0.0 0.45 

10. Delhi 36.66 81.75 37.46 14.36 44.99 43.23 35.07 3.00 

11. Goa 0.0 0.0 7.29 0.58 4.88 0.96 0.0 0.60 

12. Gujarat 0.0 58.12 83.59 11.45 38.70 42.69 7.40 2.31 

13. Haryana 58.72 4.52 57.07 70.02 In.65 186.28 5.81 1.61 

14. Himachal Pradesh 0.0 0.0 0.96 2.73 7.39 11.54 0.0 0.15 

15. Jammu and Kaehmir 0.0 0.0 0.0 0.0 0.49 7.26 0.0 0.75 

16. Jharkhand 0.0 0.0 16.78 2.49 18.95 9.64 0.30 0.0 

17. Kamataka 12.92 91.29 295.17 26.62 100.06 125.07 23.63 3.49 

18. Kerala 7.16 0 11.24 6.19 25.02 33.81 1.10 2.81 

19. Madhya Pradesh 8.79 43.02 34.85 9.57 27.88 22.53 4.32 1.01 

20. Maharashtra 13.91 173.90 158.24 106.37 366.08 447.06 42.82 9.65 

21. Manipur 0.0 0.0 0.0 0.0 0.0 0.0 . 0.0 0.0 

22. Meghalaya 0.0 0.0 0.0 0.0 0.0 0.0 0.0 0.0 
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2 3 .. 
2:'. Mizoram 0.0 0.0 

24. Nagaland 0.0 0.0 

25. Orissa 4.80 2.40 

26. Pondicheny 0.0 0.0 

27. Punjab 16.74 94.66 

28. Rajasthan 3.72 126.40 

29. Sikkim 0.0 0.0 

30. Tamil Nadu 185.72 381.98 

31. Trlpura 0.0 0.0 

32. Uttar Pradesh 10.78 45.52 

33. Uttaranchal 0.0 0.0 

34. West Bengal 0.0 23.4 

Total 374.49 1359.76 

·Scheme atarted in 2005-06 

Artificial Kota Stone 

3723. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of MINES be pleased to state: 

(a) whether polished kota stone found is facing 
competition from artificial kola stone; 

(b) If 80. the details thereof; 

(c) whether foreign trade of kota stone has been 
affected; 

(d) if so, the details thereof; 

(e) whether the Govemment has taken/proposes to 
take any steps to save this industry from artificial Kota-
Stone; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (f) Kota 
stone being a building stone, is a minor mineral in terms 
of Section 3(e) of the Mines and Minerals (Development 

5 8 7 8 9 10 

0.0 0.0 0.0 0.0 0.0 0.0 

0.0 0.0 0.0 0.0 0.0 0.0 

14.40 2.88 13.66 8.20 1.90 0.0 

0.0 0.0 3.54 5.19 0.40 0.11 

71.77 40.10 119.04 122.71 7.82 1.42 

206.78 36.81 90.38 84.23 6.32 1.76 

0.0 0.0 0.0 0.0 0.0 0.0 

512.84 60.82 296.05 415.76 44.06 3.34 

0.0 0.0 0.0 0.0 0.0 0.0 

80.89 41.87 183.35 180.90 23.54 3.04 

0.0 1.51 9.65 10.10 0.40 0.0 

22.17 21.47 74.16 73.84 14.28 1.39 

1814.25 489.29 1730.51 1944.64 241.02 39.13 

and Regulation) Act, 1957 (MMDR Act). As per the 
provisions of the MMDR Act, minor minerals are dealt by 
the State Govemments. Detailed data on minor minerals 
is not centrally maintained. 

/Englishl 

Actlvltle. of lSI 

3724. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HOME AFFAIRS be pleased to .. ate: 

(a) whether there have been Infiltration of lSI agents 
on the Indo-Pak border; 

(b) if so, the number of such persons arrested In 
2005-06 in various States including Maharashtra; and 

(c) the steps taken by the Government to stop 
infiltration and activities of lSI agents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
and (b) During the period January 01, 2005 .to April 30, 
2006, 27 lSI backed modules were neutralized in various 
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parts of the country resulting in alT88t of 41 espionage 
agents including 15 Pak resident agents, some of whom 
had infiltrated through the Indo-Pak Border. 

(e) The Government has adopted a well coordinated 
and multi-pronged approach, for tackling the activities of 
lSI by strengthening the border management to check 
iHegal cross border activities, gearing up the intelligence 
machinery, close interaction and coordination between 
different agencies of the Centre and the State 
Governments for neutralizing plans of militants and anti 
national elements, modemization and upgradation of police 
and aecurity forces with advanced sophisticated weapons 
and communication system, action against those elements 
under the Official Secrets Act, etc. 

Setting up of Spy Wing by CRPF 

3725. SHRI MIUND DEORA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the CRPF is going to set up its own 
Spy Wing; 

(b) if so, the reasons therefor; 

(c) whether the CRPF has favoured a separate air 
wing to give more teeth to its operations; 

(d) if so. the details thereof; 

(e) whether around 1500 officers and men from over 
200 battalions are already under training with the 
Intelligence Bureau; 

(f) the time by which such wing is Ilkety to be formed; 
and 

(g) the aapects on which training will be imparted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a), 
(b), (e) to (g) CRPF has. established Intelligence celIE to 
support counter Insurgency and internal security related 
operations by training personnel in such skills. 

(c) and (d) CRPF has projected requirement of a 
dedicated AJr Wing for casualty evacuation, air dropping 
supplies and emergency deployment in remote areas. 

PartlclpIItk:M In In_netlonal exhibition 
and TrIIde Fair 

3726. SHRIMATI JAYABEN B. THAKKAR: WOI the 
MInister of AGRO AND RURAL INDUSTRIES be pleased 
to state the details of participation in International 
Exhibition and trade fair to display the products of Small 
Scale Industry units and to Improve the position of the 
SSI products in international market by the Small 
Industries Development Organisation (SIOO) during the 
last three years along with the impact? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): The Small Industrle8 
Development Organisation (Sloo) participated in 26 
Intemational Trade FairsIExhibitions during the last three 
years since 2003-04 in which 785 small scale Industries 
(SSI) exhibits were displayed. The details are as under: 

Year Trade Fairs SSI exhibits Displayed 

07 186 

2004-05 09 378 

2005-06 10 221 

These events provide opportunities to the SSI units 
to demonstrate their capabilities to produce quality 
products to compete in the global market. The SSI 
entrepreneurs participating In these fairs get an exposure 
to the global market and the best internatlonaJ marketing 
practices. The participating SSI unlts are aIao advised to 
follow up the trade enquiries generated during these fairs 
and explore the possi>illties of actual exports. 

FDI Flow In Textile Sector 

3727. SHRI K.S. RAO: Will the Minister of TEXTILES 
be pleased to state: 

(a) the number of workers employed In textile Industry 
during the last three years, year-wise; 

(b) the flow of FDI money Into the aector during 
each of the last three years; 

(c) whether the Govemment propoaes to review a 
policy to change labour laws for the industry In order to 
make it intemationally competitive and attract more FDI 
in the sector; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The number 

of WOrMl'I employed In textile Indultry during the Iut 
thr.. yurt II given betow:-

'000' No.. 

Vear 2003-04 2004-06 2006-08 (prov.) 

Spinning (Non SSI+SSI). CompoeIte, 959 948 939 
E)(clusive weaving 

Powerloom 4592 4151 48441 

Manmade fibre/yam manufacturing 66 85 e5 

Total 5817 5nO 5848 

" up to Feb. 2006 

(b) During the Jut three ye8l'l the flow of FDI In the textile leCtOr hu been u under:· 

Year 

FDI inflow In textile 
MCtor (including dyed. 
printed) 

2003-04 
(Apr·Mar) 

42.84 

8ouR:e: Secretariat for InduRrt8I ApprovaI8 (SIA) 

(c) and (d) There 18 no propOl8l for overall review of 
policy to change the labour laWi. 

Additional 0 ...... for PrIrnery Schoo .. 

3728. SHRI DALPAT SINGH PARSTE: Will the 
Miniater of HUMAN RESOURCE DEVELOPMENT be 
pIeued to state: 

(a) wheIher the varioul Stale GovemmenIa particuIar1y 
Government of Madhya PradNh have approached the 
Union Govemment for additional grantl for COIlItrUCtion 
and repair of primary echooI buIIc:tIns- and for providing 
other facilities during the current financial year; and 

(b) if 80. the action taken by the Union Government 
in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) AgaNt the Amu8I Work 

2004-05 
(Apr·Mar) 

198.84 

2005-08 
(Apr·Feb) 

355.92 

(RI. Crore) 

Total 

595.81 

Plan under Sarva Shlbha Abhlyan pr ... nted by the 
Govemment of Madhya PradNh In 2006-07. a total 0UIIay 
of RI. 1889.88 eror.. hal been .anctloned by 
Government of India which Include. approval. for 
COflItruction of 2284 primary IChooI buildlngl and 11198 
additional clulroonw for .JdIting ptImary achooII. 

3729. SHRI KI8HANBHAI V. PATEL: WI the ~ 
of HUMAN RESOURCE DEVELOPMENT be pIeaIed to 
Itate: 

<a, whelher the National lnetitute of Nulrltlon hal 
conducted any .. rvey to aacertaJn the quality of food 
euppIied under Mid-Day Meal Scheme .. reported in the 
'HindUI&an' deled Aprtl 17. 2006; 

(b) if 10. the flndingl of the survey; and 
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(c) the It epa taken by the Government to improve 
the quality of food supplied under the said Scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) As per the information 
furnished by National Institute of Nutrition, no such survey 
has been conducted by thern. 

(c) Following steps have been taken by the 
Governrnent to improve the quality of food supplied under 
MOM scheme:-

(i) Mid-Day Meal has been made nourishing with 
minimum 300 calories and 8-12 grams of protein. 

(ii) States are introducing weekly menus offering a 
variety of food. Some States are also adding 
eggs, fruits, soya-nuggets etc. 

(iii) Mothers of all school children are being 
mobilised to take turns to supervise preparation 
and serving of meals, to ensure regularity and 
quality. 

(iv) FCI has appointed Nodal officers in all States 
to ensure smooth supply of quality foodgrains. 

(v) States are being exhorted to train cookslhelpers 
and teachers on issue of hygiene, cleanliness 
and safety. 

Report on KIlling of Tribal' 

3730. SHRI SUGRIB SINGH: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether Government has sought detailed report 
from State Government on the killing of tribal in 
Dantewada; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to check such 
incidents In future? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) Yes, Sir. 

(b) The Ministry of Tribal Affairs had requested the 
Government of Chhattisgarh to furnish a report about the 
reported incident killing of 25 tribals in a naxal attack on 

28.2.2006. The State Government has reported that 
28 persons died and 27 persons have been injured. All 
the dead and injured persons belong to the Scheduled 
Tribes. The dependants of each person killed in the 
incident have been paid Rs. 2 lakh and each injured 
person has been paid Rs. 30,000 as ex-gratia. The 
persons injured were also given free medical treatment. 
The Ministry of Tribal Affairs has also sought a report on 
the killing of 13 Scheduled Tribes, which was reported in 
newspapers on 30.4.2006. The report from the State 
Government is yet to be received. 

(c) The Ministry of Home Affairs has constituted a 
Coordination Centre to review the naxal scenario in the 
country. Affected States have been asked to strengthen 
their pOlice stations in terms of manpower, weaponry, 
communication equipment, etc. in addition to a dedicated 
intelligence set up at the district and police station levels. 

At the meeting of the Standing Committee of Chief 
Ministers of naxal affected States held on 13.4.2006, it 
was decided that the States will take immediate policy 
and operational measures for speedy and effective 
implementation of land reforms, putting in place a 
progressive and forward looking rehabilitation and 
resettlement policy for displaced tribals, ensuring 
meaningful implementation of Panchayats (Extension to 
Scheduled Areas) Act, 1996 (PESA), withdrawing! 
compounding of minor forest offences and allowing debt 
waiver in the naxal affected areas. 

Quake Relief to J.K 

3731. SHRI REWATI RAMAN SINGH: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether a sum of about Rs. 600 crore wert 
announced by the Prime Minister as quake relief to 
Jammu and Kashmir; 

(b) if so, whether the amount has been released; 

(c) if not, the reasons therefor and the steps taken 
in this regard; and 

(d) the time by which it is likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The 
Union Cabinet in its meeting held on ett\ October, 2005 
had announced an immediate release of Rs. 100.00 crore 
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to the State Govemment of Jammu and Kashmir In the 
wake of the earthquake of 8th October, 2005. Further, 
the Hon'bJe Prime Minister during his visit to the State of 
J&K had announced a package of As. 500 crore for the 
earthquake affected areas. Against these announcements 
of Rs. 600 crore, an amount of Rs. 300.28 crore had 
been released by the Government of India on an 'on 
account' basis from the NCCF to the Government of J&K 
to enable the State Government to undertake immediate 
rescue and relief operations in the earthquake affected 
areas. 

In addition to the above, the Union Cabinet In Its 
meeting held on 30th March, 2006 have approved an 
amount of Rs. 242.95 crore towards expenditure for 
providing relief items and for the provision of shelter 
materials as well as for construction of intermediatel 
temporary shelters in the earthquake affected areas in 
the State. 

Further, the State Government has projected a 
tentative requirement of Rs. 717.42 crore for long term 
rehabilitation/reconstruction of damaged infrastructure in 
the earthquake affected areas. This proposal is being 
considered by the Inter Ministerial Committee (IMC) set 
up under the Chairmanship of Vice-Chairperson, National 
Disaster Management Authority (NDMA). The State 
Government is now required to submh detailed sector-
wise Plan proposals to the Government of India in this 
regard. 

Allocation of Fund. for Technical Education 

3732. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has sought an additional 
assistance of Rs. 1425 crore from Planning Commission 
to meet technical education expenditure during the 
remaining period of 10th Plan: 

(b) If so, whether Rs. 100 crore from this has been 
demanded by liT; 

(c) if so, whether there was also demand of Rs. 80 
crore for technology development mission and Rs. 42 
crore for upgradation of 7 existing IITs; 

(d) if so, the reaction of the Plaooing Commission; 
and 

(e) the time by which this amount Ie likely to be 
provided to such Institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) The Ministry had proposed a sum of 
Rs. 1367.22 crores in respect of Technical Education 
Sector for the year 2006-07, which included Rs. 320.00 
crores for existing IlTs, As. 80.00 crores for Technology 
Development Mission and Rs. 21.00 cror .. for upgradation 
of existing seven Engineering Institutes to the level of 
IITs. Out of the total approved outlay of Rs. 3617.50 
crores for the Department of Secondary and Higher 
Education during 2006-07, an amount of Rs. 930.00 crores 
has been allocated to the Technical Education Sector. 
The allocated funds are provided to the institutions during 
the course of the year. 

fTr8ns1alionJ 

Amendment In Section 3n of' IPC 

3733. SHRI KAMLA PRASAD RAWAT: 
SHRI BALASAHEB VIKHE PATlL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Additional Solianor General has 
submitted before the Supreme Court that the Section 377 
of I PC dealing with unnatural sex 18 required to be 
examined in view of the changed social scenario; 

(b) if so. the reaction of the Govemment thereon; 

(c) whether the Government proposes to bring 
suitable amendments in Section 3n of IPC: and 

(d) it so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (8) to (d) The 
Naz Foundation, a non-govemmental organization filed a 
Special Lealie Petition No. 7217-7218 of 2005 before the 
Supreme Court against the verdict of Delhi High Court 
on their Writ Petition, challenging the constitutional valldhy 
of Section 3n of IPC. In a Counter Affidavit flied before 
the Supreme Court on behalf of the Union of India in the 
matter, the Supreme Court was, infer 8/;8, informed about 
the recommendations of the Law Commission of India in 
its 172nd Report on 'Review of Rape Laws', 
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recommending changes for widening scope of the offence 
in Section 375 IPC by replacing 'rape' 'sexual .... ult' 
and to make it gender neutral. In the light of the changes 
recommended by the Law Commission in Section 375 to 
376E of IPC, they opined that Section 377 of IPC 
deserves to be deleted. 

Implementation of the recommendations of the Law 
Commi88ion in Its aforesaid Report is subject to the 
Govemment taking a finaJ view based on the comments 
of the State GoYemments and other stakeholders, 
introduction and passing of an amendment Bill in 
Partiament for which no time-frame can be fixed. 

/Efl/lll$hJ 

Scholarahlp to School Drop oula 

3734. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

<a) whether National Col.n:iI for Educational Reeearch 
and Training (NCERT) has started incentive for school 
drop outa to go back to school in 2006 and stay on till 
the Ph.D. Degree; 

(b) if eo, whether in .., attempt to make the national 
talent promotion scheme more IncIuaive the NCERT haa 
decided to offer schoIarehips to the clau-VII drop out 
from schools; 

(c) if so, whether under the national talent promotion 
8Chemc NCERT wID give 100 schoIar8hip8 to the 
drop out students after clau-VII and VIII; 

(d) if so, whether such scheme Is likely to be made 
available throughout the country; and 

(e) whether the state level commission for echoIarIhip 
is likely to be established during May 2006; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) NCERT has introduced NatIonal Talent 
Promotion Scheme (NTPS) for school drop outs for a 
period of one year only on trial basis during 2CJ05.06. 
The echeme offers 100 schoIar8hipe for children who have 

dropped from regular schooling after clan-VIII. The 
scheme 18 applicable throughout the country. Identlftcatlon 
of talent comprises of two-stage selection process. WhHe 
the individual States/UTs conducted the first stage 
.. Iection, on November, 26-27, 2006 the second stage 
National Level NTPS ia to be held by NCERT on 
May 14, 2006. 

(e) No, Sir. 

(f) Does not arise. 

{TmnsllllionJ 

Drunken DrI".... In DeIhl 

3735. SHRI BIR SINGH MAHATO: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the tendency to drunken drtvIng Is rWlng 
in DeIhl; 

(b) if 80, the number of persona arrested for the 
said offence during the last two yeara; 

(c) the action taken by the Government agaInet them; 

(d) the steps taken by the Govemment to check 
such tendencies; and 

(e) the succ:eu achieved by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) to (e) 
P8I8OIW found drunk while driving .... ~ded 
by Delhi Police. The number of persons chaJIengedI 
8IT88ted by DelhI Police for drunken driving In 2006 WM 
more than those chaIaneO'arreet8d in 2004 _ ideated 
below: 

Year 

2004 

2005 

3347 1808 

2028 

The steps taken by Delhi Police to' check drunken 
driving Include checIdng the COl aelbillion of alcohol In 



233 VAISAKHA 26, 1928 (.s:..a., 

the blood of drivers with the help of AIco Meter (breath 
analyzer), organizing apecIaI drives at night and on roada 
which are prone to drunken driving; and educating 
motorists through newspapers and visual media to avoid 
driving after coneumption of alcohol. 

Export Orle .. ted Statua 

3736. SHRI KAILASH NATH SINGH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 

Will the MinIaler of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government has been operating 
hundr8d per cent export oriented unIIs scheme to increase 
export; 

Cb) H 80, the details ther80f and the manufacture'" 
growers benefited under the echeme during the last thIM 
yea... and the current year; 

Cc) whether increase in exports has also led to 
inc...... in foreign exchange; and 

(d) If 80, the foreign exchange received during the 
current year in comparison to the previous years? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY CSHRI JAIRAM RAMESH): Ca) and (b) Yea, 
Sir. AB on 31.3.2006, a total 01 2,037 Export Oriented 
Units CEOUs) were functioning In the country. EUOs are 
given a package of IncentIve8 which includes income tax 
exemption; duty free iqJort of CIIPiteI goods, raw n..aerIaIs 
and components; exemption from Central Excise duty and 
other levies on local purohuea; deemed export benefits 
on capital goods and other inpuIB provided to the EOUs 
by Domeatic Tariff Area euppIiers and reimbursement of 
Central Sales Tax paid on the purchase of goods. 

(c) and Cd) The export performance of EOUs in US 
DoIar terms during the last three years are as under.-

Year Export 
Cln US $ Million) 

6390.77 

8280.64 

7433.02 

Percenlage Growth 
over pnMous year 

29.57 

-10.24 

{English] 

Subsidy to Cotton Corporation of india Ud. 

3737. SHRI V.K. THUMMAR: 
SHRI TUKARAM GANPAT RAO RENGE PATll: 
SHRI HANSRAJ G. AHIR: 

WHI the Minister of TEXTILES be pleased to state: 

Ca) whether Cotton Corporation of India 18 adequately 
subsidized for procurement of cotton at the minimum 
support price; 

(b) If 80, the cIetaiIs thereof; 

(c) whether no 8Ub8Idy Is provided to State Co-
operative Cotton Growers Marketing Federation Ltd., 
Gujarat and Maharashtra; 

Cd) H 80, the reuons tI'Ie...tor indicating the ..... 
taken to provide 8Ubaidy. to theM Marketing Federation; 

(e) whether any proposal to reoognizeInominate the 
above Federations are pending with the Government; and 

(f) H 80, the details thereof and the steps taken to 
clear the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES CSHRI E.V.K.S. ELANGOVAN): Ca) and Cb) 
Cotton CorporatIon 01 India Ltd. ceel) 18 Nlmbursed the 
Ioeaes, If any, incurred by It in carrying out the MinInun 
Support Price (MSP) operation In cotton .. the Nodal 
agency of the Govemment 01 IncIa. CCI had la1dertaIcen 
MSP operations on folowlng occaalons:-

Cotton Year PUfd\ae lRter 
COct.-8ept·) MSPoperalion 

Cin IIdch bales) 

1 2 

1982-83 1.91 

1983-84 0.11 

1984-85 0.78 

1985-86 12.51 

1988-87 4.56 

1989-90 0.02 
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2 

1996-97 0.10 

1999-2000 0.06 

2001-02 9.00 

2004-05 27.52 

2005-06 Provisional upto 01.05.2006 12.46 

(c) to (f) F'rorn the cotton season 2004-05, the 
Government of India has also nominated NAFED as the 
second agency for undertaking MSP operations in the 
event of kapas prices touching the MSP level. No State 
level agency including State Co-operative Cotton Growers 
Marketing Federation ltd., Gujarat and Maharashtra have 
been nominated as agencies on behalf of Government of 
India to undertake MSP operations in cotton. 

/Tl'lInsilltionj 

Mining of Sponge Iron 

3738. SHRI SUNIL KUMAR MAHATO: 
SHRIMATI SANGEETA KUMARI SINGHDEO: 

Will the Minister of MINES be pleased to state: 

(a) the number of companies to whom mining of 
sponge iron licences have been issued in the country; 

(b) the terms and service conditions for Issuance of 
such licences; 

(c) whether the licenced companies engaged in 
mining of sponge iron are selling raw sponge iron at 
higher prices as a result of which sponge iron based 
industries are gradually closing down; and 

(d) if so, the reaction of the Government alongwlth 
corrective steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) Sponge Iron 
is a finished product of iron ore and mining of sponge 
Iron is not undertaken. States being the owner of mineral 
grant mining leases for minerals. which includes iron ore. 
Prior approval of the Central Government is mandatory 
for minerals listed in the First Schedule of Mines and 
Minerals (Development and Regulation) Act, 1960, (MMDR 

Act), that includes iron ore. Prior approval in respect of 
33 proposals for grant of mining leases for iron ore has 
been accorded by the Ministry of Mines during 2OOS-06. 

(b) The terms and conditions in respect of rnining 
leases for iron ore are governed by the provisions of the 
MMDR Act, 1957 and rules made thereunder. 

(c) and (d) Government does not control the price of 
iron ore, and these are determined by market forces. 

Mobile Phone to elF ... wana 

3739. SHRI RASHEED MASOOD: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government has taken the decision 
to provide mobile phones to the BSF jawans posted at 
the border; 

(b) If so, the tirne by which the said action is likely 
to be taken; 

(c) whether the Government has any proposal to 
pro"ide the rations, allowances and leave to BSF jawans 
at par with the said facilities available to the army jawans; 
and 

(d) if so, the time by which the such proposals is 
likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (8) 
and (b) As sanctioned by the Government, BSF has 
provided mobile telephones to Border Out Poets covered 
by mobile telephone services. 

(c) and (d) Parity already exists in case of ration 
money allowance whenever CPFs, including BSF, 
personnel are posted along side or ahead of the Army 
and in the matter of leave, for the perosnnel posted in 
field informations. 

Enhancement in allowances of BSF personnel is 
considered by the Govemment from time to time taking 
into account the conditions in which they work. 

National Institute of Educational Planning 
and Administration 

3740. SHRI BRAJESH PATHAK: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 
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(a) whether the Goyernment i8 aware of the 
8uggeation given In Delhi High Court in November 2004 
by the National Institute of Educational Planning and 
Administration (NIEPA) not to declare any student as failed 
up to matric level; 

(b) If so, the details thereof; 

(c) the reaction of the Union Government thereto; 

(d) whether the Union Government has any scheme 
to not to declare any student fall up to the matric level; 
and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (.) and (b) Government is aware of an affidavit 
flied by National Institute of Educational Planning and 
Administration (NIEPA) in the Delhi High Court in which 
a statement has been made that children should not be 
8ubjected to presaure of competition which can be avoided 
only by en8urlng that no student is ever failed in any 
class up to and inclusive of the 10th. 

(c) Government has noted the suggestion made by 
NIEPA. 

(d) No, Sir. 

(e) Does not arise. 

/English/ 

Admission In KVS 

3741. SHRI HEMLAL MURMU: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Union Government hae framed a 
committee recently for admlaaion In Kendriya Vidyalaya; 

(b) if so, the details thereof; 

(c) the number of applications has been received by 
the Government and Kendrlya Vidyalaya Sangathan for 
admission In Kendriya Vidalayas uptil now; 

(d) the number of admissions in Kendrlya Vldyalayas 
made by the Govemment and its department under the 
various discretionary quota in each state of the country 
during the last three years and current year 2006 as on 
date; and 

(e) the steps being taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) General admissions In Kendrlya 
Vidyalayas are done at the schooi level -in accordance 
with the Kendrlya Vidyalaya Sangathan (KVS) admlsak)n 
Guidelines. A Committee comprising of Joint Secretary 
(Secondary Education) In the Ministry of Human Resource 
Development as ita Chairman, Commissioner, Kendrlya 
Vldyalaya Sangthan (KVS) as Mernber and Joint 
Commissioner (Admn.), KVS, as Memebr-Secretary has 
been set up on 13.3.2008 to decide the special 
admissions under the discretionary quota for Chairman, 
KVS. 

(c) 2500 Applications haye been received by Kendriya 
Vidyalaya Sangathan for admission till 9.5.2006. 

(d) and (e) The relevant Information is given In 
Stetement-I, II and III. 

...",.", I 

SI.No. Name of State 2003-04 2004-05 2005-06 

2 3 4 5 

1. Andarnan and Nicobar Islands 03 0 0 

2. Andhra Prade&h 41 02 03 

3. Auam 49 0 10 
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1 2 3 4 5 

4. Arunachal Pradesh 11 0 0 

5. Bihar 29 34 120 

6. Chandigarh 05 01 01 

7. Chhattlagarh 22 0 13 
B. Daman and Diu 03 0 0 
9. Delhi 40 823 1050 

10. Goa 05 0 02 
11. Gujarat 42 06 04 

12. Haryana 28 17 32 

13. Himachal Pradesh 20 0 04 

14. Jammu and Kashmir 36 01 03 

15. Jharkhand 25 02 04 

16. Karnataka 32 10 30 
17. Kerala 26 19 138 

18. Madhya Pradesh 72 246 207 

19. Maherashtra 51 04 13 

20. Manipur 05 0 02 

21. Meghalaya 07 0 0 

22. Mizoram 02 0 0 

23. Nagaland 06 0 0 

24. Orissa 29 13 14 

25. Pondicherry 02 0 0 

26. Punjab 39 0 02 

27. Rajasthan 54 16 29 

28. Sikklm 02 0 0 

29. Tamil Nadu 29 11 09 

30. Trlpura 05 0 0 

31. Uttar Pradesh 94 191 336 

32. Uttaranchal 38 15 10 

33. West Bengal 49 11 11 

34. Abroad 02 0 01 

Total 902 1421 2048 
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~H 2 3 

SM ... .., 8pSCIM MImiuion8 undtN ~ 
6. Kerala 23 0u0I. of ChIli"".", K~ V"~,. SMp/hIIn 

lor 1M yNr ~7 66 017 11.5.2006 7. Madhya Pradesh 28 

SI.No. Name of State Number of Admlulona 8. Maharashtra 1 

2 3 9. Orissa 1 

1. Bihar 9 10. Rajasthan 7 

2. Chhattlegarh 2 11. Uttar Pradesh 22 

3. Deihl 157 12. Uttaranchal 2 

4. Haryana 6 13. West Bengal 4 

6. Kamataka 8 Total 267 

m.ltltMnt IH 

St .... wi6tI Adrniss/onl through Quo", of AlPs 2tJ03.04 

SI.No. State Rawa Sabha Lok Sabha Total 

2 3 4 5 

1. Andhra Pradesh 4 6 10 

2. Arunachal Pradesh 2 2 4 

3. Assam 11 10 21 

4. Bihar 30 27 67 

5. Chhattlsgarh 3 5 8 

6. Goa 0 2 2 

7. Gujarat 9 16 24 

8. Harvana 3 11 14 

9. Himachal Prade8h 6 4 10 

10. Jammu and Kashmir 2 6 8 

11. Jharkhand 2 6 8 

12. Karnataka 27 22 49 

13. Karala 22 25 47 

14. Madhya Pradeah 16 32 48 
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2 3 4 5 

15. Mahara.htra 8 9 17 

16. Manfpur 2 4 6 

17. Meghalaya 0 0 0 

18. Mizoram 2 2 4 

19. Nagaland 0 0 0 

20. Orissa 15 20 35 

21. Punjab 8 6 14 

22. Rajasthan 18 26 44 

23. Sikkim 2 2 4 

24. Tamil Nadu 31 9 40 

25. Tripura 0 0 0 

26. Uttaranchal 6 10 16 

27. Uttar Pradesh 54 68 122 

28. West Bengal 22 25 47 

UTa 

1. Andaman and Nicobar Islands 0 2 2 

2. Chandigarh 0 2 2 

3. Oadra and Nagar Haveli 0 0 0 

4. Daman and Diu 0 0 0 

5. Delhi 18 14 32 

6. Lakahadweep 0 0 0 

7. Pondicherry 2 2 4 

Total 325 374 699 

Stalfl.wise Admissions through Ouola of },IPs 2004-05 

SI.No. State RaIYa Sabha Lok Sabha Total 

2 3 4 5 

1. Andhra Pradesh 10 8 18 

2. Arunachal Pradesh 2 0 2 
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1 2 3 4 6 

3. Asaam 10 11 21 

4. Bihar 39 34 73 

S. Chhattlsgarh 8 14 22 

6. Goa 0 2 2 

7. Gujarat 17 20 37 

8. Haryana 6 10 16 

9. Himachal Pradesh 8 2 10 

10. Jammu and Kashmir 2 2 4 

11. Jharkhand 3 4 7 

12. Kamataka 24 19 43 

13. Kerala 21 22 43 

14. Madhya Pradesh 19 40 69 

15. Maharashtra 10 13 23 

16. Manipur 02 2 2 

17. Meghalaya 00 0 0 

18. Mizoram 01 

19. Na_nd 2 0 2 

20. Orissa 27 22 49 

21. Punjab 7 e 13 

22. Rajasthan 11 30 41 

23. Sikkim 00 0 0 

24. Tamil Nadu 41 14 66 

25. Tripura 00 0 0 

26. Uttaranchal 8 9 17 

27. Uttar Pradesh 64 66 130 

28. west Bengal 25 23 48 

UTa 

1. Andaman and Nicobar Islanda 00 00 0 

2. Chandlgarh 00 0 0 
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2 3 4 5 

3. Dadra and Nagar Haveli 00 00 0 

4. Daman and Diu 00 00 0 

5. Delhi 19 7 28 

6. Lakshadweep 00 00 0 

7. Pondlcherry 02 02 0 

Total 383 381 784 

Sl6M-wistI At:inIssitJM IIwugh 0u0I6 01 MPs 2OfJ5.06 

SI.No. State Rajya Sabha Lok Sabha Total 

2 3 4 5 

1. Andhra Pradesh 24 33 57 

2. Arunachal Pradesh 02 02 04 

3. Assam 12 21 33 

4. Bihar 28 62 90 

5. Chhattisgarh 06 24 30 

6. Goa 03 04 07 

7. Gujarat 22 28 60 

8. Haryana 10 11 21 

9. Himachal Pradesh 06 07 13 

10. Jammu and Kashmir 04 05 08 

11. Jhal'lUland 05 10 15 

12. Kamataka 23 36 59 

13. Kerela 21 37 58 

14. Madhya Pradesh 21 51 72 

15. Maharuhtra 10 19 29 

16. Me~ur 02 02 04 

17. Meghalaya 00 02 02 

18. Mizoram 01 02 03 

19. Nagaland 00 02 02 
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2 3 4 5 

20. Orissa 18 34 52 

21. Punjab 10 13 23 

22. Rajasthan 20 39 59 

23. Sikkim 00 00 00 

24. Tamil Nadu 
\ 

36 68 94 

25. Trlpura 00 00 00 

26. Uttaranchal 06 10 16 

27. Uttar Pradesh 55 115 170 

28. West ~ngal 24 36 60 

UTa 

1. Andaman and Nicobar Islands 00 00 00 

2. Chandigarh 00 02 02 

3. Dadra and Nagar Havell 00 00 00 

4. Daman and Diu 00 00 00 

5. Delhi 19 16 35 

6. Lakshadweep 00 00 00 

7. Pondicherry 02 02 04 

Total 390 683 1073 

SI •• wi8tI A~ IhI'Dugh ~ 0ittpMtIIDn 2006-07 MPs 

SI.No. State Rajya SabhII Lok Sabha Total 

2 3 4 5 

1. Andhra Pradesh 6 23 29 

2. Arunachal Pradesh 2 2 4 

3. Assam 9 5 14 

4. Bihar 16 24 40 

5. Chhattisgarh 5 9 14 

6. Goa 2 4 8 

7. Gujarat 19 22 41 
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2 3 4 5 

8. Haryana 8 11 19 

9. Himachal Pradesh 2 3 

10. Jammu and Kashmir 5 5 10 

1.1. Jharkhand a 7 7 

1 l:!. Karnataka 23 43 66 

13. Kerala 15 28 43 

14. Madhya Pradesh 0 15 15 

15. Maharashtra 4 14 18 

16. Manipur 2 3 5 

17. MeghaJaya a 2 2 

18. Mizoram a 2 2 

19. Nagaland a a a 
20. Orissa 12 26 38 

21. Punjab 9 10 

22. Rajasthan 15 16 31 

23. Sikkim a 
24. Tamil Nadu 22 42 64 

25. Tripura a 0 0 

26. Uttaranchal 4 2 8 

27. Uttar Pradesh 39 63 102 

28. West Bengal 17 23 40 

UTa 

1. Andaman and Nicobar Islands a 0 0 

2. Chandigarh a 0 0 

3. Dadra and Nagar Havell a a 0 

4. Daman and Diu a a 0 

5. Delhi 81 182 263 

6. Lakshadweep a a 0 

7. Pondicherry a 2 2 

Total 309 586 895 
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Reduction In bel_ Duty 

3742. SHRI KINJARAPU YERRANNAIDU: WHI the 
Minister of TEXTILES be pleased to state: 

~a) whether the textile industry has asked the 
Government to &lash excise duty on man-made fibres 
and textile machinery and remove custom duty on 
synthetic fibre; and 

(b) if so, the reaction of the Government thereto? 

THE MiNISTER OF STATE iN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 

(b) In the Budget 2006-07, excise duty on man-made 
fibres and yams has been reduced from 16% to 8% and 
cuatoms duty from 15% to 10%. The excise duty on 
textile machinery has remained unchanged at 18%. 

Setting up of Medicinal Proce .. lng Zone. 

3743. SHRI RAVI PRAKASH VERMA: 
SHRI PANNIAN RAViNDRAN: 
SHRI M. RAJA MOHAN REDDY: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

<a) whether the Government has any proposal to set 
up National Medicinal Plant processing zones in the 
country; 

(b) If so, the purpose and the number of such zones 
proposed to be set up, State-wise; and 

(c) the steps taken by the Government to improve 
export share in the global herbal medicine market? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): <a) and (b) No 
proposal to set up a National Medicinal Plant processing 
zone is under consideration of the Govemmenl However, 
according to Information made available of the National 
Medicinal Plants Board (NMPB), under the Department 
of A YUSH, the NMPB has sanctioned 725 promotional 
and more than 3500 contractual farming projects in 
different states to provide usislance for the development 
and cultivation of medicinal plants. 

(c) Yes, Sir. Government Is taking steps to promote 
the exports of all goods, including Herbal Medicines. The 
lChemes formulated for the promotion of exports, inhN 
11M include the Advance Lincecne Scheme (ALS), Duty 
Entitlement Passbook Scheme (DEPB), Market 
Development AssIstance Scheme (MDA), Market Access 
Inhlatlve Scheme (MAl), etc. 

Terrort8t. Th .... t. on BARC 

3744. DR. VALLABHBHAI KATHIRIA: WUI the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Lasker-e-Taiyaba Terrorists has 
threatened to attack Bhabha Atomic Research Centre at 
Mumbai; 

(b) if so, whether terrorists recently caught In Mumbal 
have revealed the plan of sudden air strike on entire 
Mumbal City; and 

(c) If so, the steps taken by the Government to avert 
such probable attack? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
Though there is no reoent input yet BARC continues to 
be in the target list of terrorist organization Including LeT. 

(b) The terrorists arrested on Jan. 8, 2006 at 
Nagpacia, did not reveal any plan of sudden air strike of 
entire Mumbal City. 

(c) All the concerned security forces as well 88 
agencies have been alerted to strengthen the security 
arrangements to avoid any untoward incident. 

New [)eelgn for Coal W.gona 

3746. SHRI VIKRAMBHAI ARJANBHAI MADAM: WUI 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether the National Institute of Design, 
Ahmedabad ia preparing new design for Railway coal 
wagons to check theft of coal from them; 

(b) if so, the details thereof; and 

<c) If not, the reasons therefor? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): <a) and (b) No, Sir. 

(c) National Institute of Design (NID) has not received 
any enquiry for such a design project from Indian 
Railways. 

Dlelnveatment of BALCO 

3746. SHRI CHANDRA SHEKHAR DUBEY: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

WHI the Minister of MINES be pleased to state: 

(a) whether the Govemment has decided to disinvest 
the remaining 49 per cent equity In the Bharat Aluminium 
Company Ud.; 

(b) if so, the details thereof; 

(c) whether this move could result Into • loss of 
Re. 9000 crore to the exchequer; 

(d) If 80, the reuona for dlalnvestlng the remaining 
I&Ike in the Bharat Aluminium Compeny; and 

(e) the steps taken or proposed to be taken by the 
Govemment for proper valuation of the BALCO? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (8) to (e) The 
matter Is under consideration and the declalon would be 
IMf on the Table of the House after finalization. 

{TfWlSlBtion} 

Export of Goode llanutectuM by 
Huvy Induatrl .. 

3747. DR. DHIRENDRA AGARWAL: 
SHRIMATI SANGEETA KUMAR I SINGH 

DEO: 

Will the Mlniater of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment ha. explored the 
poaalbillty of exporting the goods rnMUf8ctured by heavy 
industrial; and 

(b) if 80, the details of the exports made during each 
of the last three years and the current year? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) There 
is no formal cIaa8IfIcatIon of industry as heavy Industry. 
However, the Govemment Is actively promoting exports 
of goods manufactured by various industries. 

The export performance figures of Public Sector 
Enterprises under the Department of Heavy Industry are 
as under: 

(Rupees in crores) 

Year Exports 

2002-03 2253.48 

2003-04 2104.90 

2004-05 2242.12 

2005-06 4000.00 (provisional) 

{English} 

Performance of Special Economic Zonea 

3748. SHRI K.S. RAO: 
SHRI SUNIL KUMAR MAHATO: 
DR. DHIRENDRA AGARWAL: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the performance of Special Economic Zones 
during the last three years, zone-wise; 

(b) whether the Govemment has conducted any study 
to Improve the performance of these zones; 

(c) If 80, the details and outcome thereof; 

(d) the action taken by the Govemment on the basis 
of outcome of the survey; 

(e) whether the Govemment has any plan to exempt 
SEZa from the labour laws; and 

(f) If 80, the details In this regard? 
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THE MINISTER OF STATE IN THE DePARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) A statement 

Zone 

Kendla SEl 

SEEPZ SEl 

Noida SEl 

Madras SEl 

Cachln SEZ 

Fana SEl 

Vleakhapatnam SEl 

Sural SEZ 

Manikanchan SEl 

Jaipur SEl 

Indore SEZ 

Jodhpur SEl 

Total 

(b) No, Sir. 

(c) and (d) Do not arise. 

2003-04 

1018.82 

7832.81 

1534.17 

1037.88 

298.91 

825.34 

436.87 

889.90 

Nil 

Nil 

Nil 

Nil 

13853.58 

(e) and (f) Labour Laws are applicable to SEls and 
are enforced by the respective State Govemments. The 
SEl Act and Rules do not provide for any relaxation in 
labour laws. 

fT1IInSI41ionJ 

Licence for Tobacco Production 

3749. SHRI MAHAVIR BHAGORA: WIll the Minister 
of COMMERCE AND INDUSTRY be pIeaaacI to state: 

(a) whether the licences are Issued for production of 
tobacco; and 

(b) if 80, the number of licences Iuued to tobacco 
growers during the last five years and the current year, 
State-wise? 

8howtng the zone-wiae details of exports from SpecIal 
Economic ZGr* (SEls) during the last three years, Is 
as below: 

(Rs. In croree) 

Exports 

2004-05 2005-06 
(April-Dec, 2005) (P) 

1060.14 735.14 

8298.59 5896.07 

4286.00 4109.00 

1376.91 1288.00 

462.99 519.37 

569.15 355.32 

579.27 427.01 

1539.72 1121.68 

95.94 304.18 

5.27 10.83 

55.02 107.22 

Nil 1.21 

18309.00 14873 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) The number of licences issued to tobacco growers 
during the last five years and the current year, are 
Indicated below Stat.wise:-

Crop seuonIState No. of Growers No. of Bams 

2 

2000-01 

Andhra Pradesh Crop Holiday 

Kamataka 

Maharaahtra 

Orilaa 

18131 

121 

3 

24478 

128 
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2001..()2 

Andhra Pradesh 43982 

Kamataka 18751 

Maharashtra 47 

Orissa 

2002-03 

Andhra Pradesh 

Kamataka 19351 

Maharashtra 31 

Orissa 189 

Andhra Pradesh 45448 

Kamataka 19702 

Maharashtra 27 

108 

2004-05 

Andhra Pradesh 45280 

Kamataka 39702 

Maharashtra 31 

Orissa 76 

2005-06 

Anethra PradMh 45824 

Kamataka 

30 

0 ...... 107 

3 

38817 

25207 

63 

39178 

25886 

40 

205 

39592 

26330 

36 

122 

39188 

55425 

40 

90 

396n 

40 

123 
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RecNltment In CISF 

3750. SHRI ABDUL RASHID SHAHEEN: 
SHRI BALESHWAR YADAV: 

Will the Minister of HOME AFFAIRS be pleased to 
&tate: 

(a) whether there is any proposal to increase the 
strength of Central Industrial Security Force (CISF); 

(b) If 80, the details thereof; 

(c) whether the Govemment has any proposal of 
recruiting young boys and gll1s from militancy affected 
States, especially from Jammu and Kashmir; and 

(d) If 50, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (8) 
and (b) The strength of CISF Is enhanced from time to 
time by sanctioning additional manpower for new Induction 
or augmentation on the basis of request received from 
various units of the Central Govemment. 

(c) and (d) As per recruitment policy of the 
Govemment, 20% vacancies in· the Border Guarding 
Forces (BSF, ITBP, SSB, Assam Rifles) and 40% 
vacancies in CRPF and CISF are earmarked for militancy 
affected areas, including the State of J&K. 

Trade ReIIItIona with Auatralla 

3751. SHRI MOHO. TAHIR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to alate: 

<a' whether the Govemment has offered to form a 
joint economic forum with Australia as reported In NIIt' 
Bhwal 'T1fMtI dated March 7, 2008; 

(b) If so, the details thereof; 
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(c) whether any agreement on trade and economic 
framework hu been signed between the two countries; 

(d) if so, the details In this regard; 

(e) the total investment made by Australia In the 
country till date; and 

(f) the amount likely to be invested by AustralIa under 
the new agreement? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) There Is 
presently no propoaaI to form a joint economic forum 
with Australia. 

(b) Does not arise. 

(c) and (d) Yes, Sir. India and AustraHa signed a 
bHateral 'Trade and Economic Framework (TEF)' on 8th 
March 2006. TEF provides an institutional framework to 
enhance bilateral economic engagement In mutually 
identlfied areas. 

(e) and (f) An amount of US$ 155.32 million has 
been received as foreign Investments from Australia 
between August, 1991 and January 2006. Investment 
decilions depend upon a variety of factors, therefore It Is 
not possible to estimate the likely Investment to be made 
by Australia under the new agreement. 

Compenutlon to Victim. 01 Cuatodlal Violence 

3762. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI KIRTI VARDHAN SINGH: 
SHRI JAI PRAKASH (MOHANLAL GANJ): 
SHRIMATI NIVEDITA MANE: 

WHI the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the International Court of Justice has 
recommended payment of compensation to the victims of 
the custodial violence; 

(b) if so, the reaction of the Govemment in th. 
regard; 

(c) whether the Government proposes to adopt the 
UN declaration of 1997 In case of custodial tortures; 

(d) if so, the time by which the Govemment is Ukely 
to make announcement in this regard; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The International Court of Justice, which deaII 
with legal disputes between countries, has not In any 
case ordered payment of compensation to the victIme of 
custodial violence In the national context. 

(c) to (e) There Is no UN Declaractton of 1997 In 
the case of custodial torture. 

{English} 

MoU between India and Mexico 

3753. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleued 
to state: 

(8) whether the Government has Signed a 
Memorandum of Understanding (MoU) with Mexico on 
cooperation in the fields of micro, small and medium 
enterprises; and 

(b) If so, the deta"s thereof alongwlth the objectives 
of MoU? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (8) Yes, Sir. 

(b) A Memorandum of Understanding (MoU) on 
cooperation in the field of micro, small and medium 
enterprises has been signed between the Secretariat of 
Economy (SE) of the United Mexican States and· the 
Ministry of Small Scale Industries (SSI) and the Mlnlatry 
of Agro and Rural Industries (ARI) of the Govemment of 
India. The MoU Was signed on 27.3.2006 at Mexico by 
Minister of Small Scale Industries and Agro and Rural 
Industries of India and the Minister of Economy of Mexico. 
The objective of this MoU Is to eetabllah the buls and 
mechanisms for cooperation, to Increase and strengthen 
commercial ties between micro, small and medium IIzed 
enterprises of the two countries, with a view to achieving 
mutually beneficial ec:onomic development and employment 
generation in the two countries. 
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AIIocMIan or Pwtde under Veri .. SohemH aIongwIttI the incentives and the faclHtlea propoeed for 
Ikihd and uneldlled artl8ans and workers? 

3754. SHRI ANANDRAO VITHOBA ADSUL: WHI the 
Minister of TEXTILES be pIe_ed to state: THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The 
(a) the amount allocated by the Govemment under activltie. in textiles are mainly concentrated in 

the various IChemes for development of Textiles In the decentralized sector.ldlr handlooms, handicl'llllB, lilk, wool. ' 
counIry during each of the IMt three yea .. and the cunwnt The Govemment has initiated variOus measures for the 

year, State-wise and acheme-wiH; deIo'elopment of textiles, which ~, Includes launching 
of various achemes. The funds under these schemes are 

(b) the amount spent by the State Govemments on not allocated State-wise. and these are released on the 

such schemes during the above period. State-wise and 
basis of viability of the proposals received from various 
Implementing agencies. Some of the important IChemea 

ICheme-wile; and being Implemented and amount allocated and releued 

(e) the Itep8 taken for the development of textiles 
during the last three yea.. and Budget Estimates for 
current year are given below: 

Name of ~ Schemes FlIlds allocated F1.IIds ReIeued 
(Rs. in crore) (Rs. in cnn) 

~ 2004.Q5 2OQ5.06 BE 2Q03.04 2Q04.05 2Q06.08 
~7 

1. Olen Dayal Hathkarp 68.27 87.59 93.15 90.88 87.34 83.94 93.15 
PrdIIhan Yojana 

HancIoom Export Scheme (HES) 5.85 4.15 4.80 5.50 4.42 4.15 4.55 

Marlcellng PromoIion Programme 8.20 9.10 13.95 15.50 7.91 9.09 11.47 

Wcxklhld-cun-Housing Scheme 17.98 15.00 14.44 12.50 17.97 15.00 14.44 

Weavers Wellare Scheme 7.55 8.09 8.88 10.00 5.76 8.09 8.8 

2- BIbI SIheb Ambadkar HuIIhlIp 16.50 23.06 30.20 33.00 15.56 21.10 29.75 
VIkaI Yojana 

Export PromoIIon Scheme 9.87 14.35 13.90 15.25 9.82 9.85 14.64 

Training & Extension Scheme 0.62 0.50 1.10 1.00 0.44 O.SO 0.92 

Birna Yojana for Handicrafts ArtIIans 0.60 0.62 3.70 1.00 0.80 0.82 1.00 

Design & Technical Upgradalion Scheme 8.75 16.64 18.70 13.00 8.48 15.80 15.41 

Markeing & Support Service Scheme 14.60 18.45 18.60 18.70 11.15 15.&9 19.06 

3. Colton Technology Mission on Cotton (TMC) 30.00 40.00 80.00 100.00 30.00 40.00 40.00 

4. SIll Catalytic Development Programme 39.23 48.44 67.11 82.00 39.23 48.44 67.11 

5. Wool Integrated Wool Improvement 10.00 12.00 5.00 5.00 10 5.00 
Programme (IWlP) 

I. Technology 250.00 334.00 435.00 535.00 249.00 283.80 485.00 
UpgrDtion 
Fund Scheme 
(TUFS) 
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3755. PROF. MAHADEORAO. SHIWANKAR: 

SHRI RAMDAS ATHAWALE: 

SHRI BALASHOWRY VAU.ABHANENI: 

SHRI G. KARUNAKARA REDDY: 

SHRI ASHOK KUMAR RAWAT: 

SHRI MOHO. TAHIR: 

Will the MIniater of COMMERCE AND INDUSTRY 

be pleued to state: 

(a)wh8Iher the terget for import/export during the 
Iut thl'M yeara hu been achteved; 

(b) If so, the detalla thereof; 

(c) whether the trade deficit hu incrMIed during 

2005-06; 

(d) If so, the reasons for exeeulve increase In 

Imports; 

(e) the stepa taken by the Government to bring 

lituatIon under control; and 

(1) the targets fixed for Import/export during 2005-

on 

THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 

expOt1 targets fixed during the lut three yeara and 

achievements against theM targets is given beIow:-

Target 

58 

75 

92 

(US S Billion) 

Achievement 

64 

81 

101 

As can be seen from the above, there hu been an 
over achievement of export targets. No targets are fixed 
for imports. 

(c) to <e) As per the provisional data of the 

Directorate General of Commercial Intelligence and 
StatIatics, trade deficit Increued from around US $ 26 

billion in 2004-05 to around US $ 40 billion in 2005-06. 
The increase in deficit was mainly on account of sport in 

intemational price of crude oil and higher demand for 
expanding manufacturing sector. In view of thIa there was 
no action taken by the Govemment to curb Imports or to 
artIfIctaHy balance trade. 

(f) No targets are fixed for Imports. Exports are 
expected to reach US$120 billion by the end of 2006-07. 

/Engll$hJ 

Induatrlel IntraMructu,. Upgradatlon SC ...... 

3756. SHRI DHANUSKODI R. ATHITHAN: WIH the 
Minister of COMMERCE AND INDUSTRY be pleaHd to 
state: 

<a) the present status of the proposals aubrnltled by 
various State Govemments under Induatrial Infrutruclure 
Upgradation Scheme, location-wiae, State-wise; 

(b) the number of proposals cleared and fundi 
aUocated 80 far Stat.wIae; and 

(c) the time by which the remaining proposals are 
likely to be cleared? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) The Information relating to statua, 
sanction and Central grant, etc., on varloua propouIa 
received from State Govemments under the Industrial 
Infrastructure Upgradatlon Scheme (II US) Is mentioned In 
the enclosed Statement. Since the entire 10th Plan 
allocation of Rs. 675 erorea for nus has already been 

committed for various projects sanctioned 80 far, It has 
not been possible to sanction any new propouJ. 
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sw.m.nt I 

(Rs. In crore) 

SI.No. State Cluaterl Name of Project Central Central 
Category Clusterl cost grants grants 

Location approved released 

1 2 3 4 6 8 7 

Ii.. Propoeal .pproved. 

1. } Andhra Pradesh Pharma Hyderabad 68.16 49.62 16.54 

2. Auto Vljayawada 31.08 23.SO 7.80 

Total 103.24 80.12 32.34 

3. Chhattllgam lapal Raipur 66.55 29.87 9.96 

4. Chemical Ahmedabad 69.86 41.39 13.79 

5. 
Gujarat 

Chamcial Bharuch 152.83 50.00 40.60 

8. Gem & Jewellery Sural 86.56 SO.OO 16.70 

1. Chemical Vapi 54.31 40.49 12.50 

Total 140.86 90.49 29.20 

8. Haryana Textile Panipal 54.53 40.90 13.63 

9. 
Kamataka 

Machine Tools Bangalore 135.78 49.12 16.37 

10. Foundry Belgaum 24.78 18.54 6.19 

11. KeraJa Colr Alapuzzha 56.8.0 42.60 14.20 

12. Madhya Pradesh Auto Plthampur 73.29 49.94 16.85 

13. 
Maharashtra 

Textile Ichalkaranji 66.55 32.70 10.90 

14. Auto Pune 59.99 44.99 15.00 

Total 126.54 n.69 26.90 

15. Orissa Steel & Metallurgy Jajpur 80.60 47.00 15.88 

18. Punjab Textile Ludhiana 17.19 12.69 4.21 

17. Rajuthan Marble Kishangam 36.80 27.60 9.20 

18. Auto Channai 59.05 35.00 11.70 

19. Leather Ambur 67.34 43.94 14.65 

20. Tamil Nadu Food Grein Madurai 39.96 29.97 10.00 

21. Pump, Motor Coimbatore 66.39 39.59 13.00 

22. Textile Tirupur 150.00 50.00 33.33 

Total 362.74 198.5 82.68 
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2 3 4 5 6 7 

23. Uttar Pradesh Leather Kanpur 27.3-4 9.75 3.25 

24. Multi Industry Haldia 67.25 36.97 12.32 

25. West Bengal Foundry Howrah 126.74 40.40 13.47 

26. Rubber Howrah 29.74 15.72 5.24 

Total 223.73 93.09 31.03 

B. Propoula reJected 

SI.No. State Cluster category Location Project cost 

2 3 4 5 

27. Andhra Pradesh PrecIeion Engineering Tools & Bllanegar. Hyderabad 72.22 
components 

28. Readymlde Gannenl8 Cluster Alyadurg. DiIIl. AnIntIpur 7.05 

29. Leather TaMing Indullry Wal1llgll & NeightIouIing DiItricI8 21.42 

30. Leather Tanning InduIIry Dietl. Vljlyanlgalllll and ~rIng a ... 15.00 

31. Coif Clualer Wilt & East Godavari, Hyderabad 87.42 

32. Sircilla POWII1oom8 Diatt. Karimnagar 32.62 

33. Delhi Okhla Ind. Area 0khIa. New Delhi 49.67 

34. Wazirpur Indi. AraI Wazirpur. Delhi 60.00 

35. Haryana I.qIt Engineering InduItItII Clu8ler Farldllbad 80.44 

36. Gujarat Forging, Padlaglng. PII8tica. Glau. etc. l.ocIIIka GIDC Industrial Paltt. Rajkot 8UO 

37. Phlrma. Textile. Engg., Chern., etc. SadlIn 47.50 

38. Chemical cluster Nandesari 18.58 

39. Engineering ClutIer Makarpura. Vadodara 38.04 

40. Sea food pIOCeIIing Veraval. JlNgaItI 20.00 

41. Leather cluater Many Parts of Gujarat 16.21 

42. Gujarat Ceramic Arnrapur 1.96 

43. Kerala Herbal Drugs Cluater Thrillur 10.19 

44. Haryana Automotive ComponentI Gurgaon 66.67 
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2 3 4 5 

45. Jharkhand Auto Cluster Acltyapur JamIhIdpur 84.99 

46. Kamataka VaIYea Cluster HubIi 70.00 

47. Auto & Allied Industries Cluster ShImoga 58.36 

48. Kerala Chemical Cluster Kochi 53.50 

49. Madhya Pradesh Engineering & Allied Cluster Bhopal 68.n 
so. Readymade garments Jabalpur 41.71 

51. Food Proceeeing & Packing Induatries ChhindwIIa 32.31 

52. Hancloom fabric Chanderi 2.25 

53. Herbal & Pharma Park Indore 81.46 

54. Mlzoram Zuangtui Industrial Estate Aizwal 33.21 

55. Maharuhtra Pomegranate Cluater SoIapur, Sar9i, Punt 21.43 

56. 081 MilHng KapIl, Tal. Kampt .. , DIItt. Nagpur 36.42 

57. Chemical cluster MIhad, DiItt. Raigad 15.00 

58. Foundry & Eng. Cluster KoIhaopur, MahatuhIra 42.44 

58. Punjab Rt-rolling Steel MIlia Mandi GobindgaIh 59.26 

80. Bicycle & Parts ludhlana 50.00 

81. Machine Tools BataIa 50.00 

82. Sleel Forging Cluster I.ucIUna 12.12 

83. Rajasthan Marble Cluster Raj Samand 29.08 

84. Tamil Nadu Printing & Publishing cluetar Sivaklli (TN) 80.00 

85. Coir Cluster Salam, NamakkaI, 48.70 
Dhannapurl and Vallor 

68. Leather Cluster Ranipat. ViIhram & Pemambut 54.55 

67. Tripura Bamboo Hanclcraft Tripura 29.30 

68. Uttar Pradesh Woodware Industries Clueter Saharanpur 44.97 

69. Silk & Carpal Cluster Varanael 48.13 

70. Jagdishpur IndusIrial. Cluster Amalhl n.47 

71. West Bengal Iron & Steal Industry CIuDr DurgIpur 73.06 
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C, Prapoeala neither approved nor rejected 

(As. In crores) 

SI.No. State Cluster !denIIIiecI LOCIIIon Project COlt 

2 3 4 5 

72. Andhra PradeIh Artificial JewelIe!y CIuatIt Machi&patnIm, DiItt. KrIIhne 9.70 

73. Aqua-culture Clualer BhillllVllMl-Vilhalchlpllnam Zone 40.00 

74. ArunachII Pradesh Bamboo Mat Cluster Along. West Siang DiIlt. 70.00 

75. Aaum Bamboo bued CIuIeer GuwahIII 41.78 

78. Bihar QuaJity certificate and bench Paine 9.80 
marketing CII'ItnI 

n. Bench marking centnt Heltlal Hajipur 12.17 
and medicinal PIanIa 

78. Fatuah Industrial cluster Fatuah 56.87 

79. Heavy Steel InduItriII ClUIt8r Bhilai 1.23 

BO. Ught Steel CIuItIr BhlIai 14.85 

81. KOI8 Industriel Janjgir-Champa 7.00 

82. Rice Industry CIuIter DhImtari 5.70 

83. BIaekIeone CuttIng & PoIIIhIng Baaln (R~) Ralpur 3.42 

84. Rice Industry Cluster TIIda-NeorI 4.85 

85. Metal Craft InduItry Nagamar, Bular 4.10 

86. Wood Craft Industry Jagdalpur, Butar 3.48 

87. ChemIcal Cluster BhIIIai 10.71 

•• Electrical CIuItIr BhiIIai 2.110 

88. Automobile CIuIeer Blilai 4.33 

90. Carpet Industry Mainpat. Ambilclpur 4.00 

91. Rice ... Industry Navapera-Rajim 5.35 

92. Rice Mills Industry Raigad-Kha18ia 5.38 

93. RIee MilIa Indultry Rajnandglon 5.33 

94. Rice MilIa Industry Durg 5.33 

95. Rice Milia Induetry Mahuamund-Arang 5.32 

96. Rice ,.. IncMtry BhatIpIII-8IIod 5.38 
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2 

97. Gujarat 

98. 

99. 

100. Himachal Pradesh 

101. 

102. 

103. Kamataka 

104. 

105. 

106. 

107. Maharashtra 

108. 

109. 

110. 

111. Rajasthan 

112. TamO Nadu 

113. 

114. 

115. 

116. Uttar Pradesh 

117. Himachal Pradesh 

118. Kamataka 

{TflI"./ionj 

3 

Machine T 0018 & foundry Industries 

Jewellery duster 

Engineering Cluster 

Electronic Complex 

Industrial Complex 

Industrial Complex 

Gannent Cluster 

Cashew Cluster 

Coir Cluster 

Dal Industries Cluster 

Chemical Cluster 

Chemical & Engineering Items 

Chemical Cluster 

Automobile ClutIer 

Common waste trutment facility 

Mango Pulp Project 

Phannaceulical 

Matches & FII'8WOIks Products 

Tea Cluster 

Glasslnduatry 

T 8XIiIe Cluster 

Coir Cluster 

Natul1Il Ol ... ter Management Unit. 

3757. SHRI GANESH SINGH: Will the MInl8ter of 
HOME AFFAIRS be pleased to state: 

(8) whether the Government are conSidering to 
strengthen the units set up in the country for natural 
calamity disaster management; 

4 

Chitran, Bhavnagar 

Rangrelh 

Khunmoh 

Shatteng 

Bellary 

MangaJore 

Hassan 

Gulbarga 

Thane-8elapur Indl. Area, Navi Mumbai 

Roha. Distt. Raigad 

Lote Parahuram Indualrial Estate 

Aurangabad 

Mavli, IJdIIypur 

Krilhanagiri (Dharmapuri OIsIric:I) 

Chennai 

Shlvakal (TN) 

Nilglrie (TN) 

Ferozabad 

Nalagartl, Baddi, Barotiwlla 

5 

38.00 

17.23 

84.75 

10.02 

8.62 

1.52 

23.75 

24.17 

49.65 

43.56 

65.32 

22.85 

25.52 

81.20 

105.00 

42.91 

15.00 

5.42 

86.n 

58.08 

48.72 

23.27 

(b) if so, the details of the work undertaken 80 far 
for strengthening of natural dlsuter management units, 
State-wise; 

(c) whether any proposal has been received from 
the Government of Madhya Pradesh to recognise the 
Bhopal Dlsaatar Management Institute; and 

(d) if 80, the details and the action ,taken so far in 
this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The 
Disaster Management Act, 2005, enacted on 23rd 
December, 2005, inlllr-a/ia provides for setting up of 
Disaster Management Authorities at National, State and 
District levels; constitution of National Institute of Disaster 
Management and National Disaster Response Force. 

(b) The National Disaster Management Authority was 
constituted by an executive order and started functioning 
from 28th September, 2005. The National Institute of 
Disaster Management is engaged in training, research 
and documentation. The Institute, inter a/ia, provides 
technical assistance to the disaster management faculties 
in the State level training institutes by developing training 
modules and for imparting training to the functionaries at 
State and district level. The National Disaster Response 
Force is being established by training and equipping eight 
battalions 0' Central Para Military forces for the purpose 
of specialist response to a threatening disaster situation 
or disaster. The State Governments have also been 
advised to develop their Specialist Response Teams. They 
are allowed to utilize upto 10% of the annual aUoestlon 
to the Calamity Relief Fund for purchase of search and 
rescue and communication equipment. Disaster 
Management faculties are being financially supported by 
this Ministry in 29 State Level training institutes located 
in 28 States. The State Training Institutes take up focused 
training programmes for different target groups within the 
State. 

(c) and (d) Disaster Management Institute, Bhopal 
already stands designated by the State Government as 
the nodal institute for capacity building and training in 
the field of disaster management. Govemment of India is 
providing financial assistance for operation of the disaster 
management faculty to this institute subject to a ceiling 
of Rs. 15 lakh per year at present, as per the guidelines 
adopted for such assistance to States. In addition, Disaster 
Management Institute, Bhopal has been designated as 
one of the Regional Training Institutes for imparting 
training related to Incident Command System. 

Boarding School Facllltle. to Tribal Children 

3758. SHRI HANSRAJ G. AHIR: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether Govemment has formulated any scheme 
to provide free boarding school facilities for children in 
the tribal dominated areas; 

(b) if so, salient features of the schemej 

(c) whether any provision has also been made to 
provide free boarding school facilities In the aoheme for 
the non-tribal children of the tribal dominated areas; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) Govemment 
In the Ministry of Tribal Affairs has eeveraI schemes under 
which free boarding school facilities are provided for tribal 
children. These are: 

(i) Grants to State Governments to establish 
Eklavya Model Residential Schools (EMRS) to 
provide high quality education to tribal boys and 
girls from class 6 to class 12; 

(ii) Grants-in-aid to NODs: grants, up to 90% of 
the cost are given to 'NGOs to run residential 
school8 In tribal areas; 

(iii) Grants (100% of coat) are given to NODs to 
run educational complexes (residential 1OhooIa) 
for tribal girls in low femafe literacy dlatricta. 

(c) to (e) The scheme is meant apeciflcaHy for tribal 
students. 

{English} 

Revamping of Minority education 

3759. SHRI M. APPADURAI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment is conaIdering to revamp 
the minority education; 

(b) if 80, the detalls thereof; 

(c) the recommendationa made at the Convention on 
Minority Education hekt in June, 2004; and 

(d) the ... taken by Govemment to Implement IUCh 
recommendations? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) A National Commission has already 
been established to strengthen and protect the rights of 
minority educational institutions on the basis of the 
recommendations of 'A Dialogue on Minority WeKare and 
Education' held on 3-4th July, 2004 at New Delhi. The 
Dialogue had also recommended the constitution of a 
National Monitoring Committee for Minorities Education 
and a Standing Committee thereof. These Committees 
have also since been constituted. 

{Translation] 

Explo.lvi Manufacture,. 

3760. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Coal India Limited is eager to open its 
doors to multinational explosive manufacturing companies; 

(b) if so, the likely impact thereof on the internal 
security of the count~; and 

(c) the steps being taken by the Government to 
ensure fool proof internal security? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
There is no proposal under consideration of MIs. Coal 
India Limited (Cll) to go in for joint ventures with 
multinational explosives manufacturing companies. 

(b) and (c) Do not arise. 

[English] 

Price of Te. 

3761. SHAI CHENGARA SURENDRAN: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether tGa growers have been affected due to 
decline in tea prices especially in Kerala; 

(b) if so, the details and reuons therefor; 

(c) the 8t .... taken by the Government In this regard; 

(d) whether the State Government of Kerala has put 
forth any package to save the tea piafltation indust~; 

and 

(e) if 50, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
Indian tea indU8t~, including the tea Indust~ in Kerala, 
was affected by fall in prices during the last few years 
mainly due to the imbalance in the supply demand 
position. The average all India auction price in 1998 was 
approximately Rs. 76 per kg. which went down to about 
Rs. 56 per kg. in 2003. Even though there was an 
improvement in average auction prices of tea during 2004, 
auction prices were lower during 2005. However, the 
auction prices of tea have shown some improvement in 
2006. 

(c) A number of steps have been taken by the 
Govemment to help the Indian tea indust~. These include, 
withdrawal of the additional duty of excise of Re. 1 per 
kg on tea from 2005-06, sanctioning of schemes for grant 
of financial assistance for production of orthodox teas 
and assistance to R&D institutionfl to be financed from 
the Special Fund set up with the collections of additional 
excise duty on tea, issue of a new Tea (Distribution and 
Export) Control Order 2005 in order to maintain quality 
and retain the brand equity of Indian teas, reducing the 
import duty on tea bagging & packaging machine~ used 
to improve quality and add value to Indian tea to a rate 
of 5%, extending subsidy for setting up of new factories 
for manufacture of orthodox teas by all producers, 
continuance of the subsidy on export of tea through ICD 
Amingaon in Assam and notification of the Darjeeling tea 
areE' as an Agri Export Zone. 

(d) No special package for the tea plantation indust~ 
has been received from the Government of Kerala 
recently. 

(e) Does not arise. 

Contribution of Handloom Sector 

3762. SHRI JYOTIRADITVA M. SCI NOlA: 
SHRI HANNAN MOLLAH: 

Will the Minister of TEXTILES be plea8ed to state: 

(a) the contribution of handloom In total clotMextIIe 
production in Tenth Plan period, Plan-wise; 

(b) the steps the Government haS taken to ensure 
availability of raw materials to handloom weavers; 
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(c) the details of the schemes being implemented In 
handloom sector and the results thereof; 

(d) whether the share of handloom Industry which 
contributed 18% in textile production in 2001-02 had come 
down to only 13% in 2004-05 and 2005·06; and 

(e) if so, the steps taken to regain its toet ground 
and improve handloom production in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
contribution of handloom in total clotMextile production 
comprising handloom, mill and powerloom in Tenth Plan 
period, year-wise, is as follows:-

Year 

2002-03 

2003-04 

2004-05 

2005-06 
(Anticipated) 

Contribution of handloom 

18% 

16% 

16.09% 

16.48% 

(b) The main raw material used in the handloom 
sector is cotton and viscose spun yam in hank form 
besides silk, wool etc. With the objective of providing the 
handloom weavers with adequate quantity of yam in the 
hank form at reasonable prices and on an assured basis, 
Government of India has promulgated the Hank Yam 
Packing Notification since 1974. The Hank Yam Packing 
Notification 2003 prescribes that every producer of yearn 
who packs yam for civil consumption shall pack yam in 
hank form in proportion of not less than forty percent 
(40%) of total yam packed by him for civil consumption, 
provided that in regard to yam containing cotton including 
cotton waste to the extent of 90% or more by weight, 
not less than eighty percent of the yam required to be 
packed in hank form shall be of counts 40s and below. 

Ministry of Textiles is also implementing the MUI Gate 
Price Scheme, under which the National Handloom 
Development Corporation (NHDC), a Government of India 
Undertaking is arranging supply of all types of yam 
required for the handloom weavers and their organizations 
at Mill Gate Price. The expenditure for transportation of 
yam from the Mill Gate to the godown of the handloom 
agencies is being reimbursed by NHDC to the handloom 
agencies and then by Government of India to NHDC. 

(c) The Government has, been ~ a number 
of schemes for promotion and development of the 
handloom Sector and weltare of handloom weavers, such 
as, Deen Dayal Hathkargha Protaahan Vojana, Mat1<etlng 
Promotion Programme, Handlom Export Scheme, Mill Gat. 
Price Scheme, Design Development and Training 
Programme, Workshed-curn.Houaing Scheme, Integrated 
Handloom Training Project, Weavers Welfare Scheme 
comprlslng-Thrift Fund Scheme and New Insurance 
Scheme and Implementation of Handloom (Reeervation 
of Articles for Production) Act, 1985. In addition to the 
above schemes, the following new echemes were 
introduced during the year 2005-06: 

(i) Integrated Handloom Cluster Development 
Scheme (IHCDS), 

(iI) Mahatama Gandhi Bunkar Bima Vojana 
(MGBBV), 

(iii) Health Insurance Scheme (HIS). 

Several schemes, including scheme. for Cluater 
Development, Life Insurance and Health Insurance 
announced in the last Budget 2005·06 for the Hanloorn 
Sector are being implemented. The cluater development 
approach will continue. It is proposed to cover an 
additional 100 cluster at a coat of As. 50.00 crore in 
2006-07. Yam depots wUl be established In different parts 
of the country to ensure uninterrupted supply of yam to 
weavers. It is also proposed to launch a -Handloom Mar1<". 
A scheme similar to TUFS will be introduced for the 
handloom sector to provide interest subsidy. 

(d) and (e) The share of handloom Industry In the 
textile production, including hosiery sector has come down 
from 18% in 2001-02 to 13% In 2004-05 and 2005-06. 
The Government is implementing various schemes fOf' 
improving handloom production in the country, as per 
details given in part (c) of the question. 

Setting up of Modef R.aldentlal School. 

3763. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of TRIBAL AFFAIRS be pIeued to state: 

(8) whether the Government has decIdecI to set up 
100 model residential schools with • view to provide 
quality education to tribal students; 

(b) if so, the places selected for the purpose, State-
wise; 
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(e) the alms and objedl1l88 of such schools; and 

(d) the amount sanctioned/released to each State 
and School particularly for Andhra Pradesh? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) Yes. Sir. 

(b) A statement indicating places for setting up of 
the Eklavaya Model Residential Schools in various States 
is enclosed. In case of 4 schools in Assam and 

Meghalaya. the concerned State Government are yet to 
decide and report the exact location. 

(c) The aims and objectives of such IChools are to 
provide quality education to tribal students from 6th to 
12th Standard to enable them to avail the facility of 
reservation in higher and professional educational couraes 
as well as in higher levels of jobs in the Government 
and various public sector undertakings. 

(d) The amount sanctioned/released for these schools 
to various States including Andhra Prac::lefh Is given in 
the enclosed Statement. 

SI6ltNnsnl 

SI.No. State No. of Schools for which 
amount released during 

2 3 

1. Andhra Pradesh 8 

2. Assam 2 

3. Jharkhand 4 

4. Gujarat 10 

Amount 
Released (Upto 

2005-06) 

4 

2660.00 

200.00 

1400.00 

3120.00 

(Rs. In lakh) 

Location i.s. name of 
District 

5 

Adilabad 

Warangal 

Mahbubnagar 

Nizamabad 

Nellore 

Karlmnagar 

Karlmnagar 

East Godavari 

Ranchi 

West Slnghbhum 

Dumke 

Sahebganj 

Dangs 

Sural 

Narma~ 

Sabarkantha 
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2 3 4 5 

Surat 

Valead 

Valsad 

Navaarl 

Dahod 

Panchmahal 

5. Himachal Predeeh 100.00 Klnnaur 

6. Jammu and Kashmir 2 200.00 Leh 

Jammu 

7. Kemataka 4 1290.13 Belgaum 

Kodagu 

Chickmagalure 

Aaichur 

S. Kerala 2 460.00 Wayanad 

ldukki 

9. Madhya Pradesh 12 3707.75 Jhabua 

Dhar 

Badwanl 

MandIe 

Dlndon 

BetuI 

Anuppur 

Aadam 

Seonl 

Sidhl 

Chhindwara 

Umaria 

10. Maharuhtra 4 920.00 Thane 

Nulk 
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2 3 4 5 

Amravatl 

Nagpur 

11. Manipur 3 625.00 Tamenglong 

Senapatl 

Chandel 

12. Orissa 10 3580.00 Koraput 

Rayagada 

Mayurbhanj 

Sundargarh 

Nawrangpur 

Kandhamal 

Sundargarh 

Sundargarh 

Gajapatl 

Keonjhar 

13. Rajasthan 7 1820.00 Banswara 

Udaipur 

Sirohi 

Baran 

Dungarpur 

Udaipur 

Tonk 

14. Sikkim 2 350.00 North District 

Gangyap 

1&. Tamil Nadu 2 540.00 ViHupuram 

Salem 

18. Tripura 3 750.00 Weat Trlpunt' 

South TrtpUf8 . 

North Trtpura 
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1 2 3 4 5 

17. Uttar Pradesh 250.00 Lakhimpurkheri 

18. Uttaranchal 100.00 Oehradun 

19. West Bengal 7 1800.00 Jalpalguri 

Bankura 

Purulla 

Burdwan 

Puchlm Medlnipur 

Birbhum 

Dukhin Dinajpur 

20. Arunachal Pradesh 205.44 East Kameng 

21. Meghalaya 2 200.00 

22. Mlzoram 260.00 Lunglai 

23. Nagaland 3 750.00 Tuensang 

Dimapur 

Mon 

24. Chhattisgarh 8 285.00 Dantewada 

Bastar 

Baatar 

Koria 

Sarguja 

Jaahpur 

Durg 

Jashpur 

100 25553.32 

Vanlla Cultivator. (b) if 80, the details of the diacuulons and decisions 
of the mtMItlng; and 

3784. SHRI C.K. CHANORAPPAN: Will the Minister 
of COMMERCE AND INDUSTRY be pleued to state: (c) the fresh steps taken by the Govemment to help 

the VanUa cultivators? 
(a) whether the Govemment had convened meetings 

of the representatives of Vanila Cultivators and Members THE MINISTER OF STATE IN THE DEPARTMENT 
of Par1iament to discuss the crisis faced by the Vanila OF COMMERCE, MINISTRY OF COMMEACE AND 
Cultivators due to price cresh; INDUSTRY (SHAI JAIRAM AAMESH): (a) Yes, Sir. 
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(b) The Commerce and Industry Minister took a 
meeting on 27 June, 2005, which was attended by 
growers, exporters and Members of Parliament. As a 
follow up, another meeting, under the Chairmanship of 
Secretary, Department of Commerce, was held on 
26 October 2005. Major conclusions/decisions of these 
meetings are: 

• Setting up of a credible electronic system for 
dissemination of information on production, prices 
etc. of vanilla beans. 

• Undertaking a study by State Trading 
Corporation (STC) with a view to provide 
benchmark information on global trends in 
demand, supply and prices. The study will look 
into the viability of setting up of a processing 
plant for extraction of natural vanillin as well as 
improvement in various packages of practices 
relating to vanilla cultivation and processing. 

• Increasing demand for natural vanillin. 

• Monitoring of import of low quality green beans 
into India. 

~c) The steps taken to help the Vanilla farmers are 
as follows:-

• Based on the decisions in the meeting, STCL 
has procured. 2.75 tonnes of cured vanilla beans 
(A Grade) from Vanilla Growers'Association at 
1500 per kg. 

• Rooted cuttings and tissue cultured plantlets of 
vanilla at concessional rates are being provided 
to the vanilla growers. 

• A new Scheme has been introduced to assist 
vanilla growers to harvest rain water by creating 
rain water harvesting devices for which a subsidy 
of 33.33% of the ooat of construction aubject to 
a maximum of Rs. 6666 is provided by Spices 
Board. 

• Spices Board provides assistance to the rate of 
Rs. 2500 to farmers interested in on-farm curing 
of fresh beans. 

• Central Board of Excise & Customs and 
Directorate General of Foreign Trade have been 
requested to look into the matter regarding 
import of low quality green beans and to take 
appropriate corrective action. 

• National Dairy Development BoardiAmul have 
been requested to consider use of natural vanillin 
in places of synthetic vanillin with a view to 
increase domestic demand for natural vanillin. 

[Tl1InS/Stionj 

Inaurance for Handloom Weavera 

3765. SHRI ASHOK KUMAR RAWAT: 
SHRI MOHO. TAHIR: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment has achieved the target 
of including 20 lakh weavers In two years in the life 
insurance scheme announced for the handloom weavers 
in the year 2005-06; 

(b) whether an assessment has been made in this 
regard; 

(c) if so, the details thereof; 

(d) If so, whether data of the number of beneficiaries 
of the life insurance scheme has been received; 

(e) if so, the details thereof, State-wise; 

(f) whether insurance cover upto Rs. 50,000 has been 
made available to such handloom weavers; 

(g) whether the whole amount earmarked for the said 
scheme has been spenVutilized; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The 
Government of India introduced a modified Bunkar Bima 
Yojana called Mahatma Gandhi Bunkar Bima Yojana 
during 2005-06 for providing Insurance Cover for 
hand loom weavers in the case of natural as well as 
accidental death. The scheme was formaHy launched on 
2nd October 2005 and 204894 weavers were covered 
under this scheme during the period October 2005 to 
March 2006. Prior to the introduction of the Mahatma 
Gandhi Bunkar Bima Yojana the earlier Bunkar 81m. 
Yojana was in existence upto September 2005. The 
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coverage under the Bt.ncar Sima Yojana during the period 
April to September 2006 was 94712 wavers. The total 
coverage under the MahaIma Gandhi Bunkar Bima Yojana 
and Bunkar Bima Yojana during 2006-06 w.. 299808 
weavers, which Is higher than tha coverage of 213800 
weavers under the Bunkar Bima Yolana during 2004-05. 

(d) The State-wise coverage of weavers under the 
Mahatma Gandhi Bunkar 8ima Yojana and the Bunksr 
Sima Yojana during 2005-06 88 per the reports received 
from the Life Insurance Corporation of India Is given in 
the enclosed Statement. 

(e) As per the Information received from the Life 
Insurance Corporation of India, 1557 natural death claims 
amount to Rs. 3,11,400,000 and 15 accidental death 
claims amounting to As. 1,25,000 under the Bunksr Bima 
Yojana were received and settled during 2005-06. Under 
the Mahatma Gandhi Bunkar Bima Yojana 7 natural death 
claims amounting to Rs. 3,50,000 were received and 
settled during 2005-06. 

(f) and (g) A sum of Rs. 3.16 crore earmarked for 
the Mahatma Gandhi Bunkar SIma Yojana during the year 
2005-06 has been released to the Life Insurance 
Corporation of India (LlC) towards Central Government 
Share of premium for coverage of weavers under the 
scheme. 

(h) Does not arise. 

SllIltI-wiss, no. 01 MPII...m coVflfflfi undtIr IhtI Bunksr 
BiI1lll YqsirM lind Mllhillmil GIIndhi Bunkllr BiI1lll 

YojIInll during IhtI YfIIIr 2005-06 

SI.No. Name 01 the Slate 

2 

1. Andhra Pradesh 

2. 

3. 

4. Gujarat 

Yojana 
Apnto 

SepIember 2005 

3 

51210 

5859 

942 

2673 

BII1kIr Bima YojanI 
Odober 2005 to 

MIn:h 2008 

14258 

2219 

804 

2 3 4 

5. Himachal Pradesh 3505 

6. Jammu and Kashmir 25 386 

7. Karnataka 23645 4220 

8. Karala 2145 1610 

9. Madhya Pradeeh 2361 1692 

10. Maharaahtra 55 5631 

11. Orlua 2864 20506 

12. Rajasthan 1183 12461 

13. unar Pradesh 1595 18016 

14. Uttaranchal 96 411 

15. Tamil Nadu 59 117220 

16. West Bengal 3986 

Total 94712 204894 

/English} 

Computer In SchooielPanchayet 

3766. SHRI M. SREENIVASULU REDDY: Wli the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government propos .. to IMke at 
la88t one computerllaptop available In each Panchayatl 
School to meet the objactive of providtng computer 
education in villages and school located in the villages; 

(b) if so, the details thereof; and 

(c) the funds provided to Slate Governments Including 
U. P. for achieving the targets during the lut three years 
and till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The Department of Secondary and 
Higher Education has no proposal at pl'8ler'lt to provide 
at least one computarllaptop in each PanchayatlSchool. 
However, under a centraUv sponsored scheme called 
-Information and Communication Technology (ICT) at 
Schools- launched in December 2004, financial 888ietanoe 
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is provided to States/UTs for providing Computers in 
Govemment and Govemment aided Secondary and Senior 
Secondary Schools on the basis of the Computer 
Education Plans received from them. 

The details of the financial assistance released to 
the States/UTa during the last three years under ICT 0 
School Scheme are given in the enctosed Statement. No 
funds have been released to the State Government of 
U.P. under this scheme as no proposal has been 
received. 

Funds rrHuSlld to StstsslUTs during the lasl thlfHl yeatS under leT II Schools Schtlmtls 

SI.No. Name of the StatesAJTs 2003-04 2004-05 2005-06 

1. Kamataka Since ICT 0 Schools 3,89,52,500/- 12,00,00,0001-

Scheme was launched 
2. Andhra Pradesh in December 2004, no 5,27,59,3751-

3. Nagaland 
assistance was provided 

3,19,59,0001 In 2003-04. 

4. Goa 2,92,50,000/-

s. Slkkim 2,70,00,000/-

6. Daman and Diu 25,00,000/-

7. Rajasthan 53,26,000/-

8. Bihar 2,25,00,000/-

9. Jammu and Kashmir 90,00,000/-

10. Madhya Pradesh 5,75,00,000/-

11. Orissa 5,00,00,0001-

12. Punjab 5,00,00,0001-

13. Arunachal Pradesh 4,44,81,0001-

14. Mizoram 1,50,00,000/-

15. Kerala 3,12,50,0001-

16. Uttaranchal 75,00,000/-

17. Haryana 2,30,50,0001-

18. Tamil Nadu 2,10,0001-

19. West Bengal 3.93,17,0001-

Total 917,11,8751- 58,58,43,000/· 
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Proteat of NGo. IIPlnet Foreign 
Contribution alii. 2005 

3767. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether some Non-Govemment Organisations 
have raised a strong protest against aome clauses in the 
Foreign Contribution (Management and COntrol) Bill, 2005; 

(b) if so, the steps taken by the Govemment to 
overcome the objections raised by these NGOa; 

(c) whether officers have been given discretionary 
power in this blH and has been apprehended by NGOs 
that this step would encourage corruption; And 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The draft Foreign Contribution (Management and 
Control) Bill, 2005 was placed in the Ministry of Home 
Affairs' webslt&-httpp:llmha.nlc.lnlfore.htm in June, 2005 
for inviting views and comments of various stake-holders. 
In response to this, more than 600 representations were 
received by the Government from Non-Governmental 
Organisations (NGOs) and others. These have been 
considered by the Group of Ministers (GoM) and as per 
their directions, the Bill has been redrafted in consultation 
with the Ministry of Law (Legislative Department). This 
would be circulated to all concerned Ministries' 
Departments for seeking their views/comments. 

(c) and (d) Though some NGOs have elCpl'8888d their 
concerns, there are no provisions In the draft Bill to give 
discretionary powers to the officers, which would 
encourage corruption. 

Influx of Nepal ... 

3768. SHRI A. SAl PRATHAP: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether there has been heavy influx of Nepalese 
Into India due to political turmoil in Nepal; 

(b) if so, the. details thereof; and 

(c) the steps taken by the Govemment to deal with 
the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
There are no reports suggesting any heavy Influx of 
people from Nepal to India. 

(c) SSB, deployed as a Border Guarding Force on 
the India-Nepal border, has intensified patrolling. All the 
border outposts of SSB on the India-Nepal border have 
been put on alert. SSB has also been asked to wort< In 
close coordination with the Governments of Stat .. having 
border with Nepal to check entry of undesirable elements 
Into India. 

Setting up of Natlonlll Police Unlwnllty 

3769. SHRI RAM KRIPAL YADAV: Will the Minister 
of HOME AFFAIRS be pleaeed to state: 

(a) whether the Govemment has any plan to set up 
its own university apeclally for conducting the courses on 
policing and Intemal security; 

(b) If so, the courses likely to be offered to the 
candidates; 

(c) the name of the authority which would control 
thie new university; and 

(d) the total amount likely to be provided by the 
Govemment on such new National Police University? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (d) Need has been projected to the Govemment for a 
University to conduct courses on policing and Internal 
security matters. The control structure and funding win 
depend on the final shape of the project. 

Suicide by Weaver. 

3770. SHRI M. SHIVANNA: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the weavers all over the country are In 
distress; 

(b) the total number of weavers whd have committed 
suicides during the last three years, State-wise; 

(c) whether weavers are demanding minimum wages 
for the wori<ers employed in looms; 
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(d) whether the Government has received a number 
of representation from weavers all over the country 
especially from Karnataka and Anethra Pradesh; 

(e) if so, the details thereof; and 

(f) the response of the Union Government thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Information 
has been called from all StatealUnion Territories. The 
Director/Commissioner in-charge of Handlooms in the 
following StatelUTs have Informed that they have not 
received any such report: 

Arunachal Pradesh, Assam, Himachal Pradesh, 
Madhya Prade.h, Mlzoram, Sikkim, Tamil Nadu, 
Uttaranchal and Pondlcherry. 

The following State authorities have informed that 
weavers are in distress in their States:-

Andhra Pradesh, Delhi, Kamataka, Kerala, Rajasthan. 

(b) The Government of Andhra Pradesh has Informed 
that 52 handloom weavers are reported to have committed 
suicides during the last three years. No such reports 
have received from other States/UTs from whom 
Information has been received. 

(c) to (f) The Government of Andhra Pradesh, 
Karnataka, Kerala, Tamil Nadu and Slkkim have Informed 
that the weavers are being paid wages under the 
Minimum Wages Act. 

The Government of Arunachal Pradesh, Deihl, 
Himachal Pradesh, Madhya Pradesh, Mizoram, 
Pondicherry, Rajasthan and Uttaranchal have informed 
that they have not received any such demand/specific 
demand/representation. 

The Government of Assam has, however, indicated 
that weavers are demanding minimum wages. 

Fund. for Modemlaetlon of Police Force 

3771. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

<a) Whether the Union Government has received any 
proposal for the 2005-2006 from various State 

Governments Including Andhra Pradesh and Gujarat for 
the modernisation of Police Force of the respective States; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS <SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) Yes, Sir. Under the scheme for Modernisation of 
State Police Force, proposals were received for the year 
2005-06 from all the State Governments Including Andhra 
Pradesh and Gujarat. The proposals covered critical areas 
of police infrastructure such as construction of pOlice 
station buildings and residential buildings, weaponry, 
mobility, communication, forensic science equipments, 
security equlpments etc. Thase were considered by a 
High Powered Committee constituted by the Government 
and based on the funds available, total Central assistance 
of As. 1025 crore was released to the various States In 
2005-2006. 

{Translation} 

Stone/Oem Testing Centr •• 

3772. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government proposas to eat up some 
more Stone and Gen testing centres in the country 
especially in National C~tal Region of Delhi; 

(b) if so, the details thereof location-wise; and 

(c) if not, the re880M therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) 
Government do not have any proposal to set up more 
Stone and Gem Testing Centres in the coootry. However, 
setting up of any Stone and Gen Testing Laboratory or 
Centres does not require any specific approval from the 
Ministry of Commerce and Industry. 

Export of Milk Product. 

3m. SHRI HARISINH CHAVDA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 
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(a) the dairy products exported during 2004-05 and 
2005-06 and the foreign exchange earned therefrom, 
country-wise: and 

(b) the further efforts made by the Government to 
explore foreign mar1<ets for the export of mUk products? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The export of 
dairy products from India mainly compri8es of Skimmed 
Milk Powder, Whole Milk Powder, Ghee, Butter, Cheese. 
The value of dairy products exported during each of the 
last two years is as under: 

Year 

2004-05 

2006-06 
(Apr-Dec.) 

Value in Rs. Crores 

413.56 

498.24 

Source: DGCI&S. Koikata. 

The country-wise details of export of milk products 
are available in the Foreign Trade Statistics of India 
compiled by the· Directorate General of Commercial 
Intelligence and Statistics (DGCI&S), Kolkata. 

(b) Agricultural and Processed Food Products Export 
Development Authority (APEDA) operates various schemes 
under which financial assistance is provided to the 
exporters for market development, infrastructure 
development, quality development, research and 
development and transportation. Efforts are constantly 
being made for opening up of new markets. As a special 
measure to boost export of milk and milk products, the 
Dairy sector has been brought within the purview of 
·Vishesh Krishi and Gram Udyog Yojana", under the 
Foreign Trade Policy 2004-09. 

Performance of Export Promotion Council 

3774. SHRI M. ANJAN KUMAR YADAV: 
SHRI TUKAAAM GANPAT RAO RENGE PATIL: 
SHRI CHENGARA SURENDRAN: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government has reviewed the 
perfonnance of Export Promotion Council; 

(b) If 80, the de&alla thereof; 

(e) the shortcomings identified during ... review; 

(d) whether the Export Promotion CouncU helps only 
a few selected export houses; 

(e) if so, the reaction of the Government thereto; 
and 

(f) the reformation steps taken by the Govemment to 
improve the funding of EPCs? 

THE MINISTER OF STATE IN THE OEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INOUSTRY (SHRI JAIRAM RAMESH): (a) to (c) 
Performance of the Export Promotion CouncIIa Is nMewed 
periodically during a year with regards to export 
performance targets. Initiative. and activities of Export 
Promotion Councils such as participation In trade falra, 
buyer seller meets, market acoeas In focus areas etc. 
818 also reviewed. During the review, Export Promotion 
Councils are urged to meet targe18 set under their annual 
action plans. 

(d) No, Sir. 

(e) Does not arise. 

(f) Government has restructured the Market 
Development Assistance Scheme to further facilitate Export 
Promotion Councils. 

{English} 

Cyclone-Prone Area 

3775. SHRI DHARMENDRA PRADHAN: Will the 
~:,iater of H0ME AFFAIRS be pleased to state: 

(a) the name of cyclone-prone States In the country; 

(b) whether the Govemment proposes to take up a 
national cyclone risk mitigation project; 

(c) If 80, the detalls along with the maln components 
of the project; and 

(d) the detalla of measure •• at.btl.hed by the 
Government to face the cyctone In each of such Statee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) and (b) 
The Government has drawn up a National C)tctone Risk 
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Mitigation Project (NCRMP) to be implemented in all 
cyclone prone coastal States namely Andhra Pradesh, 
Goa, Gujarat, Karnataka, Kerala, Orissa, Maharashtra, 
Tamil Nadu and West Bengal and the Union Territories 
of Andaman and Nicobar, Pondicherry, Lakshdweep, and 
Daman and Diu. 

(c) The main components of the Project include up-
gradation of Cyclone Forecasting, Tracking and Waming 
System, Cyclone Risk Mitigation Investments and Capacity 
Building in multi Hazard Risk Management. 

(d) Indian Metrological Department has established 
an early waming system for tracking, forecasting and 
dissemination of cyclone relafed information to the 
concemed StateS/Union Territories enabling them to take 
timely preventive measures. Some StalM have constructed 
cyclone shelters, missing road links and strengthened 
community based early waming system as a measure of 
preparedness and reducing the impact of cyclones. 

Foreign Trade Policy 

3776. SHRI BALASHOWRY VALLABHANENI: 
SHRI SAJJAN KUMAR: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI SURESH ANGADI: 
SHRI ASADUDDIN OWAISI: 
SHRIMATI ARCHANA NAYAK: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the salient features of the annual supplement of 
Foreign Trade Policy announced recently; 

(b) the changes introduced in the supplement; 

(c) the target fixed for exportlimpo'rt and growth rate 
of employment generation; and 

(d) the extent to which the problems of the exporters 
are likely to be solved under the policy? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) 
Following are the salient features and key changes 
introduced in the supplement: 

(i) Focus products and focus market schemes 
introduced to promote exports of products having 

large employment potential and penetration of 
strategic markets by Indian products. 

(i1) The export of village and cottage industries 
products have been incentlvised by including 
these products in the Vishesh Kirshi and Gram 
Udyog Yojana. 

(iii) A new Duty Neutralize Scheme called duty free 
import authorisation scheme has been introduced 
with the primary objective reducing working 
capital requirements of exporters who import 
most of their inputs. 

(iv) A number of features have been introduced In 
the Served from India Scheme to promote 
Service Exports. 

('/) A number of initiatives have been taken to 
facilitate emergence of India as Gems & 
Jewellery hUb. 

Electronic copies of the Annual Supplement and the 
Foreign Trade Policy are available 'on the DGFT web-site 
and can be accessed at http://www.dgft.gov.inl. Copies 
of these documents are also available in the Parliament 
Library. 

(c) No targets are fixed for imports. Exports are 
expected to reach $120 billion by the end of 2006-07. 
According to the RIS study on employment an additional 
21 million jobs are expected to be created between 
2004-05 and 2009-10 as a result of export growth. 

(d) Foreign Trade Policy is formulatedlmodified based 
on consultations with the trade and Industry and the felt 
needs are addressed. 

Allocation of Funds to Employ Trlbals 

3777, SHRI MANORANJAN BHAKTA: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment is aware that the funds 
earmarked to employ tribal. in various projects have been 
siphoned off by various Governmental agencies in the 
country; 

(b) if so, the facts in this regard; 

(c) whether there is lack of coofdination between 
Union Govemment and the StateIUT Governments; 
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(d) if 80. the reasons therefor; and 

(e) the concrete steps taken/proposed to be taken 
by the Govemment to control the siphoning of funds? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (e) Instances of 
the type mentioned in part (a) of the Question have not 
come to the notice of this Ministry. The schemes of the 
Ministry for the socio-economic development of tribal 
peopleltribal areas are implemented through the State 
Govemments and a few through NGOs. Funds under 
these schemes are released to the Departments in charge 
of Tribal WeHare in the StatelUT Govemments, which 
are required to ensure that the benefits of the scheme 
reach the target groups/areas. Funds, released under the 
various schemes are required to be utilised within 
12 months from the date of sanction. 

In order to ensure that the funds released under th. 
schemes of the Ministry are utilised properly and 
.xpedltiously, the Ministry monitors progress of 
implem.ntatlon of schemes through periodic meetings with 
State Secretaries and also through personal visits of 
officials of the Ministry of the States. The Ministry has 
furth.r r.iterated to the States that retease of further 
funds would be dependent on utilisation certificates within 
the time prescribed to the effect that funds have been 
utilised for the purpose for which they were released. 

InduatrlaJ Development Centrea 

3ne. SHRI PRABODH PANDA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of industrial development centres in 
West Bengal, location-wise; 

(b) the details of works performed by these centres 
during each of the last three years and the culTent year; 

(c) whether the Government proposes to set up such 
centres in each and every district In the country; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): <a) The Department of Industrial 
Policy & Promotion under the Union Ministry of Commerce 

and Industry operates a scheme to promote Induatrie8 
through the Growth Centre Scheme. Thr.e Growth 
Centres have been sanctioned for WMt Bengal under 
the Growth Centre Sch.me. Thes. are at Bolpur, 
Jalpaigurl and Maida. 

(b) Land has been acquired in aU these Centres. 
Plots have been aHotted to industrial unlts and 31 units 
have been .stabllshed at Maida Growth Centre so far. 

(c) and (d) There is no proposal to sanction any 
new growth centre under the Growth Centre Scheme. 

Computer Aided Dealgn Cent .... 

3ne. SHRI G. KARUNAKARA REDDY: Will the 
Minister of TEXTilES be pleased to state: 

(a) the number of Computer aided design centres 
set up by the Govemment during the last three years, 
State-wise; 

(b) the number of such centres proposed to be set 
up during the current year in each State; 

(c) whether handloom and other traditional Industriea 
engaged in textile production would also have acces& to 
these design centres; and 

(d) the total amount sanctioned and spent under the 
scheme, year-wise and State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Th. 
computer aided design centers are .. t up in the Power-
loom Service Centres under the Textile Res.arch 
A.:_ociatlona. No new CAD Centres has been set up by 
the Government during the last 3 years. 

(b) No propoeaJ for Mtting up of such centres during 
the current financial year. 

(c) There is no .... triction for the Handloom and other 
Tracitional industries engaged in Textile produc:tlon to have 
access of this CAD C.ntres of Textile R •••• rch 
Associations-Powerioom Service Centres. 

(d) The amount sanctioned and spent under the 
scheme, year-wise and State-wise Is given In the enclosed 
Statement. 
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SI.No. State 2003·04 2004-05 2005·06 

Allocation Actual Allocation Actual Allocation Actual 
Expenditure Expenditure Expenditure 

1. Gujarat 6.75 5.95 6.03 

2. Maharashtra 6.75 Nil Nil 

3. Tamil Nadu 13.50 6.7. Nil 

4. Kamataka 6.75 Nil Nil 

5. Uttar Pradesh 6.75 6.59 Nil 

6. Haryana 6.75 6.75 Nil 

7. Madhya Pradesh 6.75 5.84 6.75 

Total 54.00· 54.00 41.00· 31.88 14.00· 12.78 

Note: "Indicates the total budget allocation for releasing the Grant-in-aid to eligible CAD Centrel eat up In Powerloom Service Centres 
of Textile Research Associations. 

Day Care and Creche Facllltle. 

3780. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes to restructure 
and strengthen the ICDS to include provision of clay carel 
creche facilities In pre-school education; 

(b) if so, the details thereof: and 

(c) the time by which the proposal Is Ukely to be 
implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) There is no proposal 
to include provision of day care/creche facilities In pre-
school education component of ICDS. However, several 
steps have been taken by the Govemment to Increase 
the effectiveness and Impact of the ICS Scheme during 
the recent past, which include: 

• Expansion of the Scheme to additional 487 
Projects and 1.88 !akh Anganwadl Centres; 

• Doubling of financial norms for supplementary 
nutrition; 

• Sharing of 50% cost of supplementary nutrition 
with the States; 

• Increase in the rent of Anganwadl Centres; 

• Constant emphasis on States to: 

Operatlonali.e all sanctioned Projects and 
Anganwadi Centres (AWCs); 

Fill up all vacant posta of ICDS functionaries; 

Ensure regular supply of supplementary nutrition 
as per schematic norms; 

Make available medicine and pre-school 
education kits In all AWCs; 

Ensure effective convergence of health nutrition, 
education and safe drinking water services under 
various programmes. 

/Tl'llnsllllionJ 

Trade Relation with Japen 

3781. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of COMMERCE AND INDUSTRY be pIeued to 
state: 
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(a) whether the Govemment proposes to enhance 
the trade relations with Japan; 

(b) if so, the details thereof; 

(c) the details of fields on which talks have been 
taken place till date; and 

(d) the time by which both the countries are likely to 
reach any consensus in this regard? 

THE MINISTER OF .STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) The 
Govemment is very keen to increase trade relations with 
Japan. A number of initiatives have been taken In this 
regard. CIM led a high level FICCI business delegation 
in April 2005 to Tokyo to participate in 'Destination India' 
event. This was followed by visit of Japanese Prime 
Minister Koizuml to India In the end of April 2005. During 
the Visit, an eight-fold initiative was launched for 
strengthening India-Japan Global partnership with particular 
and urgent focus on broadening and deepening bilateral 
economic and trade cooperation and to work toward 
quantum increase in trade volume as well as for 
diversifying trade. During Prime Minister's meeting with 
Prime Minister Koizllmi of Japan on 29.11.2004, it was 
agreed to establish a Joint Study Group (JSG) to 
undertake a comprehensive review of economic and 
commercials relations between India and Japan and give 
its recommendations on upgrading those linkage in various 
fields. Three meeting of the JSG have already taken 
place. The fourth meeting is scheduled to be held during 
the period 5-7 June 2006. 

{English} 

Export of Marine Product from We.. Bangel 

3782. SHRI SANAT KUMAR MANDAL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether West Bengal has vast marine product 
potential; 

(b) if so. the steps taken by the Govemment for 
exploitation of the same during the last three years; 

(c) whether the Govemment proposes to increase 
the export of marine products from the State in the coming 
years; and 

(d) If so. the details thereof alongwlth proposel 
mooted in thIa regard? 

THE MINISTER OF STATE IN THE DE~ARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): <a) Yes, Sir. 

(b) Govemment, through the Marine Products Export 
Development Authority (MPEDA), have been making 
efforts to promote aquaculture in coastal ....... including 
West Bengal. through various proportional measures. 
Severa extension programmes like farmers' meets, training 
programmes, aeminaralworkshopa. have been conducted 
by MPEDA to create awareneaa among entrepreneurs 
and farmers to encourage them to undertake Ihrimp 
farming in ICientific way in order to achieve better yield. 
Financtal asaiatance for development of new farm Is also 
extended to aquaculture farmers. 

(c) and (d) In order to Increase the export of marine 
products from the country, including Weat Bangal. 
Govemment I. taking a number of ateps. which Include 
the schemes for extending financial anlatance for 
upgrading proce88lng facilities, axpansion of aquaculture, . 
imparting of training to aquaculture farmers, ueIetance 
for production of value-added, products and marketing 
support. 

/Tmnslsllon} 

Closed Mlnee In Rajuthan 

3783. SHRI JASWANT SINGH BISHNOI: WIll the 
Minister of MINES be pleased to state: 

(a) the number of mines closed in Rajaathan during 
each of the last three years and the current year; 

(b) whether the Government proposes to restart these 
closed mines; and 

(c) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) As per 
information furniahed by the State Government of 
Rajasthan. the number of mining leases/quarry llcencea • 
cIoseci'canceIIed In Rajaethan during each of the lui three 
years and the current year is as under: 
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2003-04 2004-05 2005-06 2006-07 

20996 10 61 Nil 

(b) and (c) Out of 20996 mining leases/quarry 
licences closed/cancelled during 2003-04, 15047 have 
been reopened. All the 10 mining leases/quarry licences 
closed during 2004-05 have been reopened. Of the 61 
mines/quarries closed in 2005-06, none have restarted 
their operations. 

UNDP Report on Atrocltlea agalnat Woman 

3784. SHRI JAI PRAKASH (MOHANLAL GANJ): Will 
the Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether there has been increase in atrocities on 
women and children in many States of the country has 
been reported by UNDP; 

(b) if so, the action taken by the Govemment in this 
regard; and 

(c) the efforts being made by the Government to 
upgrade the condition of these classes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) According to the Information 
fumished by UNDP office, New Delhi, increase in violence 
against women across Indian States has not been dealt 
in any of the States level Human Development Reports 
prepared with UNDP assistance. 

(b) and (c) Does not arise. 

{English} 

New Induatrlal Policy 

3785. SHRI SURESH ANGADI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Union Govemment proposes to frame 
a new Industrial Policy; 

(b) if so, the details thereof; and 

(c) the time by which it Is likely to be framed and 
adopted? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) to (c) There Is no proposal for 
a New Industrial Policy presently under the consideration 
of the Union Govemment. However, Govemment policies 
are constantly under review and subject to change as 
may be required in public/nation,al interest. 

Rehabilitation Scheme of NTC 

3786. SHRI JUAl ORAM: Will the Minister of 
TEXTilES be pleased to state: 

(a) whether the National Textile Corporation has 
launched a rehabilitation scheme; 

(b) if so, whether any review has been made on the 
implementation of the scheme; and 

(c) If so, the outcome thereof in terms of revival of 
the mills and mdoemlzation of viable milia under NTC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (8) Yes, Sir. 
The Board for Industrial and Financial Reconstruction 
(BIFR) had approved a Revival Scheme for National 
Textile Corporation (NTC) in respect of its 8 subsidiary 
Corporations and the Govemment had approved a Revival 
Scheme for the 9th subsidiary corporations, thus covering 
all 119 mills of NTC. Out of 119 Mills, 65 mills, identified 
as unviable in BIFRIGOI approved schemes, heve been 
closed under 10 Act and 2 mills located In Pondlcherry 
have been transferred to the State Govt. of Pondlcherry. 
Thus, NTC, prasently is having 52 potentially viable mills. 

(b) and (c) The Schemes approved by BIFR are 
under implementation. While reviewing the Implementation 
of earlier approved Schemes in respect of balance 52 
bills, the Govemment decided to modernize 22 mills at 
an estimated cost of Rs. 530 crores by NTC itself through 
sale of surplus assets and 29 mills are available for revival 
through joint venture with private partnership. Besides this, 
it has been decided to construct an India International 
Trade Tower on the land of 1 mill in Murnbai. NTC has 
already started modernization of mills by placing orders 
for machinery. 

Allocation for Kaaturbe o.ndhl Balla 
Vldyalaya Scheme 

3787. SHRI P. RAJENDRAN: WUI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 
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(a) whether there has been any reduction in the 
allocation under Kaaturba Gandhi Ballka Vidyalaya 
Scheme in 2006-07 in comparison to 2004-05 and 2005-
06: 

(b) if so, the reasons therefor; and 

(c) the action being taken by the Govemment to 
promote establishment of the Kasturba Gandhi Balika 
Vidyalaya Schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) The Kasturba Gandhi BaUka 
Vldyalaya scheme was launched in July 2004. The 
aUocation for the year 2004-05 was Rs. 100 crore and 
Rs. 250 crore for 2005-06 wherein capital costa of setting 
up new schools were included. A provision of Rs. 128 
crore has been made for the year 2006-07 largely for 
recurring costs. 

The Government of India has sanctioned 1180 
Kaaturba Gandhi Ballka Vldyalayaa till date, wherein an 
additional 430 schools were approved in 2005-06. 

Joint Ventu,.. wfth Chine 

3788. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether China is interested in exploring joint 
venture opport\,lnities in various fields in India as reported 
In the Hindusllln TimtlS dated April 22, 2006; 

(b) if so, the facts and details thereof; 

(c) whether China has al80 shown keen interest in 
entering into partnership with Indian States like Gujarat 
and Maharashtra for strengthening trade and investment 
times; 

(d) if so, the reaction of the Govamment thereon; 
and 

(e) the steps being takan by the Government to 
strengthen trade and investment ties with China? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) During 
the visit of FICCI, CEOs Detegation to China in April 

2006, the ChineN. CEOs expreued there Int.,... In 
greater economic engagement with India. 

(c) No concrete propouI in th. regard was ~ 
by the FleCI, CEOs delegation. 

(d) Does not arise. 

(a) Both India and China are looking at the pouIbiIIty 
of diversification of trade, enhancing mutual cooperation 
for exploring the possibility of investment opportunitiel. 
The India-China Joint Study Group in its report haa 
recommanded evolving of a China-India Regional Trading 
Arrangement comprising Trade In GoocII and Services. 
Investment, Trade and Investment Promotion and 
Facilitation and measures for promot1on of economic 
cooperation. In pursuance to the recommendation of the 
Joint Study Group, a Joint Task Force to study in detaJI 
the feaslbiHty of and the benefits that may derive from 
tha China-India Regional Trading Arrangement has been 
constituted and Ita first meeting has already been held 
on the 13.03.2006. 

/T,."..lionj 

Import of c.... 

3789. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will tha Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Government Pr0p0888 to stop the 
Import of foreign cars under Export Promotion CapbI 
Goods Scheme (E.P.C.G.); 

(b) if so, the details thereof; 

(c) tha details of cars imported under E.P.C.G. 
Scheme In Delhi, Uttar Pradeah, Haryana and Jharkhand 
between April 01, 2003 to March 31, 2006; 

(d) the details of parsona/compani.s misused 
E.P.C.G. Scheme during the above period State-wi .. ; 
and 

(e) the action taken against those peraonalcompaniel 
80 far? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 
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(b) Does not arise. 

(c) 105 cars were imported under the EPCG Scheme 
in Delhi, Uttar Pradesh, Haryana and Jhat1<hand between 
April 01, 2003 and March 31, 2006. 

(d) and (e) The Directorate of Revenue Intelligence 
(DRI), New Delhi have reported that they have booked 
13 companies for alleged misuse of EPCG Scheme during 
the above period as per the enclosed Statement. In 
addition to the action initiated by DRI, the Directorate 
General of Foreign Trade (DGFT) has also issued Show 
Cause Notices under Foreign Trade (Development and 
Regulation) Act. 1992 against the deafutlers who have 
violated the provisions of the Foreign Trade Policyl 
Procedure for import of cars under EPCG Scheme. Eleven 
EPCG licences for import of Gars have been cancelled 
80 far in respect of MIs History Logistics, New Delhi and 
MIs Vacation Travels & Tours, New Delhi. 

SI61tNntlnl 

Lisl of companies who have misused EPCG Scheme 
for import of Cams belW88n April 01, 2003 

/0 U6tr:h 31, 2006 

1. MIs Air Travel Bureau, New Delhi 

2. MIs G.B. Morrison Travels (P) Ltd., New Delhi 

3. MIs Onker Intemational (P) Ltd., New Deihl 

4. MIs Bright Star Hotels (P) Ltd., New Deihl 

5. MIs Inter Globe Enterprises, New Delhi 

6. MsI History Logistics, New Delhi 

7. MIs V.K. Tours & Transport, New Delhi 

8. MIs Raj Mahal Bhinder, New Delhi 

9. MIs North West Marwar Health and Resorts 
SPA, New Delhi 

10. MIs J.P. Hotels & Convention Centre, Agra 

11. MIs J.P. Hotels, New Delhi 

12. MIs J.P. Greens Hotels, Greater Noida (U.P.) 

13. MIs Vacation Travels & Tours, New Delhi. 

{English/ 

Nodal Authority on Human Trafficking 

3790. SHRI E.G. SUGAVANAM: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment proposes to set up a 
nodal authority at the Central as well as at State levels 
to effectively prevent and comber human traffic; 

(b) if so, the details thereof; and 

(c) the time by which the said Authority is likely to 
be set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) Yes, Sir. The 
proposed Immoral Traffic Prevention (Amendment) Bill, 
2006 envisages the setting up of a Central Nodal Authority 
by the Central Govemment and State Authorities by State 
Govemment. 

The process of setting up of such Authorities will be 
initiated once the Bill is passed by Parliament. 

Export Promotion Scheme. 

3791. SHRI S.K. KHARVENTHAN: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment proposes to launch any 
schemes to promote the exports of our country; and 

(b) if so, the details thereof and the financial 
assistance likely to be provided under each scheme to 
the exporters? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) In the 
Annual Supplement of the Foreign Trade Policy, 
Govemment has announced some initiatives on 7th April, 
2006 to promote exports of notified markets within the 
overall framewot1< of the Foreign Trade Policy 2004-2009. 
Further Vishesh Krishi Upa! Yojana has been expanded 
to Include Gram Udyog products and renamed as Vishesh 
Krishi and gram Udyog Yojana. The'detalls of these new 
export promotion measures ara available in the book titled 
"Foreign Trade Policy 2004-2009- updated as on 7th April, 
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2006 and "Handbook of Procedures Vol. I, 2004-2009" 
updated as on 7th AprIl, 2006. Both these publications 
are available in the Parliament Library. The total 
yearly financial assistance in the form duty credit scrips 
to be issued to the exporters is projected to be 
approximately Rs. 600 crores for notified products and 
notified countries and Rs. 150 crores for Gram Udyog 
products. 

Sea Food Induetry 

3792. SHRI JASHUBHAI DHANABHAI BARAO: Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(8) whether Sea Food Industry in the country is facing 
crisis as the employees are finding job elsewhere due to 
lack of infrastructure and foreign competition; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to rehabHltate 
the jobless workers and boost the infrastructul'ft of the 
Industry? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) Does not arise. 

(c) In view of the above, rehabilitation of jobless 
workers does not arise. 

Ru ... ' Credit to Indu.trl •• 

3793. SHRI DUSHYANT SINGH: Will the Mil'llster of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) Whether the Small Industries Development Bank 
of India/Associated Banks have provided any credit to 
Agro and Rural Industries; 

(b) H so, the amount disbursed by SIDBI/Aasoclated 
Banks to various States particularly to Rajasthan during 
each of the last three years and current year, State-wise; 
and 

(c) the number of industries provided assistance 
during the said period, item-wise and State-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) to (c) The Small Industries 
Development Bank of India (SIDBI) provides loans to the 
small scale industries, including agro and rural industries, 
directly as well as under the refinance route through State 
level institutions and banks. State-wise information on the 
number of agro and rural Industry units provided loans 
(including those in Rajasthan) and the amount disbursed 
by SIDBI (both directly and through lending by banks! 
State Finance Corporations with SIDBI refinance), during 
the last three years are given in the enclosed Statement. 
So far, no unit has been assisted by SIDBI during the 
current financial year. 

State/Union Tem'fory-wise Details of the AUI'D and RUIlII Industry Units PI'DvkItJd Lotlns by SIOBI .nd Ih6 Amounts 
OisbulSSd during 2O(J3..(}tI. 2004·05 and 2005-D6 

SI.No. States/Union 2003-04 2004-05 2005-06 
Territories Number Amount Number Amount Number Amount 

of units disbursed of units disbursed of units· disbursed 
(Rs. lakh) (Rs. lakh) (As. lakh) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 4 163.43 4 66.06 8 251.58 

2. Gujarat 0 0.00 0 0.00 154.00 

3. Haryana 0 18.46 11 116.04 0 0.00 

4. Himachal Pradesh 0 0.00 0 0.00 20.75 
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2 3 

5. Jharkhand o 
6. Kamataka 4 

7. Madhya Pradesh 2 

8. Maharashtra 2 

9. Orissa 

10. Punjab 19 

11. Rajasthan 2 

12. Tamil Nadu 2 

13. Uttaranchal o 
14. West Bengal o 
15. Delhi o 

Total 36 

VI,1t of BangladHh P.M. 

4 

0.00 

27.81 

20.30 

19.73 

65.59 

4311.44 

32.87 

7.68 

0.00 

0.00 

0.00 

4667.31 

3794. SHRI M.K. SUBBA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a> the details of the discuaalons held with the P.M. 
of Bangladesh relating to trade and commerce during 
her recent viait to India; 

(b) whether any agreement has been signed between 
the two countries; 

(c) If so, the details of the agreement signed; and 

(d) the steps taken to implement the same? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) During the vI8It 
of Bangladesh Prime Minister to India in March, 2006 
the two sides held comprehensive discuaalona on entire 
gamut of bilateral relations including trade related issues. 
h was agreed that the meetings of the concemed bilateral 
Institutional mechanisms, such as Joint Economic 
Commission, would be held more frequently to ensure 
movement in a poaltive direction and their outcome 
monitored by the political leadership on a continuous 
basis. The two Prime Miniatera reafflnned the commitment 

5 

o 
4 

3 

49 

o 
2 

3 

2 

6 

86 

6 

0.00 

21.35 

25.28 

820.26 

0.00 

10.92 

71.55 

14.45 

2.92 

7.01 

69.21 

1225.05 

7 

4 

o. 
o 

3 

o 
o 

22 

8 

50.00 

5.00 

30.00 

540.80 

0.00 

0.00 

60.00 

368.06 

0.00 

0.00 

0.00 

1480.19 

to work closely together to find mutually satisfactory 
solutions on all bilateral matters. 

(b) and (c) The revised Bilateral Trade Agreement 
between India and Bangladesh was signed on 21st March, 
2006 which would be valid for a period of three years 
w.e,f. 1st AprIl. 2006. This Agreement provides inltlr-slill 
for expansion of trade and economic cooperation. making 
mutually beneficial arrangement for the use of waterways, 
railways and roadways, passage of goods between two 
places in one country through the territory of the other, 
eXChange of business and trade delegations and 
consuhations to review the working of the Agreement 
alleut once a year. 

(d) The Govemment of India Is taking all steps to 
encourage bilateral trade and economic cooperation 
between the two countries on an ongoing baals, such as 
regular initiatives through various institutional mechanisms 
under which periodical meetings are· held to address 
issues conceming the above. 

NOOI In a.slc and Primary Education 

3795. SHRI G.M. SIDDESWARA: Will the Minister of 
HUMAN RESOURCE DEVELOPMEN:r be pleased to 
state: 
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(a> the names of the Non-Govemmental Organisations 
engaged In basic and primary education for girts in the 
southern States, especially in Karnataka; and 

PURANDESWARI): <a) and (b) 643 Non--Govemmental 
Organisations (NGOs) in Andhra Pradesh, 44 In 
Kamataka, and 26 in Tamil Nadu are reported to be 
engaged with Sarva Shiksha Abhiyan and Kasturba 
Gandhi BaJika Viclyalaya programmes for education of 
girls. The list of NGOs in Kernataka and funds allocated 
to them, Is enclosed as Statement. Their activities include 
residential SChools for girts, awareness campa for girls, 
akiU training and remedial teaching. 

(b) the details of the funds granted to these 
organisations for this purpose during the last three years 
and the details of their activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

List of NGOs 8I1gIIgBd for 1M ilnplmntlnlalion of Gitfs Edt.Jcation pmgfllmmtlS 

in Ka"",llIks snd funds s/locs/tHi to IIHIm 

District Detalls of NGOs 

2 3 

Bagalkot 1. Samaja Kalyana Samalhe, Belgaum 

2. Kanakadasa Gramina Abiruddi Samasltle 

3. Gramina Abiruddi Sanga Gaddana Keriteggi Biligi Taluk 

4. MumaJ Group Primal\' Teachers Co-operative Credit Society Lid., Bagalkot 

5. Margadarshana Samasthe Vidhya Nagar, Hunagund 

Bangaiofe Rural 6. RajlY Gancfli Yuvaka Shakti Sangha 

7. Side&hwara Catering AIJency, Channapatana 

8. Hindustan Security Services 

Belgaum 9. United Sociai Welfare As8ociat., BeIgaum 

10. SaJvodhya Service & Labour Employment Welfare Society, Belgaum 

11. Adartha Ecb:ation & Social Welfare Samiti, Marihalla 

Belial\' 12. Stree Shakti Sangha 

13. Kasturba Mahila Samaste 

14. Vailhanavi Self Help Group, Bommagatta 

15. Vishwaspul1y Kalyana Sarnste, Boomagalta 

16. Sri Rama Sell-Help Group Hampi Power House 

Dakshina Kannada 17. Ganganl Samasthe, Mangalore 

Davanagere 18. Sudann Traders, O.T. Road Shimoga 

19. Gemini Security Services, Oavangere (it is an Agency) 

(Rs. in lakha) 

Funds granted 

4 

6.925 

0.500 

0.500 

0.500 

0.500 

3.300 

2.520 

2.000 

12.032 

6.000 

4.123 

17.400 

2.400 

4.820 

2.000 

1.920 

3.025 

6.350 

2.000 
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2 3 4 

7. Dharwad 20. Rajiv Gandhi Ywaka Shakti Sangha 5.300 

21. Maitri Asosication, DhalWad 10.615 

22. Sri Heremat Spring Swayam Sava Samasthe, Saravatpura, DhalWld 30.25 

8. Gadag 23. Swayam Udyog Trabtethi Ghataka and Gramina Abhivardhi Society, Gadag 4.329 

24. Jana Chethana Shikshana Samitee Cheenti'lana Shlkshan Samitee 2.000 

25. Annapuma Sahakari Self Help Group, Gadag 2.984 

26. Sarvodhaya Parivar 2.000 

9. Guibarga 27. Bhorulca Corporate Sector 10.525 

28. Rajashrea Corporate Sector 5.750 

10. Hassan 29. Rajiv Gandhi Yuvaka Shakti Sangha 2.800 

30. Subbaya Food Agency 4.935 

31. Athri Agency, Holenarsipura 2.000 

11. Havery 32. Parisara Vedike Samsti'la, ldary Organisation, Jana Vignaya Samithi 3.235 

12. Kolar 33. Rajiv Gandhi Yuvaka Shakti Sangha 11.500 

34. Gajana Vidya Samaathe, JP Nagar 8'lore Navodhya Vidhya Samasthe 16.210 

35. Novodhya Education Trust, Chintamani 8.000 

36. Jayachamarajendra Educational Trust, Mulbagilu 2.000 

37. Navodhya Vidhya Samithi Kadahanamari, Chintamani Taluk 9.384 

38. Arogya Foundation, Kamasamudra, Bangarpet, Kolar 2.000 

13. Myaore 39. Mahalakshmi Women's Self Hea"h Group, K.R. Nagar 3.600 

40. Janani Community Management, Resource Centre, K.R. Nagar 2.000 

14. Raichur 41. Devendrappa Food Agency, Ragalparvi 4.284 

42. Samarpana Development Organization 2.000 

15. Tumkur 43. Devanampriya Agriculture Education Society, Pavagada 4.800 

44. Manjula Food AgertCf, Pavagada 5.100 

Total 211.191 

Ima. of Police Per.onnal 

(a) whether the Supreme Court has Issued any 
directives to Union Government as well as State 
Govemments to improve the image of police force; 

3796. SHRI RAGHUVEER SINGH KOSHAL: WiU the 
Minister of HOME AFFAIRS be pleased to state: 

(b) If so, the details of such directi~es issued by the 
Supreme Court; 
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(c) whether any action plan In this regard has aI80 
been prepared by the Union Government and State 
Govemments; and 

(d) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
Directives on aspects of functioning and conduct of the 
police were issued by the Supreme Court inltN-8" In 
Writ Petition (Criminal) No. 340-343 of 1993, Vineet Narain 
and others Vs. Union of India and others, and W.P. (crl) 
No. 539 of 1986, O.K. Baau Vs. The State of West Bengal 
and others. In another case WP (C) No. 31011996-Prakash 
Singh Vs. Union of India and others, the matter is under 
consideration of the Supreme Court. 

(b) in Vineet Narain and others Vs. Union of India 
the Supreme Court has highlighted the need for the 
insulation of investigating agencies against extraneous 
influences. The Supreme Court also underscored the need 
for the State Govemments to set-up credible mechanism 
for selection, appointment, tenure, transfer and posting of 
the Chief of the State Police as well as all police officers 
of the rank of Superintendent of Police and above. In 
OK Basu Vs. State of West Bengal, the Supreme Court 
issued directions regarding procedural safeguards to be 
adopted for effecting arrest and detention of an accused 
in custody. 

(c) and (d) Directions of the Supreme Court in the 
above cases have been conveyed to the State 
Govemments for implementation, as 'Police' is a State 
subject. 

In addition, Govemment has taken the Initiative to 
set up a Review Committee on police reforms. The 
recommendations of the Review Committee have been 
sent to the State Govemments for Implementation. The 
matter is also being regularly reviewed by the Central 
Government. A committee has also been set up to draft 
a new Police Act. 

Further, in order to improve the public-police inter 
face and the facilities at the police station, Central 
assistance is given to the States through the Scheme of 
Modemlzation of State Police Forces for construction of 
police stations with proper facilities and houses for police 
personnel, computerization of police stations for efficient 
service, modem transport and communication for achieving 
better response time, etc. Further, In order to make crime 

Investigation &eientlflc, the State poNce forces are provided 
with funds to modernize their forensic facilities. For 
ensuring better public dealing, emphasis Is laid on 
imparting training inItN-iIM to sensitize the police persomel 
on human rights, gender issues, concem for the weaker 
sections, and inculcate service-oriented attitude towards 
people. 

/English] 

FDI In Construction Sector 

3797. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment has given Its clarification 
on FDI policy in construction sector; 

(b) if so, the details of areas where the policy Is 
likely to be applied; 

(c) whether FDI policy on townships, housing and 
construction projects will not be applicable to hotels, 
hospitals; 

(d) whether the Government has received a request 
from Investors seeking clarification on the applicability of 
Press Note 2005; and 

(e) if so, the details thereof alongwith the reaction of 
the Government therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) to (c) In March 2005, 
Government allowed FDI up to 100% under the automatic 
route in townships, housing, buiH-up infrastructure and 
construction-development projects which included housing, 
commercial premises, hotels, resorts, hospitals, educational 
institutions, recreational facilities, city and regional level 
infrastructure. Detailed guidelines were notified ~ Press 
Note 2 (2005 Series). 

(d) and (e) Based on requests from Investors, it was 
clarified II'ide Press Note 2 (2006 Series) that since a 
liberal policy dispensation was already available for hotels, 
and hospitals; and Special Economic Zonea (SEl) ware 
governed by the SEZ Act of 2005,provIslons of pt'88I 
Note No. 2 (2005 Series) would not apply for these. 
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Cloaure of Cottage Inclat ..... 

3798. SHRI THAWAR CHAND GEHLOT: WiU the 
Minister of AGRO AND RURAL INDUSTRIES be pleued 
to state: 

(a) the number of cottage industries closed during 
the laat three years and are on the verge of closure, 
State-wise; and 

(b) the steps being taken by the Government to eave 
auch Induatriee? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Some village Industry 
units do suffer 10SS88 and close down. The reasons for 
such losses Include use of obsolete teChnology, 
Inconaistent quality to products, product designs not being 
In keeping with market demand, lack of entrepreneurial 
and managerial skills, etc. The S~te-wise details of the 
present financial status of Individual or groups of units of 
theM Industries Is not maintained centrally. 

(b) Existing village industry unitalself-employment 
ventures, which were set up with credit from banka but 
have now become sick, are eligible for rehabilitation 
assistance available to sick units in the small acale 
industries sector, as per the guidelines of the Reserve 
Bank of india (RBI). These measures include, inlrJr II/ill, 
waiver of penal intereat on cash credit and term loan 
from the year the unit started making cash 10888S, 

segregation of unpaid interest on cash credit and term 
loan from the total liability and treating the former amount 
as a separate interest-free loan, reduced rate of interest 
(reduction of up to 3 per cent for tiny units) to be charged 
on unpaid term loans, ac:lclltional working capital ioan to 
be given at a rate of interest not exceeding the prime 
lending rate, etc. 

Further, based on the ·PoIicy Package for Steeping 
up credit to Small and Medium Enterprises" announced 
by the Govemment In the Parliament on 10 August 2005, 
the RBI has issued guideUnes on 8 September 2005 to 
all public sector banka'that envisage debt restructuring 
mechanism for nursing IickIpotentlaUy aIck SME uniIa back 
to heaIIh. 

IEngI""} 

progre.. Report on Deihl Poll .. 

3799. SHRI REWATI RAMAN SINGH: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Delhi Police Commissioner preaented 
a progress report in respect of Delhi Police in first half 
of January 2006; 

(b) if so, the salient features of such report; 

(c) whether the Commissioner has failed to 
acknowledge the need for better police work in areas 
such as forensic and case management at court level in 
a bid to restore the credibility of the police; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): <a) and (b) 
The Commissioner of Police, Delhi, made a presentation 
on 5th January, 2006 before the media about the work 
done by Delhi Police during the year, 2005. Some of the 
salient features of the presentation are indicated below:-

(i) There was Increase of 4.57% in registration of 
IPC Crime and 3.35% in registration of heinous 
crime. 

(ii) there was decrease in crime under the Crime 
Heads of dacolty, morder, attempt to murder, 
riot and theft. 

(iii) Working out of IPC cases increased from 
61.84% In 2004 to 67.54% in 2005. 

(iv) Working out of heinous crime increased from 
86.89% in 2004 to 89.94% in 2005. 

(v) Rate of conviction increased from 50% in 2004 
to 55% in 2005. 

(vi) There was 11.67% increase in the number of 
persons arrested in IPC offences and an 
increase of 4.64% in detection under Local & 
Spl. Laws. 

(vii) Analysis of rape cases shows that about 97% 
of rapes were committed by Persons known to 
the victims. 
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(viii) 51 militants belonging to organlzatlone were 
.~ which was the highest number In any 
single year. 

(ix) Progress was made in modenllzatlon of police 
force, traffic management and providing security 
to senior citizens. 

(c) and (d) Due to scientific investiga~ and better 
police follow up during trial of C8H1, about 55% conviction 
rate has been achieved. The detection rate has been 
67%. 

Dumping of Silk 

3800. SHR! ANANTA NAYAK: 
SHRI CHANDRAKANT KHAIRE: 
SHR! NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 
SHR! JUAL ORAM: 

WHI the Miniater of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether several silk producing countries including 
China are dumping silk yam and fabrics in the country 
I11egaIIy; 

(b) if 80, the details thereof; 

(c) whether the Government proposes to impose 
fur1her anti-dumping duties in Chinese silk; 

(d) if 10, the details thereof; 

(e) whether the opening of Indo-China trade through 
NaIhuIa In SlkkIm have Increased illegal dumping of cheap 
silk products; 

(f) if so, the details thereof and the reaction of the 
Government in this regard; and 

(g) the steps taken by the Government to check 
dumping of silk yam and fabrics by silk producing 
countries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) 
Directorate General of Anti-Dumping and Allied Duties 
(DGAD) had received two applications aHeging dumping 
of silk fabric and mulbetTy raw silk. (I) On the basis of 

application made by the CooperativelFederatlonsl 
A8e0ciations of power loom silk fabric produce/'l of India, 
anti-dumping investigations into imports of silk fabric of 
specttlc:ation 2()"100 gms per meter from the People's 
Republic of China (PR China) had been initiated by the 
Directorate General of Anti-Dumping and Allied DutIes 
(DGAD) on 18th May, 2005. DGAD has ialuad preliminary 
findings on 27th April, 2006 recommending to the Central 
Govemment the Imposition of provisional anti-durJ1)ing duty 
on the dumped imports of silk fabric of specification 
2()"100 gms per meter from the PR China. (il) On the 
basis of an application filed by the cottagelfllaturelmultiend 
silk reele/'l association located in the states of Kamataka, 
Tamll Nadu and Andhra Prade8h, the DGAD had initiated 
antl-dumping investigation on 17.7.2002 into the Import 
of mulberry raw silk (not thrown), 2A grade and bilow, 
originating in or exported from the People's RepublIc of 
China. Definitive anti-dumping duty was Imposed on 
mulberry raw silk from PR China at the rate of difference 
between US$ 27.97 per kg and the landed valU6 of 
Import, with effect from 2.1.2003 for a period of five years. 

(e) to (g) Nathula Border Trade point has not yet 
been operationalised .. .,.. per the Customs Tariff Act, 1976 
as amended in 1995 and the Rulea framed thereunder, 
Anti-dumping Investigations are normally Initiated by the 
DGAD on receiving a fully documented petition from the 
domestic industry with pnm.-fllCitl evidence of dumping, 
injury and casual link between the dumped gooda and 
Injury to the domestic Industry. The purpou of Anti-
dumping duties Is to counteract trade d1atortlon caUHd 
by dumping and the consequential injury to the domestic 
Industry. Anti-dumping la an Instrument for eneurlng fair 
trade and Is not a measure to restrict competition. 

Expenalve Higher Education Books 

3801. SHRI SUBODH MOHITE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the expensive higher education booIca 
by U.S. aUthors that were being published and sold in 
India at conoeaslonal rates are now making their way to 
the U.S. market as reported In Hindu BUlin ... Une dated 
February 07. 2006; 

(b) if so, the details and facta thereof; and 

(c) the measure taken by the Govemment to atop 
misuse of the provisions meant to provide intematlonal 
books at concauionsl rates? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Exports of books by Indian publishers 
are done according to contractual arrangements with their 
importers. The Central Govemment has no role in this. 
No valid exports of books can take place in violation of 
the terms of the contracts. Parties to the contract are 
free to take legal recourse in the event of violations. The 
country of import can also deal with such violations under 
its own domestic laws. 

(c) Does not arise. 

Recognition to Private School. 

3802. SHRI HEMLAL MURMU: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of the norms prescribed In the bylaws 
of CSSE for new and old affiliated Schools; 

(b) whether any difficulty has cropped up In renewal 
of recognition to the old private schools again due to 
changes made in the affiliation bylaws of CBSE In 2001; 

(c) if so, the details thereof; 

(d) the details of private and Govemment Schools 
which have been de-recognised during the said period in 
view of the lack of basic infrastructure and other 
malpractices in private educational institutions, State and 
UT-wlse; and 

(e) the total number of various CSSE recognised 
Schools in the country particularly Jharkhand and Bihar 
during the last three years and the current year, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) As per the bye-laws of CaSE, the following 
norms have been· prescribed for grant of affiliation to 
schools:-

(i) The school should be run by a Registered 
Society or Trust. 

(Ii) The societyfTrust running the school should be 
of non-proprietary character. 

(iii) The school should have about two acres of land. 
For cities having population exceeding 25 lakh 
and for notified hilly areas minimum requirement 
of land is 1 acre. In Delhi, Mumbai, Calcutta 
and Chennai, the minimum requirement of land 
is 2000 sq. mts. 

However, considering the requests made from 
different stake holders, the CBSE has made a 
recent change in the Affiliation Bye laws by 
giving relaxation in land requirement conditions. 
Schools having atleast 1.5 acres of land in place 
of 2 acres are also considered for grant of 
affiliation. 

(iv) The Society/School should have obtained 'NOC' 
from the State Govemment. 

(v) The school should have adequate physical and 
academic facilities. 

(b) No, Sir. Any changes in affiliation bye-laws have 
generally a prospective effect. 

(c) Does not arise. 

(d) A list of the schools disaffiliated by CBSE during 
the year 2001 is enclosed as Statement-I. 

(e) State-wise number of schools affiliated with the 
Board during the years 2003, 2004 and 2005 is given to 
the enclosed Statement-II. 

Ststs-wiss list of Schools dissffiliBfBd from the 808m during thtJ yBIIr 2001 

SI.No. Affiliation Name of the School Remarks 
Code No. 

2 3 4 

1. 3441 The JairWpur Public School Due to serious 
Maripur, Muzzaffarpur, Bihar irregularities and other deficiencies 
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2 

2. 1323 

3. 1355 

4. 19429 

5. 6336 

6. 26340 

7. 26444 

8. 9394 

9. 9447 

SI.No. State/UT 

1. All StateslUTs 

2. Bihar 

3. Jharkhand 

VAISAKHA 28. 1928 (~ 

3 

Ekashlla Public School 
Jangaor.. Dist. Warangal 
Andhra Pradesh 

HAL Sr. Sec. School 
HAL Township. Hyderabad 
Andhra Pradesh 

Madura Public School 
Poonmanl, Jayanagar 
Madurai-10 

Tibetan Children's Village 
School, Patil-Khul, Dist. 
Kullu (HP) 

St. Soldier's Int. School 
Sector 28-8, Chandigarh 

Gyandeep Model High 
School, Sector-20-C, 
Chandigarh 

Farook English Medium 
School, Changuvattl, 
Parappur, Kottakkal 
Kerala 

Vivekanand Mem. Public 
School, Aarelummodu Via 
DisH., Balaarampur 
Trivandrum, Kerela 

4 

Affiliation withdrawn due to 
opting of State Syllabus 

Affiliation withdrawn due to 
opting of State Syllabus 

Withdrawn as the 
school Is running 
upto class VI-VII only. 

As the school was not 
prepared to upgrade 
to Secondary Stage 

Withdrawn the 
recognition by the DPI, ChandIgam 

Withdrawn the 
recognition by the 
OPI, Chandlgarh 

Withdrawn as the 
school was running 
upto Claas VII with 
State Syllabus 

Withdrawn approval 
of syllabus for 
Middle Clue due to 
running of school upto Seoondary 
Stage without affiliatiOn. 

Ths numbtlr of eSSE IIffill8lt1d $Choo/$ 

Total No. of caSE affiliated Schools as on 

3O.i.2003 30.9.2004 31.12.2005 31.3.2006 

6769 7248 8087 

·358 ·389 204 222 

226 234 

·Includes Schools in Jharkhand a11O. 
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ImportofMMt 

3803. SHRI DALPAT SINGH PARSTE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the quantum of meat imported during each of the 
last three years and the current year, country-wise; 

(b) whether according to an endocrinologist various 
types of medicines and vaccines are used to increase 
the weight of animals abroad; 

(e) whether the consumption of such meat leads to 
heart attacks and diseases; 

(d) whether the Government has decided to Impose 
ban on meat import; 

(e) whether the Government has received requests! 
suggestions from various sections of the society in this 
regard; and 

(f) If so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The quantum 
of meat imported Is given as under; 

(Quantity in Tonnes) 

2002-03 2003-04 2004-05 2005-06 (Apr-Sept) 

10.49 5.65 113.89 19.12 

The country-wise details of the meat imported by 
India is given in the publication 'Monthly Statistics of 
Foreign Trade of India; Volume-II (Imports) Annual 
Number' published by Directorate General of Commercial 
Intelligence and StatisticS, which is avaUable in the library 
of the Parliament. 

(b) Oestrogen and Bovine Somatotropin honnones 
are generally used to increase the weight of animals. 

(c) There is no existing evidence to show that use 
of honnones and vaccines in cattle may be hannful. Till 
now the studies have found that no appreciable increase 
in risk for its human consumption. 

(d) The ban has been imposed on the import of 
poultry meat and pork from Highly Pathogenic Avian 
Influenza (HPAI) positive countries. 

(e) and (f) No specific request/suggestions to this 
effect has been received. 

Production of T .. 

3804. SHRI BRAJESH PATHAK: 
SHRI RAGHURAJ SINGH SHAKY A: 
SHRI ALOK KUMAR MEHTA: 
DR. K. DHANARAJU: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government has ever 88888sed the 
per hectare production of Tea in the country; 

(b) if so, the details thereof; 

(c) whether the production of tea has decreased 
during the last three years; 

(d) the per hectare yield of tea in foreign countries 
and the reasons for lesser per hectare yield in India; 

(e) the steps proposed to be taken by the 
Government to boost the production of tea; and 

(f) the incentives likely to be given to tea growers to 
increase tea production in the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. Yield per hectare of tea during 2004 was 1713 kg. 
(provisional) 

(e) No, Sir. 

(d) A4 per available information, the average per 
hectare yield of tea in Sri Lanka, China, Kenya and 
Indonesia during 2004 (provisional) was 1633 kg., 66~ 
kg., 2470 kg. and 1154 kg. respectively. The yield per 
hectare in India is higher than Sri Lanka, China and 
Indonesia. In the case of Kenya. the tea plantations are 
relatively young whereas In India about Wk of the tea 
bushes have crossed the economic threshold age of 
50 years. 
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(e) and (f) A number of deveIopmentalschemea are 
being Implemented by the Tea Board during the 10th 
Five Vear Plan for enhancing productivity, quality and 
marketability of tea produced in the country under which 
financial and technical assistance is provided for 
undertaking replantation, rejuvenation, new planting in non. 
traditional areas in North Eastern States and Uttaranchal. 
creation of irrigation facilities. setting up of self help groups 
among the small tea growers, modemization of factories, 
etc. 

Government is also examining ways and means of 
introdUCing a programme for massive replantation and 
rejuvenation of old te.] bushes. The detaHed costing and 
modalities of funding the progremme, Including setting up 
of • Special Purpoee Tea Fund, is under consideration. 

VI .. Policy 

3806. SHRI RASHEED MASOOD: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether a large number of foreign tourists are 
being deprived from visiting India due to visa denial; 

(b) If 80, whether the Government proposes to change 
the visa policy; and 

(c) if so, the time by when the new visa policy Is 
likely to be declared? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Tourist visa is granted by Indian Missions abroad after 
security check and getting satisfied from the supporting 
documents submitted along with the application about 
individual's financial standing and return after the vieit. 
Denial of tourist visa is part of the process. 

(b) and (c) Change in Visa Policy is continuous 
process. A new category of visa called 'Medical Visa' 
was introduced on 21.6.2006 to facHltate medical tourism 
in the country and 'Students Visa' regime has been 
streamlined on 21.6.2005. 

{Englishj 

Enhancement In Inve.tment Umlt 

3806. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

WHI the Minister of SMALL SCALE INDUSTRIES be 
pleased to state: 

(a) whether the Government has enhanced the 
Investment HmIt In oertain hI-teeh and uport oriented Itema 
of the SmaH Scale Sector during the last th.... years; 

(b) if so, the details In this regard; 

(c) the extent to which the Small Scale Sector has 
been able to adjust in the changing scenario of economic 
liberation and globalisatlon by such enhancements; and 

(d) the other steps taken by the Government to 
increase partiCipation of Small Scale Industries In the 
present scenario? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) During the last 
three years, the investment limit of small scale industries 
(SSI) in plant and machinery has been raised from 
Rs. 1 crore to Rs. 5 crore in respect of 99 high 
technology and export-oriented items which, inltJr.M. 
Include stationery, drugs pharmaceuticals, food and .Uied 
industries, plastics. chemicals and chemical products, glue 
and ceramics, ceramic tableware and allied items in stone 
waras, semi vitreous wares and earthen wares and auto 
parts. components and ancillaries, from among Items 
reserved for exclusive manufacture in the SSI sector. The 
limit has also been similarly raised in respect of drugs 
and pharmaceuticals which are not reserved for such 
manufacture by the SSI. 

(c) This enhancement of the investment limit has 
enabled the SSI units engaged in the manufacture of 
these items to meet the requirements of technological 
upgradatlon, modernisation and International quality 
standards and become competitive, In both domestic and 
global markets. 

(d) Government has been Implementing several 
programmes/schemes to enable the SSI become 
competitive and participate effectively In the present 
market-driven economic environment. These Include 
Credit Linked Sub.ldy Scheme for Technology 
Upgradation. which provides 16% upfront capital sublidy 
for ioans up to Rs. 1 crore for technology upgradatlon; 
reimbursement Qf 76% of the cost of obtaining ISO 90001 
14001 certification up to Rs. 75,0001-; reimbursement of 
registration fee up to Rs. 15,0001- for adopting bar coding 
of products; providing facilities of testing product quality 
through a network of Testing Centres set up In the 
country; organising aensilleation programmes on 
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Intellectual Property Rights (IPR); setting up of a Small 
and Medium Enterprises (SME) Fund of Rs. 10,000 crore 
and also a Technology Development and Modernisation 
Fund Scheme (TDMSFS) under the Small Industries 
Development Bank of India (SIDBI), etc. 

Free trade agreement with Gulf Arab Countrle. 

3807. SHRi EKNATH MAHADEO GAIKWAD: 
SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 
SHRI PRABODH PANDA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the India and Gulf Arab countries have 
made any Free Trade Agreement in a recently held 
conference at Muscat; 

(b) if so, the details of agreements signed between 
India and each of the Gulf Arab countries with regard to 
special investments in the infrastructure sector in India; 
and 

(c) the extent to which these agreements will further 
help in improving the present status? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) No agreement on investment was signed with 
Gulf countries during the Conference. 

(c) Question does not arise. 

Hand Processing Units 

3808. PROF. M. RAMADASS: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government is providing training 
facilities to handloom and powerloom weavers, handicrafts 
artisans throughout the country; 

(b) if so, the details thereof; 

(c) whether 83% of textile processing units consisting 
of hand processing sectors are lacking in high technology 
and good training facilities; and 

(d) if so, the reasons therefor alongwith the action 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes, 
Sir. The Government is providing training facilities to 
Handloom, Powerloom Weavers and Handicraft Artisans 
through Weavers Service Centres, Power1oom Services 
Centres, Computer Aided Design Centres, Carpet Training 
Centres, and Apparel Training & Design Centres. 

(c) Yes, Sir. 

(d) The textile hand processing as well as, power 
processing segments are highly fragmented, therefore, the 
production process is unscientific and unsystematic. They 
suffer from technological obsolescence and lack of trained 
manpower. To overcome technological obsolescence in 
the Powerloom Sector, the Government has introduced a 
Credit Linked Capital Subsidy (CLCS) $ 10% under the 
Technology Upgradation Fund Scheme (TUFS), in addition 
to the existing 5% interest reimbursement. The rate of 
depreciation on Investment in high-tech processing 
machines has increased from 25% to 60%. Eco testing 
laboratories have been set up to take care of quality 
requirement and facilitate eco-friendly production of 
processed fabrics. 

Ag .... m.nt between India • EU 

3809. SHRI ANANDRAO ViTHOBA ADSUL: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether any agreement on textiles has been 
signed between India and the European Union recently; 
and 

(b) if so, the details thereof and its implications on 
the domestic textile industry and its capability to face the 
competition in the trade? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) No 
agreement on textiles has been signed between India 
and the European Union (EU) recently. However, the 4th 
Meeting of the EU-India Joint Working Group on Textiles 
and Clothing, set up under the auspices of the Joint 
Commission under Article 22 of the Co-operation 
Agreement between India and the EUfopean Community, 
was held on 22.11.2005 in Brussels. 
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Trade between India and Germany 

3810. SHRI KISHANBHAI V. PATEL: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether India participated in the Hanover trade 
fair held In Germany; 

(b) if so, the details thereof; and 

(c) the trade likely to increase between the two 
countries due to this trade fair? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. India participated in the Hannover trade fair from 
24-28 Apr" 2006 as a partner country. The fair was jointly 
inaugurated by German Chancellor and the Prime Minister 
of India. A large space was taken by India and over 300 
Indian companies, large as well as small & medium 
enterprises and 5 State Governments participated in the 
fair to showcase India's prowess in various engineering 
sectors including Automotive, Energy, Engineering 
Services, Micro Technology, Science & Technology. 
Various seminars, on business and investment 
opportunities in India, were held during the fair days. 

(c) During the financial year 2004-05 Indo-German 
bilateral trade was about US $ 6.6 billion and during 
2005-06 (April-December) a growth of 44.9% has been 
registered over the corresponding period of the preceding 
year. 

During 2004-05, India's exports to Germany were to 
the tune of US $ 2.7 billion out of which the exports of 
engineering goods to Germany was about US $ 545 
million. During thtl Fair, business of around US $ 1.3 
billion is reported to have been generated. 

[English/ 

UNICEF Reminder on Malnutrition 

3811. SHRI RAVI PRAKASH VERMA: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRIMATI JAYAPRADA: 
SHAI MADHU GOUD YASKHI: 
SHAIMATI NIVEDITA MANE: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether 40 per cent of the malnourished children 
In the wond are from India; 

(b) if so, the reaction of the Union Govemment 
thereon and the remedial measures contemplated by the 
Government to arrest this trend; 

(c) whether the Union Govemment has directed State 
Governments to speed up the implementation of ICDS in 
regard to UNICEF reminder; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) As ~r UNICEF report titled 
·Progress for Children, A Report Card on Nutrition, 
No.4, May, 2006", 39.04% of the underweight children 
under 5 years in the world are from India. As per National 
Family Health Survey (NFHS) the extent of malnutrition 
among children declined from 53.4"10 in 1 i92-93 to 47% 
in 1998-99. Third round of NFHS is currently underway 
and findings are likely to be available by March, 2007. 

(b) Malnutrition is a multifaceted problem which 
requires a aeries of actions in the area of food security, 
ssfe dnnklng water and sanitation, health care, family 
welfare, nutrition and poverty alleviation. The Government 
is already seized of the problem and has undertaksn 
several remedial measures to arrest this trend. Some of 
these are as under: 

(i) Integrated Child Development Services (ICDS) 
Scheme [Ministry of Women & Child 
Development; 

(ii) Reproductive & Child Health F'rogramme 
including Iron and Folic Acid, and Vitamin-A 
Supplementation Programme. [MinIstry of Health 
& Family Welfare]; 

(Iii) National Iodine Deficiency Oieorders Control 
Programme [Ministry of HMfth & Family Welfare]; 

(iv) Nallonal Rural Health Mlulon (Ministry of Health 
& Family Welfare); 

(v) Integrated Management of Neonatal and 
Childhood Illness (MNCI) [Ministry of Health & 
Family Welfare]; 

(vi) National Programme for Nutritional support to 
Primary Education (Mid-day Meal Scheme) 
[Department of Elementary Education & Literacy]; 
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(vii) Targeted Public Distribution System [Department 
of Food & Consumer Affairs]; 

(viii) Nutrition Programme for Adolescent Girls in 51 
districts to provide free food grains to 
undernourished adolescent girts and pregnant & 
nursing mothers [Ministry of Women & Child 
Development). 

(c) and (d) UNICEF, an organ of United Nations 
Organization, works in many countries to promote 
development and welfare of children. However, its role is 
generally in the nature of advocacy and not that of a 
supervisory body over national Govemments. 

Since ICDS is a Centrally sponsored scheme 
implemented t"'rough State Govemments, the States have 
been directed to operationalise all sanctioned Projects 
and Anganwadi Centres (AWCs); fill up all vacant posts 
of ICDS functionaries; ensure regular supply of 
supplementary nutrition as per schematic norms; make 
available medicine and pre-school education kits in all 
AWes; ensure effective convergence of health nutrition, 
education and safe drinking water services under various 
programmes .. 

(Translation! 

Promotion of Labour Intenalve Induatrle. 

3812. SHRI KAILASH NATH SINGH YADAV: 
SHRI M. SREENIVASULU REDDY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(8) whether the Government propose. to promote 
the labour intensive induetries as reported in the 'Danik 
Jagaran' dated March 19, 2006; 

(b) if so, the d~tails and the areas with which these 
industries are associated; 

(c) whether any scheme has been contemplated to 
provide incentives to those induetrial units which are likely 
to be set up in tha areas with huge unemployment; 

(d) whether there is any scheme to set up such 
!ndustries in backward States; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) to (e) While the primary 
responsibility for industrial development Ia of the State 
Governments, Government of India is, in/er-alia, helping 
the process by supporting the setting up of Growth 
Centres, upgrading industrial infrastructure, developing 
clusters of small industries and providlng assistance to 
industrially backward areas for Industrial development 
under various schemes. There is no proposal under 
consideration of the Government at present for providing 
incentives to set up industries in areas with large 
unemployment. 

Export of Cotton 

3813. SHRI HANSRAJ G. AHIR: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Maharashtra State Cotton Federation 
has sought permission from Union Government for export 
of the cotton bales; 

(b) if so, the reaction of the Union Government 
thereto; 

(c) whether there is huge scope to export cotton 
trom India as the international cotton market is facing 
shortage of cotton this year; and 

(d) If so, the steps being taken by the Government 
to maximise export of cotton? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) As 
per the policy guidelines in force the cotton exports from 
the country are under Open General Licence (OGL) and 
anyone including Maharashtra Federation can export 
cotton without any restrictions. No special permission is 
required for the purpose. 

(c) and (d) Due to wide gap between Its production 
and consumption levels, China (Mainland) needs to import 
huge quantities of cotton and It offers good opportunities 
for increased exports from India. In order to Increase 
exports, an incentive of 1 % duty drawback is payable on 
shipped quantity of cotton from India since 2004-05 cotton 
season. 

Package for Tribal Area. 

3814. SHRI VIJAY KUMAR KHANDELWAL: 
SHRI KRISHNA MURARI MOGHE: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 



345 Wliltlln AI7$W8fS VAISAKHA 26, 1928 (S.ks) to CJUiI6IitJn.s 

(a) the funds earmarked for tribal dominated a ..... 
under the Industrial Development Centre Scheme during 
each of the last two years and the current year, State-
wise and year-wise; 

(b) the funds allocated/released to each State 80 far; 

(c) the number of tribal persons who have been 
provided employment under the scheme; 

(d) whether the funds allocated/released by the Union 
Govemment have been utilized by all the States especially 
Madhya Pradesh; 

SI.No. Growth Centre 

2 

ANDHRA PRADESH 

1. Hindupur (Anantpur) 

2. Jedcherta (Mehboobnagar) 

3. Bobbili (Vizianagaram) 

4. Ongole (Prakaaam) 

ARUNACHAL PRADESH 

5. Niklok-Ngorlung (East Siang) 

ASSAM 

6. Matia (Goajpara) 

7. Chariduar (Sonitpur) 

8. Chaygaon-Patgaon (Kamrup) 

BIHAR 

9. Begusarai (Begusarai) 

10. Shagalpur (Shagalpur) 

11. Chhapra (Chhapra) 

12. Darbhanga (Darbhanga) 

13. Muzaffarpur (Muzaffarpur) 

CHHATTISGARH 

14. Borai (Durg) 

15. Siltara (Raipur) 

(e) H so, the detaile thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) to (f) The Growth Centre 
Scheme, being operated to promote industrialisation of 
backward areas in the country, does not stipulate 
earmarking of funds for tribal dominated areas. Information 
regarding various Growth Centres sanctioned under the 
scheme is given in the encIoeed Statement. 

Central assistance 
released 

3 

250.00 

645.00 

601.00 

860.00 

768.00 

917.80 

1116.00 

165.00 

500.00 

50.00 

50.00 

50.00 

SO.OO 

1000.00 

1000.00 

(Rupees in lekh) 

Utilisation 
Certificate 

4 

Received 

Reoetved 

Received 

Received 

Received 

Received 

Received 

Received 

Received 

Received 

Received 

Pending 

Received 

Received 

Received 

.. 
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2 3 4 

GOA 

16. Electronic-City (Verna-Plateau) 1000.00 Received for Rs. 824 lakh 

GUJARAT 

17. Gandhldham (Kutch) 785.00 Received for Rs. 585 Iakh 

18. Palanpur (Banaskantha) 350.00 Received for Rs. 250 Iakh 

19. Vagra (Bharauch) 1000.00 Received 

HARYANA 

20. Bawal (Rewari) 1000.00 Received 

21. Saha (Ambala) 850.00 Received 

HIMACHAL PRADESH 

22. Kangra (Kangra) 1103.00 Received 

JAMMU AND KASHMIR 

23. La$sipora (Pulwama) 925.00 Received 

24. Samba (Jammu) 1500.00 Received for Rs. 1000 
lakh 

JHARKHAND 

25. Hazaribagh (Hazaribagh) 400.00 R~ved for Rs. 200 !akh 

KARNATAKA 

26. Dharwad (Dharwad) 1ClOr 00 Received 

27. Raichur (Raichur) 1000.00 Received 

28. Hassan (Hasean) 1000.00 Received 

KERALA 

29. Kannur-Kozhikode (Kannur-Kozhlkode) 1000.00 Received 

30. Allappuza-Malappuram 1000.00 Received 
(Alappuza-Malappuram) 

MADHYA PRADESH 

31. Chainpura (Guna) 550.00 Received 

32. . Ghirongi (Bhind) 1000.00 Received 

33. Kheda (Dhar) 1000.00 Received 

34. Sallapur (Raisen) 1000.00 Received 
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MAHARASHTRA 

35. Akola (Akola) 1000.00 Received 

36. Chandrapur (Chandrapur) 815.00 Received 

37. Dhule (Dhule) 780.00 Received 

38. Nanded (Nanded) 1000.00 Received 

39. Ratnagiri (Ratnaglrl) 440.00 ReceJved 

MANIPUR 

40. Lamlai-Napet (Imphal) 150.00 Received for Rs. 50 Iakh 

MEGHALAYA 

41. Mendhipattar (East Garo Hills) 550.00 Received for Rs. 50 Iakh 

MIZORAM 

42. Luangmual (Aizawl) 1280.00 Received 

NAGALAND 

43. Ganeshnagar (Kohlma) 1500.00 Received for Rs. 1245 lakh 

ORISSA 

44. Chhatrapur (Ganjam) 50.00 Received 

45. Kalinganagar-Duburi (Cuttack) 1000.00 Received 

46. Jharsuguda (Jharsuguda) 847.00 Received 

47. K8singa (Kalahandl) 175.00 Received 

PONDICHERRY 

48. Polagam-Karalkal (Karalkal) 650.00 Received 

PUNJAB 

49. Bhatinda (Bhatinda) 1000.00 Received 

50. Pathankot (Gurdaspur) 1000.00 Received 

RAJASTHAN 

51. Abu-Road (Slrohi) 1000.00 Received 

52. Bhilwara (Bhilwara) 600.00 Received 

53. Khara (Bbner) 820.00 Received 

54. Dholpur (Dholpur) 1000.00 Received 

55. Jhalawar (Jhalawar) 600.00 Received 



361 MAY 16, 2006 10 OIlflSllons 

2 

SIKKIM 

56. Salghari-Samlik Marchak 

TAMIL NADU 

57. Erode (Periyar) 

58. Oragadam (Kancheepuram) 

59. Tirunelvell-Gangal Kondan 

(Tirunelveli-Kattabomman) 

TRIPURA 

60. Bodhjangnagar (West Tripura) 

UTTARANCHAL 

61. Siggadi (Pauri-Garhwal) 

UTTAR PRADESH 

62. Bljaull (Jhansi) 

63. Jamaur (Shahjahanpur) 

64. Pakbara (Moradabad) 

65. Dibaipur (Auraiya) 

66. Jainpur (Kanpur Dehat) 

67. Satharia (Janupur) 

68. Shajanwa (Gorakhpur) 

WEST BENGAL 

69. 

70. 

71. 

Bolpur (Birbhum) 

Jalpaiguri (Jalpaiguri) 

Maida (Maida) 

Mine Leealng to SCelSTa 

3815. SHRI MAHAVIR BHAGORA: Will the Minister 
of MINES be pleased to state: 

(a) whether there ie any reservation for Scheduled 
Castes and Scheduled Tribes in allotment of mines on 
lease under Govemment policy; 

3 4 

600.00 Received 

1000.00 Received 

800.00 Received 

930.00 Received 

930.00 Received 

1500.00 Received for Rs. 1130 lakh 

1150.00 Received 

593.00 Received 

561.00 Received 

1000.00 Received 

450.00 Received 

1000.00 Received 

767.00 Received for Rs. 567 lakh 

1000.00 Received 

400.00 Received 

400.00 Received 

400.00 Received 

(b) if so, the details thereof; 

(c) the number of lease allotted to Scheduled Castes 
and Scheduled Tribes in main and subsidiary mines as 
per the policy; 

(d) if so, the details thereof, State-wise; 
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(e) whether the people of these particular castes are 
not able to undertake mining even after allotment of lease; 

(f) if so, the reasons therefor; and 

(9) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) There is no 
reservation for Scheduled Castes and Scheduled Tribes 
in allotment of mines under National Mineral Policy, 1993. 

(b) to (g) In view of (a) above, do not arise. 

/English} 

Companies Engaged In Dom.stlc and 
Foreign Market 

3816. SHRI K.S. RAO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of foreign companies in India 
manufacturing goods for Indian and foreign markets; 

(b) the volume and value of their production a10ngwith 
the export earnings to the country during each of the 
last five years company-wise; 

(c) whether the Government proposes a policy to 
encourage domestic manufacturers to manufacture quality 
products for export and for the growth of manufacturing 
sector alongwith increase in employment; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Separate data regarding number of 
companies in India, having foreign investment, 
manufacturing goods, for Indian and foreign market, is 
not maintained centrally. 

(c) and (d) Government has provided a liberal policy 
environment aimed at promoting modernisation and 
upgradation of technology, productivity, efficiency and 
competitiveness and creating additional employment. 
Government has also set up the National Manufacturing 

Competitiveness Council to recommend policy-measures 
to enhance competitiveness of manufacturing sector. 

Sarva Shlkaha Abhlyan 

3817. SHRI JYOTIRADITYA M. 'SCINDIA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) even after implementation of the Sarva Shlksha 
Abhiyan tor years, it is not yet well publicized for general 
information, especially in the remote inaccessible tribal 
and rural areas; and 

(b) the further steps have been and are being taken 
to keep the populace duly informed to reach all those 
who need it and the facilities provided thereunder? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The Central Government, 
through print and electronic media, has been promoting 
the Sarva Shiksha Abhiyan programme in all regions of 
the country. In addition, States and Union TerritOries have 
been undertaking their own media publicity programmes 
for promoting awareness of Sarva Shiksha Abhiyan. 

Conltructlon of Hoatell 

3818. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) the details of funds so far released to the states 
under the Scheme 'Construction of Boys and Girls Hostels 
in tribal areas, particularly in Andhra Pradesh, State-wise; 
and 

(b) the expenditure incurred so far, State-wise? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (8) and (b) Under the 
scheme of Boys/Girls Hostel, grant-in-aid is released to 
the States and UTs not only for the tri~ areas but for 
the whole StatelUT as per the requirements communicated 
by the State GovernmentslUT Administrations. Details of 
the funds released during the last three years and 
expenditure reported by the State Governments/UTs 
inciuding Andhra Pradesh are given· in the enclosed 
Statement. 
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S.'.m.nt 
Details of grant f8leased and expendituf8 reported by Ihe State Govt. under /he 

scheme of Boys/Girts Hoslel for STs. 

SI.No. Name of State 2003-04 

Fund Expenditure 
released 

1. Andhra Pradesh 2n.00 Nil 

2. Arunachal Pradesh Nil 

3. Gujarat Nil 

4. Himachal Pradesh Nil 

5. Jharkhand 817.80 606.04 

6. Kamataka 150.00 150.00 

7. Madhya Pradesh Nil 

8. Maharashtra Nil 

9. Manipur 49.84 49.84 

10. Nagaland 150.00 150.00 

11. Orissa 41.46 Nil 

12. Tripura 50.00 50.00 

13. West Bengal 47.76 47.76 

14. JNU/IIT, Delhi 230.62 Nil 

15. Panjab Nil 
University. 
Chandlgarh 

Total 1814.50 1053.64 

Honorarium to An"anwedl Worker. 

3819. SHRI C.K. CHANDRAPPAN: 
SHRI JUAL ORAM: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the present honoraium given to Anganwadl 
workers and helpers under the ICDS and the additional 

(Rs. in lakhs) 

2004-05 2005-06 

Fund Expenditure Fund Expenditure 
released released 

Nil Nil 

20.50 20.50 21.44 Nil 

67.70 Nil Nil 

Nil 108.18 Nil 

98.86 Nil Nil 

120.00 120.00 86.00 Nil 

300.00 300.00 724.00 440.00 

242.04 242.04 194.46 Nil 

Nil 142.70 Nil 

151.00 151.00 116.52 Nil 

Nil Nil 

Nil Nil 

Nil 6.71 Nil 

234.88 234.88 64.21 Nil 

65.12 65.12 100.79 Nil 

1300.00 1133.54 1565.00 440.00 

benefits offered to them by State Governments. State-
wise; 

(b) whether any proposal is under consideration of 
the Govemment for enhancing the honorarium of the 
Anganwadi workers and helpers; 

(c) if so, the details thereof: 

(d) whether the Government has revived any 
memoranda received from the various organizations 
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demanding healthier remuneration and conditions of work 
for the Anganwadi workers and helpers; 

(e) if so, the details thereof and the response of the 
Government thereto; 

(f) whether the work load of the Anganwadi workers 
and helpers has been enhanced by assigning them new 
responsibiUties; and 

(g) if so, the details thereof and any additional 
benefits being offered to them for the additional work 
they do? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The honoraria being paid 
to Anganwadi Workers by the Government of India ranges 
from Rs. 9381- to Rs. 10631- per month, depending upon 
their qualifications and experience. Helpers are paid fixed 
amount of Rs. 500/- per month. In addition, some States 
are also giving monetary incentives to Anganwadi 
WorkerS/Helpers out of their own resources, as given in 
the enclosed Statement·1. 

The other facilitieslbenefit& extended by Government 
of India to Anganwadi Workers and Helpers include: 

• Maternity leave of 135 days at par with women 
employees of organized sector; 

• Insurance cover through Anganwadi Karyakatri 
8ima Yojana; 

• Awards, both at the National and State level, 
to dedicated Anganwadi Workers. The award 
at National level comprises of cash of Rs. 
25,000 and a Citation. State level awards 
comprise of cash of Rs. 5,000 and a Citation. 

The State Governments have been requested to: 

• Recruit at least 25% of Sup.ervisors and ICDS 
Scheme from matriculate AWWS with 10 years' 
experience; 

• Consider the services rendered as AWWs as 
additional qualification for recruitment as primary 
school teachers and ANMs, etc. 

(b) There is no such propc)S81 at present. 

(c) Does not arise. 

(d) and (e) Representations have been received from 
some Anganwadi Workers & Helpers' Associations. The 
main demands made by them and response of the 
Government thereto is given in the enclosed 
Statement-II. 

(f) and (g) It has been observed that Anganwadi 
Workers are being aSSigned work relating to Schemes! 
Programmes of some other MinistrieslOepartments of 
Government of India as well as State Governments. The 
States have been advised to ensure that AWWs are not 
drawn into every programme diluting her core functions 
under the Integrated Child Development Services (ICDS) 
Scheme. 

St.ts-wlse Inlonn.tion tr1g8rding Add. Honol1lrium 
to AWWSlAWHS 

SI.No. Name 01 StalaAJT Addt. HonorariOOI Add. Honorarillll 
to AWWs to AWHs 

1. Goa 1000 400 

2. Haryana 200 100 

3. Himachal Pradesh 200 100 

4. Jammu and Kashmir 245-280 140 

5. Kamataka 250 75 

6. Kerala 400 400 

7. Maharashtra 400 125 

8. Sikkim 750 450 

9. Punjab 200 100 

10. Tamil Nadu 807 600 

11. Tripura 680 500 

12. West Bengal 200 200 

13. Delhi 200 100 

14. Pondicherry 460 400 

15. Andaman and Nicobar Islands 500 240 

16. Chandigarh 400 300 

17. lakshadweep 500 200 

18. Jharkhand 250 100 

19. Dadra and Nagar Haveli 500 300 

20. Daman and Diu 500 300 
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i. 

ii. 

iii. 

iv. 

v. 

vi. 

vii. 

viii. 

Writ/en Answe~ 

Main demands raised in the 
representations 

To increase the honorarium 
of Anganwadi Workers & 
Helpers 

To treat Anganawadi 
Workers & Helpers as Govt. 
employees 

To provide Anganwadi 
Workers and Helpers 
Insurance Scheme. Pension 
Scheme. etc. 

To provide retirement and 
other benefits 

To promote the experienced 
workers as Supervisors 

To provide medical and leave 
facilities 

To provide them with two 
sarees as uniform 

Additional honorarium for the 
work of other Ministries! 
Departments 

MAY 16. 2006 10 OlJt1$fIons 360 

Response of the Government 

2 

i. In January 2003. the Government of India almost 
doubled the honoraria of Anganwadi Workers and 
Helpers with effect from 1 A.2oo2 

ii. The Integrated Child Development Services (ICDS) 
Scheme envisages Anganwadi Workers and Helpers 
to be "honorary workers" from the local community 
who render services on part-time basis and paid 
fixed honorarium as decided by the Government from 
time to time. At present. there are more than 7.5 
lakh AWCs and an equal number of Helpers In 
position. As such. It is neither feasible nor 
appropriate to treat them as Govemment employees. 

ii. Government ~ Inda has already introduced 'Anganwadi 
Karyakatri Bima Yojana' for Anganwadl Workers and 
Helpers w.e.f. 1.4.2004 under life Insurance 
Corporation's Social Security Scheme. 

iv. AWWs and Helpers are voluntary workers engaged 
on part-time basis, it is not possible to extend 
pension and other benefits to them. 

v. The GOI has already issued instructions to States! 
UTs for reservation of minimum of 25"10 posts of 
Supervisors for selection from AWWs who are 
matriculates and have put in minimum of 10 years 
of service. 

vi. The extant guidelines provide casual leave upto 
20 days in a year of which 10 days' leave can be 
granted at a time to take care of Inness etc. Beaides, 
they have also been allowed ·pald absence on 
Maternity" for a period of 135 days. 

vii. Under the ICDS Scheme. there is no provision for 
providing uniforms to AWWs and Helpers. 

viii. Many States are giving additional honorarium to 
AWWs and Helpers out of their own resources. The 
StateslUTs have been requested to ensure that the 
AWWs are not drawn into every programme as it is 
taking away their time from core activities. However, 
additional monetary incentive may be given to them 
for work of other programme. wherever necessary. 
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ix. 

x. 

xi. 

xii. 

Giving preference to AWWs 
in the recruitment as 
Teachers, etc. 

To provide TAIDA to AWWs 
for attending the Refresher 
Training Programme, etc. 

Setting up of Grievance 
Redressal Committee 

No privatization of ICDS and 
handing over the AWCs to 
Panchayats or Mother's 
Committees should also be 
stopped 

{Trsnslcftionj 

Cltlzenahlp of Terrorlsta 

3820. SHRI ASHOK KUMAR RAWAT: 
SHAI SHISHUPAl PATlE: 

Will the Miniater of HOME AFFAIRS be pleased to 
state: 

(a) whether any information has been recently 
received on the hideouts of the foreign trained teR'Oriata 
Involved in terrorist activities at Varanasi as reported in 
the 'Rastnya Sahara' dated April 07, 2006; 

2 

ix. States/UTs have been requested to treat the 
honorary services rendered by Anganwadi Workers 
and Helpers as additional qualifications for 
recruitment as Primary School Teachers, ANMs and 
other such village based positions. 

x. Instructions already exist which provides for payment 
of TAIDA to AWWs and Helpers, whenever they 
are required to attend Project Headquarters for 
monthly meetings/short re-orientatlon/refreeher training 
courses, etc. 

xi. States/UTs have been requested to set up Grievance 
Redressal Committee for AWWs and Helpers at the 
district and State level to improve the morale and 
motivation of AWWs. Responses have been received 
from all the StateslUTs. 

xii. The Scheme envisages that the Central Social 
Welfare Board (CSWB), voluntary organisations, local 
bodies, Panchayati Raj Institutions (where these .re 
functioning efficiently) etc. are to be actively involved 
in this programme for implementation, soliciting 
community support, etc. Instructions have been 
Issued by the Govemment of India from time to 
time to the State Governments involve the 
Panchayati Raj Institutions (PRls) and voluntary 
organizations in the implementation of the 
programme. 

Given the spirit of the Constitution (Seventy-Third 
Amendment) Act, 1992, it Is expected that various 
functionaries involved In the developmental tasks wfn 
work harmoniously with PRls. 

(b) If ao, the details In this regard; 

(c) whether such terrorists have acquired citizenshtp 
in the country; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment to check the 
activities of terrorists? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPAAKASH JAISWAL~ (a) 
and (b) Some of the terrorists believed to be behind the 
Varanasi incidents were staying at Phoolpur and BaraUl 
in U.P. 
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(c) There are no such reports. 

(d) Does not arise. 

(e) The Central Government pursues a multi 
dimensional approach to deal with terrorist activities and 
extends support to the State in neutralizing such activities. 
In order to curb terrorist activities, the Govemment has 
taken measures which include border management to 
check infiltration, galvanizing intelligence machinery, 
ensuring improved technOlogy, weaponry and equipment 
of security forces both at the Centre and in the States, 
neutralizing plans of terrorists by well coordinated 
intelligence based operations. Besides, steps have also 
been taken to achieve bUateral and multilateral cooperation 
to deal with the menace of terrorism, given its global 
dimensions. 

Border Dispute 

3821. SHRi CHANDRAKANT KHAIRE: 
SHRI S.K. KHARVENTHAN: 
SHRI GIRIDHAR GAMANG: 
DR. ARUN KUMAR SARMA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the detaiis with regard to boundary dispute 
persisting amongst various States alongwith the reasons 
therefor; 

(b) the details of the commission so far appointed to 
review the Centr.State relation; 

(c) whether more powers to the States have been 
recommended in these reports; 

(d) if so, the details thereof alongwith other 
recommendations given by such commissions and 
accepted by the Union Govemment/State Govemments; 

(e) the criteria fixed to examine these 
recommendations and the proposal for more autonomy 
and power made by the State Govemments; 

(f) whether the Government proposes to set up 
another commission to resolve the boundary dispute 
between these States; and 

(g) the details thereof a10ngwlth the time by which 
the commission is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVIT): 
(a) As per available information, there are border disputes 
mostly arising out of ciaims and counter claims over 
territories between Maharashtra-Kamataka-Keraia; Bihar-
Uttar Pradesh; Haryana-Uttar Pradesh; Punjab-Haryana; 
Orissa-Andhra Pradesh; Orissa-Jharkhand; Orissa-
Chhattisgarh; Orissa-West Bengal; Uttaranchal-Himachal 
Pradesh; Andhra Pradesh-Maharashtra; Andhra Pradesh-
Karnataka; Andhra Pradesh-Tamil Nadu; Anclhra Pradesh-
Pondicherry; Assam-Meghalaya; Assam-Arunachal Pradesh 
and Assam-Nagaland. 

(b) to (e) The Govemment constituted, in June 1983, 
a Commission under the chairmanship of Justice R.S. 
Sarkaria to examine and review the working of the existing 
arrangements between the Union and the States. The 
Commission made 247 recommendations on various 
aspects affecting Centre-State reiations. The Inter-State 
Council which consists of Chief Ministers of States and 
Administrators of Union Territories considered and took a 
view on all recommendations of Sarkaria Commission. 
Out of the 247 recommendations made by the 
Commission, 65 have not been accepted in the Inter-
State Council/Administrative Ministries and 179 have been 
accepted and implemented. 

(f) No, Sir. 

(9) Does not arise. 

{English} 

Alarming RI.. In Prostitution 

3822. SHRI M. SREENIVASULU REDDY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether there has been sharp Increase in 
prostitution during the last three years in the country 
particularly in Delhi; 

(b) if so, the details thereof alongwlth the reasons 
therefor; 

(c) the measures taken or being taken by the 
Government to check sharp rise in the prostitution; 

(d) whether any study has been conducted by 
National Human Rights Commission in this regard; and , 

(e) if so, the details thereof alongwith action taken 
thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (c) As per statistics compiled by the National Crime 
Records Bureau, under the Immoral Traffic (Prevention) 
Act 6598, 5510 and 574a cases were reported in the 
country during 2002, 2003 and 2004 respectively thereby 
showing a mixed trend. Similarly 69, 52 and 124 cases 
under the same Act were reported in Delhi during this 
period which shows a decline in 2003 and an increase 
in 2004 over 2003. 

'Police' and 'Public Order' are State subjects as per 
the Seventh Schedule to the Constitution of India and as 
such the primary responsibility of prevention, detection, 
registration, investigation and prosecution of crime, lies 
with the State Govemment. However, the Union of India 
has from time to time issued advisories to the State 
Govemments and Union Territories to make concerted 
efforts to improve the administration of Criminal Justice 
System and to take effective measures to control crimes 
against all vulnerable sections of society including women. 

(d) and (e) The National Human Rights Commission 
in collaboration with the United Nations Development Fund 
for Women (UNIFEM) and the Institute of Social Sciences, 
New Delhi conducted an Action Research on Trafficking 
in Women and Children in India. On the findings of NHRC 
on this research being made available, the Union 
Govemment advised Govemments of concemed States 
to evolve a holistic approach encompassing prevention 
strategy for effectively dealing with the problem. The need 
to sensitize and train police officials at all levels was 
emphasized and the State Govemments advised that the 
police be asked to immediately carry out special drives 
In the most vulnerable areas. 

[Translation} 

Settlement of Border DJ.put.. among.t HE State. 

3823. SHRI NIKHIL KUMAR CHOUDHARY: 
SHRI HEMLAL MURMU: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has received 
representations/letters from various associations, political 
parties and other, especially from Greater Cooch Behar 
Peoples' Association for seHlement of Centre-State 

problems and encouraging balanced socio-economic 
development in concerned zones; 

(b) if so, the details thereof; and 

(c) the work done by Inter-State Councils, Zonal 
Councils and related Commissions In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVin: 
(a) to (c) Representations were received from Greater 
Cooch Behar People's Association alleging that merger 
of erstwhile Cooch Behar State with Bengal from 1.1. 1950 
is illegal and unconstitutional and demanding (i) Formation 
of Greater Cooch Behar State Comprising the Cooch 
Behar, Jalpaiguri, Darjeeling, North and South Dinajpur, 
districts of West Bengal and undivided GoaJpara district 
of Assam (ii) Withholding of election of Legislative 
Assembly of West Bengal in Cooch Behar area 
(iii) Implementation of promises made in the merger 
agreement between the Maharaja of Cooch Behar and 
the Govemment of India, and (iv) Formation of a caretaker 
Ministry for administration of Cooch Bihar. These matters 
have not been brought before the Inter-State Council, 
Zonal Council or any other CounclVCommlsslon. 

/English} 

G J Certificate 

3824. SHRI M. SHIVANNA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Geographical Indications Registration 
has granted GI Certificate to Bidrlware of Bidar, 
Channapatna toys and dolls, Nanjangud banana, Coorg 
orange, Mysore betelleat, MY80re rosewood inlay, Mysore 
traditional paintings and Mysore agarbathl; and 

(b) if so, the manner in which this is likely to help 
the producers of these Industrial and agricultural products? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Yes, Sir. 

(b) Geographical Indication Registration (GI) gives to 
the registered proprietor and all authorized users the legal 
right to the exclusive use of the geographical indication 
in relation to the goods in respect of which the 
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geographical Indication is registered and also the right to 
obtain relief in respect of its Infringement. Exclusion of 
unauthorized persons from misusing geographical 
indications would ensure that genuine products of the 
rightful producers only are marketed. 

Project of Women Hoatel. 

3825. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has received any project 
from various State Govemments for establishing hostels 
in each District including one hostel for worKing women; 

(b) if so, the time by which such project Is likely to 
be approved; and 

(c) the total amount is likely to be incurred on such 
project? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a)· Ministry of Women and 
Child Development has not received an)' proposal from 
any State Govemment for establishing a hostel for working 
women in each District of the State. 

(b) and (e) Do not arise. 

rrnlnsl8lionj 

Terrorlat Actlvltle. In J&K 

3826. SHRI RAMDAS ATHAWALE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

Type of Nov., 2005 Dec., 2005 Jan., 2006 
weapons and 
AInmunkIn 

2 3 4 

A.K. Rifles 5 7 

Magazines 6 21 25 

Ammns. 15 430 712 

Pistols 4 5 3 

H. Grenade 9 8 

W. Sets 13 4 

(a) whether the Union Government has made or likely 
to make any assessment of the situation of Jammu and 
Kashmir after elections; 

(b) if so, the details thereof; 

(c) the number of terrorists who have surrendered 
consequent upon the final wamlng given by Chief Minister 
of Jammu and Kashmir; 

(d) the details of the arms seized frQm surrendered 
terrorists; and 

(e) the details of the amount spent on bringing theee 
terrorists into the mainstream and on their rehabilitation 
so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The situation in Jammu and Kashmir is reviewed 
periodically at various levels in the State Govemment 
(including the two Unified Headquarters headed by the 
Chief Minister of Jammu and Kashmir) and in the Central 
Govemment. The number of incidents of terrorism in the 
State has declined in comparison to the corresponding 
period of the previous years. 

(c) As per information received from the State 
Govemment 81 terrorists i~luding 26 surrendered at line 
of control (LOC), have surrendefed between November, 
2005 when the present Chief Minister took over charge 
on May 12, 2006. 

(d) The details of arms and ammunitions seized from 
the surrendered terrorists are as uncler.-

Feb., 2006 MaICh 2006 Apri, 2006 May 2006 (\4110 12) 

,.;;c,. 
~' '.~ 

5 6 7 8 

3 5 8 2 

19 26 25 

216 643 436 456 

9 2 9 

2 66 1.2 

2 3 1 
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2 3 4 

RDX (in Kg) 30 

Binoculars 2 

SLR 

UBGL 1 

UBGL Grenades 8 

Rockets 

Pika Gun 

303 Rifles 

Boosters 

LMG 

UBGURPG Shell 

Mines 

RPG 

Detonators 

(e) The State Government gives incentive. to 
surrendered militants to rehabilitate them. The Incentives 
are released only after aacertalning the genuineness of 
the caee. The State Government has so far paid 
As. 3,47,482 to two surrendered terrorists after verifying 
their case. 

/English} 

Clolure of Textile Mml 

3827. SHRI MOHAN RAWALE: Will the Minister of 
TEXTILES be pleased to .tate: 

SI.No. State 

2003 

2 3 

1. Andhra Pradesh 7 

2. Assam 

3. Haryana 

5 

5 6 7 8 

1 

12 8 

4 

13 

14 

2 

9 

(a) the number of textile mllll cloaecf In the country 
during each of the last three years. State-wiM; 

(b) whether workers of closed textile miHs are eligible 
for compensation under Textile Workers Rehabilitation 
Fund Scheme; 

(c) if so, the details of compenaation made available 
to workers of each of such closed mills; and 

(d) if not, the reasons therefor, mill-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a, The number 
of textile mills closed In the country during each of the 
last three years is as follows:-

Year wise No. of Mills Closed 

2004 2006 

4 5 

1 
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2 3 

4. Kamataka 

5. Kerala 4 

6. Madhya Pradesh 2 

7. Maharashtra 9 

8. Orissa 

9. Rajasthan 

10. Tamil Nadu 26 

11. West Bengal 2 

12. Uttar Pradesh 

13. Gujarat 

Total 55 

(b) Not as on date. As per the guidelines only Non· 
SS! mills under private sector are covered under TWRFS. 
To become eligible for relief under TWRFS, the mills 
should be declared closed under section 25(0) of 1.0. 
Act 1947 or alternatively an Official Liquidator was 
appointed under Companies Act 1956 for the purpose of 
winding up of the unit. None of the above mlHs meets 
the above criteria. Hence, the workers of these mills are 
not eligible to get relief under TWRFS, as on date. 

(c) and (d) Do not arise. 

Export Promotion Capital Good. Scheme 

3828. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment proposes to extend the 
export obligation period under the Export Promotion 
Capital Goods Scheme (EPCGS); 

(b) if so, the details thereof; and 

(c) the likely impact of this decision on export? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) Foreign 

4 5 

2 2 

7 

2 

5 

17 6 

Tra~ Policy 2004-2009 prOvides for extension in the 
export obligation period for a period of two years. This 
extension is permitted either on payment of a composition 
fee of 2% of the duty saved amount or imposing an 
additional obligation to the extent of 10% of the obligation 
already fixed. Extension In EO period beyond two years 
period Is also permitted for a period of another two years 
on the condition that 50% of 1he duty payable In 
proportion to unfulfilled export obligation is paid by the 
EPCG authorisation holder to the Customs Authorities. 
This is basically in facilitation measure and gives an 
opportunity to defaulting exporters to fulfil their obligation 
and enables them to remain competitive in global market. 

Primary Education to Tribal. 

3829. SHRI JUAL ORAM: WID the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Govemment proposes to import 
primary education for the tribal students in their mother 
tongue; and 

(b) if so, the steps to implement the above proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOUACE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The National Policy on 
Education 1986 as modified In 1992 stipulates the need 
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to develop curricula and devise instructional in tribal 
languages at the initial stages, with arrangements for 
switching over to the regional language. This commitment 
has been adequately reflected in the National Curricu!um 
Framework 2005, of NCERT. 

Hendloom Export Organlutlon 

3830. SHRI E.G. SUGAVANAM: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has set up/proposes to 
set up Handloom Export Organisation (HEO); 

(b) if so, the main functions thereof; and 

(c) the steps taken by the Govemment to boost the 
handloom exports in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 

(b) In view of (a) does not arise. 

(c) The following steps have been taken to boost 
the handloom exports in the country: 

(i) There is a Handloom Export Scheme in the 
Office of the Development Commissioner for 
Handlooms, Ministry of Textile. Govemment of 
India under which financial assistance is provided 
to the handloom cooperative societies/ 
corporations/private exporters through Hancloom 
Export Promotion Council for development of 
exportable products and their international 
publicity & marketing through participation in 
intemational fairs, exhibitions, Buyer Seller Meets; 

(ii) In the Foreign Trade Policy (2004-09), the 
handloom sector has been Identified as a "Thna 
Sector". In the Annual Supplement to the Foreign 
Trade Policy announced on 7th April 2006, in 
addition to various export promotion schemes 
meant for boosting the exports of all products 
including handloom products. the Govemment 
has also launched "Focus Product Scheme" 
under which exports of notified handloom 
products bearing handloom mark shall be entitled 
for Duty Credit Scrip equivalent to 1.25% of the 
total FOB value of exports for each licensing 
year commencing from 1 st AprIl, 2006. 

(ID) Further. In the Annual Supplement to the Foreign 
Trade Policy (2004-09) announced on 7th April, 
2008, the Government has also identified certain 
"Special Focus Initiatives- for the handloom 
sector like specific funds would be earmarked 
under Market Development Assistance (MDA) 
and Market Access Initiative (MAl) for promotion 
of handloom exports; duty free import entitlement 
of specified trimmings and embellishments shall 
be 5% of FOB value of exports during the 
previous financial year; duty free import 
entitlement of hand knotted carpet samples shaH 
be 1 % of FOB value of exports during the 
previous financial year; duty free import of old 
pieces of hand knotted carpets on consignment 
basis for re-export after repair shaH be permitted; 
new towns of export excellence with a threshold 
limit of Rs. 250 crore shall be notified and 
handloom mark shall be developed to enctble 
the handloom products to develop a niche 
market with a dletinct identity. 

National Dlu"er Management Authority 

3831. SHRI S.K. KHARVENTHAN: WUI the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the National Disaster Management 
Authority (NOMA) has started functioning; 

(b) if so, the main functions thereof; 

(c) whether the NOMA has formutated any scheme 
to minimize the dangers in the event of natural disasters 
in the country; and 

(d) if 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The 
National Disaster Management Authority (NOMA) started 
functioning w.e.f. 28.9.2005 following the appointment of 
the Vice-Chairperson and Members. 

(b) The main functions of the National Disaster 
Management Authority are to lay down the plana and 
policies for disaster management. The Authority may:-

(i) Lay down polices on disaster management; 

(Ii) Approve the National Disaster Management 
Plan; 
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(iii) Approv19 plans prepared by the Ministries and 
Departr lents of the Government In accordance 
with the National Disaster Management Plan; 

(iv) Lay do\' n guidelines to be followed by a State 
Authority in drawing up the State Plan; 

(v) Lay down guidelines to be followed by different 
Ministries and Departments of the Government 
of India for the purpose of integrating the 
measures for prevention of disaster or the 
mitigation of its effects in their development plans 
and projects; 

(vi) Coordinate the enforcement and implementation 
of the policies and plans for disaster 
management; 

(vii) Arrange for, and oversee, the provision of funds 
for mitigation measures, preparedness and 
response; 

(viii) Provide such support to other countries affected 
by a major disaster as may be determined by 
the Central Government; 

(ix) Lay down guidelines for the minimum standards 
of relief to be provided to persons affected by 
disaster, which shall include:-

the minimum requirements to be provided 
in the relief camps in relation to shelter, 
food, drinking water, medical cover and 
sanitation; 

the special provisions to be made for 
widows and orphans; 

ex-gratia assistance on account of loss of 
life as also assistance on account of 
damage to houses and for restoration of 
means of livelihood; and 

such other relief as may be necessary. 

(x) Give directions regarding relief in loan repayment 
or for grant of fresh loans on such concessional 
terms as may be appropriate in the judgment of 
the Authority; 

(xi) Take such other measures for the prevention of 
disaster, of the mitigation of its effects, or for 
preparedness and capacity building for dealing 
with the threatening disaster situation or disaster 
as it may consider necessary. 

(c) and (d) NOMA Is presently interacting with various 
departments, Institutes, organizations and experts. No 
specHic scheme has been formulated by NOMA so far. 

Free Trade Agreement 

3832. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the impact of the Free Trade Agreement between 
India and other countries; 

(b) the manner in which it helped in improving trade 
inflows; and 

(c) the steps taken to ensure a favourable balance 
to trade with whom there is negative balance? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Free 
Trade Agreements (FTAs) are expected to enhance the 
bilateral trade and investment flows between the countries 
by providing better market access resulting from the 
exchange of tariff concessions. 

After the operationalisation of India-Sri Lanka FT A 
in March, 2000, the bilateral trade has increased from 
US $ 685.15 mn. in 2000-01 to US $ 1719.62 mn. in 
2004-05. 

India and Singapore have signed a 
Comprehensive Economic Cooperation Agreement 
(CECA) on 29th June, 2005 which Is effective 1 st August, 
2005. The CECA covers, inier-lllis, Free Trade Agreement 
in Goods. During August-December, 2005, India's exports 
to Singapore Increased by around 42% while its Imports 
from Singapore increased by around 31% over the same 
period in the previous year. 

The India-Bhutan Agreement on Trade and 
Commerce is essentially a Free Trade Agreement which 
has been in existence since 1972. The bilateral trade 
with Bhutan has increased from US $ 21.97 mn. in 
2000-01 to US $ 134.17 mn. in the year 2004-05. 

(c) India does not have a negative trade balance 
with these FT A partners. 
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Indo-Bhutan Bilateral Tl'llde Agreement 

3833. SHRI DUSHYANT SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(8) whether India and Bhutan have any bilateral 
regional trade agreement; 

(b) if so, details thereof; and 

(c) the details of the items to be traded between the 
countries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) India-Bhutan bilateral trade is regulated 88 per 
the India-Bhutan Agreement on Trade and Commerce 
which provides for free trade between the two countries. 
Under this Agreement Government of India allows transit 
facilities for Bhutan's trade with third countries through 
specified entry/exit points. The text of the Agreement Is 
available in the website of Department of Commerce 
"http://www.commerce.nic.in" under the heading "Tradel 
Transit Arrangements". 

India and Bhutan are also Signatories of the 
Agreement on South Asian Free Trade Area (SAFTA) 
which has come into force from 1st January, 2006. SAFTA 
provides for a phazed tariff liberalization programme (TLP) 
which is scheduled to come Into force from 1st July 2006. 
This TLP would not be applicable to the Items in the 
Sensitive List Kept by each member state. India has kept 
two sensitive lists, one with, 884 items for Non-LDC 
Members (Pakistan and Sri Lanka) and other with 763 
items for LDC memebrs (Bangladesh, Bhutan, Maldives 
and Nepal) whereas Bhutan has kept one list of 137 
items. The text of the SAFT A Agreement and its annexes 
are available in the website ..http://www.commerce.nic.in" 
under the heading "TradelTransit Agreements-Indians 
current engagements in RT As". 

(c) The Agreement on Trade and Commerce does 
not provide for any Negative List. Top five Items of 
Exports from India to Bhutan are (1) Machinery and 
Instruments (2) Manufactures of Metals (3) Transport 
Equipments (4) Primary and Semi-finished Iron and Steel, 
and (5) Electronics Goods. Top five items of imports by 
India are (1) Primary Steel, Pig Iron based items 
(2) Inorganic Chemicals Man-made fllamant/spun yam. 

Silk Induetry 

3834. SHRI M.K. SUBBA: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Assam Silk Industry is facing a serious 
crisis due to rising prices resulting in distress sale of 
finished products; 

(b) if so, whether the Assam Silk Industry/ 
Government of Assam has approached the Union 
Govemment for a package to help the industry and the 
traditional Assam Silk weavers; 

(c) if so, the details In this regard; and 

(d) the steps taken by Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 
The state of Assam Is producing mainly erl and muga 
silk verietles. Prices of erl and muga cocoona and yam 
have shown only marginal increase. 

(b) No such proposal has been received from 
Govemment of Assam. 

(c) and (d) Do not arise. 

Ban on Tobacco 

3835. SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI M. APPADURAI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the sale of tobacco within 100 met,... of 
schools has been banned; 

(b) If so, the details thereof; 

(c) whether such a ban is being implemented property 
in Delhi and other Metros; 

(d) If so, the details of monitoring of ban; 

(e) whether there are reports about non-
implementation of this ban; 



379 Wfittsn AnswtJl~~ MAY 16,2006 to Ous6Iions 380 

(f) if so, the number of cases reported, state-wise; 
and 

(g) the action taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) According to the Rules promulgated 
by the Ministry of Hea"h & Family Welfare under the 
Cigarattes and other Tobacco Products (Prohibition of 
Advertisement and Regulation of Trade & Commerce, 
Production, Supply and Distribution) Act 2003, sale of 
Cigarettes and other tobacco products in an area within 
a radius of one hundred yards of the educational institution 
is strictly prohibited and it is an offence punishable with 
fine which may extend to two hundred rupees. 

(c) to (g) The power to enforce the various provisions 
of the Act are vested In the State Govemments, and it 
is for them to put-in place suitable monitoring mechanism. 
Details of non-implementation of the ban are not centrally 
maintained. 

Bomb Bla.t. 

3836. SHRI REWATI RAMAN SINGH: 
SHRI PRALHAD JOSHI: 
SHRI CHANDRA MANI TRIPATHI: 
SHRI BALESHWAR YADAV: 
SHRI AJOY CHAKRABORTY: 
SHRI PANKAJ CHOWDHARY: 
PROF. VIJAY KUMAR MALHOTRA: 
SHRI K. SUBBARAYAN: 
SHRI DALPAT SINGH PARSTE: 
SHRI MOHAN SINGH: 
SHRI ASADUDDIN OWAISI: 
SHRI MOHO. TAHIR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there had been a series of bomb blasts 
in various States during 2005 and 2006, till date; 

(b) if so, the number of persons died/injured and 
loss of property reported In each of such blasts, State-
wise; 

(c) the details of compensation paid to the victims; 

(d) whether the Government has conducted any 
investigation of each of such blasts; 

(e) If so, the outcome of such investigations; 

(f) the number of persons arrested and the name of 
the outfits responsible for such blasts; 

(g) the action taken by the Govemment against the 
persons responsible for such blasts; and 

(h) the steps taken to check recurrence of such 
incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (1:-) As per available infonnation, a Statement showing 
the number of in/;:Idents of terrorist violence including 
involving bomb blast in J & K, North-Eastem States and 
Noal affected states and the persons killed In 2005 and 
2006 (up to 30.4.2006) as also details of bomb blasts 
that occurred during the same period in Delhi, U.P., 
Gu;srat, Andhra Pradesh and Chandlgarh Is enclosed. 
Some of these incidents also entailed damage to pt,j)IjcJ 
private property in varying degrees whose details are not 
centrally maintained in the Ministry. 

(c) compensation is paid by the State Governments 
as per the extant guidelines of the respective states. 
However, In respect of J & K, "NE and Naxal affected 
states, the Central Govemment reimburses the ex-gratia 
payment, as per the prescribed nonns under the security 
related expenditure (SRE) schemes. 

(d) to (g) All such incidents are investigated and 
action taken by the State Governments against the 
responsible persons and outfits under the relevant laws. 
Among the outfits responsible for these incidents are 
mainly Pal< based terrorist outfits such as Laahkar-e-Taiba 
(LeT), Jalsh-e-Mohammed (JeM), and their associate 
outfits/offshoots, Hlzbul MuJahldden (HM), Bebbar Khalsa 
Intemational (BKI), and ULFA and CPI (Maoist). 

(h) The Government pursues a multi-dimensional 
approach to deal with terrorist activities and extends 
8t4'POI1 to the States in neutralizing such telTOrist actIvItIe8. 
In order to curb terrorist activities, the Govemment has 
taken measures which include strengthening of border 
management to check Infiltration" galvanizing the 
intelligence machinery, ensuring improved technology, 
weaponty and equipment of security forces both at the 
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Centre and In the States, by well coordinated intelligence 
based operations. Besides, ateps have also been taken 

Name of the 
StatelUT 

Jammu and Kashmir 

North East 

Naxal Affected States 

No. of 
incidents 

1990 

1332 

1594 

2005 

to achieve bilateral/multi-lateral cooperation to deal with 
the menace of terrorism, given Its global dimension. 

Persons Killed 
(civilians and 

security 
forces) 

746 

463 

669 

No. of 
incidents 

466 

419 

650 

2006 

Persons Killed 
(civilians and 

security 
forces) 

141 

116 

281 

Delhi 5 67 (Civilians) 1 

Uttar Pradesh 2 15 (Civilians) 2 17 (ClvIllana) 

Chandigarh 

Gujarat 

Andhra Pradesh· 1(SF) 

"This Incident Is other than those Included In the naxal related Incidents. 
·*The shoot-out Incident at Indian Institute of Science, Bangalora, on 28.12.2005, Is not Included as It was not an Incident of bomb 
blast. 

Visit of WTO Director General to India 

3837. SHRI SUGRIB SINGH: 
SHRI DHANSUKODI R. ATHITHAN: 
SHRI C.K. CHANDRAPPAN: 
SHRI SUBODH MOHITE: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Director General of WTO has recently 
visited India to bring consensus on various issues raised 
during WTO Conference especially at Doha Round 
Programme; 

(b) if so, the detailS of issues discussed and the 
outcome thereof; 

(c) the stand of the Govemment on the issues ral8ed 
by him; 

(d) the impact of WTO decision on Indian economy; 
and 

(e) the steps take by the Govemment to save the 
Indian farmers? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) During 
his visit to New Delhi from 5-7 April, 2006. Mr. Pascal 
Lamy. Director General. World Trade Organisation (WTO) , 
held ministerial level consultations with the Minister of 
Commerce and Industry and Finance Minister, During 
these consultations, the main issue that came up was on 
ways and means to meet the approaching deadline of 
30th April 2006 for finalizing the modalities on negotiations 
on Agriculture and Non-Agriculture Marked Access (NAMA) 
as decided by the Ministers at the Sixth WTO Ministerial 
Conference held in Hong Kong, China, from 13-18 
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December 2005. Besides this, he also held discussions 
on the other issues covered by the WTO Doha WorX 
Programme. During these discussions, 'he Government 
reiter,ted its .concerns and interests in the ongoing 
negotiations under the Doha Work Programme and on 
the need to deliver pro development outcomes applicable 
to all WTO Members, which meet the aspirations of the 
diverse group of countries, especially the developing 
countries. Since, these consultations were Informal in 
nature, no decision was required to be taken. Further, 
the WTO Members could not finalise the modalities on 
negotiations on Agriculture and NAMA by the deadline of 
30 April 2006 as mentioned above. Members have 
continued negotiations in Geneva since then with a view 
to achieving appropriate outcome. 

(e) In the negotiations on Agriculture under the Doha 
WorX Programme India has engaged itself effectively to 
ensure that Its core concerns and interests continue to 
be adequately addressed. As required by the exigencies 
of these negotiations, India has been submitting propoeals 
in the various negotiating bodies of the WTO with a view 
to pursuing its national interests and to protect the 
interests of various stakeholders including the farmers. 
Further, India has been pro active in articulating its 
position on issues of concern to it, and other developing 
countries through coalition building, such as the G-20 on 
Agriculture and G-33 on Special Products and Special 
Safeguard Mechanism. On the domestic front, the 
Government is continuously monitoring the surge in import 
I)f sensitive Items into the country. The Government is 
committed to intervene is a WTO compatible manner to 
protect the interests of all domestic stakeholders, 
especially the farmers. 

Deihl Metro Security 

3838. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 
SHRI MADHU GOUD YASKHI: 

WHI the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the five members of Expert Group 
constituted by the Government to look after the Delhi 
Metro security has submitted Its report; and 

(b) if so, the details of the recommendations; and 

(c) the action so far taken by the Government on 
such recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The 
Team of Officers constituted by the Government to 
prepare a security plan for Delhi Metro Rail has submitted 
a draft security plan which, inftlr sfill, envisages satting 
up of a dedicated police force for Delhi Metro Rail. The 
draft security plan is under consideration of the 
Government. 

Tenth Plan Outlay for NEe 

3839. PROF. M. RAMADASS: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the amount allocated to the North Eastern Council 
for the Tenth Plan is not as per the proposed demand; 

(b) the details of the amount demanded and allocated; 

(c) whether the amount initially allocated has not been 
released till the end of the fourth year of the Tenth Plan; 

(d) if so, the reasons therefor; and 

(e) the action takenlbeing taken by the Government 
for earty release of said funds for speeding up the process 
of development? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) Against 
Rs. 6694.40 crore proposed by the North Eastern Council 
(NEC) for the Xth Plan period, the Planning Commission 
agreed to an outlay of Rs. 3500 crore for the Tenth Five 
Year Plan to NEC. 

(c) to (e) A statement indicating the outlay approved 
during 2002-03 to 2006-07 Is given below: 

Outlay 
2002-03 

450.00 

Outlay 
2003-04 

500.00 

Outlay 
2004-05 

500.00 

Outlay 
2005-06 

500.00· 

(Rs. In Crore) 

Outlay 
2006-07 

600.00·· 

*PrcMsIon of As. 461.50 CItQ made r. f1e budfiIat b grant ~18111 
.*The amount Is provided In the budget as grant. 
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As informed by Planning Commission, while outlay 
fixed for 10th Five Year Plan of NEC is notional, the 
actual allocation depends on the total availability of Central 
Assistance to the States under Gross Budgetary Support 
(GBS) for each year. Allocation to NEC also depends on 
the provision of Central Assistance made to the states of 
NER in the Annual Plans and also investments made in 
the NER by different Ministries in each year. There are 
no unallocated resources available with the Planning 
Commission for allocation to NEC during 10th Five Year 
Plan. 

Induatrl.1 Growth Rate 

3840. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the growth rate target fixed by the Govemment 
for infrastructure industries ·for the year 2004-2006 and 
2005·2006; 

(b) the extent to which growth rate has been achieved 
till December, 2005; 

(c) whether growth rate of some industries has 
declined during the above period; 

(d) if so, the details thereof and reasons therefor; 
and 

(e) the steps taken by the Govemment to achieve 
the targetted growth rate during the current year? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Target, achievement and growth 
rates of Infrastructure industries for the years 2004-05 
and 2005-06 are given In the table below. 

T8tgt1ts 8M Pmduction ollnlrsstnJctutrJ Indus/riBs 

Infrastructure Industries 2004-05 2005-06 Production Growth 
rate (%) 

Unit Target Achievement Target Achievement 2004-05 2005-06 

Cement MT 133.00 133.57 142.00 147.18 8.2 10.2 

Coal MT 364.65 3n.27 399.78 401.99 6.4 6.6 

Power Bu 586.41 587.37 621.50 617.38 5.2 5.1 

Finished (Carbon) Steel MT 44.10 40.06 50.44 42.64 8.4 6.4 

Petroleum Refinery Product MMT 121.94 127.12 128.86 129.84 4.3 2.1 

Crude Oil MMT 33.14 33.98 34.45 32.19 1.8 (·)5.3 

Note: BU = Billion Units MT = Million Tonne~ MMT • Million Mebic Tonnes 
Source: (1) concerned Ministries, (2) Ministry of Statlstica & Programme Implementation. 

(c) to (e) Crude oil, petroleum refinery products and 
steel are industries which mainly witnessed decline in 
growth rate during 2005-06. Decline in the first two 
industries is on account of loss of production from the 
wells of Mumbal High North resulting from fire, and 
environmental constraints in the Eastem region. 

Steps taken to increase crude oil and petroleum 
refinery products inc1ude new exploration, improving 
recovery from existing oil fields and acquiring equity in 
the oil and gas from abroad. For steel s&Ctor, the National 
Steel Policy (NSP) is in place which aims at increasing 

steel production through reform, restructuring and 
globalization. Steps to Increase power Include improvement 
in the plant load factor (PLF) of the thermal power station, 
renovation and modemlzation of old generation units, 
strengthening of the distribution system, Ultra Mega Power 
Project initiative, etc. 

Export Share of Tea Coffee and Ca.h Crop. 

3841. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 
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(a) whether India has lost Its share in export of tea, 
coffee, rubber, cardamom and pepper in the Italian and 
Russian markets; 

(b) if so, the reasons therefor; 

(c) whether Govemment has consulted experts from 
Brazil to suggest ways to reoccupy India's share In the 
Italian and Russian markets; 

(d) if so, the measures suggested by the said experts; 
and 

(e) the steps taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) There 
has been no Significant variation in the exports of tea, 
coffee, rubber, cardamom and pepper to Italy. However, 
exports of tea and coffee to Russia have shown a decline. 
The decline In export of tea to Russia is mainly on 
account of the change In the consumption pattem of tea 
consumers in Russia to orthodox tea and stiff competition 
from Sri Lanka, Vietnam and Indonesia. In the case of 
Coffee, the decline in exports is due to Intense competition 
in the Russian market from Vietnam and Brazil who have 
tremendous cost advantages. 

(c) No, Sir. 

(d) and (e) Does not arise. 

{Translation} 

Pension aeneflt to SUhaatre Seema aal 

3842. SHRI KAILASH NATH SINGH YADAV: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has approved the 
scheme of granting pensionary benefits to the personnel 
of Sashastra Seema Bal (SSB) equivalent to those of 
army as reported in the 'Rashtriya Sahara' dated March 
28, 2006; 

(b) if so, the time by which It is likely to be 
Implemented; 

(c) whether proposal of raising a women battalion in 
SSB has been approved; 

(d) if so, the details thereof; 

(e) whether the Govemment has any proposal to 
provide schooling facility to the children of SSB personnel 
on the line of army has been considered; and 

(f) if so, the time by which it ie likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The personnel of Sashastra Seena Bal (SSB), 
like those of other Para-MRitary Forces, are entiUed to 
pensionary benefits under CCS (pension) Rules, 1972. 

(c) and (d) All Para-Military forces have been asked 
to rise the representation of women in their respective 
Forces. 

(e) and (1) Govemment provides assistance to SSB 
for undertaking welfare activities including schooling facility 
for the children of SSB personnel. 

Enhancement of Freedom Fighter Pension 

3843. SHRI HANSRAJ G. AHIR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment proposes to enhance 
pension of freedom fighters and Hyderabad Mukti Andolan 
fighters; 

(b) if so, the details thereof; 

(c) whether the Govemment has fully disposed of all 
the pending cases relating to pension of freedom fighters 
and Hyderabad Muktl Andolan fighters; 

(d) If 50, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) No, Sir. 

(b) Does not arise. 

(c) and (d) Claims for pension in 192 cases, in all, 
have been received from the State Govemments with 
their verlflc8tlon and entitlement reports,' the examination 
of which by the Central Govemment is an ongoing 
process. 
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(e) Does not arise. 

{English} 

Courae. Offered by Small Induetrle. 
Service Inatltute. 

3844. SHRI RAVICHANDRAN SIPPIPARAI: WHI the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) whether the courses offered by the Small 
Industries Service Institutes (SISls) have falled In getting 
recognition from the Department of Technical Education 
and AICTE; 

(b) if so, the action taken by the Government in this 
regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) No, Sir. The training 
courses offered by the Small Industries Service Institutes 
fall mainly under the category of skill development 
programmes for enhancing the awareness and the skills 
of the candidates for self-employment or for better 
management of operating small scale industries. As these 
are short-tenn courses, they do not come under the 
purview of the AICTE or the State Departments of 
Technical Education. 

(b) and (c) Do not arise. 

12.00 hr •• 

PAPERS LAID ON THE TABLE 

{English} 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): Sir, I on behalf of 
Shri Kamal Nath, beg to lay on the Table a copy each 
of the Foreign Trade Policy 2004-09, Annual Supplement 
to Foreign Trade Policy 2004-09 and Handbook of 
Procedures (Vol. I) (all updated upto 7th AprIl, 2006) 
(Hindi and English versions). 

[Placed in library. SBtI No. LT 4200I2006] 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): Sir, I b8g to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rashtriya Mahlla 
Kosh, New Delhi, for the year 2004-2005, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Rashtriya Mahila K08h, New 
Delhi for the year 2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in the papers mentioned at (1) 
above. 

(3) 

(4) 

[Placed in Library. SH No. LT 420112006] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Public Cooperation and Child 
Development, New Delhi, for the year 
2004-2005, alongwith Audited Accounts. 

(ii) A copy of the Review (HIndi and English 
versions) by the Government of the 
worldng of the National Institute of Public 
Cooperation and Child Development, New 
Deihl for the year 2004-2005. 

Statement (Hindi and English versions) showing 
reasons for delay in the papers mentioned at (3) 
above. 

[Placed in Library. StHI No. LT 420212006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): Sir, 
on behalf of SM Manlkrao Gavit, I beg to lay on the 
Table a copy of the Governors (Allowances and Privileges) 
Amendment Rules, 2006 (Hindi. and English versions) 
published In Notification No. G.S.A. 193{E) in Gazette of 
India dated the 31st March, 2006, under sub-section (3) 
of section 13 of the Governors (Emoluments, Allowances 
and Privileges) Act, 1982. 

[Placed In Library. S. No. L T 420312006) 



391 PapsfS Illid on./hB TIlbIs MAY 16,2006 392 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): Sir, I 
beg to lay on the table-

(1) A copy of the Notification No. S.O. 365(E) (Hindl 
and English versions) published in Gazette of 
India dated the 20th March, 2006, appointing 
Deputy Central Intelligence Officer, Officer-In-
Ch~rge of Immigration check Post, Munabao, 
Rajasthan, as the ·Civil Authority" for the purpose 
of the Foreigners Order, 1948, issued under 
clause (2) of the Said Order. 

(Placed in Library. StNI No. L T 420412006] 

(2) A copy of the Central Reserve Police 
Combatised Assistant Sub lnapector, (Steno) and 
Head Constable (Ministerial) Recruitment 
(Amendment) Rules, 2005 (Hindi and English 
versions) published In Notification No. G.S.A. 409 
in Gazette of India dated the 10th December, 
2005, under sub-section (3) of section 18 of the 
Central Reserve Police Force Act, 1949. 

[Placed in Library. SSt!J No. L T 420512006) 

(3) A copy of the Indo-Tibetan Border Police Force, 
General Duty Cadre (Group 'B' posts) 
Recruitment (Amendment) Rules, 2006 (Hindi 
and English versions) published In Notification 
No. G.S.A. 137(E) in Gazette of India dated the 
6th March, 2006, under~~ (3) m~~n 
156 of the Indo-Tibetan Border Police Force Act, 
1992. 

[Placed In Library. SSt!J No. L T 420612006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): Sir, I beg to lay on the Table-

(1) A copy of the All India Council for Technical 
Education (Member-Secretary) Recruitment 
Rules, 2006 (Hindi and English versional 
published in Notification No. G.S.A. 212(E) In 
Gazette of India dated the 12th April, 2006, 
under section 24 of the All India Council for 
Technical Education Act, 1987. 

[Placed In Library. See No. L T 420712006] 

(2) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 

Annual Report and Audlted Accounta of the 
Banaras Hindu University for the year 2004-2005 
within the stipulated period of nine months after 
the close of the accounting year. 

[Placed In Library. SSt!J No. L T 4208120061 

(3) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report of the Mizoram University for the 
years 2003-2004 and 2004-2005 and the Audited 
Accounts for the years 2002-2003, 2003-2004 and 
2004-2005 within the stipulated period of nine 
months after the close of the respective accounting 
years. 

[Placed in Library. SSt!J No. L T 4209/20061 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
Social Science Research, New Deihl, for 
the year 2004-2006, alongwith Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Council of Social 
Research, New Delhi, for the year 2004-
2005. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

[Placed in Library. See No. LT 421012006] 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Council 
of Rural Institutes, Hyderabad, for the year 
2004-2005, alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Council m Rural 
Institutes, Hyderabad, New Delhi, for the 
year 2004-2005. 

(7) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (6) above. 

[Placed in Library. S_ No. LT 4211/2006] 
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(8) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Technical Teachers Training and 
Research, Kolkata, for the year 2004-2005, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Institute of 
Technical Teachers Training and Reeearch, 
Kolkata, for the year 2004-2005. 

(9) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (8) above. 

(10) 

[Placed in Library. StJtJ No. LT 421212006] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Board of 
Apprenticeship Training (Southem Region), 
Chennai, for the year 2004-2005, aJongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Board of Apprenticeship 
Training (Southern Region), Chennai, for 
the year 2004-2005. 

(11) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (10) above. 

(12) 

[Placed in Library. StJtJ No. LT 421312006] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Management, Indore, for the year 2004-
2005, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Institute of 
Management, Indore, for the year 2004-
2005. 

(13) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (12) above. 

[Placed in Ubrary. StItJ No. LT 421412006] 

(14) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rashtriya Sanskrit 
Vidyapeetha, Tirupati, for the year 2004-
2005, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the R.shtriya Sanskrit 
Vidyapeetha, Tirupati, for the year 2004-
2005. 

(15) Statement (Hindi and Engiish versions) showing 
reasons for delay in laying the papers mentioned 
at (14) above. 

(16) 

[Placed in Library. StHJ No. l T 421512006] 

(i) A copy of the Annuai Report (Hindi and 
English versions) of the National Institute 
of Technical Teachers Training and 
Research, Chennai, for the year 2004-
2006, alongwJth Audited Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Institute of 
Technical Teachers Training and Research, 
Chennai, for the year 2004-2005. 

(17) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (16) above. 

(18) 

[Placed in Library. StHJ No. LT 421612006] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Management, Ahmedabad, for the year 
2003-2004, alongwith Audited Accounts. 

(il) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Institute of 
Management, Ahmedabad, for the year 
2004-2005. 

(19) Statement (Hindi and English versions) shOWing 
reasons for delay in iaylng the papers mentioned 
at (18) above. 

[Placed in Library. Sss No. LT 421712006] 
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(20) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Technical Teachers Training and 
Research, Chandlgam, for the year 2004-
2005, ~Iongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Institute of 
Technical Teachers Training and Research, 
Chandigam, for the year 2004-2ooS. 

(21) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (20) above. 

[Placed in Library. SH No. LT 421812006) 

(22) A copy of the statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the Indian 
Institute of Advance Study, for the year 2004-2005 
within the stipulated period of nine months after 
the close of the accounting year. 

[Placed in Library. SH No. LT 4219/2006) 

(23) A copy of the statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the Indian 
Council of Philosophical Research, for the year 
2OO4-200S within the stipulated period of nine 
months after the close of the accounting year. 

[Placed in Library. SH No. L T 4220/2006] 

(24) A copy of the Notification No. IG/Admn(G)/Ord./ 
20011350 (Hindi and English versions) published in 
Gazette of India dated the 25th February, 2OOS, 
making certain amendments to Ordinance on 
Career Advancement of Teachers (Ordinance 3) of 
the Indira Gandhi National Open University under 
sub-section (2) of section 40 of the Indira Gandhi 
National Open University Act, 1985. 

[Placed in Library. SH No. LT 4221/2OOS] 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMM,ERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): Sir, on behalf of 
Shri Aahwani Kumar, I beg to lay on the Table-

(1) A copy of the Indian Boller (Amendment) 
Regulations, 2006 (Hindi and English versions) 
published in Notification No. G.S.R. 27 in Gazette 
of India dated the 4th February, 2006, under sub-
section (2) of section 38 of the Indian Boilers Act, 
1923. 

[Placed in Library. SH No. LT 422212006) 

(2) A copy of the Annual Report (Hindi and English 
versions) of the Office of the Controller General of 
Patents, Designs, Trade Marks and Registrar of 
Geographical Indications, for the year 2004-2005. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library. SStJ No. LT 42?312006) 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): Sir, I beg to lay 
on the Table-

(1) A copy each of the following papers (Hindi and 
English versions):-

(i) Memorandum of Understanding between 
the MMTC Limited and the Department of 
Commerce, Ministry of Commerce and 
Industry for the year 2006-2007. 

[Placed in Library. SStJ No. LT 4224/2006) 

(ii) Memorandum of Understanding between 
the PEC limited and the Department of 
Commerce, Ministry of Commerce and 
Industry for the year 2006-2007. 

[Placed in Library. SH No. L T 422512006] 

(ill) Memorandum of Understanding between 
the the State Trading Corporation of India 
limited and the Department of Commerce, 
Ministry of Commerce and Industry for the 
year 2006-2007. 

[Placed In Library. SH No. iT 422812006) 

(2) A copy of the S.O. No. 1 nS(E) (Hindi and English 
versions) published in Gazette of India dated the 
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19th December, 2005. appointing the 1st Day of 
January. 2006 as the date on which sections 2. 5 
and 6 of the Tea (Amendment) Act. 1980 ahaIl 
come into force, issued under section 1 of the 
said Act. 

[Placed in Library. Sse No. L T 422712006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Sir, I beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Council 
for Teacher Education, New Deihl. for the 
year 2004-2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Council 
for Teacher Education, New Delhi. for the 
year 2004-2005, together with Audit Report 
thereon. 

(iii) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the National Council for 
Teacher Education, New Delhi. for the year 
2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. SH No. L T 422812006] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Primary Education 
Development Society Kerala (Sarva 
Shiksha, Abhiyan), Thiruvananthapuram, for 
the year 2004-2005, along Audited 
Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the Primary Education 
Development Society Kerata (Sarva 
Shiksha Abhiyan). Thiruvananthapuram, for 
the year 2004-2005. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. SH No. L T 422912006] 

(5) (i) A copy of the Annual Report (Hindi Md 
English veraiona) of the Sarva Shikaha 
Abhiyan. State Million Authority 
Meghalaya, Shillong. for the year 2003-
2004. along Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the Sarva Shiksha Abhiyan. 
State Mission Authority Meghalaya. 
Shlllong, for the year 2003-2004. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library. SH No. L T 423012006] 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the State Mission 
Authority (Sarva Shikeha Abhiyan), 
Manipur. for the years 2003-2004 and 
2004-2005, along Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the State Mission Authority 
(Sarva Shlksha Abhiyan). Man/pur. for the 
years 2003-2004 and 2004-2005. 

(8) SlItement (Hindi and English versions) ehowlng 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library. SH No. LT 423112006] 

(9) A copy each of the following Notifications (Hindi 
and English versions) under section 33 of the 
National Council for Teacher Education Act, 1993:-

(i) The NCTe (from of application for 
recognition, the time limit of eubmlulon of 
application, determination of norms and 
standards for recognition of teacher 
education programmes and perm_ion of 
start new course or training) (6th 
Amendment) Regulations, 2005 (HIndi and 
English versions) published In Notification 
No. F. No. 49-5/2005/NCTE (N&S) In 
Gazette of India dated the 1st December, 
2005. 
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(ii) The National Council for Teacher 
Education (Recognition Norms and 
Procedure) Regulations, 2005 (Hindi and 
English versions) published in Notification 
No. F. 49-42/2005-NCTE (N and S) in 
Gazette of India dated the 13th January, 
2006. 

(iii) The National Council for Teacher 
Education (the Criteria for relaxation In 
qualifications required for appointment to 
teaching posts in degree level teacher 
training courses) Regulations, 2005 (Hindi 
and English versions) published in 
Notification No. F. No. 49-29/2005-NCTE 
(N and S) in Gazette of India dated the 
25th January, 2006. 

(10) Statement (Hindi and English versions) showing 
reason for delay in the papers mentioned at item 
No. (1) of (9) above. 

[Placed in Library. 588 No. L T 423212006J 

12.02 hr •. 

MESSAGE FROM RAJYA SABHA 

[English} 

SECRETARY-GENERAL: I have to report a message 
received from the Secretary-General of Rajya Sabha:-

"In accordance with the provisions of rule 127 of the 
Rules of Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to inform the Lok Sabha 
that the Rajya Sabha at its sitting held on the 15th 
May, 2006 agreed without any amendment to the 
Delhi Laws (Special Provisions) Bill, 2006 which was 
passed by the Lok Sabha at its sitting held on the 
12th May, 2006." 

RESIGNATION BY MEMBER 

[English} 

MR. SPEAKER: I have to inform the House that I 
have received a letter dated 15th May, 2006 from Shri 

Nitlsh Kumar, an elected Member from Nalanda 
Parliamentary constituency, Bihar, resigning from his 
membership of Lok Sabha with immediate effect. 

I accept his resignation with effect from 15th May, 
2006. 

12.03 hr •. 

OBSERVATION BY THE SPEAKER 

[English} 

MA. SPEAKER: Hon. Members, for you information, 
I want \0 briefly recapitulate the main Items of business 
transacted by the House during the last week consisting 
of three sittings. 

Out of the three sittings, on the first day, the House 
had to be adjoumed after paying tributes to the passing 
away of two sitting Members and four ex-Members of 
Lok Sabha. 

Out of the 60 Starred Questions admitted, only four 
could be answered orally. Replies to the remaining Starred 
Questions along with the replies to 674 Unstarred 
Questions were laid on the Table. Besides, one Half-an-
Hour Discussion was also taken up. 

During the period, as many as 12 matters of urgent 
public importance were raised after the Question Hour 
and before the adjournment of the House for the day. 

As regards the Legislative Business, the House 
discussed the Delhi Laws (Special Provisions) Bill, 2006 
for about 1 hour 41 minutes before it was passed. 

As regards the Private Members' Business, 8 Bills 
were introduced. One Constitution (Amendment) Bill, 2004 
(Insertion of new article 45A), with a view to provide 
nutritious food to all children who have been provided 
free and compulsory education by the States, moved by 
Shri Suravaram Sudhakar Reddy was taken up for 
consideration and discussed for about 51 minutes. The 
Bill was withdrawn by the leave of the House. 

The Crop Insurance Bill, 2005, with ,a view to provide 
for insurance of crops and for matters connected 
wherewith moved by Shri Iqbal Ahmed Saradgl was also 
taken up for consideration and discussed for about 
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1 hour and 23 minutes. However, the discussion wu not 
concluded. 

During this period, one Report was presented. 

During the week, we lost 5 hours and 46 minutu of 
valuable time due to interruptici. " and adjoumments. This 
was mainly on account of the early adjournment of the 
House on 11th May, 2006 due to the demand made by 
some Members from the Opposition Parties for bringing 
an early legislation to check large scale demolitions carried 
out in Delhi. 

I If/ish to convey my thanks to the hon. Members for 
their kind co-operation in the conduct of the proceedings. 

12.06 hr •. 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

Eleventh Report 

[English/ 

SHRI HARIN PATHAK (Ahmedabad); Sir, I beg to 
present the Eleventh Report (Hindi and English versions) 
of the Committee on Government Assurances regarding 
requests for dropping of assurances. 

STANDING COMMITTEE ON SOCIAL 
JUSTICE AND EMPOWERMENT 

Fifteenth to Seventeenth Report. 

[English] 

SHRIMATI SUMITRA MAHAJAN (Indore): Sir, I beg 
to present the following Reports (Hindi and English 
versions) of the Standing Committee on Social Justice 
and Empowerment:-

(1) Fifteenth Report on the "National Backward 
Classes Finance and Development Corporation" 
(NBCFDC) of the Ministry of Social Justice and 
Empowerment. 

(2) Sixteenth Report on Demands for Grants (2006-
07) of the Ministry of Social Justice and 
Empowerment. 

(3) Seventh Report on Demands for Grants (2006-
07) of the Ministry of Tribal Affairs. 

12.07 hr •• 

COMMITTEE ON EXTERNAL AFFAIRS 

Statement. 

[Translation] 

DR. LAXMINARAYAN PANDEY (Mandsaur): Sir, I beg 
to lay the following Statements (Hindi and English 
versions) of the Standing Committee on External Affalrs:-

(1 ) Statement showing action taken by Government 
on the recommendations contained in Chapter-I 
of the 9th Report (14th Lok Sabha) on Action 
Taken on the recommendations contained in the 
6th Report (14th Lok Sabha) of the Committee 
on Demands for Grants of the Ministry of 
Overseas Indian Affairs for the year 2005-2006. 

(2) Statement showing action taken by Government 
on the recommendations contained In Chapter-I 
of the 8th report (14th Lok Sabha) on Action 
Taken on the recommendations contained In the 
7th Report (14th Lok Sabha) of the Committee 
on Demands for Grants of the Ministry of 
External Affairs for the year 2005-2006. 

PARLIAMENT (PREVENTION OF DISQUALI-
FICATION) AMENDMENT BILL, 2006* 

[English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I would like to 
submlt one point, through you, to the House. 

·Publlshed in the Gazette of India, Extraordinary, Part-II, 
Section-2 dated 16.5.2006 
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[Shri Priya Ranjan Dasmunsil 

As agreed in the usual Leaders' Meeting in the 
moming today, item No. 15, that is, the introduction of 
the Bill may be taken up before item No. 14 and the 
Calling Attention may be taken up after the introduction. 
Then, after the disposal of the Calling Attention, we shall 
take up the Bill for consideration and passing about which 
I have conveyed to you officially through a notice. 

MR. SPEAKER: It may be after mentioning some 
urgent matters. I think the House agrees to It. 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: We will oppose 
it at the time of introduction also. 

{Eng/Ish} 

MR. SPEAKER: That is there. That right is not taken 
away. I believe this is prior to that. 

SHRI l.K. ADVANI(Gandhinagar): Sir, I feel that 
when the Offices of Profit Bill would be taken up, you 
may not be in the Chair. 

MR. SPEAKER: I do not wish to be there. 

SHRI l.K. ADVANI: I appreciate your deci&ion. But I 
would like to plead with you on one point because, after 
all, you are the hon. Speaker. The manner in which this 
particular matter is being dealt with by the Govemment 
is not the right way. For example, waiving of notices 
require for Bills or the circulation of the copy of the Bill 
to the Members can be waived in certain circumstances. 
But by saying that the Bill is to be introduced today, to 
be passed today and is to be passed by the other House 
today, they are trying to bulldoze It which Is not necessary 
at all. I would like the Leader of the House to remember 
how this particular issue was messed up even in the 
beginning and how the House was adjourned sins difJ 
and, because of all that happened, we had to again 
convene a meeting, and the House could not be 
prorogued. 

I would like to plead with the Speaker to advise the 
Government and let the Government also decide on this 
matter. There is ample time. We are sitting till the 23rd 
of May. What is the hurry about it? Why is it being 

bulldozed? There should be a fullftedged dlscU88lon on 
this particular matter so that whatever has to be said 
can be said. Even though it was said that before the Bin 
would be introduced, the Opposition would be consulted, 
I was not consulted. My Party was not consulted. 
. .. (InmfTflPlions) 

MR. SPEAKER: Hon. Members, plea.e do not 
misunderstand me. Let me leave the Chair. Hon. Deputy-
Speaker would occupy the Chair. 

SHRI l.K. ADVANI: Mr. Speaker, Sir, I am not 
referring to the Offices of Profit Bill at the moment. 

MR. SPEAKER: I am sorry. Now, hon. Deputy-
Speaker is occupying the Chair. Please do not 
misunderstand me. 

12.09 hra. 

[MR. DEPUTY SP£AKER in 1116 Cluril) 

... (Inl8ntJp1ion$) 

{Translalion} 

SHRilL YAS AZMI: It is today against the spirit of 
morality. This is not a matter of morality . ... (/nltlnup/i0n6) 

{Eng/i8IIJ 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Most respectfully, I would just like to clarify 
one position. . .. (Inlenvplions) 

MR. DEPUTY SPEAKER: The Leader of the House 
is on his legs. Other hon. Members, please sit down. 

. .. (/ntsrruplions) 

SHRI PRANAB MUKHERJEE: Mr. Deputy Speaker, 
Sir, I am just trying to clarify one position which the hon. 
Leader of the Opposition raised. . .. (Inlrlnuptions) 

I have no intention of participating in the debate. 
... (/ntslTllplions) I am responding to the point which the 
Leader of the Opposition referred to. . .. (Inlenvptlons) 

MR. DEPUTY SPEAKER: Nothing will go on record 
except what Shri Pranab Mukherjee says. 

... (/ntsrruptionsr 

·Not recorded. 
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SHRI PRANAB MUKHERJEE: Will you not allow 
anyone to speak? ... (Infllrruptions) Let me complete and 
then you can speak. ... (InfBnuptions) 

I would just like to clarify that nothing has been 
messed up which the hon. Leader of the Opposition 
referred to. I gave the explanation why the House was 
adjourned sine diB in the previous part of this SessIon. 

As far as the consultation with the leaders of the 
parties is concerned, I would like to say that hon. Leader 
of the Opposition would recollect that first my colleague, 
the hon. Minister of Parliamentary Affairs had a meeting 
with the leaders of various groups of the Parliament. 
After that I myself wrote letters to all the Opposition 
parties. I have received responses including the Leader 
of the Opposition of BJP in Rajya Sabha. The Leader of 
the Opposition of this House told me personally that 
whatever have been pointed out by the Leader of the 
Opposition in Rajya Sabha, Shri Jaswant Singh, are the 
views of the Leader of the Opposition in Lok Sabha. 
Therefore, it is totally surprising to me to hear that the 
Government has not consulted all the Opposition parties. 

In regard to the procedure to be adopted, I would 
say that the hon. Minister of Parliamentary Affairs 
discussed the matter as to the manner in wh~h the Bill 
will be taken up with the floor leaders well in advance. 
Therefore, it is not being bulldozed. Nobody is going to 
take away the rights of the hon. Members to discuss it 
in detail. The House can decide as to how much time it 
wants to discuss the Bill. You can take as much time as 
is needed to debate the Bill. We can give them. There 
is no problem regarding that. ... (IntBrruptions) 

SHRI L.K. ADVANI: Sir, a mention has been made 
by the Leader of the House to what I spoke to him and 
to what I said to him. I have said that so far as the 
board approach is concemed it has already been indicated 
by the Leader of the Opposition In the Rajya Sabha and 
I endorse it. This was my personal talk with him. But 
that letter itself says that we would give our considered 
view when the Government's thinking comes to us in the 
shape of the draft Bill. That Bill was brought to the House 
without discussing with anyone else. You may have 
discussed it with your allies. But you did not discuss the 
Bill with us. 

SHRI PRANAB MUKHERJEE: I am afraid, Sir, the 
Bill which is being discussed is nothing but the original 
Bill. Along with my letter a copy of the Bill, which exists, 

was referred to. What is being done Is only the Schedule 
is being expanded. When you study the Bill, you will fmd 
that there is nothing more than that. Only the Schedule, 
which contains the offices of profit which are to be 
exempted, is being expanded. Only that Is being added. 
There Is no other new element in the Bill, in the text of 
the Bill at aU. ... (InfIJnuph'ons) 

SHRI PRIYA RANJAN DASMUNSI: Shri Kharabela 
Swain, please allow me to speak. 

I would like to submit very sincerely and faithfully 
that in the presence of all the leaders on the first day of 
leaders meeting; then in the normal meetings that the 
hon. Speaker holds in his Chamber, I made It abundantly 
clear, with the consensus and unanimity of all the leaders, 
that this Bill should be introduced, considered and passed 
on the same day. Nobody can deny thfa fact. All were 
present in the meeting. ... (InfIJrruplions) 

SHRI BRAJA KISHORE TRIPATHY (Puri): Do not 
say "all". ... (InfIJnuptions) 

SHRI PRIYA RANJAN DASMUNSI: Shri Tripathy, If 
you fail to attend the meeting, that is not my fault. 
... (InfIJrruptions) 

SHRI BRAJA KISHORE TRIPATHY: My simple 
objection is you have not consulted us. ... (Infllnup/lon$) 

SHRI PRIYA RANJAN DASMUNSI: Then you can 
give your objection. ... (InIBrruptions) 

Mr. Deputy Speaker, Sir, I must clarify this point. 
contacted the Leader of the BJD, Shrl Arjun Sethi, over 
the phone. He said that he was in a village and that he 
would let me know his party's views within seven days. 
No view came from the BJD after my interaction. 

I personally called on all the Leaders, which was 
followed by the letters of the Leader of the House. Then, 
some Leaders wrote in their opinion and some said that 
they would interact later. So, in this matter, a 
comprehensive drill has been done by the Government 
with the parties. 

As regards the Draft Bill, also I said in the Leaders' 
Meeting that there is no Constitution AmendmelJt but only 
a section will be amended to inetude more list to expand 
the Schedule. I do not know what is lacking in terms of 
Informing the Leaders. We have done our job very 
transparently . ... (Inltlnvplions) 
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SHRI KHARABELA SWAIN (Balasore): Sir, please 
allow me . ... (Interruptions) I have a valid pOint. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Now, we will take up 
Legislative Business. We will take up Item No. 1 S-
Parliament (Prevention of Disqualification) Amendment BHI, 
2006. 

... (Interruptions) 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, I beg to move for leave to introduce 
a Bill further to amend the Parliament (Prevention of 
Disqualification) Act, 1959. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Motion moved: 

"That leave be granted to introduce a BHI further to 
amend the Parliament (Prevention of Disqualification) 
Act, 1959." 

SHRI L.K. ADVANI: Sir, I oppose the Bill. 
... (Interruptions) 

SHRI H.R. BHARDWAJ: Now, you can oppose it! 
... (Interrup~iOns) 

SHRI L.K. ADVANI: Mr. Deputy Speaker, Sir, 
ordinarily, I would not have opposed introduction of a 
Bill. It is not the convention. ... (Interruptions) 

MR. DEPUTY SPEAKER: Observe silence, Azmiji. 
The Bill is a very serious one. Take it seriously. 

SHRI L.K. ADVANI: I rise to oppose this introduction 
only because of one clause, and that clause is clause 
2(i). Otherwise, I would have waited for the Third Reading 
and that at the end of the Third Reading, as has been 
decided already by members of the National Democratic 
Alliance, we would have opposed the passing of the Bill. 
But, I believe, that when the Parliament (Prevention of 
Disqualification) Amendment Bill was first passed in 1953, 
later in 1959, it was never conceived that this would 
include offices which are virtually constitutional offices. It 
was never contemplated. I am reading the particutar 
clause to which I am objection. It says: 

Maher clause (ac), the following clause shall be 
inserted, namely:-

"(ad) the office 0' the Chairperson of the National 
Advisory Council constituted by the Government 0' 

India in the Cabinet Secretariat w'dtP Order No. 631/ 
211/2004-Cab., dated 31st May, 2004;" 

Now, I have with me this Order, which creates the 
National Advisory Council to monitor the implementation 
of the National Common Minimum Programme of the 

. Government. It mentions the functions of the National 
Advisory Council, and the first and foremost function is: 

'0 monitor the progress of the implementation of the 
Common Minimum Programme." 

The second function is: 

'0 provide inputs for the formulation of policy by the 
Government and to provide support to the 
Government in its legislative business." 

Now, I cannot conceive how an office of this kind 
can be created by a simple law, not by a constitutional 
amendment Act. Of course, the Law Minister is present 
there. He must have advised that the National Advisory 
Council Chairman does not come within the meaning of 
the. ... (Interruptions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, It 
is not a debate. ... (Inl8rruptions) 

SHRI L.K. ADVANI: I am not going into the details. 
I am confining myseH only to one point. ... (Inl8rruplions) 

MR. DEPUTY SPEAKER: Please listen. I have given 
him the time. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Mistryji, please listen. 

SHRI L.K. ADVANI: I am not going Into any other 
provision because I know that already the Prevention of 
Disqualification Act is there under which many officee 
have been named, some more to be added. But this 
particular provision Is not in the Schedule. It is one of 
the principal clauses in the Bill. ... (Inl8rruplions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (Interruptions) 
, 

SHRI MAOHUSUDAN MISTRY: Sir, he is going into 
the details . ... (lntenupti0n6) 
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MR. DEPUTY SPEAKER: MIstry~, this Is not the way. 

... (Inltlnvplions) 

MR. DEPUTY SPEAKER: Hon. Minister will reply. 
Please sit down. 

... (Intsrruptions) 

MR. DEPUTY SPEAKER: I know better than you. 
Please sit down. 

... (InfBf17Jptions) 

MR. DEPUTY SPEAKER: I have given him time. 
Please sit down. 

... (InfBf17Jptions) 

SHRI l.K. ADVANI: The Council would be supported 
by a secretariat with the necessary complement of officers 
and staff who shall be responsible to the Chairperson. 
The Council would be provided adequate and appropriate 
office space by the Central Government. All expenditure 
incurred in connection with the functioning of the Council 
would be met by the Central Government. ... (InfBmlplions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (Intsrruptions) 

SHRI L.K. ADVANI: This is exactly what I am saying. 
... (Inttlnvptions) They want to bulldoze. . .. (InlflnupIions) 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except the speech of Mr. Advani. 

... (Intsf17Jptions) • 

MR. DEPUTY SPEAKER: Please sit down. 

... (InfBf17Jptions) 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except the speech of AdvaniJi. 

... (Inttlrruptions)" 

{Translation} 

MR. DEPUTY SPEAKER: You please continue. 

... (Intsrruplions) 

°Not recorded. 

SHRI L.K. ADVANI: Mr. Deputy Speaker, Sir, I wHl 
continue but the concem which I had expressed before 
the hon. Speaker. 

[English} 

this is only an evidence of that. There is ample time . 
You will pass it. You have a majority. Who do you allow 
this kind of sycomphancy to prevail In your Party? 
. .. (Intsrruptions) 

{Tl'6nsmtion} 

What is this? 

[English} 

Your Chief Whip is behaving in this manner. There is 
nothing else except the sycophancy. 

{Trans/ation} 

I spoke while others were not speaking, only I was 
&peaking. . .. (InlBf17Jptions) 

[English} 

MR. DEPUTY SPEAKER: Please sit down. 

. .. (InlBmJptions) 

SHRI l.K. ADVANI: Sir, my point is simple. I would 
think that a provision of this kind where a National 
Advisory CouncIl is to be created and the Chairp8l'lOn 
has to be given these rights and those rights, in actual 
practice, the whole country has seen in the last two years. 
For all practical purposes, the Chairperson of this National 
Advisory Council became a Super Prime Minister . 
... (lnlBrrup/ions) For that and everyone agreed that the 
Office of Prime Minister, as conceived by the Indian 
Constitution makers, has been devalued, has been 
diminished. 

It is, therefore, that I feel that If this had to be done, 
this should be done by a Constitutional amendment, not 
by a simple law as this one. If it Is done in that manner 
then I am afraid that our opposition to this particular Bill 
becomes more intense. We think, after you may by 
majority pass it, and everyone knows It will be passed. 
You will say that It will benefit your people also, it wUI 
benefit others also. Yes, I know that. Let it be, Sir. But, 
basically, I think that this should have been separated 
from the Office of Profit Bill that you have brought in 
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IShri L.K. Advani] 
today. This is my basic objection to the Introduction of 
the Bill. Other pOints will be made in the course of the 
debate. ... (Interruptions) 

IT l'IIns/ation} 

SHRI KHARABELA SWAIN: I have to speak about 
point of order. ... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Have you given any notice? 

... (Inltlnuplions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, at the 
introduction stage a notice is to be given for raising 
objection. This is the rule of the House . ... (Interruptions) 

MR. DEPUTY SPEAKER: Without giving the notice, 
nobody can be allowed to speak. 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: I am raising point 
of order . ... (lnlBnuplions) 

MR. DEPUTY SPEAKER: Have you given notice? 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: It is in the rule 
book. Nobody can oppose the introduction except the 
notice maker. You cannot. You cannot take the House in 
your own hands . ... (Inltlrruptions) 

/Tt'llnSlation} 

MR. DEPUTY SPEAKER: Shri Braja KishQre Tripathi, 
have you any point of order? ... (Interruptions) 

{English} 

SHRI BRAJA KISHORE TRIPATHY: I am drawing 
attention to rule 371. ... (Inltlnuptions) 

/Tl'llnslation} 

SHRI SURENDRA PRAKASH GOYAL (Hapur): Mr. 
Deputy Speaker, Sir, I want to say that. ... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: First you should go to your 
seat. 

... (lnlBnupIions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, I rise to a 
point of order. The established rule of the House cannot 
be violated by anyone whomsoever be the party. 
... (Inltlnuptions) 

MR. DEPUTY SPEAKER: I agree with you. 

... (InlBrrupIion6) 

SHRI PRIYA RANJAN DASMUNSI: Sir, allow me to 
conclude my point of order. The rule is very clear. If 
before introduction of a Bill . ... (lnlBnupIions) 

MR. DEPUTY SPEAKER: Mr. Dasmunsi, that will be 
decided by the Chair. 

... (Inltlnuplions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, Rule 72 (2) 
says: 

"Notice to oppose introduction of a Bill shall be 
acldressed to the Secretary-General...· 

MR. DEPUTY SPEAKER: The Chair will decide about 
that. 

SHRI PRIYA RANJAN DASMUNSI: Sir, how can you 
prevent me from raising a point of order? You cannot 
prevent me from raising the point of order. 

MR. DEPUTY SPEAKER: Nobody is going to speak 
without prior notice. This is what I was going to say. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Please take your seat. 

SHRI BRAJA KISHORE TRIPATHY: Mr. Deputy 
Speaker, Sir, I want to raise a point of order under rule 
376. ... (Inltlnuptions) 

/Tmnslation} 

MR. DEPUTY SPEAKER: I am not calling anyone 
who has not given notice. 

... (Intsnuptions) 

{English} 

MR. DEPUTY SPEAKER: Have you given any notice? 
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/Tl'llnSllltion} 

SHRI RAMJILAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, I have given notice. 

{English} 

MR. DEPUTY SPEAKER: I have not received any 
notice so far. 

... (Inlllrruplions) 

MR. DEPUTY SPEAKER: Mr. Trlpathy, please sit 
down. 

... (Int.nuptions) 

/Tl'llnsllltion} 

MR. DEPUTY SPEAKER: Advanijl, please conclude 

{English} 

SHRI L.K. ADVANI: Sir, I will again read out the rule 
relevant to this particular matter. Rule 72 (1) says: 

"If a motion for leave to introduce a Bill is opposed, 
the Speaker. after permitting. If he thinks fit, brief 
statements from the member who opposes the motion 
and the member who moved the motion, may, without 
further debate, put the question:" 

After what I have said now, you are correct in putting 
the question and allow it to be voted. That Is aI/ right. 
But there is a proviso to this rule which says: 

"Provided. that where a motion is opposed on the 
ground that the Bill initiates legislation outside the 
legislative competence of the House, the Speaker 
may permit a full discussion thereon:" 

I have not used the words that this Bill initiates 
legislation outside the legislative competence of the House, 
but I have certainly pOinted out that my objection to the 
introduction of this Bill is confined to just one clause 
which, I believe, should have been more appropriately 
brought through a Constitution (Amendment) Bill, not 
through an ordinary Bill, as in this case and, therefore, 
I think that the Speaker. in his wisdom, can permit other 
Members also, who have not given notice, to speak. This 
is my submission. This Is your discretion . ... (lnl6rrup/ions) 

MR. DEPUTY SPEAKER: No, this Is not possible . 

... (Inl6nuplions) 

SHRI L.K. ADVANI: Sir, there Is no disrespect to 
you. You are fully entitled to decide. We would like to 
register our protest against the introduction of this BUI by 
the hon. Minister and, therefore, we stage a walk out. 

12.28 hr •• 

(AI this stllge, Shn'L.K. Advani lind somtJ othsr hon. 
Msmbsrs Isf! ths Houss) 

SHRI BRAJA KISHORE TRIPATHY: Mr. Deputy 
Speaker, Sir. I want to raise a point of order . 

MR. DEPUTY SPEAKER: Under what rule? 

SHRI BRAJA KISHORE TRIPATHY: Under rule 376. 
I am drawing your attention to rule 376. Kindly listen to 
me. When the introduction of a Bill is opposed under 
rule 72, you put the question to seek permission of the 
House to introduce the Bill and it also deserves division. 
So. I am now drawing your attention to rule 371. It says: 

"If the vote of a member in a division in the House 
is challenged on the ground of peraonal, pecuniary 
or direct interest in the matter to be decided, the 
Speaker may, if he considers necessary, call upon 
the member making the challenge to state precisely 
the grounds of his objection and the member whose 
vote has been challenged to state his case and shall 
decide whether the vote of the member should be 
disallowed or not and his decision shall be final:" 

MR. DEPUTY SPEAKER: This is not the proper time 
for that. 

... (Inl6nuplions) 

MR. DEPUTY SPEAKER: This is not the proper time. 

... (Intsnuptions) 

SHRI BRAJA KISHORE TRIPATHY: Sir, so many 
Members' interests are involved. How can they participate 
in this? ... (Intsnuph'ons) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

... (Intsnuptions)· 

·Not recorded. 
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SHRI H.R. BHARDWAJ: Sir, I will briefly deal with. 
... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: Sir, I am on a 
point of order. . .. (Interruptions) 

MR. DEPUTY SPEAKER~ There is no point of order. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, he is 
challenging your ruling. . .. (InlBrruptions) 

MR. DEPUTY SPEAKER: Shri Tripathy, please sit 
down. 

... (Interruptions) 

SHRI KHARABELA SWAIN: Sir, I have given a 
notice. . .. (InlBrrupIions) 

MR. DEPUTY SPEAKER: I have already given my 
ruling. 

'" (InlBrrupt/ons) 

SHRI BRAJA KISHORE TRIPATHY: Sir, we want 
division. How can the Members, who are involved, 
participate in voting? ... (Interruptions) At the time of 
introduction of the Bill, we can challenge it . 
... (InttJrruptions) 

[Translation} 

MR. DEPUTY SPEAKER: Tripathiji, you can speak 
only after the hon. Minister concludes his statement. 

/English} 

SHRI PRIYA RANJAN DASMUNSI: Sir, he is the 
Leader of his Party. He should respect the ruling of the 
Chair. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Nothing Should be 
recorded, except what Shri H.R. Bhardwaj says. 

... (Interruptions) • 

MR. DEPUTY SPEAKER: I have already given my 
ruling. You have to sit down now, Shri Tripathy. 

... (lnltlnupIions) 

"Not recorded. 

MR. DEPUTY SPEAKER: Please sit down . 

SHRI BRAJA KISHORE TRIPATHY: Sir, you should 
give your ruling. . .. (Intenuplions) 

MR. DEPUTY SPEAKER: I have already given my 
ruling. Please sit down. You can participate in the 
discussion and say what you want to say . 

SHRI BRAJA KISHORE TRIPATHY: Sir, if we are 
not allowed to speak, then we stage a walk out. 

12.33 hr •. 

(At this s1896, Shd Sraja Kishofll Tripsthy and SOIT1fJ 

other hon. MembMs IBN the HoUSII) 

SHRI H.R. BHARDWAJ: Sir, I will briefly deal with, 
and it is my duty to deal with, the objection raised by 
the han. Leader of the Opposition, Shri Advani. I never 
expected it from a Leader of Opposition to make such a 
frivolous objection. Sir, I have been in Parliament for 
some time now and I know that the introduction of the 
Bill .:annot be objected, in my humble view, except for 
the legislative incompetence. . .. (Inlsnvptions) 

MR. DEPUTY SPEAKER: Please listen to the hon. 
Minister. 

SHRI H.R. BHARDWAJ: Legislative competence can 
be challenged only when the Parliatnent lacks competence 
and only then the hon. Members can say that there is 
lack of competence. Sir, you heard the hon. Leader of 
the Opposition. He has nothing to say on the matter of 
legislative competence of this House. He straightaway 
touched upon one point that this National AdviSOry 
Committee Is a constitutional body . ... (Interruptions) and 
hence It is a constitutional appointment. It is farthest from 
truth. . .. (InfBnuptions) 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkil): Sir, 
I have given a notice. It is with you. . .. (Inlsrruptions) 

SHRt H.R. BHARDWAJ: Sir, we all know what is a 
constitutional appointment. Here in this case It has nothing 
to do with the constiMional appointment. ... (Inlsrruptions) 
Sir, I humbly submit that what the han. Leader of the 
Opposition has said Is absolutely without any foundation . 
... (lnlsmJptions) 

SHRI VARKALA RADHAKRISHNAN: Sir, I have given 
a notice. . .. (Inlsnuptions) 
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MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

... (InlBrrupIions) ~ 

SHRf H.R. BHARDWAJ: Sir. I think. we should now. 
... (Interruptions) 

SHRI VARKALA RADHAKRtSHNAN: I am supporting 
the hon. Minister. . .. (Inltlrruptions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, allow him to 
continue his speech. . .. (Inmrruptions) 

MR. DEPUTY SPEAKER: Please allow him to speak. 
Please sit down. 

. .. (Inmrruptions) 

SHRI VARKALA RADHAKRISHNAN: The Bill is 
defective. ... (Inltlrruptions) 

MR. DEPUTY SPEAKER: The hon. Minister is on 
his legs. Please allow him to speak. 

... (Inmrruptions) 

SHRI H.R. BHARDWAJ: I would not have liked to 
speak at all because I know at the introductory stage 
nobody makes long speeches. but the way the Leader of 
the opposition spoke and for his lack of knowledge of 
Parliamentary law. I am surprised what will happen to 
this great institution when he said that this NAC is a 
'constitutional office'. It is not even a statutory office. It 
was the creation of an order of the Govemment. of the 
Cabinet Secretariat and that is what is being termed as 
a constitutional office. With greatest humility at my 
command I would like to submit that whatever the Leader 
of the Opposition has said shows exactly the lack of 
knowledge of Parliamentary law. and this should not have 
come from his mouth. Therefore the only thing that at 
this stage could be said is that this law. and Sir. I would 
also like to submit one thing. we are not dealing with 
today the question of appOintment or qualification. We 
are dealing with preventing the disqualification and by 
inserting one or two more offices into the already existing 

"Not recorded. 

law. The Parliament has already passed the Prevention 
of Disqualification Act which is a valid law and time tested 
Act and we are inserting certain offices which will 
otherwise disqualify 40 sitting MPs of this House. What 
a lack of responsibility has been shown by this partyl 
. .. (Interruptions) 

Therefore. I would submit that there is no merit in 
what Shri Advani. the Leader of the Opposition said. and 
permit me to introduce this Bill. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Parliament (Prevention of Disqualification) 
Act. 1959." 

The motion was adopltJd. 

SHRI H.R. BHARDWAJ: I introduce" the Bill. 

12.37 hra. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Re: Situation art.lng out of communal Violence In 
different part. of the Country 

/English} 

MR. DEPUTY SPEAKER: Now we will take up Item 
No. 14, Shri Basu Deb Acharia. 

SHRI BASU DEB ACHARIA (Bankura): Sir. I call the 
attention of the Minister of Home Affaire to the following 
matter of urgent .public importance and request that he 
may make a statement thereon: 

"The situation arising out of communal violence in 
different parts of the country." 

"THE MINISTER OF HOME AFFAIRS (SHRI 
SHIVRAJ V. PATIL): the number of communal incidents 
and the number of peraons killed and injured during 2000-
2006. as per information received by the Govemment of 
India. are as under: 

"Placed In Library. StItI No. l T 423212006. 
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IShri Shivraj V. Patil] 

Year No. of incidents Persons killed Persons injured 

2000 787 243 1814 

2001 823 221 2382 

2002 722 1130 4375 

2003 711 193 2261 

2004 677 134 2132 

2005 779 124 2066 

2006 198 58 706 
(January - May 12) (Tentative) 

(i) On 28.1.2006, a prayer meeting of Christians was 
going on in a house at LlG No. 210 of Bharti 
Niketan, Govindpura, Bhopal. At that time, around 
20-25 youth assembled in front of that house and 
indulged in stone-pelting on the houlSe. The youth 
also assaulted the people praying there. The injured 
persons were admitted in the Harnidia Hospital and 
underwent treatment there. During investigation, five 
accused persons were arrested. 

(ii) On February 3, 2006, Basant Panchami coincided 
with the Friday Namaj prayers at the Saraswati 
Mandir-Kamal Maula Masjid at Bhojshala (Dhar) 
in M.P. The Archeological Survey of India had 
divided the daylight hours among the two 
communities. From sunrise to 12.30, and again from 
3.30 to sunset, the Hindus were to offer Saraswati 
Puja. In between 1.00 p.m. and 3.00. p.m., the 
MtJsllms were to offer Namaj, which was done. 
When the Hindus refused to vacate at 12.30 p.m., 
tension arose. Rapid Action Force (RAF), which was 
deployed, held back the Hindu devotees. They had 
to resort to lathi-charge and tear-gas. Curfew was 
imposed and the situation was brought under 
control. The rest of the day passed peacefully. Over 
900 persons were arrested. 

(iii) Between February 11-13, 2006, the Banwasi Kalyan 
Parishad .in Dangs district of Gujarat observed 
~habri Mahakumbh. Large gathering of devotees 
took place. The Christian tribals feared a 
Shuddhikaran or Reconversion drive. The Union 
Govemment was in constant touch with the State 
Administration for several days. The Special 
Secretary (IS), MHA visited the State. The event 
passed off peacefully. 

(Iv) Communal tension developed in Ladakh and Kargil 
region of Jammu and Kashmir between Buddhists 
and Shia Muslims on 5.2.2006 when some 
miscreants entered the Mosque and allegedly tore 
pages of the holy Ouran. A mob of Muslims 
attacked the Buddhists of Bodh Kharboo. 
Processions were taken out at various places in 
Kargil, Dras and Leh. Police resorted to lathi-charge 
and curfew was imposed. the situation was brought 
under control by the senior officials who camped in 
the area from 8th to 14th February 2006. 

(v) Aligarh city in Uttar Pradesh witnessed communal 
violence during the period from 6.4.2006 to 
10.4.2006 over the large scale arrangements made 
for the Ram Navami programme. Six persons died 
and 23 persons were injured in the clashes and 
firing. A total of 265 persons were arrested and 12 
cases have been registered in connection with these 

. incidents so far. A two-member team comprising 
Principal Secretary of the State Govemment and 
Additional DGP, Uttar Pradesh has been constituted 
to enquire Into these incidents. 

(vi) On 1.5.2006, the officials of the Municipal 
Corporation of Vadodara went to remove the dargah 
of Rasiduddin Rehamatullah Aleh near Champaner 
Gate as part of its anti-encroachment drive. 
Thousands of people collected and resorted to 
stone-pelting. 

The control the situation, Police resorted to lathi 
charge, tear gas and firing in which 2 persons were killed. 
Subsequently, another 2 persons died due to stabbing 
and several others were injured. Curfew was imposed in 
6 Police Station areas. One of the injured died on 
2.5.2006. Meanwhile, a Sumo met with an accident in 
Ajwa in Panigate Police Station. The mob in the area 
bumt the vehicle and the driver. A total of 6 persons 
died, 51 injured, 254 persons have been arrested in 
substantive cases, 306 in preventive cases and 616 
persons were arrested for violation of curfew and 53 
offences have been registered. To control the situation, 
the State police, para-military forces, rapid deployment 
forces, and army columns were used. Two companies of 
BSF, one company of CRPF, eight companies of Rapid 
Action Force, and army columns were irducted to control 
the situation. The situation in Vadodara is now under 
control. However, vigil Is being maintained. 
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The matter of urban encroachment removal was 
reviewed by the hon. High Court of Gujarat under a $I/O 

moto writ petition and the Court under order dated 
2.5.2006, directed the State Governm&nt to remove all 
encroachments in Vadodara, Ahmedabad, Rajkot and 
othet places. In the wake of this order and in the interest 
of the maintenance of peace and communal harmony, 
the Union Government moved the Supreme Court of India 
and obtained a stay on 4.5.2006, on the said High Court 
order and the State Govemment has been informed 
accordingly. 

The Union Govemment monitored the situation and 
issued appropriate advisories in the above Incidents and 
provided central forces on the request of the concerned 
State Govemments. Shri Sriprakash Jalswal, Minister of 
State for Home Affairs visited Allgarh and Vadodara for 
an assessment of the situation and met the State 
authorities and visited the hospitals where injured were 
receiving treatment. The State Govemments have been 
advised to take neceasary steps to control the communal 
disturbances. The Union Govemment has been giving 
them information and assistance needed to maintain 
communal harmony. 

The communal situation in the country, by and large, 
is under control. All the same, it has become necessary 
for the State Govemments, the Union Govemment, and 
the people at large to increase the vigilance, and take 
timely action, and see that nothing is said or done, by 
anybody which can fuel the fire of unnecessary communal 
violence. 

While replying to the Calling Attention Motion, which 
covers all communal incidents and the communal situation, 

f! 
only a few major incidents which attracted the attention 
of the people have been mentioned. The Government . , 
agrees to have a discussion, if required, on these Issues, 
which can give greater time to the Members to expreu 
their views In greater details. The views expressed· may 
prove useful to combat the communal violence. 

SHRI BASU DEB ACHARIA: Sir, my notice was not 
for a general discussion on the communal situation In 
the country. My Calling Attention notice wu very specific 
about the recent Incident that took place at Vadodara in 
the State of Gujarat. ... (Intsnuplions) 

Sir, On 1st May, 2006 when the Chief Minister of 
Gujarat was celebrating Gujarat Gaurav Divas, the 47th 
Foundation Day of Gujarat, 300 years old Oatgllh of a 
Sufi saint, Syed Rasiduddin Chustl was demolished by 
the Municipal Corporation. That demolition was done under 
the direct supervision of the BJP leaders and Sajranj 
Dal. 

Sir, this particular Oatgllh was targeted for many 
years. . .. (Intsrruptions) 

[Tl'IIMIalion/ 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Sir, 
the thing which Is being said here . ... (In/srruplions) 

YOGI ADITYA NATH (Gorakhpur): Sir, I had said 
eariier also that it was going as per the orders of the 
court. . .. (Intsrrupfions) 

MR. DEPUTY SPEAKER: You will be given an 
opportunity to speak, please sit down. 

... (InlBmJplion$) 

MR. DEPUTY SPEAKER: You will be given time. 

. .. (Inttlnuplions) 

YOGI ADITYA NATH: It was going on as per the 
orders of the court and not that of the govemment. 
... (Intsrruplions) To mislead the house . ... (Inltlrruplions) 

{English/ 

SHRI BASU DEB ACHARIA: Whenever there are 
communal incidents in the State of Gujarat and whenever 
there were communal incldenta elsewhere, the BJP and 
the Bajrang Dal attempted to destroy this particular 
Ostgllh. . .. (Inl8nuptions) 

[TrsnsIslion/ 

MR. DEPUTY SPEAKER: You will be given time to 
speak. Then, you can speak whatever you want. 

. .. (Intsnuptions) 

MR. DEPUTY SPEAKER: I will give time to your 
party also. 

... (Intsrruplions) 
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[English} 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except the speech of Shri Basu Deb Acharia. 

... (In/8rrupbOns) ~ 

SHRI BASU DEB ACHARIA: Sir, this reminds us as 
to what happened in the State of Gujarat on 20th 
February, 2002. During the State-sponsored mayhem 
which was committed in the State of Gujarat in the month 
of February, 2002, 300 religious places were destroyed 
by the BJP, the Bajrang Dal and the Vishwa "Hindu 
Parished people . ... (Inlrlrruptions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (Inl8nuptions) 

MR. DEPUTY· SPEAKER: Md. Salim, please do not 
disturb. Your Leader is on his legs. 

... (In/8nuplions) 

SHRI BASU DEB ACHARIA: This tomb in , 
Ahmedabad was raised to the ground by these forces. It 
vanished overnight and a road was paved on the spot 
where it once stood . ... (lnl8nup/ions) Not it has been 
stated that particular Dllrgllh was encroaching the 
Highway. 'The Dargah was some 300 years old. 
... (lnl8nuplions) The Outlook magazine has published. 
... (Inltmuplions) 

[Translll/ion} 

YOGI ADITYA NATH: Before this, 20 temples were 
razed to the ground . ... (In/8nup/;ons) To mislead the 
house ... (InlBrrup/ions) a misunderstanding is being 
created. . .. (Intenup/ions) 

MR. DEPUTY SPEAKER: Time will be giveR to your 
party also. 

[English} 

Nothing will go on record except the speech of Shrl Basu 
Deb Acheria. 

... (In/8nuptions) ~ 

"Not recorded. 

[T"n,.wn} 

MR. DEPUTY SPEAKER: You party will be given 
time. 

YOGI ADITYA NATH: Any newspaper . 
... (In/tNTlJplions) 

[English} 

SHRI BASU DEB ACHARIA: The Vadodara City 
Survey Map of 1912 showed that the Dargah was there. 
This Ollrgllh came up much before the Municipal 
Corporation was formed. How did this Dllrgllm encroach 
upon the Highway? The notice was issued by the 
Municipal Corporation and there was di8CU88ion and there 
was agreement also to dismantle a part of Olltgllm. In 
spite of that, on the first of May, only seven feet high 
Osrgsh, which is a small structure, was demolished. In 
order to dismantle the small structure how much 
machinery was deployed and how many people were 
deployed? 

MR. DEPUTY SPEAKER: I have so many names 
with me. Please conclude now. 

SHRI BASU DEB ACHARIA: The violence continued 
and the Chief Minister waited and watched for two days 
as he did in the case of the Stat .. sponsored carnage 
that was committed in the State of Gujarat in 2002. Sir, 
six people were killed by police firing and by mob 
violence. What we have seen in the State of GuJarat as 
well as in the State of Rajasthan is that the religious 
places are the target of attack. ... (Interrup/ions) 

[Transilltion} 

PROF. RASA SINGH RAWAT (Ajmer): Nothing of 
this sort exists in Rajasthan. 

[English} 

SHRI BASU DEB ACHARIA: The religiOUS places 
are the target of attack. 

MR. DEPUTY SPEAKER: Please conclude now. 

SHRI BASU DEB ACHARIA: This was when there 
was no need for demolition of that Olltgllh. This Ollf!lllh 
was 3oe-years old and it is a national monument. We 
enacted a law here, in this House, in 1991 . 
... (Inl8nuptions) 

MR. DEPUTY SPEAKER: Thank you Shrl Basu Deb 
Acharia. 
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SHRI BASU DEB ACHARIA: Sir, this is very 
important. We have enacted a law in this House. 

MR. DEPUTY SPEAKER: Nothing more will go on 
record. Shrl Gurudas Oasgupta to speak now. The hon. 
Members are ~equested to kindly seek' clarifications only. 

... (Interruptions)· 

SHRI . BASU DEB ACHARIA: Sir, It was on stBIU$ 
quo of religiou8 places . ... (Intsrruptions) 

MR. DEPUTY SPEAKER: I now request Shri Gurudas 
Dasgupta to speak. 

. .. (Intsrrup/ions) 

SHRI BASU DEB ACHARIA: This Oargan was built 
300 years before. I would like to know from the hon.· 
Minister of Home Affairs one thing. Where we have 
enacted a law to protect the religious monuments. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down now. 
Nothing will go on record. Shrl Gurudas Dasgupta to 
speak now. 

... (Inlsrrup/ions) • 

MR. DEPUTY SPEAKER: Shrl Basu Deb Acharia, 
you have repeated it so many times . 

... (Intsrruptions) 

SHRI BASU DEB ACHARIA: This was in order to 
protect these religious monuments from the attack by the 
BJP and Vishwa Hindu Parishad and Bajrang Dal. 
.. , (IntsfTlJP/ions) 

MR. DEPUTY SPEAKER: Nothing should be recorded 
now. Shri Gurudas Dasgupta to speak now. 

... (InlBfTlJpHons)· 

MR. DEPUTY SPEAKER: Nothing is going on record. 
Please take your seat. 

... (IntefTlJptions)· 

MR. DEPUTY SPEAKER: Shri B8su Deb Acharla, 
nothing will go "on record. 

SHRI BASU ,DEB ACHARIA: Why, Sir? Why will you 
not allow me to finish my speech? 

-Not recorded. 

MR. DEPUTY SPEAKER: You have taken enough 
time. 

SHRI BASU DEB ACHARIA: How much time have I 
taken? I have taken only five minutes. Please let me 
finish . 

MR. DEPUTY SPEAKER: You have taken more than 
ten minutes. 

... (Interruptions) 

/Translation/ 

SHRI VIJAYENDRA PAL SINGH (Bhllwara): Report 
this to the Supreme Court. ... (InlBrrupIions) 

/English} 

SHRI BASU DEB ACHARIA: The Minorities 
Commission demanded for a judicial Inquiry. I demand 
that a judicial inquiry should be set up because in this 
House a demand was made that all the cues should be 
handed over to the CBI. OtherWise the people will not 
get justice. Sixty-five thousand people were still homeless . 
... (InlSfTlJptions) 

MR. DEPUTY SPEAKER: Thank you. Please take 
your seat. Nothing more wiil go on record. 

... (InttHTZlplions)· 

MR. DEPUTY SPEAKER: No. Please sit down now. 
Shri Gurudas Dasgupta to speak now. 

... (Intsnuptionsr 

SHRI BASU DEB ACHARIA: The Govemment of 
Gujarat have failed to protect the minority community . 
.•. (InlBrruptions) 

MR. DEPUTY SPEAKER: Nothing is going on record. 
Please take your 8eat. 

... (InlBrruptions)· 

MR. DEPUTY SPEAKER: Shri Gurudas Dasgupta, 
,you pleue speak. 

... (InlBrruptions) 

"Not recorded. 
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MR. DEPUTY SPEAKER: Shri Basu Deb Acharia, 
nothing is going on record. You are a senior Member of 
this House. Please take your seat. 

... {lnltNnJptiutlSl' 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (lnMrrupIionsr 

MR. DEPUTY SPEAKER: I request the other hon. 
Members to kindly seek clarifications only. 

13.00 hr •. 

SHRI GURUDAS DASGUPT A (Panskura): Sir, I 
understand your predicament regarding paucity of time, 
but considering the importa~ of the subject, kindly allow 
the Members to have their say. He will also have his 
say. Let all of us have our say . ... {lnMnuptions) 

SHRI HARIN PATHAK (Ahmedabad): Equal time 
should be given to every Member . ... {Inmrruptions) 

SHRI GURUDAS DASGUPTA: Yes. 

MR. DEPUTY SPEAKER: I think, he has more than 
sufficient time. 

SHRI GURUDAS DASGUPTA: Sir, I have gone 
through the statement of the hon. Minister. He has given 
an innocent catalogue of the incidents, too innocent to 
go into the root of the grave national problem. He has 
said leas and not said much. I am very sorry to say that 
it appears that the issue has not been taken into proper 
perspective by the Minister. He has soft-peddled the i88U8. 
The statistics does not show that communal incidents in 
the country have declined. 

Sir, what is the reason that we have raised the 
Calling Attention? 

SHRI SHIVRAJ V. PATIL: May I have your 
Indulgence, if you yield for a minute? ... (lntsl11Iptions) 

Sir, this is going on very irregularly. Call Attention 
Motion is on an incident of urgent public importance. 
Now, Shri Basu Deb Acharia says that he wanted that 
this Call Attention Motion should be limited to Vadodara-
it would have been very helpful to me-but then it was 

"Not recorded. 

changed into the communal violence in the country. I 
cannot either reply to his notice or that notice. If I reply 
In writing to the entire communal violence in the country, 
I have to deal with thousands of incidents. That is why, 
I was requesting that take this matter under Rule 193 
and discuss it for three hours or four hours. 

Sir, under this rule, one matter has to be discussed 
and only four Members are allowed to ask questions and 
that too, each Member is aUowed to ask only one question 
and that too a clarification. Without understanding the 
provisions of the rule, this matter is brought before the 
House. In my statement, I have said that I am willing to 
discuss it. You discuss it for three hours or four hours. 
But you do not commit before the House as per the 
rules and then, do not allow us time to speak. Then, you 
find fault with us. . .. (Inmnuptions) 

MR. DEPUTY SPEAKER: Shri Varkala Radhakrishnan, 
do not waste the time. 

... (Intsnuplions) 

SHRI VARKALA RADHAKRISHNAN: Sir, a Calling 
Attention notice can be converted into a discussion under 
Rule 193. Hon. Speaker has to take a decision about it. 
If the Minister is agreeable to a three-hour discussion, 
since this issue is of national importance, my suggestion 
is that the Hon. Speaker may consider the issue of 
discussing the matter so that the Minister can clarify his 
position and we, the Members, also can give details 
regarding the incidents. Otherwise, he Is only restricted 
to ask clariflcatory question and nothing else. Only 
clarlficatory questions are allowed. 

Shri Basu Deb Acharia made a lengthy speech. That 
is against the rule. He can ask only a clarificatory 
question, but he was making a lengthy speech. Now, 
Shri Gurudas Dasgupta will make a lengthy speech and 
other Members will also do the same thing. So, it may 
be converted into a discussion under Rule 193. 

fTrsnsllltlon} 

MR. DEPUTY SPEAKER: If you want the discussion 
under rule 193, please give a notice. 

/English} 

SHRI SHIVRAJ V. PATIL: Sir, I am' willing to discuss 
it at length. My request to the House is that this is an 
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important matter. Let it not be discussed .. a Call 
Attention Motion, tum it into a Short Duration Diacu8slon. 
I am willing to reply. 

13.04 hrs. 

[MR. SPEAKER in Ihtl Ch8i/l 

We have no objection and you do not allow more 
than four Members to ask the questions. Then, we will 
say that the matter is important and allow more Members 
to ask the question. Each Member is allowed to ask only 
one clarificatory question. You will allow that also. What 
I am saying is that I am willing to discuss this matter at 
length, if the hon. Members request the Presiding Officer 
that It should be tumed into a Short Duration Discussion. 
I shall have no difficulty. 

SHRI BASU DEB ACHARIA: Sir, we have no 
objection If It is converted into a discussion under Rule 
193. We also want to have a structured debate on 
communal violence. 

SHRI GURUDAS DASGUPTA: Mr. Speaker, Sir, the 
respected Home Minister and the former Speaker of the 
House is making use of his wisdom and experience to 
scuttle my opinion. It Is not fair. It is unfair on his part 
to do It. 

MR. SPEAKER: No, let us not have mutual allegation. 

SHRI GURUDAS DASGUPT A: No, It Is unfair. I am 
not alleging. Let me finish my submission. If the Minister 
was so keen to convert this discussion into a Short 
Duration Discussion, then instead of reading out the 
speech he should have $Pp8aled to the hon. Speaker. 

SHRI SHIVRAJ V. PATIL: I have done it. You can 
ask him. 

SHRI GURUDAS DASGUPTA: Yes, but it was 
rejected. 

SHRI SHIVRAJ V. PATIL: I have also informed the 
Secretary about It. 

SHRI GURUDAS DASGUPTA: Sir, Mr. Patil appears 
to be impatient. Impatience should not be the 
characteristic of a Minister. He should listen to his friends 
and Members. 

MR. SPEAKER: No, personal accusation or comment 
is not necessary. 

SHRI GURUDAS DASGUPT A: Sir, please listen to 
me. I am only saying that while you were announcing 
yesterday about today's business and while you were 
introducing today's business hon. Minister had stood up 
and suggested to you that: -How can there be a Calling 
Attention like this?" It is on record. Thereafter, you had 
kindly stated that you had admitted it. Now, after the 
Motion was admitted; after the hon. Minister read out his 
speech; after an hon. Member had spoken, while I told 
him that It is an Innocent statement, he rlaes to aay that 
It is wrong. Unfortunately, this is not the way the 
Parliament should be run, and the senior Members should 
not run It like this. I am also in this House for long. 

MR. SPEAKER: It is all right. Kindly take your seat. 
Let us try to find a solution for it. 

SHRI GURUDAS DASGUPTA: Sir, I know, but I 
should not have been Interrupted. I am only saying this. 
I am only submitting that I should not have been 
interrupted like this. 

MR. SPEAKER: Mr. Dasgupta, you have made your 
point. 

SHRI GURUDAS DASGUPTA: Anyway, I am coming 
back to the subject. 

MR. SPEAKER: Nobody is to pass judgement on 
the conduct of the hon. Members and Mlni"ers. It is not 
necessary. Mr. Dasgupta, kindly take your seat. This is 
a very important Issue, and there is no doubt about It. I 
had also suggested that It might be discussed under 
Rule 193, and I would convert It to di8Cu8slon under 
Rule 193. But some of the hon. Members-who had given 
notice--insisted that it should be discussed as a Calling 
Attention so that it can be decided earlier. Therefore, I 
maintained and continued It as a Calling Attention. Nobody 
can dispute the importance of the issue. 

The hon. Minister also spoke to me, and he also 
wanted a fuller discussion to be held on dHferenl aspects 
of this matter. It was felt that It might be proper to have 
a discussion under Rule 193. I did not reject what wee 
admitted, once, and I had taken the opinion of the hon. 
movers and Members in whose names it was admitted, 
including you. You wanted it to be continued 88 a Caning 
Attention. Therefore, I did not disturb It. But I think that 

,. 
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[Mr. Speaker) 

if the sense of the House is that there should be a fuller 
discussion, then we can do it. We can either do it today 
or tomorrow depending upon how it is convenient, so 
that all sections of the House can participate. Is it the 
sense of the House? Can we find it out? 

SHRI HARIN PATHAK: Sir, it should be a fuller 
discussion. 

SEVERAL HON. MEMBERS: Yes, it should be a 
fuller discussion under Rule 193. 

MR. SPEAKER: All right, it i8 1310 hours now. We 
can continue for some time, and probably another hour 
and a half can be kept for this. 

SHRI SHIVRAJ V. PATIL: Sir, I have business in 
the other House also. 

MR. SPEAKER: Are you suggesting it to be taken 
up tomorrow? 

SHIR SHIVRAJ V. PATIL: Yes, Sir. I have a Bill and 
discussion on the same subject in the other House also. 
So, if you think it proper, then after that business I can 
come here or it can be fixed for tomorrow under Rule 
193 or any rule. 

MR. SPEAKER: Tomorrow I am committed to a 
discussion on the reservation matter. I am being 
misunderstood. Therefore, I am committed for that Issue 
also. Can you be free by 4 o'clock? 

SHRI SHIVRAJ V. PATIL: Sir, at 4 o'clock they have 
fixed the business. 

SHRI BASU DEB ACHARIA: Sir, there is another 
matter under Rule 193. 

MR. SPEAKER: Yes, it is also important with regard 
to suicide by farmers. Hon. Members, I will appeal to all 
sections of the House including the hon. Minister to do 
it tomorrow after the reservation matter because the hon. 
Member feels very strongly about it. 

SHRI SHIVRAJ V. PATIL: Sir, do you want to have 
this discussion after the discussion on reservation? We 
can do it. 

__ MR. SPEAKER: We will try to regulate it, and I hope 
It to be for felicity of our own understanding. 

SHRI BASU DEB ACHARIA: Sir, It will be very 
difficult tomorrow. I would request if It could be taken up 
day-after tomorrow. ... (Inltlnuplions) 

SHRI GURUDAS DASGUPTA: Does it mean that I 
will continue at that time? 

MR. SPEAKER: You will have full liberty to have 
your say. 

SHRI GURUDAS DASGUPTA: I will start the 
discussion. 

SHRI BASU DEB ACHARIA: But I was not allowed 
to speak for more than five to six minutes. Therefore, 
you will have to allow me also to speak. 

MR. SPEAKER: May I make a submission to all? 
You are all very experienced, senior and responsible 
Members. We can surely find out a solution in this matter 
with your goodwill and cooperation. 

SHRI HARIN PATHAK: Sir, it can be converted Into 
Discussion under Rule 193. 

MR. SPEAKER: Well, today, there is a BAC meeting. 
We can discuss it in the BAC. 

.., (Inlsnuplions) 

MR. SPEAKER: I will allow you to do that because 
that will be a new discussion. 

SHRI GURUDAS DASGUPTA: Sir, please listen to 
me. The only point is that I was stopped In the middle. 
Therefore, you should allow me to begin the discussion. 
After I have finished my speech, you can call others. 

MR. SPEAKER: You can start your apeech from the 
beginning, if you want. 

SHRI KHARABELA SWAIN (BaIa8ore): Sir, who will 
initiate the debate among these two? 

SHRI BASU DEB ACHARIA: I will initiate the 
discussion, and then he will follow me. 

MR. SPEAKER: I may decide to sort of delete the 
entire discussion. I will look Into it. 

SHRI BASU DEB ACHARIA: That discussion will be 
on a fresh Motion, Sir. 
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MR. SPEAKER: Hon. Members, I car:t assure you all 
that on a matter Hke this, full opportunities win be given 
to you all subject to the rUle. and the procedure. 

SHRI GURUDAS DASGUPTA: Anyway, the House 
agreed to allow me to speak fully at the beginning. 

SHRI BASU DEB ACHARIA: No, not at the beginning, 
but after I have initiated the debate. 

MR. SPEAKER: It is very nice, sometimes, to have 
some laughter in the House. 

SHRI HARIN PATHAK: Sir, please give me an 
opportunity at that time also. 

MR. SPEAKER: I will give the opportunity to Shri 
Basu Deb Acharia· and then to Shri Gurudas Dasgupta. 

SHRI HARIN PATHAK: Sir, then Harin Pathak should 
be given the opportunity. 

/Tmnslsfi!mJ 

MR. SPEAKER: Harin Pathak Ji, your name was 
Included in today's list also. You will also get an 
opportunity. 

SHRI RAM KRIPAL YADAV (Patna): I should also 
be given an opportunity. 

MR. SPEAKER: Every one will get an opportunity by 
converting the calling attention into a discussion under. 
rule 193. 

(EfI(lIishJ 

You send your name on behalf of your Party. I cannot 
allow you just like that. 

... (lnltlrNptions) 

MR. SPEAKER: I will allow you to initiate the 
discussion. 

SHRI GURUDAS DASGUPTA: I will be the second 
speaker. I will have the opportunity to apeak next after 
him. 

MR. SPEAKER: I will decide that. You leave it to 
me. 

SHRI GURUDAS DASGUPTA: Sir, I started the 
discussion. 

MR. SPEAKER: Please give this Ilttie liberty to the 
Speaker, your Speaker. The only thing I wish to say is 
about the comment of the hon. Home Minister, whom I 
highly respect and he knows it very much, who said that 
the rule does not provide it. I wish that everybody 
complied with aU parts of the rule. 

SHRI GURUDAS DASGUPTA: Including the Minister. 
Sir. 

MR. SPEAKER: Certain things are happening, and 
we are tolerating many deviations. sometimes, for smooth 
functioning. His experience Is much greater than mine, I 
am sure. Let us have goodwill and cooperation. 

The House stands adjoumed till 2 p.m. 

13.12 hrs. 

Th6 Lok Ssbhs fMn sdjoumtld for Lunch lill 
fourfHn of th6 Clock. 

14.01 hr •. 

Th6 Lok Ssbhs f'tI-BSStImbltJd sfttlr Lunch slol1ll 
minul6 pssl FourfHn of Ih6 lock. 

[MR. DEPUTY SPEAKER in Ih6 Chsil) 

{English} 

MR. DEPUTY SPEAKER: If the hon. Members of 
the House agree. today's Matters under Rule 3n-ltem 
No. 16-be treated as laid on the Table of the House . 

... (InI6nvp1ions) 

SOME HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: Matte... under Rule 3n 
are laid on the Table and they will form part of the 
proceedings. 

. .. (Int6nup1ions) 
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14.02 hr •• 

MA TIERS UNDER RULE 377-

(I) Need to make available drinking water free 
from fluoride and araenlc to the people at 
large particularly In Andhra Pradeah 

/English} 

SHRI M. RAJA MOHAN REDDY (Narasaraopet): The 
contamination of ground water in India has become a 
major health hazard in recent years. To bank on ground 
water has become dangerous because of unscientific 
disposal methods, municipal waste seeps through solid 
layers which contaminates ground water with heavy 
metals. 

According to a survey report of Rajlv Gandhi National 
Drinking Water Mission, Andhra Pradesh has mora than 
7000 habitants where drinking water is totally contaminated 
with fluoride. In Rajasthan, more than haH of its villages 
and as many as 15 Indian States have areas where 
fluoride contamination of water has been threatening the 
health of the people. In some State like West Bengal, 
arsenic-contaminated water is being used by villagers for 
drinking, resulting in deadly diseases. 

I would request the Central Govemment to take up 
necessary steps on priority basis to make available 
drinking water uncontaminated by fluoride and arsenic in 
a time bound strategy programme involving Government 
agencies, NGO's, International Agencies and affected 
communities to meet the situation. 

(II) Need for con.tructlon of a bridge at 
Khalrgaon cro •• lng on Mumbal-Ahmectabad 
National Highway In Gularat 

[TfIIfIs/ation} 

SHRI KISHANBHAI V. PATEL (Bulsar): Sir, through 
you, I would like to draw the attention of the hon. Minister 
of Road Transport and National Highways to the problems 
being faced by the people of my parliamentary 
constituency due to Gudlav crossing on the way from my 
parliamentary constituency Bulsar to Khairgaon and Dang. 

In the absence of a bridge on Mumbai-Ahmedabad 
National Highway, occurrence of accidents at Gudlav 

"Treated as laid on the Table. 

crossing on Bulsar-Khairgaon road on this National 
Highway has become order of the day for the people of 
my parliamentary constituency. Thousands of commuters 
from Bulsar to Dang and Guldav GuJarat Industrial 
Development Corporation have to crOS8 this National 
Highway. There is heavy rush of traffic on this crossing 
but it is unfortunate that no bridge has been constructed 
over this crossing. 

Mr. Speaker, Sir, I request the Government, through 
you, that keeping in view the fraquent occurrence of 
accidents at Gudlav Khairgaon cro88ing on Mumbai-
Ahmedabad National Highway the concerned officers 
should be directed by the hon. Minister to construct a 
bridge without any further delay. 

(III) Need to con.truct over-bridge. at Kadodar. 

/English} 

Char Ra.ta and KemraJ Char Ra.ta on 
National Highway No. 6 and 8 In GuJarat 

DR. TUSHAR A. CHAUDHARY (Mandvi): I want to 
draw the attention of the Minister of Shipping, Road 
Transport and Highways towards construction of over-
bridges at Kadodara-Char Rasta and Kamrej Char Rasta 
on National Highway Nos. 6 and 8 in Gujarat. Kamraj 
Char Rasta is located at National Highway No. 8 which 
also connects Surat City. There is always a heavy rush 
of traffic on this Highway. Kadodara Char Rasta is a 
place whera NH 8 crosses NH 6. As both the Highways 
crosaes at Kadodara, thera is always a heavy rush on 
this road. NH 6 on one hand connects my Constituency, 
25-Mandvi, and on the other hand it connects Surat City. 

Due to heavy rush on these Highways thera is always 
traffic jam on the above two locations. It the over-bridges 
on Kadodra and Kamrej are being constructed it will ease 
the problem of the lakhs of the people of these areas 
who face traffic jam problem on these Highways. 

Sir, I request the Govemment to construct over-bridge 
at Kadodra-Char Rastha and Kamrej-Char rasta on 
National Highway Nos. 6 and 8 in GuJarat. 

(Iv) Need to review the Implementation of 
National Employment Guarantee Programme 
In JharkhBnd 

[Translation} 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Sir, 
the National Rural Employment Guarantee Act, 2005 has 
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been implemented in 200 districts of the country and 20 
districts of Jhari<hand since Feb 2, 2006. I would like to 
bring it to the notice of the House that this act is being 
implemented at snail's pace in Jharkhand. Even after 
passage of three months, Its implementation has not been 
started at village level. Only application form are collected 
and dumped in the divisional office. Job cards have not 
been issued so far. The intention of the officers behind 
working in such a manner is to escape legal provisions 
because once the job cards are Issues, it becomes 
mandatory to give work to the willing card holders within 
15 days, for which they are not ready. 

The amount .of second instalment under Sampooran 
Gramin Rojgar Yojana which was to be discontinued from 
31.3.2006 and merged into National Rural Employment 
Guarantee Scheme from 1.04.2006 is being shown as 
post Incidence expenditure on the schemes under 
Sampoorna Gramin Rojgar Yojana. 

Therefore, I demand from the Govemment that the 
Central Employment Guarantee Council should look into 
the factual position of the implementation of the National 
Development Rural Employment Guarantee Act in all 
districts of Jharkhand and take necessary steps. 

(v) Need to check the quality of material being 
used In the construction of International 
Trade Centre building at KarlmganJ, Auam 

{English 

SHRI LALIT MOHAN SUKLABAIDYA (Karimganj): An 
International Trade Centre (ITC) is supposed to provide 
assistance to the exporters and importers, which has the 
potential of creating new entrepreneurs and open new 
avenues of employment in related sectors. My experience 
from the visit of tha lTC-three storey building in 
Sutarkandi under Karimganj is shocking. One portion of 
the gate and one wall of the godown had to be rebuilt 
as the Original construction has collapsed. The walls of 
the main building have already developed cracks in vital 
areas. The surface of the "Transhipment Platf;)rm" already 
sank more that 6" inches. I understand the ITC will house 
Custom Office, Post Office, Bank, Conference Hall aild 
one Exhibition Hall for use of the importers and exporters, 
of both countries. However, in view of the very poor 
standard of construction, which is evident frem these 
incidents of collapses and cracks, it is strongly suggested 
that before the building is officially opened for operation, 
an expert opinion from competent civil engineers should 

be obtained regarding Its safety and use. OtherwiM, there 
are chances of mishaps, which might even cause Ioas of 
human lives and property leading to not only huge 
financial loss of the Govemment but also raise question 
about the transparency of the whole affairs, which may 
collapse the whole prospects of International Trade and 
Commerce of this North East region. 

(vi) N .. d to revive 'The Panch Mahal District 
Cooperative Sank' In Godhra, GuJ.,.. for the 
benefit of the farmers 

{Ttanslation} 

SHAI BHUPENDRASINH SOLANKI (Godhra): Sir, it's 
quite ironical that on the one hand the Govt. is going to 
make declarations to protect the rights and interests of 
the farmers of the country, on the other hand, the farmers 
belonging to different parts of the co~ntry are being 
compelled to commit suicide. The banks run by the co-
operative societies are lying closed and virtually an effort 
is being made by the Govt. to revive them. One such 
bank falls in my parliamentary constituency Godhara 
namely Panchmahal District Co-operative Bank that's lying 
closed for the past three years. This bank has been 
functional for the past 40 years. Nearly 2000 primary 
societies concerning the poor and the farmers were 
affiliated to It. The bank had 40 branches in toto and 
nearly SOO people were employed with the bank. T~e 
annual turnover of the bank was to the tune of Rs. 300 
crore. The poor farmers of my parliamentary constituency 
would seek financial aid/soft loans from this bank for 
agricultural purposes. They have no other choice but to 
take loans from the other banks at higher rate of interest 
and in case of being unable to make repayment of the 
loans, t~ey are forced to commit suicide. 

Therefore, I urge upon the hon. Minister of Finance 
and the Minister of Co-operatives to revive the 
Panchmahal District Co-operative Bank so that the poor 
farmers of my constituency are not compelled to commit 
suicide and they may get loans at an easy rate of interest. 

(vII) N.ed to allocate adequate fundi for 
development of tourism In Ort ... 

(English} 

SHRI BIKRAM KESHAAI DEO (Kalahandi): Orissa 
has been and always will be a State for heritage, 
archaeological and eco-tourism. As the State is 
economically poor it becomes difficult for the State 
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IShri Bikram Keshari Deo) 
Government to allocate sufficient funds for construction 
of infrastructure like, hotels and panthniwas. So, it is my 
request to Central Government and the concerned 
Ministries to give adequate funds to develop different kinds 
of tourism pockets in Orissa. 

(vIII) Need to find permanent solution to recurring 
floods In Eastern Uttar Pradesh 

[Translation} 

YOGI ADITYANATH (Gorakhpur): Sir, there is huge 
loss of life and property every year due to the natural 
disasters like floods, earthquake, draught etc. Flood is 
not such natural disaster like earthquake or tempest that 
can be forecast. Certain districts of eastem Uttar Pradesh 
such as Gorakhpur, Siddharthnagar, Maharajganj coupled 
with a few districts of Bihar face the fury of flood every 
year. The areas falling in the zone of Himalayan terrain 
first all prey to floods due to overtlowing of Saryu, Rapti, 
Rohini. Gandak. Narayani following heavy rains. A 
permanent solution to this recurrent problem can be 
embarked on by incurring a bit more expenditure rather 
than spending lots of money in giving away relief 
packages by conducting surveys of the affected areas. In 
the post independence era, in order to find a permanent 
solution to the problem of flood; Gangajal Commission 
was constituted in Uttar Pradesh for proper water 
treatment and to avoid the devastation of floods. This 
Committee made recommendations to construct a dam 
over Karali Pancheshwar and Bhalu in Nepal itself at the 
originating point of the Purvanchal rivers to check the 
overtlow of western and the required quantum of water 
be diverted into some catchments sort of reservoir. 
However, this could not see the light of the day owing 
to political reasons. 

Hence, I urge upon the House to ponder over this 
problem and would request Hon. Prime Minister to take 
necessary steps In order that the loss of life and property 
caused by the natural tragedy of flood every year could 
be checked. 

(Ix) Need to r.I.... funda for development of 
MIInmad In view of forthcoming Kumbh Mela 
of 2008 at Handed, Maharaahtra 

SHRI HARISHCHANDAA CHAVAN (Malegaon): Sir, 
Kumbh Mela of the Sikh is to be organized on account 
of Swarnjayanti celebration of Nanded based Gurdwara 
in 2008. Nearly 50 to 60 lakh devotees shall be visiting 
this fair from across the country. All these devotees will 

bow their heads in Manmad Gurdwara (Kalkhand) and 
will head towards Manmad. Subsequently they will come 
back via Manmad itself. The Union and the State 
Government have sanctioned an amount of Rs. 718 crore 
to provide basic facilities in Nanded town. On the lines 
of Nanded, As. 100 crore ought to be offered for the city 
of Manmed as well as all the devotees shall attend the 
Kumbh Mela journeying via Manmad itself. Funds are 
required to arrange for 1OO-bed hospital, safe drinking 
water, lavatory, additional police booths for all these 
visitors. Manmad is also known as tourists' spot. Needless 
to mention that all religious instructions like Shlrdi, Nasik, 
Traymbkeshwar, Aurangabad, Verul, Ajantha are quite 
adjacent to Manmad, therefore, funds must be allocated 
to It. 

(x) Need to approve aettlng up of Raadym_de 
Garm.nts Compl.x at Jabalpur, Madhya 
PradeSh 

SHRI RAKESH SINGH (Jabalpur): Sir, Jabalpur, the 
major city of Madhya Pradesh is a leading place in 
readymade garments. All the states of the country place 
their orders for the clothes and garments manufactured 
here. Nearly 40,000 people have been employed with 
almost 400 garments manufacturing units. 

Sir, despite huge potentialities available here, the 
proposal of setting up a readymacle garments complex 
here is lying pending for years. A host of Initiatives have 
already been taken to set it up. An on-the-spot Inspection 
has also been carried out by the consultants appointed 
by the industry, department of the Union Gov!. to explore 
the Viability of setting up a readymade garment complex 
here. In the report submitted by the consultants it has 
already been mentioned that Jabalpur Is pregnant with 
the potentialities to get equipped with such complex. 

As much as 75 per cent of the cost involved in the 
establishment of this complex is to be bome by the Union 
Gov!. and in terms of the rest amount the garment 
manufacturers' Association and the Govt. of Madhya 
Pradesh have agreed to contribute 15 per cent and 10 
per cent respectively. Now only the approval of the Union 
Gov!. is remaining which is pending for the last one year. 
Mr. Speaker, Sir, the garments manufacturing units are 
very much willing to facilitate the industrial development 
in Jabalpur. 

The local administration is also "ot deviating from 
the responsibility on its part. In soch a situation, this 
potential industrial sector is not developing due to lack of 
requisite support from the Centre. 
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Mr. Speaker, Sir, through you I request the Central 
Government that in view of broad potential in this sector, 
the proposal for setting up of Readymade Garment 
Complex may kindly be accorded approval at the earliest. 

(xl) Need to provide remuneration to contract 
worker. at par with regular employ ... In 011 
PSU. 

(English! 

SHRI KHAGEN DAS (Tripura-West): Contractorisation 
has reached atrocious level in the oil PSUs. Prior to 
1991, the contract work dominated the auxiliary and 
peripheral work and the regular workers generally manned 
production and operational jobs. But in the post 
liberalization period the situation has undergone a sea 
change and the regular operational and production jobs 
are also aSSigned to contract workers. This is being done 
in violation of Contract labour (Regulation and Abolition) 

,Act. 1970. A serious unhealthy situation has emerged 
that two sets of workers have been doing the same job 
under the same roof where one set of worker (contractor 
workers) is receiving one-tenth of the wages or even 
less than being received by their regular counterparts. 

I would strongly request the Government to find 
permanent solution to this problem, Government of India 
should take urgent step to provide interim relief to the 
huge exploited contractor workers immediately. 

(xII) Need to check Incre ... In prices of gold and 
.top online bidding by speculative trader. 

SHRI P. MOHAN (Madurai): In the Bullion Market, 
the price of gold is determined the speculative traders in 
the garb of online bidders. If the price of gold costs 
Rs. 10 lakh per one kilogram, it is enough the bidders 
pay Rs. 50,000 as a deposit. With this less money the 
bidders get a right to determine the price of gold that is 
valued more than 10 lakh. Thus this speculative traders 
push up the price of gold on a daily basis. Small jewel 
makers are heavily affected by this. Poorer sections and 
middle class families find it' difficult to arrange the 
marriages of their daughters. 

Hence, I urge upon the Government to stop forthwith 
the online bidding by speculative traders. Gold price must 
be under check and the Union Govemment must take 
appropriate steps to have control over determining the 
price of gold. 

(xIII) Need to provide compenaatlon to the tarmers 
whoae land have been acquired for .. ttfog 
up unit. of NTPe at Unchahar, dl.trlct Ral 
aarellly, Uttar Pradesh 

(Translation! 

SHRI SHAILENDRA KUMAR (Chall): Sir, in Uttar 
Pradesh, the district Raebareli is a historical district. 
Unchahar is situated in this district where the former Prime 
Minister late Shrimati Indira Gandhi while inaugurating 
the setting up of NTPC had said that the families of the 
farmers whose lands were acquired for setting up units 
of the NTPC, would be provided employment. However, 
neither they have been provided with employment nor 
proper compensation. Most of the people belong to the 
Scheduled Castes who are very poor and small farmers. 
Recently when I visited this area during the bye-election 
of Lok Sabha, I found that a dam has been constructed 
over the S. Tide ashes coming out of the NTPC factory. 
For this purpose, thousands of acres of lands of farmers 
have been acquired and this process of acquiring lands 
of farmer Is still continuing. This is on account of dams 
and lakes that dozens of villages look line an island 
comprising of the villages of Sumer Bagh, Jhala Bagh, 
Raipur, Balduka Pura, Gauspur, Powerganj etc. which 
come under the newly created Rohania Development 
Block. The situation of farmers is very pitiable. They have 
no lands for farming. As a result, people of a number of 
villages have left their profession and are heading towards 
other districts and States. 

I would request the Government of India to conduct 
a high level inquiry into the whole incident and to provide 
proper compensation and employment to the affected 
families or to resettle the affected villages elsewhere. 

(xlv) Need to lay a new railway line between 
Harpalpur and Hamlrpur Road railway station, 
Uttar Prade.h 

SHRI RAJ NARAYAN BUDHOLIA (Hamirpur, U.P.): 
Sir, the railways have not carried out any work in 
Hamirpur district since independence. The people of the 
area are very much angry over this issue. The area from 
Harpalpur, Madhya Pradesh, railway station to Pandwadi-
rath, Muskara, Vivar, Hamirpur Headquarters upto 
Hamirpur road railway station is densely populated. The 
people of this area feel difficulty due to non-availability of 
any means of transport. At present, the state of railway 
traffic in Hamirpur district is not satisfactory. If the railway 
line is constructed between Harpalpur, Madhya Pradesh 
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[Shri Rajnarayan Budholia) 
Railway Station to Panwadi-rath, Muskara, VlVar, Hamirpur 
Headquarters and Hamirpur road railway station which 
has a total length of around 135 kilometres, the people 
of this area will be directly connected with Lucknow by 
railway train service. 

Therefore, keeping in view the difficulties being faced 
by the people, through this House, I would request the 
hon'ble Minister of RailWays to undertake survey of the 
above railway line at the earliest and the proposal for 
construction of this railway line be included in the next 
railway budget. 

(xv) Need to lay a new rail line between Gaya 
and Tori via Chatra In Bihar and complete 
the pending construction wor:k of railway line 
between Varvadlh and Chlrmlrl 

DR. DHIRENDRA AGARWAL (Chatra): Sir, if the 
construction work of a new railway line between Gaya 
and Tori via Chatra is commenced, then we can minimize 
ttle distance of 200 kilometres of the railway service 
between Delhi and Ranchi. If the construction work of 
the incomplete railway line from Barwadih to Chirmiri is 
commenced at the earliest, then the distance between 
Howrah and Mumbai can be shortened by around three 
hundred kilometers. With the construction of these railway 
routes, we can save the travel time of the railway 
passengers to a great extent. This will bring about 
efficiency in operating the railway service. There is 
excessive mines and mineral work in the above areas 
which will lead to more profit to railways from freight 
work related to minerals. At the same time, these 
backward districts will get opportunities for development. 

The Central Govemment is requested through the 
House that the incomplete work of construction of the 
new railway route from Gaya to Tori via Chatra and from 
Barwadih to Chirmiri may please be undertaken in public 
interest at the earliest. 

(xvi) Need to ·'addre.. the grievance. of a.plrlng 
Indian pilots In the country 

[English] 

SHRI ANANDRAO VITHOBA ADSUL (Buldhana): I 
would like to draw the attention of the Hon'bIe Minister 
of Civil Aviation regarding requirement of pilot in India. 
Certain airlines operating an aircraft .c",lled 'ATR' have 
been granted permission to hire foreign MFirst Officers" 
(Co-pilot). The same permission already exists for the 

position of a ·Commander" In all the airlines in our 
country. Sir, if the above mentioned permission granted 
for the employment of expatriate First OffIcers persists, 
then the future of aspiring pilots does not look bright and 
favourable in our country. 

Sir, Alliance Air which is one amongst the first airlines 
to operate ATR type of aircrafts, has been flying the 
aircraft for many years with expatriate commanders. So 
in a similar situation, after permitting expatriate First 
Officers to fly in the sensitive areas of our t~rrltory wherein 
now both the pilots VB. Commander and First Officer) 
are expatriates, an issue of National Security raises some 
sort of concem. 

DGCA has increased the fees for the issue of all the 
civil aviation licences and the fees for the application for 
the DGCA exams. Further, DGCA does not provide 
adequate facilities to the candidates. Also, DGCA has 
not been able to provide a proper, specific and detailed 
syllabus for the different subjects after conducting the 
exams for so many years. 

DGCA conducts exam every 3 months whereas most 
of the mamber countries of ICAO have a facility of 
providing the examination to the candidate as per the 
availability of the candidate. 

There is a need to increase the medical check up of 
pilots who desire the professional license. 

I would request the Hon'ble Minister through you to 
addr~ss the above mentioned grievances of the aspiring 
Indian pilots. 

(xvII) Need to expedite the recruitment proce •• of 
Gangmen In Kharagpur Dlvl.lon of South 
Ea.tern Railway 

SHRI PRABODH PANDA (Midnapore): A long 
pending recruitment process for the post of 1312 gangmen 
in Kharagpur Division under South Eastem Ra!lway is 
not been completed. The Hon'ble Court, Central Railway 
is not been completed. The Hon'bla Court, Central 
Administration Tribunal, Kolkata Bench passed judgement 
in this regard on 11.04.2001 asking the Railway Authority 
to take necessary steps to fill up the vacancies. Again 
the same court passed the order dated 7.1.2005 directed 
the Railway AuthOrity to implemont the order in full within 
six months from the very date of issllIance of oreier. Since 
then 15 months have been passed. But that has not 
been implemented so far. By this time railway authority 
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called the concerned candidates for undergoing written 
examination test. 2104 candidates appeared for the same. 
At the point of issuing notice for recruitment there was 
no provision for undertaking written test in case of 
gangmen recruitment. Only process of physical test was 
mentioned. But the Railway authority not only conducted 
written test, which is clearly a shift from its earlier stand. 
But also followed the RRB examination procedure for 
qualifying the test. Presently the vacancies have gone up 
substantially. 

I urge upon the railway authority in this regard to 
expedite the process so that all the candidates who have 
been qualified earlier in a physical test In the year of 
1998 are recruited at the earliest without any delay and 
the justice is not denied. 

(xvIII) Need to start teaching In Kendrlya Vldyalaya 
at Maharajganj, Siwan dlatrlct, Bihar 

[T flmsilllion} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Sir, Maharajganj is a sub divisional headquarters of Siwan 
district in Bihar. Subdivisional Police Head Quarters, 
Railway station, High schools, Colleges and a number of 
High grade commercial establishment, Police Station Block 
Headquarters are already established in Maharajganj. 
Thousands of Central and State Government Employees 
including retired employees are residing in and around 
Maharajganj. Maharajganj is a densely populated area 
but there is not even a single good school in Maharajganj. 
These Employees have to send their children outside 
Mahrajganj for education which causes unnecessary 
financial burden. There is a long awaited need of a good 
school in Maharajganj. 

The Central Government has given approval for 
opening a Central School in Maharajganj. As per the 
directions of the Central Government the State 
Government had sent the draft of Maharajganj Central 
School but teaching work has not been started so far In 
Maharajganj Central School. 

Through you, I would like to request the Government 
to start teaching work immediately in the Central School 
sanctioned for Maharajganj. 

(xix) Need to s.t up monitoring mechanism for 
job reaervatlon and appointment of OBCs In 
NOMe, Deihl 

[English} 

SHRI L. GANESAN (TiruchirappalJi): Under the very 
nose of the Union Government in the National Capital 

NDMC has been found to be flouting the norms and 
natural justice in issuing appointment orders to CBC 
candidates who have been successfully cleared 
competitive exams and got selected finally by duly 
constituted recruitment bodies and section boards like 
Government of NCT of Delhi's 'Delhi Subordinate Service 
Selection Board'. NDMC change at will the already 
earmarked jobs for CBCs even at the final stages of a 
recruitment process. For instance, NDMC advertised for 
Nursery teachers under various categories in April, 2000. 
Based on ossa's results notice in July, 2002, from among 
all successful candidates only forward caste candidates 
were appointed keeping in waiting the OBC candidates 
availing the Delhi High Court's Judgement pertaining to a 
aBC list case. When DSSB issued result notice in March, 
2005 obtaining clearance from the High Court, the NDMC 
to the rude shock of the waiting candidates that the 
advertised posts were not available anymore. This cut at 
the root of social justice and also natural justice which 
the State and its organs must uphold. Hence, I urge 
upon the Union Government especiaUy the Home Ministry 
and the Social Empowerment Ministry to make NDMC 
render justice and set up monitoring mechanism for aBC 
job reservation and appointment at the National level while 
ensuring education and job reservation even in private 
sector and MNCs. 

(xx) Need to review 'City Forest' plantation project 
In BIJnor. district, Uttar Pradesh 

[Transllltion! 

SHRI MUNSHI RAM (Bijnore): Sir, a city forest is 
being developed in Rawall Khadar Area by the Forest 
Department in my Parliamentary Constituency district 
Bijnore and I presume that crores of rupees must have 
been spent on it. Despite spending crOl'8s of rupees the 
city forest is not in its expected form. How many plants 
were planted during the last 1 0 years In Rawali Khadar 
city Forest Bijnore and in all the districts? How many 
plants out of them are still alive and what Is the present 
growth rate of alive plants. This must be investigated at 
the high level to ascertain wheth~r the Government of 
India is wasting crores of rupees in the name of 
plantation. City Forest Bijnore have acquired hundred of 
hectares of land. There Is no plantation on the antir, 
land. The land which is not being used should be handed' 
over to the farmers for cultivation so that the proper 
utilization of the land and livelihood to poor farmers can 
be ensured. 
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14.03 hra. 

PARLIAMENT (PREVENTION OF DISQUALI-
FICATION) AMENDMENT BILL, 2006 

[English} 

MR. DEPUTY SPEAKER: The House shall now take 
up Item No. 16A-Shri Hans Raj Bhardwaj. 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, I beg to move: 

"That the Bill further to amend the Parliament 
(Prevention of Disqualification) Act, 1959, be taken 
into consideration." 

Sir, article 1 02( 1) of the Constitution provides that a 
person shaH be disqualified for being chosen as and from 
being a Member of either House of Parliament, If he 
holds an office of profit under the Government of India 
or Govemment of a State other than the office declared 
by Parliament by lawtnot to diSQualHy its holders. 

The expression 'office of profit' has not been defined 
in the Constitution or in any other Act not because It is 
impossible to define it but because it is not easy to 
frame an aU-inclusive definition covering aU kinds of posts 
which exist under the Government and which might 
hereafter be created. The Parliament (Prevention of 
Disqualification) Act, 1959 and several other Acts of 
Parliament such as the Coffee Act, 1942. The Rubber 
Act, 1947 and the Rehabilitation Council of India Act, 
1999 creating authorities or bodies in which Members of 
Parliament are represented, contain specific provisions to 
the effect that such office will not disqualify the holder 
on the ground that he is holding an office of profit. 

The main provision in the Parliament (Prevention of 
Disqualification) Act, 1959 is contained in clauses (8) to 
(h) of section 3 which lists broadly 14 different categories 
of offices, the holding of which could not disqualify the 
holders thereof, or being chosen as and for being a 
Member of Parliament. Under clause (h) of section 3, 
holders of office 0' Chairman or Member of a Committee 
set up temporarily for the purpose of advising the 
Government or any other authority in respect of matter 
of public importance will not incur disqualification if such 
Chairman or Member is not entitled to any remuneration 
other than compensatory allowance. 

At present, question regarding disqualification is to 
be decided in the case of pre-election dispute by the 
courts through election petition, and post-election disputes 
by the Election Commission of India under article 103 
and article 192, and renders opinion to the President 0' 
India. Further, the Joint Committee on Office of Profit 
also examines the character and composition of various 
Committees, Boards, Commissions and other bodies, 
membership 0' which may disqualify a person from being 
chosen as and for being a Member 0' Parliament and to 
recommend what office should diSQualify and what office 
should not disqualify. 

Sir, as you are aware, recently the issue had to be 
re-visited on account of disqualification of Members of 
Parliament on the basis 0' holding an office 0' profit. It 
was brought to our notice that over 40 Members, from 
both the Houses, are being affected by such cases 0' 
disqualification. You will appreciate that the law is being 
enacted to prevent those 40 Members of Parliament from 
being disqualified. 

With a view to include certain offices in Parliament 
(Prevention 0' Disqualification) Act, 1959, it is proposed 
to enact this legislation, so as to exempt the holders of 
such offices 'rom incurring disqualification. We have been 
able to get the information 'rom aU the Members of 
Parliament who have given the names of the institutions 
which they want to be exempted;· and we want to make 
it as comprehensive as possible. So, this measure covers 
all those cases of Members, who are urgently to be 
prevented 'rom being disqualified. This Bill includes those 
offices which firstly are in any statutory or non-statutory 
bodies specified in the table and secondly, the office of 
Chairperson or Trustee of any Trust, by whatever name 
called, whether public or private. They are exempted. 
The offices 0' Chairman, President, Vice-President or 
PrinCipal-Secretary or Secretary of the Goveming Body 
of any society registered under the Societies Registration 
Act, 1860 have also been included. This will enable office-
bearers to contribute for the promotion of literature, 
science or arts and make use of their useful knowledge 
for charitable purposes in such institutions, which all are 
aimed at securing and achieving public welfare and public 
good. 

A Trust. as you know, is defined as an arrangement 
whereby the legal ownership of property is vested in the 
trustees for the benefit of a defined group 0' persons or 
'or a defined object. In Trust, legal ownership belongs to 
the trustees and equitable ownership belongs to 
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beneficiaries. Charity is a human instinct that drives man 
to think favourably of others and therefore do good to 
them. In our country. the benevolent role played by 
charitable Trusts has historical background and their 
existence has originated from the basic cultural trait 
peclMiar to us. A trust is an obligation annexed to the 
ownership of property. The various forms of legal 
obligation apart from the Trust. inter alia are a society 
registered under the Societies Registration Act. 1860. A 
society registered under this Act Is a legal entity apart 
from its members. Under the Societies Registration Act. 
the Goveming Body may include. inner alia and offices 
of Chairman. President and so on and so forth. So, the 
table created under the Act includes all the institutions. 
the holders of office of which will be exempted under 'the 
present dispensation. 

I commend this Bill for the consideration of this 
House. 

MR. DEPUTY SPEAKER: Does this include 
exemption of the President of Shiromanl Gurudwara 
Prabandhak Committee? 

SHRI H.R. BHARDWAJ: I deeply appreciate and have 
regards to the importance of this institution. They are 
included because as I said, all trusts-public as well as 
private-are included. I am aware of the Shiromani 
Gurudwara Prabandhak Committee. They are the historic 
institutions and they are also covered. 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill further to amend the Parliament 
(Prevention of Disqualification) Act, 1959, be taken 
into consideration." 

SHRI KHARABELA SWAIN (BaI88ore): Sir, how much 
time has been allocated for its discussion? 

MR. DEPUTY SPEAKER: Two hours have been 
allocated for its discussion. 

SHRI KHARABELA SWAIN: I am a Member of the 
Business· Advisory Committee. This notice has been sent 
to me indicating that in today's BAC meeting it will be 
decided as to how much time should be allocated to this 
Parliament (Prevention of Disqualification) Amendment Bill. 
The meeting is to take place at 4 o'clock today. When 
the meeting has not taken place yet, how can the Chair 
say that two hours have been allocated? 

MR. DEPUTY SPEAKER: If there is any necessity, 
we will extend the time for its discussion. 

... (In/elTUp/ions) 

SHRI KHARABELA SWAIN: Sir. it should not be 
bulldozed in that way. . .. (InlelTUplions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): It was decided in 
today's Leaders' Meeting at 1030 hours. It was 
unanimously decided in that meeting . ... (lnlelTUplions) 

SHRI KHARABELA SWAIN: Who says that it was 
unanimously decided? Our Party Members were not 
present there. . .. (InlelTUplions) 

MR. DEPUTY SPEAKER: Your Leader was present 
in that meeting. 

... (Inlel7Uplions) 

SHRI KHARABELA SWAIN: This is very unfair. It is 
nothing but mere bulldozing. . .. (Inlerruph'ons) 

/Transla/ion} 

MR. DEPUTY SPEAKER: Leaders of your party were 
present in the meeting held in the morning. 

(English} 

SHRIMATI MANEKA GANDHI (Pillbhit): Mr. Deputy 
Speaker, Sir, I am grateful that I have been given this 
opportunity by my Party to speak on this particular Bill 
because it brings back particularly unhappy memories. 

In 1995, Shri Rajesh Pilot of the Congress Party, 
who was then the Minister for Environment. appointed 
me as the Chairperson of the Animal Welfare Board of 
India. I stayed in that post for many years and was re-
appointed in 2000. In 2002, the Annual Welfare Board 
had become a great nuisance for the phannaceutical 
companies that ran bad laboratories. So, it was decided 
to remove me. But how to do that without incurring my 
wrath as a Member of the NDA, since the NDA 
Government was in power. So, Shri Baalu. who was then 
the Minister for Environment. all of a sudden notified the 
post of the Chairperson of the Animal Welfare Board as 
an office of profit--42 YAars after it had been made. I 
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was removed and a Joint Secretary was put in my place 
for whom obviously it was not an office of profit even 
though it carried the same supposed perks. 

This cynical exercise has been repeated in the last 
Session with the removal of a Rajya Sabha Member who 
also held the post of the UP Film Development Council. 
Tasting success in getting rid of an opponent, immediately 
the ruling coalition filed similar intents for other MPs that 
they were inimical to. Unfortunately this move backfired 
when it was seen that more Members of the ruling 
coalition including the Chairperson held similar offices of 
profit. Whereas the expelled Rajya Sabha Member did 
not take a house, car or any money given to her by the 
UP Film Development Corporation which in itself was in 
pathetic state, the Chairperson of the NAC on the other 
hand had both house, office and other perks given directly 
from the Prime Ministers office. 

In order to stop the growing criticism, in another 
extraordinary move, Parliament was adjourned sine die, 
cutting short a Session in which financial Bills had to be 
debated. 

Then, when the ruling coalition discovered that it 
could actually find a way to ensure that these perks of 
their people continued including their Chairperson, 
Parliament was suddenly recalled at great expenses for 
a short while for the single-minded purposes of passing 
a Bill that exempts 46 posts from the Prevention of 
Disqualification of Members of Parliament Act, 1959 
popularly known as the Office of Profit Act. This may be 
of great importance to the politicians who are reluctant 
and obstinate to leave their posts. But is it of national 
importance? I can understand a special Session being 
called to discuss terrorism or the continuing desperation 
of farmers. But why a special Session for this small and 
insignificant reason. How extraordinarily cynical is this? 

In this haste, every parliamentary norm has been 
abandoned. The then Speaker, Shri Shivraj Patil had once 
said that even if an amendment took place, the Bill should 
go back to the Standing Committee of the subject. This 
Bill has not gone to the Standing Committee at all. It 
has not been circulated two days before. The 
Parliamentary Affairs Minister said that it would only be 
passed with consensus. There is absolutely no consensus 
on the exemptions which have little meaning. The only 
consensus that we really do have is that every party has 
rushed to give the Parliamentary Affairs Minister a list Clf 

their own special people who are holding offices of profit. 
That is the limited consensus that we have. This Bill was 
supposed to eliminate the confusion over the office of 
profit. It has merely added to the confusion becoming a 
Bill to save the office and keep the profit. It is even 
sadder that a large proportion of the saved offices should 
be those of West Bengal. I suppose that is one of the 
parties of being the driving force in the ruling coalition. 
The Left has 19 out of 46 which is approximately 40 per 
cent which is their shEl.re of this bizarre list. 

Should the line between the legislature and the 
executive be blurred for any reason? Should this /skshman 
rekha be erased in which ever place we like? This opens 
a Pandora's box. Today, you exempt 46. Tomorrow, we 
will exempt 1 (10 and put these 46 behind the line again 
and so forth. Once it is decided that the legislative 
member whether of Parliament or the State Assemblies 
can take handouts to hold an office of profit, then anything 
is possible. Parliament which took such a strong stand in 
expelling MPs for misuse of their MPLADS and for taking 
money for questions has taken three steps back to again 
show the people of India that we will tolerate and condone 
anything when it comes to our own comforts. AI1icie 
102(1 )(A) bars an MP or an MLA from holding an office 
of profit under the Government of India or in any other 
State other than the office declared by Parliament law as 
not disqualifying the holder. So, we disregard the gravity 
of this law and sneak in through the loopholes to give 
46 Members of Parliament their own little fiefdoms again. 
And we use Parliament's time and the taxpayer's money 
in order to do it. Again how extraordinarily cynical. 

The hon. Speaker has chosen to stay away from the 
discussion. Perhaps he should have chosen to walk the 
straight and narrow path as well-to give up the 
Sriniketan-Shantiniketan Development AuthOrity. Caesar's 
wife must be above all scandal. The Minister of 
Parliamentary Affairs, Shri Dasmunsi has said in the press: 

"It is not a question of saving anyone's skin. It is 
a question of saving the dignity of Parliament.· 

Have we saved it with today's Bill? Have you read 
the editorials all over the country which have made fun 
of the exemptions and the nakedness of the greed 
attached to them? All you have done is simply made the 
1959 law redundant by protecting the posts that individuals 
want them to be protacted. 

Let us go Into the bizarreness of some these 
exemptions. The Uttar Pradesh Film Development 
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Corporation cannot be exempt but the West Bengal 
Handicrafts Development can be exempt. No Adviser to 
the Chief Minister can be exempted except the Adviser 
to the Chief Minister of Uttar Pradesh. The Wakf Board 
of West Bengal can be exempted but the much larger 
Wald Boards of Delhi, Punjab and Haryana cannot be 
exempted. The Uttar Pradesh and the West Bengal 
Development Boards are allowed but no other State Is 
allowed. Let us look at the people who head these. 
Strange and bizarre! You have exempted the Indian 
Institute of Psycometry. What is so important about this 
that we have to exempt it so that somebody can get a 
car and a red light? 

Likewise, most of these are not of national 
importance. They are even of limited State importance. 
But who sit on them are relatives and people who are 
really important to the State Government, or the powers 
that be. So, what could be the reasons for exempting 
these posts? Does the Government wish to give an 
additional public image to those of their MPs who could 
not be accommodated in the Ministries but need a car 
and office? Could it be that these offices provided not 
just the holders the perks but with an opportunity to 
benefit not only himself or herself but their parties? Many 
of these exempted posts are held by special people, 
relatives of those in power or people who are exceptionally 
close to them. 

Do you not think that the post of a Parliamentarian 
is in itself significant enough? Or, that the duties of a 
Parliamentarian are so onerous if taken seriously thai 
there would be little time left to do justice to important 
independent organisations? 

The voters send each one of us to Parliament to 
make good laws, monitor their implementation and to 
represent a section of India and make their lives better. 
Members are supposed to be present most of the time 
and take part in the issues that they feel competent to 
address. Any time given to yet another office would be 
stealing time unjustly from what you are elected to be. 
Surely. the Speaker's office, for instance, is already 
overcrowded with work. 

Suppose we were appointed to be doctors and 
teachers, would the nation regard us with respect if we 
took time off from our professions to run other parallel 
enterprises that gave us extra money and have red lights 
on our cars? An office of profit is nothing but a second 
job done at the cost of thE) first one and often instead of 

the first one. When the Act was made by people wiser 
than us had a point and that was to force la'A'fTlakers, 
which we are, to concentrate on law making. 

Should Members of Parliament be continuaHy seen 
as those poor unhappy people who did not get the crumbs 
of office that a few did in the Executive? Should the 
Legislature be begging from the Executive and depending 
on their largesse? Should Members of Parliament be I88n 
as those that hanker after subsidiary posts thrown to 
them by the Executive to give them false sense of 
importanoe and access to money? 

This Bill is a cynical exercise to protect power and 
privilege. Any talk of continual sacrifice becomes negated 
by the unashamed protection given to a few people who 
are desperate to cling to some loaves of office, even if 
they have to fight elections again and again prot_ing 
their morality. Either exempt all or bar all. There cannot 
be any exceptions. 

We oppose this Bill. 

SHRI V. KISHORE CHANDRA S. DEO 
(Parvatipuram): Mr. Deputy Speaker, thank you. I rise te 
support this Bill. The hon. Minister has already mentioned 
that a very piquant situation would have arise If this Bill 
was not brought forward and there would have been a 
spate of elections litigations etc. This Is just an 
amendment to give extension to certain posts which were 
already exempt in the Prevention of Disqualification Act, 
1959. 

Mr. Deputy Speaker, Sir, I was amazed and shocked 
at the manner in which the hon. Leader of the OppoSition 
opposed the very introduction of this Bill in a rather very 
unprecented manner. I have always held him in some 
esteem having been here with him in Parliament for some 
time. But the only reason he did not oppose this Bill on 
various grounds that was mentioned by the predecessor 
speaker. The Leader of the Opposition specifically 
mentioned more than once that he was Opposition 
specifically mentioned more than once that he was 
opposing the introduction of the Bill only because the 
post of the Chairperson of the National Advisory Council 
was included in this amendment to be exempt from the 
office of profit. 

Sir, I would like to assert, as the Law Minister has 
already said, that the Chairperson of the National Advisory 
Council was created by an Executive Order of the 
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Committee. It is not a creation of the Constitution. It was 
by an Executive Order of the Cabinet that this post was 
created. 

Sir, the whole world knows that we are running a 
coalition Government. This particular arrangement was 
actually created after it was agreed upon by Members of 
the ruling coalition to facilitate the ·functioning of the 
coalition Government. I can understand Mr. Advani's 
anxiety. Certainly I do not expect neither he nor any of 
the friends sitting on the other side to be happy if the 
coalition runs in a smooth and effective manner. That is 
worth appreciation. NaturaUy, the Opposition would like 
that arrangement to collapse as soon as possible. 
Fortunately or unfortunately, the NAC is a political advisory 
body. It is only a political body which is of an advisory 
nature. As Mr. Advani himself quoted In the morning It 
was to monitor the national Common Minimum Programme 
and to provide inputs for policies. What is wrong in that? 

Before I go further, I would like to mention that you 
must understand the very ethos of this particular legislation 
which was .brought in 1959. Sir, we all know that In 
1954, Bhargava Committee was set up and after It 
submitted its Report, the Prevention of Disqualification 
Act was brought as a sequel. Some statutory bodies and 
offices were included to be exempted from this provision. 
The main driving prinCiple behind this legislation was 
actually to prevent conflict of interests. Conflict of interests 
where? Conflict of interests between one's personal 
interest, of what one would personally gain so that it 
does not come between you, and the issues that concem 
the public. So, this is to ensure that these do not have 
conflicting interests in the policies and programmes of 
the people that may come before the House. It was with 
this in mind that this particularly legislation was introduced. 

By monitoring the National Common Minimum 
Programme or by providing inputs to policy matters, are 
you conflicting with the interests of the nation or the 
people? On the contrary, it is to facilitate that. 

Sir, we all know that the National Employment 
Guarantee Scheme which was applauded by all sections 
of the House, the Right to Information Bill and several 
other legislations were brought in this House. They were 
accepted by all sections of this House after the National 
Advisory Council had vetted these various legislations and 
recommended them to the ruling coalition. What is wrong 
in that? Where is the personal interest that conflicts 
against national inlerests when It comes to this? I am 

extremely sorry to say one point, when I heard the Leader 
of the Opposition. I fett that it was directed against one 
person. I did not expect this from a person for whom I 
have certain political respect. That is why, I was rather 
disappointed. I would have expected the Leader of the 
Opposition to oppose It on 80me principle, on 80me legal 
grounds or constitutionally or on some other procedure 
but not on a personal basis like this. 

Sir, we have heard my predecessor, Shrirnati Maneka 
Gandhi speaking. I can understand her anguish because, 
as she herself said, she was a victim of this eartier. But 
does that mean that we should push It all along to this 
extent. She was removed from a particular post and 
naturally, she has to vent those feelings and that anger 
is stili buming within her. That 18 very well taken and I 
certainly appreciate whatever she said. But in this new 
situation and circumstance, there is a need for us to 
have a deeper look into this entire concept. 

This Bill which has been introduced by the hon. 
Minister for Law only seeks to extend the list to see that 
a kind of unprecedented situation doas not come before 
us. He had explained about that. So, I do not want to go 
into· further details. I would like to mention that there Is 
a necessity to debate this issue stili further. There Is no 
definition of an Office of Profit. As and when a certain 
matter came up, it went to the Committee. The Committee 
made its recommendations and based on that, an 
amendment was brought in Parliament and then, that 
particular office was either included or deleted from this 
particular list. 

Today, Mr. Deputy Speaker, Sir, I think there Is a 
need for us to delve deeper into this matter and go into 
it in detail. Let there be a national debate on this. I think 
at a later date the Par1iament should discuss this issue 
threadbare and then come up with certain permanent 
solution to this particular aspect. 

SHRI GURUDAS DASGUPT A (Panskura): The point 
that you are making implies that this Bill is ad hoc 
... (/nttmvplions) 

SHRI V. KISHORE CHANDRA S. OED: Hon. Member 
Shri Gurudas Gupta is a very senior Member. I would 
like to clarify further my point. The amendment which is 
brought to this particular Act cannot be an ad hoc 
arrangement, it is a permanent arrangem8nt. What I meant 
by saying so was that this entire aspect has to be 
debated further. I am prepared to explain as to why It 
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should be debated further. I am not saying that this should 
come along with this Bill itself. The Law Minister is present 
here. I am requesting him and the entire House to 
consider this aspect in the light of the new developments 
which have taken place in the course of time. Forty-five 
years have passed. 

In 1985 the Anti-Defection Law was passed in 
Par1iament. It was passed and the Tenth Schedule was 
incorporated in the Constitution of India. Prior to 1985 a 
Member could vote in any manner he liked on the floor 
of this House. But post-1985, after the Tenth Schedule 
was incorporated in the Constitution, there i. no question 
of a Member's vote having conflict with his personal 
interest. Even If a member had a personal Interest in a 
particular institution in which he was serving, he has to 
go by the party whip. What I am trying to say Is that 
from 1985 onwards, in the last twenty years, if you violate 
the party whip, then you have to do it at the expense of 
losing your seat. What Is the right that a Member has 
got? Apart from speaking In Partiament, he has the right 
to vote. It is a sacred right, an intrinsic right a Member 
or a legislator has Is to cast his vote in the Par1iament 
or in the Legislature. This vote was unrestricted. But what 
I am trying to say is that after 1985, after the Tenth 
Schedule was Incorporated, that vote Is not unrestricted 
any more. It is controlled by the party. So, today an MP 
or a few MPs cannot vote against the party whip without 
losing the membership of this House. This is a qualitative 
difference which has come in. Till a decade ago, I think 
around the year 1995, I do not know the exact date, the 
Supreme Court held that people's representatives are to 
be treated as public servants. This was in order to enable 
cases framed against MPs by using the Prevention of 
Corruption Act. I have no problems with that at ali. If you 
want to frame people's representatives under the 
Prevention of Corruption Act, go ahead. If you want to 
treat them as public servants, it Is fine. But then you 
cannot treat them as public servants for one purpose 
and then say: "Do not hold public office." I do not know 
if I have understood the entire thing wrongly. But I would 
like the Members to apply their minds to this aspect 
also. These are new developments which have taken 
place somewhere down the line and it is necessary for 
us to apply our minds to all these various aspects when 
we are talking of office of profit. 

Though this says that anything you take other than 
Compensatory Allowance shall be an office of profit. It Is 
not cleariy defined. I have gone through certain parts of 
Bhargava Committee's Report. I myself was thoroughly 

contused at the end of It. It Is not defIned and It Is not 
said what should be an office of profit and what should 
not be an office of profit. It says that It Is not just 8 
question of money or getting a red light or a car. It is 
whether it is in conflict In your functioning as Member of 
this House against the interest of the nation or of the 
people. 

Once you are convinced that that Is going to happen, 
then the issue becomes different. I do not want to go 
debating on or replying to these petty things about the 
usage of a car or of a red light, and so on and so forth. 
In this particular case, from the long list which is attached 
herewith, I am told that there have been Members who 
have been holding this post for the last 15 years or 20 
years and nobody has objected. They are there on a 
particular Board as a Director or a Chainnan for 10 years, 
15 years or 20 years. Suddenly, someone sends a 
petition, then, you get a notice saying that you have to 
explain your position. Sir, very respectfully and humbly, I 
would like to submit that there are other constitutional 
bodies also which are going out of hand. 

Sir, the Election Commission was given a /1st. I am 
not discussing the Election Commission. When they are 
given a list, Election Commission has no business to 
write to them asking for more information. You see, the 
petitioner should have given information and sent It to 
the Election Commission. You do not write back to them 
asking them for information and then to people who have 
been holding these offices for over two decades and 
then go on a binge and start asserting your right or 
authority to disqualify Members. 

Sir, I have a different perception of this. This 
amendment is restricted only to controlling the present 
situation, which is there before us, to ensure that a spate 
of litigations, elections and unnecessary expenditure does 
not take place. Now, as far as the House is concerned, 
the House was anyway decided to be adjourned because 
of the elections, not because of this. The Demands were 
guillotined. The Finance Bill was passed. This was an 
earlier understanding to enable Leaders of politicaJ parties 
and all of us to go and campaign for the ensuing 
elections. In any case, I think, the Parliament was 
originally to have rescheduled and met on the 10th of 
May, 2006. . .. (IntemJptions) 

MR. DEPUTY SPEAKER: Silence please. No running 
commentary. 



459 Pstfi8mtlnf (Pre'venllon of Oisqullli.) MAY 16. 2006 480 

SHRI V. KISHORE CHANDRA S. DEO: Sir. hon. 
Members can have their say. I have no quarrels with 
them. What I am trying to say is that one should not 
look at this particular issue with a myopic kind of a view. 
This is a larger issue and It needs to be debated. The 
situation has changed from then today. 

When you are talking of conflicting interests, I would 
like to put a few questions before this House. By holding 
a Govemment offioe, either of the State Govemment or 
of the Central Govemment. you mayor may not be in a 
position to discharge your duties in an effective and proper 
manner. But today. especially In the context of the new 
developments that have taken place in our country. today 
I can be the owner of an airtine company. I can get 
elected to Parliament and I can also become a Minister 
of Civil Aviation. No conflicting interests will be there. I 
can be a major ... (/nf8rruptions) What I am trying to say 
is that even if it is not Govemment or State. my Intention 
is this. Tomorrow, you may be a Director or a Chairman 
of a private company. You can become an MP 
... (/nmrrupfions) Okay. You have to step down to become 
a Minister but your interests are still over there 
... (/nmnup/ions) So, I think. these aspects need to be 
debated and discussed . ... (/nfsnupfions} 

MR. DEPUTY SPEAKER: No running commentary 
please. 

SHRI V. KISHORE CHANDRA S. OED: My oplnion 
is that these situations are coming into play in our political 
system. I may be right or wrong but I am entitled to my 
views. If they have to resign, I do not know under which 
rule one has to resign from a Government job or of any 
connection with the Government. But If it is for any private 
company-private players are coming in today in large 
numbers in various sections of SOCiety-what about their 
conflicting interests when they come here to Parliament 
Let there be a national debate on this. Let the House 
discuss it threadbare. I wish that some time later. the 
House and the Leaders of the political parties from various 
sides should discuss and come to some kind of a 
consensus on this issue as far as article 102 of the 
Constitution is concerned. 

With these words, I support this Bill. 

SHRI BASUDEa ACHARIA (Bankura): Sir, I rise to 
support this Bill. This has necessitated because the 
situation has ari8en today that some of th& offices have 
been treated as the office of profit. This is not a new 

thing that for the first time the Schedule is being amended 
and some new corporations or some organizations are 
being added. It is being continuously done since 1952. 
After adoption of our Constitution. It has been stated In 
Article 102 in Constitution that: 

M( 1) person shall be disqualified for being chosen as. 
and for being. a member of either House of 
Parliament. 

(a) if he holds any office of profit under the 
Govemment of India or the Government of any State, 
other than an office declared by Parliament by law 
not to disqualify its holder;" 

Sir. Constitution has very clearly stated that the 
Parliament has right to amend the law. The law was 
amended in 1952. then again in 1953 and subsequently 
in 1959 and since then, time and again, the Act has 
been amended. This provision has been incorporated in 
the Constitution of India. The main purpose is that the 
Member of Partlament or Member of Legislative Assembly 
will have an independent role and will not be sub.ervlent 
to the Executive. That is why that Member of Parliament 
is not permitted to hold the office of profit. But, the 
prob.lem is that there is no clear definition of office of 
profit. Sir. the Supreme Court as well as the High Court. 
in different judgements. have stated which office could 
be treated as office of profit. There is a Joint Committee 
of Parliament on office of Profit. - What that Committee 
has stated in their recent report? That Parliamentary 
Committee has, in fact, on one occasion outlined the 
basic principte on this question: 

MThe Committee feels that the basic principle 
underlying the imposition of disqualification under 
Article 102 (1) (a) and Article 191 (1) (a) of the 
Constitution is that a member of the Legislature 
should not be indebted to Govemment by accepting 
an 'office of profit' under the Govemment and thus 
compromise his independence: 

By accepting an office of profit, It means he 
compromises his Independence. In other words, an offloe 
of profit does not mean an office that yields monetary 
profit. Holding an office of profit i$ like holding an 
Executive post, which Is likely to create a conflict of 
interest. That is the most important thing, conflict of 
interest with the conduct of Legislature. 

Min final analysis. the job of the Legislature is to 
keep a check on the Executive and not to be 
subservient to it." 
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The question is whether such organisations, 
corporations and other bodies will be treated as offices 
of profit or not. 

Sir, in December, 2005, the Joint Parliamentary 
Committee on Office of Profit had submitted a Report to 
Parliament identifying three criteria to determine if holding 
a certain office should disqualify Members of Parliament 
under the law. These are: 

(a) whether the holder draws any remuneration like 
sitting fee, honorarium, salary, etc. other than 
the compensatory allowance; 

(b) whether the body in which an office is held 
exercises executive, legislative or judicial power 
or confers power of disbursement of funds, 
allotment of lands, issue of licences or gives 
power of appointment, grant of scholarship; 

(c) whether the body In which an office Is held 
wields influence or power by way of patronage. 

The Committee said that cl08er look at this criteria 
Is needed and a comprehensive law defining the criteria 
which shall determine the categorisation of office of profit 
needs to be urgently taken up. This Committee have 
also recommended that there should be a clear definition 
of 'office of profit' and spell out the offices that can be 
treated as offices of profit. 

Sir, in the proposed legislation, a list of 45 bodies 
has been included in the Schedule. Even during the NDA 
regime, such exemption was given when there was a 
need for that. 

SHRI KHARABELA SWAIN: Is it 45 of 46? 

SHRI BASU DEB ACHARIA: It may be 45 or 46, but 
that does not mean that the spirit of the Constitution is 
being flouted because the Constitution itself provides that 
Parliament can enact law and Parliament can give 
exemption to certain bodies from the purview of office of 
profit. 

SHRI KHARABELA SWAIN: With restroapective effectl 

SHRI BASU DEB ACHARIA: May be with 
retrospective effect. What is the problem? 

Sir, the Leader of the Opposition has raleed an 
objection. His objection Is only with regard to Clause 2 
of this amending legislation. This is not the question of 
any Individual. The Govemment has created advisory 

bodies and advisory councils In the past also and the 
UPA Govemment has created the National Advisory 
Council. There is an Economic Advisory CouncU. In the 
same way, the National AdviSOry Council has been 
created. The Opposition's main purpose is to target one 
individual. The National Advisory Council is not a 
constitutional body also. 

We have not targeted anyone. 

SHRI KHARABELA SWAIN: We are targeting his 
party more. ... (1'I/BITlJp!ions) 

MR. DEPUTY SPEAKER: No running commentary 
please. Nothing should be recorded except the speech 
of Shri Acharla. Any Member speaking without my 
permission will not be recorded. 

... (InftllTlJptions)· 

SHRI BASU DEB ACHARIA: Sir, this is not a 
question of any individual. What is needed today is a 
clear definition of the Office of Profit. This legielation will 
not serve the purpose for which it has been brought 
because the problem will recur in future also. 

Sir, the Members of Parliament are to discharge 
various responsibilities. They are accountabletc the 
people of our country by discharging various 
responsibilities. We will have to see whether that 
accountability i9 being hampered or not. In order to have 
a clear definition in regard to Office of Profit, I suggest 
that a sub-committee be constituted, which will go into 
the question of definition of the Office of Profit because 
the Constitution of India has not defined which 
organisation or which body will be treated as Office of 
Profit. 

The Constitution of India has stated that, 'only if he 
holds any Office of Profit under the Govemment of India 
or the Govemment of the Stat~'. Today, those who are 
raising objection to this, I will request them to see what 
is happening in their States, particularly, in the State of 
Jharkhand. 

Now we have passed a legislation and the number 
of Ministers has been restricted to 15 per cent. Those 
who have not been made Ministers have been made 
Chairmen of certain corporations and certain bodies in 
order to save the Government or even in order to form 
the Govemment also. 

·Not recorded. 

" 
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So, there is a need for a deeper look into this 
question. That is why we have suggested that the basic 
issues of the definition of Office of Profit under the 
Constitution, the separation of legislative and executive 
powers, and whether the Members of Parliament should 
hold non-legislative offices, should be examined in depth 
by a Special Committee constituted by the Parliament. 
The recommendation of that Committee should be taken 
up for consideration and implementation. So, Sir, the 
necessity has arisen to amend the Act. It is being done 
today. But to avoid any problem In future we should go 
deeper into this question and a clear definition of Office 
of Profit should be determined in future so that there will 
not be a problem as to which offioe can be treated as 
office of profit and which bodies can be treated as office 
of profit, and there will be a clear definition of office of 
profit. 

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Sir, 
would like to submit that we should first constitute a 

Committee to suggest the definition of 'office of profit' 
and then we should pass the Bill. 

MR. DEPUTY SPEAKER: No. Please sit down. 

Now, Shri Mohan Singh. 

/Trans/ation} 

SHRI MOHAN SINGH (Deoria): Mr. Deputy Speaker, 
Sir, I favour and rise to support this Bill but at the same 
time I have been subjected to certain confusion that I 
want to share with you all in this House. I think it proper 
to discuss the pressing issues in this House. This House 
has witnessed oertain landmarks. 

In the last session we set a record through expUlsion 
of the Members found guilty of accepting bribes worth 
Rs. 10, 15, 20 and 25 thousand. Subsequently, three 
months later-when the membership of 40, 24 and 16 
MPs who were thoroughly honest in managing the crores 
of budget was at stake, we are taking serious pains to 
save them. I want to hammer home the fact lest history 
should hold us guilty as I said in course of the discussion 
that such allegation must not be levelled against us that 
we adopt double standards while dealing with the cases 
of bribe worth Rs. 5 thousand on one hand and the 
misuse of public funds involving crore of rupees on the 
other. To my mind, these two are contradictory ones. 
This prompted the architects of our constitution to insert 
Articles 102 and 103. With the particular intention to debar 

the MPs from holding any executive posts lest the 
independent funotlonlng of the executive should be 
affected. A provision to this effect was made in the said 
Article with this sole purpose. 

Right now, one of our colleagues was asking what 
offioe of profit was, this has not been defined in this 
section. This of course, has been defined. In the year 
1954 a Committee was constituted under the chairmanship 
of Thakur Prasad Bhargav. At that time Mavalankar Saheb 
was the Speaker. It took three long years to the 
Committee to fix this definition between the second Lok 
Sabha came into existence in 1958. At that time Ayengar 
Sahib referred that definition to the Select Committee. 
Thereafter a legislation was enacted in the year 1959. 
Thus, it took five years time to enact a legislation. 

15.00 hr •. 

When a need was felt to amend that legislation again 
in the year 1959, a bill was introduced in 1968 which 
was followed by General Election of 1977 and the 
legislation got automatically lapsed. The Bill could not be 
p8iS9d In Parliament. Even in three years' interregnum 
of time it could not be passed in Parliament. However, 
this time, three days earlier the Leader of the House 
caHed for a meeting and we were asked for the list of 
certain offices of profit. We suggested certain offices of 
profit and thereafter this bill has been presented in this 
House. Now, there is strong possibility of getting this bill 
passed. There is a saying in our Bhojpuri dialect "chat 
mangni pat byah". On the same pattern, we have taken 
an initiative to undertake this job. The day on which a 
legislation was being enacted for the expulsion of 
Members, the leader of the House quoted T.S. Eliot's 
poetic lines fortifying the spirit of sacrifices. I am not at 
home in English nor do I will remember the poems, stories 
or couplets penned by T.S. Eliot. I am a common citizen 
hailing from Bhojpurl belt. There is a very popular saying 
in our Bhojpurl dialect 

Ram ki chirai, Ramji ka khat 
Bhag ja chirai, bhar bhar pet. 

This implicates that it Is public purse and we are 
representatives of the people, all of us should fill our 
belly out of that fund. I am afraid we are going to translate 
this epigram into reality. So, it sounds strange that out of 
545 Members a measle 20-25 Members should be allowed 
to hold the office of profit and the real ones should sit 
idle by raiSing their hands in their 8upf!1ort. This does not 
stand to my reason . ... (/nlflnupHons) 
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MR. DEPUTY SPEAKER: Please keep silence. 

SHRI MOHAN SINGH: A few days back an incident 
occurred in the House which led to siM-die adjoumment 
of the House. Subsequently somebody resigned from this 
House. This issue was blown out of proportion and it 
was projected as an extra-ordinary case of sacrificial trait 
and as many as 13-14 resignations were received. Just 
after a month or so, election was held and there were 
reports in the newspapers that massive mandate has been 
got. Then Statement was read-it is the outcome of 
sacrifice. I would like to assure our Communist MPs that 
I do not wish to target any particular individual. All the 
same, given the reports published in the English 
newspapers-one person got massive mandate by letting 
the other candidates forfeit their security deposit. I simply 
want to get the Individual concem across in case he is 
asked to hold the same position by declaring it an office 
of non-profit, what shall be the scene in view, is anybody's 
guess. 

Secondly, I would like to mention that she was 
holding an office of profit. She resigned from that post 
but holding that office of profit was much cheaper than 
the election that followed owing to her resignation. In this 
regard, I told my friends that the office of profit was 
much economical than resigning from it. Therefore, no 
member of this House should give such a great sacrifice 
that could provide to be more costlier to the public 
. exchequer. We should strive to avoid such expenditure. 
I support this Bill but I have certain doubts in my mind 
with regard to this Bill because the membership of one 
of the lady members of my party, who is a renowned 
artist of this country and is famous throughout the country, 
has been terminated due to this law. It was said 
throughout the country that when she was holding the 
office of profit, it was obvious that she should be ceased 
to be a member of this House, but the people were not 
aware of this fact that the harm caused to her by them 
will be going to affect themselves in tum and had the 
people understood the gravity of these circumstances, 
this Bill, which has been brought in this House today, 
would have been placed before the House three months 
back. 

With these certain apprehensions, I would like to 
make a request. It would be better to abolish section 
102 and 103 of the constitution once for ever instead of 
their repeated insults. First, we create the offices, then 
we hold them and finally we declare those offices as 
non-profitable by using the powers of Parliament. It is an 

insult of the framers of the constlMiorl and also an insult 
of our dignity. Our Law Minister should constitute. multi-
party committee for a permanent solution of these articles 
and abolish these sections of the Constitution for ever. 
Thereafter he may expel those members from the House 
with which he has no liking and continue to amend the 
law of 1959 to save the memberships of the members to 
whom he has a liking. It would be an appropriate measure 
to keep the Partiament free from such complex situations. 

SHRI SITA RAM SINGH (Seohar): Mr. Deputy 
Chairman, Sir, I rise to support this Bill. There is a great 
need for such a Bill in the present circumstances. This 
Bill has been brought under very complex circumstances. 
A debate is going on this Bill in a very scholarty manner. 
While taking a glance at the articles 102 and 103 of the 
constitution it is evident that the interpretation of the Bill, 
that has been brought in the House and a debate on 
which is going on, given in the Constitution in the Original 
form, has not yet been defined. Whatever interpretation 
is given in the constitution, there is no explanation of 
any office In any manner. It is evident from the Bill that 
has been brought here today that the Partlament has 
passed it through amendment while defining certain offices 
in the wake of the present condition of certain hon'bIe 
Members of Parliament and hon'ble legislators. 

Sir, while going through this Bill, I feel that there are 
a number of errors in It. Sir, I would like to clear the first 
point. When this Bill was being presented, the way in 
which the Leader of Opposition opposed this Bill, I feel 
that none of his argument was either correct or his 
explanation was up to the mark. This Bill was being 
opposed keeping in mind only the political rivalry and by 
targeting a particular Individual. This is quite clear. 
Whatever explanation has been made above, 45 offices 
have been mentioned In it thereafter. There is 
interpretation about certain states. I would like to know 
from the hon'ble Minister through this Bill, as to whether 
the same institutions, the name of whose concemed states 
have been mentioned in this Bill, exist in other states 
also and if so, whether those offices are separate from 
the offices of profit or included in the offices of profit. 

Sir, this point should be made clear because the 
names ot a number of states have been written in this 
Bill and the names of many other states have not been , 
mentioned in it. The other issue, which is evident, is that 
whatever offices are being exempted from other offices 
of profit today, those offices will still continue to be 
considered as offices of profit in many states even today 
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because pay and allowances are given in those offices. 
A lim has been mentioned in it at the top which is very 
clear that whether the persons belong to any trust and 
the bodies which are not specified in the schedule, there 
was no scope to explain the office of Chairman therein 
or any other office in the 45 offices mentioned therein. 
One point is mentioned above it that "any such office of 
Chairman or Vice-Chairman in any statutory or non-
statutory body specified in the table, "which clearly 
indicates that in all pans of the country whether that is 
within State Government or within Central Govemment. 
When these offices were again explained, there appears 
an another paradox. i feel that hon'ble Minister should 
clarify this, about which he has not given any clarification 
earlier. 

In addition to this, I would also like to say something 
with regard to the issue on which hon'ble members were 
putting up their views. The memberships of 11 members 
were terminated in this House. They were given a rigorous 
punishment. At that time, we were taking part in the 
dabate and we passed the resolution with a voice vote. 
Certain members from opposition do raised some 
objection. I do not want to speak on that issue because 
a discussion is being made on a Bill. Sir, but I would 
like to urge upon the Government, Parliament and also 
to hon'ble Speaker that a very harsh punishment was 
given to the hon'ble Members of Parliament. The matter 
of hon'ble Members of Parliament may also be taken 
into consideration. Besides, I would also like to mention 
that one aspect was left aside which couldn't be 
interpreted in a proper manner, because we had taken 
revolutionary steps and we people have became a party 
to that event and the entire House has become a party 
to it. 

Sir, one more issue deserves consideration. The 
persons that lured them with the offer of bribe has been 
left untouched. There has been expane action and those 
covered in camera was imprisoned and executed. One 
needs to necessarily thir.k over the issue at least once. 

Finally, I would like to submit that Hon'ble Member 
Shri Mohan Singh has presented a realistic picture. Even 
today as many as 46 persons and 200 MlAs are involved 
in it. So many Governments may have to leave office. it 
appeals to everybody in haste. We know it well, the 
opposition was raising protest against this proposal. The 
State Governments may have to leave office with the 
passage of this Bill. The Hon'ble Members very aptly 
suggested that its interpretation and definition ought to 

be embarked on having formed a special Committee. 
The amendment made to the original bill may please be 
passed but this will not suffice as this will lead to the 
altercation among many states. The issue is not related 
to the Hon'ble Members only. Everybody, be it an MLA 
or an MP is going to be subjected to this problem and 
it can not be resolved simply by pusing a Legislation. 
So, therefore a thoraugh analysis and complete 
interpretation of the issue is highly required to embark 
on a proper explanation. No matter howsoever time it 
may take, the Govemment ought to bring In a legislation 
or incorporate amendments to the bill. 

With these words, I conclude my speech supporting 
the Bill. 

SHRI SUKHDEV SINGH DHINDSA (Sangrur): I rise 
to support the bin that is going to be passed in the 
House today. The Constitution has been drafted by our 
elder-ones in which the powers of Legislature, Judiciary 
and Executive have been clearly defined. One tinds an 
explicit mention in the Constitution that except Ministers 
no Legislature, would hold any office of profit. Such 
provision was made in order that they should centrally 
focus upon the framing of law rather than usurping the 
position. How come the recent developments took place. 
The Judiciary categorically mentions that the functions of 
Parliament or Assembly figure in the constitution but they 
are surpassing it and the executive surpasses both of 
these. I understand that there would be no sanctity of 
constitution if we go on enacting laws like this. 

Mr. Deputy speaker, Sir, I would like to quote a 
precedent. Two years back we had passed a bill 
according to which the maximum strength of Ministers in 
Parliament or Assembly shall not exceed 15 percent of 
the total number. As opposed to this the no. of Ministers 
have outnumbered Chief Parliamentary Secretary, 
Parliamentary Secretary and no. of Ministers that existed 
earlier in all the States. Tho sanctity of Parliament is 
diluted. I wish to offer you an instance, they can't 
discharge either of the duties 8S no file is forwarded to 
the Parliamentary Secretary. No Minister refers files to 
them, therefore, they can not perform the duties of a 
Minister either. He cannot function as an MLA in the 
Assembly as he is Parliamentary Secretary and is not 
supposed to ask any question. Since he is nota Minister, 
he can not ask questions in the assembly nor can reply 
in the assembly. It is no use passing this bill at the 
expense of the sanctity of Parliament. Had we perceived 
such impreSSion. we would not have passed it at that 
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time itself and the Governments would have been allowed 
to appoint as many Ministers as they wished to. I want 
to drive home the fact that the sanctity of the bill passed 
by Parliament must be maintained. 

I entirely agree with Shri Mohan Singhji as to why 
we should not do away with article 102. With the change 
of Government, the successive one shall come to power. 
For instance, Article 356 is in place, when there is some 
Government at the Center and the Opposite one at the 
state level. Article 356 is effected in the State under one 
pretext or the other and the Government concerned are 
toppled. For the obvious reasons our party demands that 
Article 356 should be abrogated. I am also in agreement 
with the view that Article 102 should not be in place 88 
with the change of the Government all the laws made by 
the preceding Government shall be turned ineffective. If 
we continue to misuse it, I do not think it is of any use. 
Why don't you constitute Joint Parliamentary Committee. 
This proposal has been advanced a number of times 
and our party has written several times for constitutional 
review and there should be a federal system. In the 
existing system, powers are not delegated to states. So 
many Committees were constituted but their reports are 
not submitted, even if the report is submitted, it does not 
see the light of the day. Therefore, I would like to urge 
not to make mockery of the provisions of the constitution 
that's come into existence as a result of the hard and 
fast endeavours undertaken by our age-old predecessors. 
Whichever new Government comes to power, so many 
amendments are made to the Legislation to safeguard 
the Members as well as the Government concemed. Why 
do such things happen? I hold the firm conviction that 
our democratic system is lying close to its collapse by 
slow degrees and this does not augur well. 

If we continue to make such friciouslous changes 
with this system then our democratic system will gradually 
come to an end. I am not talking about any specific 
party or individual. But in ti democratic system it is 
necessary to lay down certain parameters and there 
should not be a tendency to amend the laws by the any 
party, which assumes office to shield its members and 
party. I am against it. Hence, I request that it is not 
necessary to pass this bill today itself. Committee should 
be constituted to look into the Bin. The list which contained 
name of 46 members earlier, now has 55 members. If 
we delay the voting, there are chances of Inclusion of 
name of 5 or 10 more members in this list. So I want 
to say that why we should not do away with article 102. 
We will come again and Law Minister will again propose 

to delete such and such clause from Bill. If a state matter 
gets involved, proposal will come for inclusion of 
corporations and boards. And in the next Session it will 
be included. I on behalf of our party oppose this Bill. 
This Bill should not be passed. Our party Is against It 
with these words I request that this Bill should be 
de-novo. 

SHRI BRAJESH PATHAK (Unnao): Hon'ble Deputy 
Speaker, Sir, we are going to enact such a law in India 
which is agitating the minds of politicians. A number of 
poople were holding office of profit in various States and 
in Union Government. Many M.Ps and M.L.A.s who were 
holding the office of profit had to resign. Various State 
Governments enacted laws in this regard and the Central 
Government had to bring a Bill in Lok Sabha to this 
effect. We on behalf of the Bahujan Samaj Party rise to 
support this Bill. If we see it in right perspective we find 
that there is a crisis everywhere in India. We do not 
come up with the laws on the issue of fanners, inflation, 
electricity or water. There is scarcity of water in our 
country. Butt here is no law on these issues. Whether 
we are going to enact a law to provide Pucca houses to 
the Jhuggi Jhopri. We see that whenever Influential people 
are entangled and implicated the constitution is amended. 
We thought over this matter very seriously and I feel that 
we should say the truth. I think the entire House will 
agree with me on this issue. When some members 
entangled in the net 12 members were punished. Why 
all this happened, because they were not Influential people 
and they had no political background. But when big and 
influential people entangled in the net then law was 
enacted to acquit all of them. I appeal to this House that 
do we not have reliable people whom we can entrust 
office of profit. We have many friends; is it necessary to 
hold four posts by one person. This is a question of 
morality. This is a very serious matter. So, we should 
look into it very seriously . ... (Interruptions) 

MR. DEPUTY SPEAKER: Please keep silence. He 
is supporting this bill. 

SHRI BRAJESH PATHAK: This is a very serious 
issue. We should not make mockery of this issue. We 
are taking it lightly in the House but the future generation 
will not forgive us for it. 

When own head trapped then the law was enacted 
and when the head of a poor trapped he was punished. 
Law should be enacted to provide drinking water to every 
poor person. Law should be enacted to provide unifonn 
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[Shri Brijesh Pathak] 

education in the country. We should protect the dignity 
of poor and provide them livelihood. But no law will be 
enacted unanimously on this matter. But today whole 
House is united whether they are in power or In 
opposition. Our friends in BJP are against this Bill with 
a positive attitude. They only want to show the country 
that they are against this Bill. They have passed the 
Jharkhand Bill. It becomes known to the entire country 
that they have passed the Bill ex-parle . ... (Interruptions) 
They are against this Bill here. Hon'ble Sir, I would like 
to express my feeling . ... (Interruph'ons) 

/English} 

MR. DEPUTY SPEAKER: Please do not Interrupt the 
hon'ble member. Nothing should be recorded except the 
speech of Shri Brajesh Pathak . 

. . . (Interruptions)· 

[Translation} 

SHRI BRAJESH PATHAK: We should take such step 
which is adjudged right by the world. I would like to 
assert as and when India will be faced with crisis, such 
legislation shall be put in place. I would like to make just 
one appeal to you. . .. (Inmrruptions) 

/English} 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
will go on record. 

... (Interruph'ons)· 

[Translation} 

SHRI BRAJESH PATHAK: I would simply appeal to 
you that legislation should be put In place for providing 
safe drinking water, electricity and employment to the 
public. In so far as the Issue is imparting education is 
concerned, one Private Member Bill has been already 
lying pending with us. It has not yet figured in the Ballot, 
as they are apprehensive that their intention shall be 
exposed. The prevalent system of education was 
propounded by lord Macauly. It needs to be changed. 
How long will such division be allowed to be in existence 
that the poor ones shall join our institution and the rich 
shall join the other. 

/English} 

MR. DEPUTY SPEAKER: Please maintain silence In 
the House. 

"Not recorded. 

[Translation} 

SHRI BRAJESH PATHAK: Ultimately, I would like to 
quote only a couplet penned by the Celebrated Hindi 
poet Dinkar: • KtlChue Katiye Mein Fasaye Gaye, Is 
Vishd18n' Ko Dudh PilBya Gays" (The downtrodden section 
was crushed and the UCH (Upper Caste Hindu) was 
empowered). This has been the mainstay of our Indian 
tradition. This has been the conventional horm of our 
history. I wish to bring about a change in historical trends. 
I want the downtrodden to be empowered. The crushed 
and the backward people need to be strengthened. I 
would like to appeal the entire House to assert the 
people's voice or else the 'ndian public will continue to 
vote for them but the divinity will not spare them, all of 
them shall be subjected to punishment. I lay emphasis 
on this viewpoint. With these words I conclude my speech. 

/English} 

MR. DEPUTY SPEAKER: Next Speaker is Shri Anant 
Gangaram Geete. 

... (Interruptions) 

[Tmnslation} 

SHRI ANANT GANGARAM GEETE (Ratnagiri): Mr. 
Deputy Speaker, Sir, I am here to oppose MPs 
(Prevention of Disqualification) Amendment Bill, 2006. The 
Amendment Bill presented here . ... (Inmrruptions) 

MR. DEPUTY SPEAKER: None but your party turns 
boisterous over every Issue. I fail to see the reasons 
behind such state-of-affairs particularly when the bill has 
been introduced by your party itself. 

... (Inmrruph'ons) 

/English} 

MR. DEPUTY SPEAKER: Please maintain silence in 
the House. 

[Translation} 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker Sir, I would like to refer to a few points figuring 
in the statements of objects and reasons of the 
amendment bill introduced here. ParagllBPh 3 of the SOR 
is read as foHowa: Min the recent past it has become 
necessary to re-assess the leglstatlon meant for the 
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disqualification of members on the basis of holding offices 
of profit. This has become all the more necessary given 
the recent developments where as many as nearty forty 
or even more members are holding the posts of President 
or have got the membership of different legislative and 
non-legislative boards and have been facing the threat of 
disqualification on this account. 

15.29 hr •. 

[SHRI MOHAN SINGH in Ihe Chai/) 

If the sl.tus-quo is allowed to be maintained, a volley of 
Court cases are inevitable and there is strong likelihood 
of vacancies in both the Houses of Parliament which will 
lead to bye-election resulting in unnecessary and futile 
expenditure from the public exchequer. 

Mr. Chairman Sir, I have quoted a few parts of the 
statement of objects and reasons of the bill as they clearly 
indicate that the hon'ble members playing their pivotal 
role in passage of the bill, have themselves violated it. 
They have broken the law. If this bill is not passed, they 
will be termed criminals and in case of being so, they 
will have to forfeit their respective posts. 

Mr. Chairman Sir, when Shri Basu Deo jee was 
making a speech accidentally he is not currently present 
in the House. He said that Article 102(1 )(a) too has earlier 
been amended several times. That is why I think the 
arguments being offered now would not have been opted 
at that time. The corporations or divisions listed to be 
dismantled under Article 102(1)(a) number 45. It seems 
that there is no difference between the list of Members 
of Parliament released by the Election Commission and 
this list. Perhaps that list has been included in this Bill. 

Mr. Chairman, Sir, I would like to read out the article 
which had been opposed by the Leader of OppOsition at 
the time of introduction of the Bill and which has been 
Included in this Amendment Bill. The order viz. 'The Post 
of Chairman of National AdviSOry Council constituted by 
the Government of India Vide Cabinet Secretariat Order 
No. 631/2/1/2004 dated 31.5.2004', has been issued by 
the Cabinet Secretariat after the decision taken by the 
Cabinet. I would like to know from the Government 
whether advice of the Ministry of Law had been taken 
for creation of this post in the wake of this amendment 
Bill introduced by the Government. An attempt has been 
made to include certain post and corporations in this list. 
Most of the Members appointed to these posts with a 

view to remove them from the offices of profit, have a 
fair amount of knowledge of law. This will be improper to 
say that they have no knowledge of this law and they 
are not aware that any such law exists in our country. 
This will not be proper to say that everyone has 
knowledge of this law. This law has been passed by this 
House and the same Members have breached the law 
and are taking steps to change the law to conceal their 
guilt. There is no other meaning of this action. 

Mr. Chairman, Sir, prior to this, credibility of this 
Government has time and again been questioned but 
with the passage of this Bill, the credibility of this 
Parliament would also be questioned In future. Why are 
we going to do this? The Hon'ble Minister Is required to 
provide Information regarding the names of Members who 
were getting benefit from their positions in the corporations 
mentioned here and these corporations are being removed 
from the list of offices of profit. Is it not the responsibility 
of the Government that it should come out with the names 
of Members who stand to benefit by the passage of this 
Bill. If this matter had been referred to the court, the 
names would have been certainly come out. However, 
the Government is not willing to expose the names of 
those 45 Members benefited from it and they are being 
shielded. It appears to me as if these 45 Members are 
above the constitution and an attempt is being made to 
shield them. In this House, we have discussed a lot 
about the dignity of the House. We have learnt and we 
have taught the lessons of morality about the dignity of 
this House several times. I do not understand that 
exempting those Members by this Bill, will add to the 
dignity of the House. What is the morality in it? Why are 
we going to do such things? If a Member misbehaves in 
this House, he is watched by the entire nation. It Is 
deserved from the Chair-MI am ashamed". Is it a matter 
of pride? If it is a matter of pride, then you please pass 
this Bill and I have no objection. Where we are directing 
our parliamentary democracy which has been adopted by 
us. We are breaking the laws enacted by us for our 
convenience and then we are going to pass a new law 
to protect ourselves. What will be the credibility of the 
House and that of the Parliament? There was never any 
credibility of the Government. The credibility of the 
Government has always been questioned. This Is uncalled 
for. Hence, on the ground of principles and morality we 
oppose this Bill. The Parliamentary democracy which is 
praised by us, is the largest democracy in the world. It 
is there for making mockery or to get any undue benefit? 
So, this amendment Bill would damage the dignity and 
sanctity of our constitution and the Parliament. On behalf 
of our party, we strongly oppose this Amendment Bill. 
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[English} 

SHRI BRAJA KISHORE TRIPATHY (Puri): Hon. 
Chairman, Sir, I stand to oppose the Parliament 
(Prevention of Disqualification) Amendment Bill, 2006. 

In the proposed Bill, the hon. Minister originally sought 
to exempt 46 offices of profit. Now, within the period of 
a few hours, that number has gone up to 56. I do neit 
know how many more offices will be brought under the 
purview of the bill by the time it comes to the stage of 
passing. Perhaps the hon. Minister has no idea of that 
but can he tell us the exact figure? 

Sir, this is the fate of this Parliament. Now the cat 
is out of the bag. The Govemment is completely exposed 
and its alliance parties are also exposed. Their highly 
propounded aa/ ka mahatma and the so-called sacrifice 
are also exposed. It reminds me of the writing of the 
famous author, Mr. George Orwell who has written a 
novel called "The Animal Farm". Satirically, he has made 
a reference about the democracy of animals in that novel. 
In their constitution, all are equal but some are more 
equal than others. Now, the hon. Minister has asked us 
through this Bill to give a stamp to make some Members 
more equal. As per the Constitution, all are equal but 
Some are going to be more equal. This is what the hon. 
Minister has tried to express in this legislation. So, we 
are now following the animal constitution and not the 
human constitution. The Minister has brought Parliament 
to this ievel. 

What is happening outside Parliament? The entire 
media is laughing at us. The Parliament is becoming a 
laughing stock because of this legislation. 

This reminds me of the pre-emergency period. What 
had happened at the time, when Shrimati Indira Gandhi, 
the then Prime Minister, was defeated in the Allahabad 
High Court in an election case? She used this Parliament 
to amend the election laws flouting the decision of the 
court. Now also, the hon. Minister is using the P~rliament 
just for the benefit of some Members of the ruling party. 
If this Parliament passes this Bill protecting all prominent 
Members, then every State will follow suit and there will 
be a spate of legislation in States totally circumventing 
articles 102 and 191. By this amendment: the spirit of 
the Constitution is going to be diluted and defeated. Any 
further amendment or legislation to exempt a large number 
of Offices of Profit will make articles 102 and 191 
redundant Then what will happen? Is it enough to enlarge 

the exemption list or is a clear definition necessary now? 
The hon. Minister should react to this point. Or should 
we go to the roots of the problem and strike off the 
clause disqualifying the MPs if they hold such offices? 
We have also not examined the rationale behind this 
concept and how important or relevant It is In the present 
day context. The Minister should reply to this point. 

I would just like to remind you that the Constituent 
Assembly debates do not appear t~ contain a detailed 
discussion of the need for or the implication of article 
1 02 which seems to be a faithful adoption of whatever 
was In vogue in the House of commons. We have just 
adopted the provisions of the House of Commons. There 
is no detailed discussion on this aspect. 

Articles 18, 58, 59, 64, 158, 102 and 191 of the 
Constitution deal with the clause of Office of Profit. Article 
102(1 )(a) of the Constitution disqualifies MPs if they hold 
any Office of Profit under the Central or State 
. Governments except those listed in the Parliament 
(Prevention of Disqualification) Act, 1959. Yet, the law of 
1959 is silent on which Office of Profit is exempted and 
there is no strong ground or logic behind this exemption. 
What is the logic behind this? Why some offices should 
be exempted and why other offices will remain? What is 
the reason behind this? Why not all offices are exempted? 
What is the meaning of article 102 then? If you do not 
want the provisions of this article of this Constitution to 
remain, then we can repeal this saying that there is no 
need for it. If at all you want to maintain the spirit of the 
provisions of article 102, then I feel that this type of an 
amendment seems to be a mockery of parliamentary 
democracy. 

The philosophy behind article 102 must have been 
the separation of power. Since a Member of Parliament 
or Legislative Assembly represents the legislature, which 
ought to enjoy independence and must be free to criticise 
the Executive, MPs holding an office of profit under the 
Government might involve a conflict of interest, diluting 
their independence. 

Parties in power might create posts indiscriminately 
and use them to accommodate their Members, just as it 
is being done now. This amendment has been brought 
forward to accommodate some MP8. when other parties 
come to power they will also do thft lame thing. They 
will also follow the same example that we are setting 
today. . .. (Inttlrrupli0n6) 
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Article 102 has already virtually neutralised Itself by 
providing for legislative exemption in the article ltaelf. Now, 
it is only to be expected that more and more posts would 
get exempted. 

The National Commission which was appointed to 
review the working of the Constitution recommended that 
Constitution should be suitably amended to empower the 
Election Commission to Identify which offices should be 
deemed to be offices of profit and which are not. Until 
that happens the criteria fixed by the Supreme Court 
should be the "settled law". Now, we are diluting that 
thing. 

The Act of 1959 itself is of doubtful validity. Any 
further dilution of article 102 will be struck down by the 
Supreme Court as a fraud on the Constitution. Its object 
is not only to prevent conflict of interests but also to 
prevent the sale of souls. Can the hon. Minister assure 
this House that the Supreme Court will not strike down 
this provision that we are bringing in today? If the 
Supreme Court strikes down this provision, what will 
happen to the prestige of the House? I want to know 
this from the hon. Law Minister. 

The damage was done by the Parliament through 
the Prevention of Disqualification Act, 1959. It· was a 
cynical measure, in a complete break from the past. It 
was a substantial consolation prize to legislators who were 
denied ministerial berths. It is also a means of evading 
the ceiling of Cabinet berths. When we are not able to 
adjust the MLAs and MPs in the Cabinet, we are 
increasing these exemptions and take them out of the 
purview of the office of profit. 

The House of Commons Disqualification Act, 1975 
bars MPs from membership of public authorities and 
undertakings. We are following mostly the British 
Constitution. Hence it is now a dilution and mockery of 
parliamentary democracy. 

No MP or MLA should occupy any office other than 
created by this House. We do not object to that if the 
House creates some posta. But it should not be done in 
this way. We have some posta created by the Partiament, 
like some posts In Coffee Board, etc. But it should not 
be done by way of dilution. If the Minister and the 
Govemment feels that provision of article. 1 02 is redundant 
and is not necessary, then they can go for a Constitution 
(Amendment) Bill to repeal this provision of article 102. 
But it should not be done in this way. 

With these few words I oppose this Bill. My Party Is 
also opposing this Bill. 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): Sir, I 
just want to make one point here. A speCial Session has 
been called only to discuss the office of profit. Heavens 
are not going to fall if we allot more time to discuss this. 
We also want to speak on this. Why is it that at 
4 o'clock we want to pass it? What is the hurry about It? 
We also want to speak on this. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Mr. 
Chairman, Sir, the hon. Minister for Law and Justice has 
brought this Bill bypassing the rules and procedures and 
everything, with the permission of the Speaker. There is 
no necessity. There is no hurry to bring this Bill hurriedly. 
It had never happened. This Bill was enacted in the year 
1959. After 1959, it was amended five times in the years 
1960, 1977, 1993, 1999 and 2000. But it had never 
happened with retrospective effect. All the time, the laws 
were with prospective effect. What is the necessity? What 
is the need to amend this Act with retrospective effect-
to safeguard some people? The Statement of Objects 
and Reasons has been necessitated due to the recent 
develOPments. This concerns approximately 40 or more 
Members from both the Houses of Parliament who are 
holding offices of Chairman or they are members of 
various statutory, non-statutory bodies and who are facing 
disqualification proceedings on the ground that they are 
holding an office of profit. There Is nothing wrong in it. 
Madam Gandhi also resigned. She has been re-elected 
and has come to the House. After the petition was filed 
against her, she reSigned on moral grounds, or whatever 
may be, and she contested the election. Why have you 
given this exemption to all these people with retrospective 
effect? For the first time in the country, we are amending 
the Act with retrospective effect. My party opposes this 
'with retrospective effect' and everything. 

Sir, I come to this article 101-<tiaquallfication from 
the Membership. Even article 191 relates to the members 
of the Legislative Assemblies. So, what is the spirit of 
these articles? We have a right. the Parliament has a 
right, to enact a law, to give exempt who are holding 
office of profit. I admit It. I also voted in the years 1999 
and 2000. I was a part of the Amendment Bill. I supported 
it. Even now, I decided to support it. But I am not happy 
with the way the Congress got this BiU. Nobody knew in 
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[Shrl Kinjarappu Yerrannaidu] 
the country that there was a Disqualification Act in the 
year 1959. So many amendments were made. After 
Shrimati Jaya Bachchan's disqualification, after Shrimati 
Sonia Gandhi's resignation only, the country could know 
office of profit Act, the Disqualification Act. I would like to 
ask the Law Minister that the Congress Government. 
... (Interruptions) 

[Trans/atipn} 

MR. CHAIRMAN: Please sit down. 

[English} 

SHRI KINJARAPU YERRANNAIDU: Sir, supposing, 
one Congress worker has filed a petition against Shrimati 
Jaya Bachchan. The President made a reference to the 
Election Commission to enquire whether she comes under 
the office of profit or not. Okay, I understand it. It came 
in the newspaper. If the Minister had brought the 
amendment at that time, this problem would not have 
arisen. The Govemment was silent. Why were you silent? 
Why are you in a hurry about all these MPs? Please 
answer to this House, answer to the people. So, this 
step is a hasty one. There should be equality before 
law. The Government should take everybody in the same 
footing. We have not done in the Jaya Bachchan's case. 
Now, we want to protect so many people. If this had 
been done earlier, if the legislation had been brought in 
the last Session, this problem would not have arisen. 
You please see the list. According to this amendment, 
45 entities are included. Even other entities will also come. 
So many people are leaving the list. I have no objection. 
But instead of that, at this time, a comprehensive law is 
required. In so many States, so many Corporations and 
so many trusts are also there. It is better to include at 
one stage. It is better to refer to the Standing Committee. 
It is better to bring a comprehensive law with all entities 
and everything, once and for all. Then, everybody will 
appreciate. It should not be done piecemeal. Otherwise, 
if we want to include 140 or 200 entities, It is better to 
abrogate or repeal articlas 101 and 191. What is the 
sanctity if we include by every amendment 100 entities 
or 200 entities? In that case, the sanctity of the 
Constitution and the spirit of articles 101 and 191 would 
carry no meaning. Instead of that, it is better to repeal 
these two articles. If the Govemment wants to appoint 
any person, there would not be any office of profit; nobody 
will file petition before the President. Nobody wi" do 
anything. Everybody will enjoy. The spirit of the 

Constitution is to give respect. Any Member of Parliament, 
any Member of Legislature should not occupy office of 
profit. They may influence, they may get something. But, 
some exemptions are there. That is why the Constitution 
has given power to the Parliament to amend, to enact 
and also to give some exemptions. It means you have to 
include anything that deserves in a proper manner. So, 
even though we are supporting this thing but this is not 
the proper way. In future you have to be very cautious. 
If something happens. you bring the legislation like that. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Sir, I rise to support the Bill introduced by the hon. Law 
Minister but. ... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Yerrannalduji, you spoke well. I would Just Intervene. We 
have embodied in the list 'A' all trusts private or public 
in general, all societies under the Societies Registration 
Act and 'B' all the statutory bodies. So, trusts are covered, 
societies are covered without any exception. 
... (Interruptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal): Then 
why do you not repeal the Bill? You are having unlimited 
number of amendments. Why do you not repeal it and 
let it be done with It? How many -times will you bring like 
this? Why do you not repeal the Bill? ... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: I want to respond 
to our Parliamentary Affairs Minister. You have included 
all the trusts and everything, what about the local bodies? 
. .. (Interrupb"ons) 

[T,..nsllltIon} 

MR. CHAIRMAN: Only Shrl Sudhakar Reddy should 
speak. 

[English} 

SHRt SURAVARAM SUDHAKAR REDDY: Sir, I riM 
to support the Bill introduced by the hon. Law Minister 
but, to be frank, we are not happy with the way the Bill 
is introduced. But, the reasons are totally different from 
the friends of the BJP and from the righl Sir, 62 years 
back in 1954, this type of discussion had taken place In 
this House and the then hon. Speaker, Shrl Mavalanker 
had appointed a Committee which has been referred by 
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the earlier speakers-Dr. Bhargava Committee. That 
committee recommended a comprehensive Bill to be 
brought. Unfortunately, a comprehensive Bill has not come 
and even his Bill, I believe, is an ad hoc arrangement 
instead of a comprehensive Bill. There are all sorts of 
arguments regarding the disqualification for the 
membership issue. The entire nation is today discuuing 
on this issue and some Members are saying that, just 
because this type of Bill is introduced, repeal the Article 
102 of the Constitution. I would like to read what exactly 
the Article 102 is. It is about disqualification for 
membership. It says: 

"( 1) A person shall be disqualified for being chosen 
as, and for being, a member of either House of 
Parliament-

(a) if he holds any office of profit under the 
Government of India or the Government of any State, 
other than an office declared by Parliament by law 
not to disqualify its holder;" 

It is exactly in the same clause. The exemption is 
given which should be declared, which will not come 
under this law. So, I do not understand that if this law 
is enacted, why the whole Article should go. I do not 
think it is against the spirit of the Constitution or against 
the clause but the thing is that this definition on the 
question of disqualification is very vague. It may be very 
difficult to define. That is why various types of 
interpretations have come. But a time has come now 
that the Parliament should take it up more seriously and 
define what is an office of profit. There are several 
occasions where Members of Parliament will be asked to 
take up different type of responsibilities. Unfortunately, 
when this discussion is taking place, various types of 
interpretations and, particularly. personalized politics are 
coming here. For example, the National AdviSOry Council 
is being taken as a target. It is not because of the 
National Advisory Council but because Shrlmati Sonia 
Gandhi is holding that post. ... (Intenvptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, It Is 4 o'clock 
now. On behalf of the Government, may I propose to the 
House that the 193 Motion can be deferred till the 
disposal of the Bill? 

[Translation} 

MR. CHAIRMAN: If the House agrees, it can be 
done. 

/English} 

SEVERAL HON. MEMBERS: Yes, Sir. 

[Transl8tion} 

MR. CHAIRMAN: It is all right. 

/English} 

16.00 hr •. 

SHRI SURAVARAM SUDHAKAR REDDY: Sir, the 
post of the Chalnnan of the National Advisory Commission 
is not very lucrative. The National Advisory Commission 
has been constituted to supervise the implementation of 
the Common Minimum Programme and I do not 
understand why that should not be accepted. 

There are several other posts also. But it is true that 
since several hon. Members of Parliament are holding 
some of these posta, all these exemptions have been 
brought now. But the Parliament should enact a very 
clear legislation as to what are the posts that are to be 
disqualified, instead of adding some posts, which are 
occupied by Members of Parliament, to the list of 
exemptions every now and then. This is not the proper 
way. 

would appeal to my friends in the BJP and the 
NDA not to look at this whole Issue In a sadistic way in 
order to target a particular Member and to see that some 
Members resign. This type of a legislation has become 
necessary because there is a danger that more than 
45 Members of Parliament might be disqualified. Our 
friends in the NDA say that let them be disqualified. Can 
we take such an approach? We cannot take such an 
approach because this will create a lot of confusion. As 
there Is no clear definition of the term 'office of profit, we 
need such a law immediately. 

Sir, I would like to request the Government that they 
should seriously consider all the suggestions made by 
different political parties. The Left Parties have suggested 
that a Committee should be appointed to go into the 
iuue of disqualification and the Committee should give a 
clear definition of the tenn 'office of profit'. This Committee 
should be set up in the near future and this should not 
be postponed. A Joint Committee on OffIce of Profit is 
already existing. But a Committee consisting of all the 
leaders of different political parties represented in 
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[Suravaram Sudhakar Reddy] 
Parliament should be constituted to discuss this issue 
and suggest a comprehensive Bill that should be 
introduced for this purpose. We have the experience of 
various other Parliaments also on this issue and different 
Parliaments have different provisions in this regard. 

I would like to refer to the Report of the Bhargava 
Committee which suggested that various matters 
connected with disqualification of Members should be 
studied and recommendations should be made in order 
to enable the Government to come up with a 
comprehensive legislation before the Parliament. The 
Committee, which is to be created, should collect all the 
relevant data and make suggestions as to how the matter 
should be dealt with. Unfortunately that has not been 
done. 

Secondly, it is not only the question of office of profit, 
but there are other issues like resignation from the House 
and other things. There are some Parliaments in the 
world which have more experience in democracy like 
Great Britain, France and other countries. In the British 
Parliament, a Member cannot resign. He will only be 
disqualified. If a Member resigns, he cannot contest again 
and come back to Parliament. We have to· discuss all 
theSe things. In our country also, we have gained a lot 
of experience in the last 54 years since the time of the 
First Lok Sabha. So, it is necessary that we shouid go 
into all these aspects. 

Sir, while I support this Bill, I would like to suggest 
to the hon. Minister that he should come back to 
Parliament with a comprehensive Bi" on this subject, after 
a Committee consisting of leaders of. a" political parties 
study and make recommendations. With these words, I 
support this Bill. 

/Trsns/lltionj 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Sir, I rise to oppose the bill introduced here and there is 
reason behind it. The object of this Bill Is strangely 
awkward. It reads: 

"if the silltus-quo is allowed to be maintained, there 
shall be cases en-bloc". 

This Bill has been introduced to avoid litigation. 
Second thing that finds mention here is.: 

"And vacancies are likely to rise in both Houses of 
Parliament, as a result of which the conduct of bye-

elections shall be inevitable. It would be futile 
expenditure and will put unnecessary financial burden 
over the country." 

The objective of this bill is to eschew litigation and 
bye-elections otherwise the Govemment will be under 
undue financial burden and this House is being used .as 
a contrivance to avoid these things. 

The introduction of this Bill clearly implicates that 
individual is above constitution or law in this country. It 
has also been stated that more than forty persons are 
holding offices of profit and it is necessary to protect 
such forty individuals by effecting an amendment to the 
constitution and a new legislation to avoid their expulsion. 
If their membership is in tact, there won't be litigations or 
bye-election. It is an irony. I would like to put forward 
two to three points. If the House continues to be used 
to serve the interest of particular individuals, I don't think 
such a prolonged debate is of any use. In the draft of 
this bill, the number of posts being included are getting 
enhanced. Earlier they recommended 40·42 posts, now it 
has been increased to 55-56. 

I too IiUggested a few names and they have also 
been covered. I think something has gone wrong on my 
part. Had I suggested name of a few more posts, those 
two would have been covered. This time, the Government 
is very generous. The reason is to save one person and 
to facilitate others to assume the same position. 

Mr. Chairman, Sir, when you were speaking I said 
you have hit a six. You are simply unparalleled today. 
You made a speech in favour of the bill. I do not want 
to. repeat your words. I agree with you. However, I must 
say that you simply elaborated one aspect of it. I would 
like to present another aspect of the same. When Menkaji 
was speaking she said that MP's post is an important 
post with heavy responsibilities and they are not supposed 
to answer those positions. We are aware when the House 
is in seSSion, limited number of Members attend the 
business of the House. I am not commenting upon any 
particular individual but on visiting the Central Hall even 
now one will find a few members watching TV. During 
inter-session the members are left with no wor1c: like the 
unemployed farm-labourers. To my mind, if they do not 
keep themselves busy in taking care of the other social 
obligations and stop delivering speeches under the garb 
of one programme or the other, they will be virtually 
paralysed. They do not have anything what-so-ever to 
do. At such juncture, I would like to submit two things. 
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There should be unanimity on the issue of the existence 
of offices of profit. 

If a professor of the College fights an election of 
Lok Sabha or the Vidhan Sabha, he/she does not accept 
payment there consequent upon their election, that post 
is not counted Office of Profit because they come from 
College. From personal standpoint, Doctors necessarily 
undertake Medical practice and amass huge wealth even 
after becoming an MP. But for Shri Bhardwaj lee Minister 
of Law, he would have earned a lot of wealth by 
practicing iaw in the courts. So many members of this 
House are in partnership with private companies and the 
law does not hold them accountable as they are not 
nominated by the Government. Likewise, a lot many are 
engaged in contract. This law does not Include them as 
they have not been nominated contractor by the 
Government. If you genuinely wish to debar MPs the 
Government ought to bring in a legislation with clear-cut 
provision so long as the membership of the House 
continues, the MPs cannot undertake any private or 
Governmentlbusiness, the lawyer cannot practice law in 
the apex courts the doctors cannot practice and no 
member can engage oneseH in contracts only then we 
shall carry the impression that the proposed legislation is 
meant for unifying the Members into one entity. If you 
can not afford to embark on such remedy, you need not 
pass circumlocutory rernarks. 

I had suggested the hon'ble Minister by forwarding a 
request to bring in legislation in three distinct phases: 

After SI. No. 1 of Section 3 of MPs (Prevention of 
Disqualification) Amendment Bill, 2006 the foHowing shouid 
be added: 

"Any post which is held by any Member/Public 
Representative, as Speaker, Deputy Speaker, 
Secretary or member of the Board of Directors and 
is not in receipt of any salary allowances, etc. it will 
not be taken to be an office of profit and it shall be 
inserted w.e.f. 4th day of April 1959: 

You please don't divide it in two parts. If you will 
make any bill for a particular person, no one will support 
it and concerned person will come to know about your 
intention. You are playing with words. You may say that 
this one is excluded and that one is included In the list. 
Please don't play with words. If you feel it necessary to 
keep someone away from the office of profit then why 
don't you include every post in the list of offices of profit? 
If any person does not draw his salary, he will be deemed 

to be not holding an office of profit. If you want some 
one to hold an office of profit, you don't care " the 
member, who is to hold or already holding the post, 
losses her membership. You get the preparation for 
elections done. If you formulate policies and want to use 
the House to save some one, we are not ready for this. 

Mr. Chairman, Sir, I am very impressed wfth the 
each and every word of your speech delivered in support 
of us because we feel that when you are here and 
anything related to the Government comes for debate 
you will always speak in support of the Government. 
With these words, I conclude my speech. 

[English} 

SHRI KHARABELA SWAIN (Balasont): Sir, I rise to 
oppose the Parliament (Prevention of Disqualification) 
Amendment Bill 2006. I am not against any person ptlr 

5e: I am against ~he Bill itself. I am against this West 
Bengai-centric Bill. 

My first point is this. The Present Home Minister of 
this country, who is the ex-Speaker of Lok Sabha, has 
time and again on the floor of this House said that all 
the Bills originating from this House should go to the 
Standing Committee excepting those Bills which are 
dealing with grammatical or typographical error. 

Sir, my point is this. In this Bill, the office which the 
Speaker of this House is holding in West Bengal is also 
being brought In. Is It not required that this Bill should 
be sent to the Standing Committee for discussion? 
... (Infenupfions) 

Just take an example. Kindly see serial no. 8 In this 
Bill. The Srinlketan Santlniketan Development Authority, 
a body constituted under the West Bengal Town and 
Country (Planning and Development) Act, 1979 (West 
Bengal Act No. 13 of 1979) has bean exempted from 
being an Office of Profit. I am not going to explain 
anything else. But my appeal is that the Speaker should 
send this Bill to the Standing Committee for evaluation, 
for examination because his name is also brought into 
that. ... (Interruptions) 

SHRI AJOY CHAKRABORTY (Basirhat): My colleague 
has suggested for a Committee. He said that an AI/· 
Party Committee should be constituted to examine It. 
... (Intenupfions) 
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SHRI KHARABElA SWAIN: My second point is this. 
All the time, the hon. Members from the Left have been 
specifically harping on one point that there is no clear 
definition of Office of Profit. The hon. Law Minister is an 
eminent lawyer of this country. Even he accused the 
Leader of the Opposition, Shri Advanl by saying that he 
does not know the rules. Before some time he mentioned 
like this. He knows it pretty well. . .. (Interruptions) 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): We never mentioned about the Speaker 
but you are committing another unreasonable precedent 
in the House by commenting on the Speaker. Has it 
ever happened that a Member made a comment on the 
Speaker? I have never said anything unethical. But this 
is the first time in my long parliamentary career, a Speaker 
of the House has been accused by a Member. That is 
the new thing you are opening . ... (lnllJrruplions) 

/Tmnsllllion} 

SHRI JUAL ORAM (Sundergarh): We will speak 
openly. ... (Interruptions) 

SHRI H.R. BHARDWAJ: This is what I said about 
your leader also. . .. (InllJrruptions) 

SHRI KHARABELA SWAIN: Sir, I am not accusing 
the hon. Speaker. ... (InllJrruplions) 

/Tfllns/lltion} 

MR. CHAIRMAN: Please, continue your speech. 

{English} 

SHRI KHARABELA SWAIN: Sir, I am not accusing 
the Speaker. My only point is that the Govemment itself 
have mentioned the name of an institution and they say 
that it should be exempted. What does it mean? That 
means, in all probability it is in the Office of Profit. The 
Government itself have brought this and the Opposition 
has not brought this. .. . (InllJrruptions) 

{Transilltion} 

MR. CHAIRMAN: Please proceed with your speech. 

{English} 

SHRI KHARABELA SWAIN: Secondly, all the time 
the hon. Members from the Left, specifically Shri Basu 

Deb Acharia and Shrl Sudhakar Reddy mentioned that 
there is no clear definition to Office of Profit. The hon. 
Law Minister knows it pretty well that there is no law 
anywhere in the world which is inflexible, which has been 
made once and it has remained so. All the time, the law 
and the rules are an evolutionary process. It Is an 
evolutionary process through conventions, through judicial 
pronouncements, and it keeps on changing. So, the 
founding fathers of our Constitution could not have 
foreseen about 58 years ago that they would make such 
a law which would continue and which would be 
sustainable for all time to come. It would not have been 
possible. That is why, they constituted a Committee called 
'Joint Committee on Office of Profit'. I was a member of 
that Committee in the 13th Lok Sabha for four years. 

Mr. Chairman, Sir, when you spoke from here, you 
mentioned that in April 1954, this Committee under the 
chairmanship of Pandit Thakurdas Bhargava was 
constituted. 

What was the necessity of that Committee? What 
was the purpose of that Committee? The purpose of that 
Committee was that they would define which post 
constitutes office of profit and which post does not 
constitute office of profit. That was the purpose. 

I will bring another very important point here. This 
very Committee on Office of Profit. decided on 15th July 
1988 that all the Ministries of the Government of India 
and the State Governments might be asked to obtain 
prior approval of the Speaker of the Lok Sabha or the 
Chairman of Rajya Sabha, as the case may be, before 
nominating any MP to any Government or Committee or 
body unless the Act under which such Committee or 
body has been set up provides for appointment of an 
MP from incurring disqualification by the provisions of the 
relevant Act itself. 

As you know pretty well, because you are a very 
senior Member, that whenever we are made a Director, 
a Member, a Chairman of any Committee in the State 
Government, these are being referred to the Committee 
on Office of Profit which clears whether it constitutes an 
office of profit or not. 

My point is about these 40 people about whom it 
has been mentioned in the Statement of Objects and 
Reasons. The Government is oonsiderintl this because 
their membership' will go. Here my question to the hon. 
Law Minister is this. Why did those people not refer their 
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case to the Office of Profit Committee? Do you mean to 
say that they will say that they did not know the rule? 
Is ignorance of law an excuse? They could have referred 
to it and the Joint Committee on Office and asked whether 
it constitutes an office of profit They did not do that and 
I charge that they did it deliberately. They knew that if 
they refer it to the Committee, the Committee would say 
no, this is an office of profit and you cannot hold it. 

We are being elected as MLAs and MPs. My point 
is this. Is it not sufficient? What more do you want? How 
many people in this country have the good fortune of 
coming and sitting in this House? Is it not sufficient? 
Still, you require Minlstership. If not Ministershlp, then 
you require Chairman of any Board. If not, then something 
else is required. Is it not so? ... (lnftllTUptions) 

Sir, please give me two or three minute's more time. 

This Bill is against all the canons of morality. It is 
against all the canons of morality and it is against the 
Constitution Itself. It is against ethics and everything. I 
will tell the. hon. Members of the Left that when they 
were accusing the BJP at the time of disqualifying thoM 
Members who took bribe for asking questions, it Is the 
leader of the Leftist Party, the CPM, who was accusing 
that it is the BJP which is having the most number of 
Members who are getting disqualified. I am asking them 
this question. let them ask themselves what sort of 
backdoor business they are making. What sort of backdoor 
business are they making just to protect their own 
interests? ... (Interruptions) This is only the question of 
getting the plum posts. Just to have those plum posts, 
the so-called leftists, who say that they are the greatest 
moralists in the world, and who are having 17 such 
Members here, are doing this. 

My last point is that let this case be referred to the 
Election Commission. If they say that all these posts 
actually constitute office of profit then and these Members 
should be disqualified, let them go to the people. let 
them face the by-election, because in a democracy there 
is nothing better than facing the election. The hon. Leader 
of the Congress Party, by her great renunciation, showed 
the way . ... (Interruptions) They are supporting the 
Congress Party. They should follow the principle adopted 
by great Shrimati Sonia Gandhi who also won the by-
election. They can also do the same thing. let them do 
that. . .. (Interruptions) It is equally applicable to them not 
only to you . ... (Interruptions) 

So, Sir, my appeal to you Is that either this Bill 
should be sent to the Standing Committee for examination 
or else all these Members should resign. They should go 
to the people and face the election. 

Sir, with these few words, I conclude. 

MR. CHAIRMAN: Shri K.S. Rao. Please conclude 
within five minutes. 

... (Interruptions) 

SHRI K.S. RAO (Eluru): Ves Sir. But, first of all, 
please bring the House into order . ... (Interruptions) 

I rise to support the Bill. I heard the objections raised 
for introduction of the Bill by the hon. leader of the 
Opposition, Shri l.K. Advani. I was also present on the 
day when the House was adjourned sine die. The 
ferociousness and the speed with which the opposition 
leader had come that day and told the entire House 
that 'the ruling UPA Government is trying to adjoum the 
House sine die with a view to protect the membership of 
Shrimati Sonia Gandhi, our leader' was visible then. That 
is visible. He directly expressed. He also expressed that 
he heard that there was a rumour going on that the 
Govemment was trying to bring an ordinance to protect 
her. So, the entire concentration of the Leader of the 
Opposition and the Members of the Opposition at that 
time, as I found, was only on her that she should lose 
her seat. The very next day, when she resigned her 
membership, the entire thing had cooled down. 
... (Interruptions) We kept quiet very silent. ... (Interruptions) 
I was very silent when you spoke . ... (lntelTUptions) 

If that was the view, if It were to be to protect her 
own membership, she should not have resigned. 
Obviously, it was with an intention that this is going to 
be a crisis, that more number of Members of Parliament 
are going to lose their seats on this issue, may be that 
the Government has thought to bring some amendment 
or to allow a legislation or ordinance. 

Sir, when Shri Jaswant Singh, the leader of the 
Opposition in the Rajya Sabha, was asked to give the 
opinion of the BJP, he did not give any clear idea. He 
did not say that 'we are opposed to It or we are In 
favour of it'. That means, they are neither this way nor 
that way. Obviously, as one of our hon. Members was 
telling, their entire concentration was only on Shrimati 
Sonia Gandhi because they feel that she has become a 
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[Shri K.S. Rao) 
great leader or a block for them to come into power. If 
she were not to be a Member here or a Leader of this 
Party. then they have got a hope that they can come 
back to power one day or the other. I would have been 
very happy had they discussed about the issues of the 
poor. farmers. drinking water. education or healthcare to 
the poor who are below the poverty line or elimination of 
poverty, etc. 

At any time we see. the concentration was only on 
her and not on these issues. I heard respectable Member. 
Shrimati Maneka Gandhi speaking on this very eloquently 
in a very good language, She was telling that when she 
was Chairperson of the Animal Welfare Board. some of 
the pharmaceutical companies were doing wrong things 
in the laboratories. When she was highlighting all these 
things. she said. they brought pressure to see that she 
is out of the post of Chairperson of the Animal Welfare 
Board. When the then Minister of Environment. Shri T.R. 
Baalu felt that the office that she was holding was an 
office of prom. which she cannot hold both as Member 
of this House as well as that offit;:e. she preferred to 
resign the post of Chairperson of the Animai Welfare 
Board and not the membership of Pariiament. That means 
she was ready to sacrifice the interests of the animals 
which is detrimental at the instance of the pharmaceutical 
companies. This is very clear. This is one. 

Secondly, even at that time, this rule of office of 
profit was there on which she would have been 
disqualified at that time. Because the NDA Government 
was there, she could be saved and nobody spoke about 
it. She also says very categorically-"Sir, it was .decided 
to remove me; but how to do that without incu[ring my 
wrath as a member of the NDA-. It was not following the 
legislation. It was not following the ethics or norms. It 
was the power at which yo'u are and so she says-"I 
cannot be removed like this because I am a Member of 
the NDA-. So, Shri T.R. Baalu, who was then tho Minister 
of Environment notified that that post was an office of 
profit after 42 years of its existence. Shrimati Meneka 
Gandhi was telling this now, today. 

it may be because she thinks that she wants to take 
against Shrimati Sonia Gandhi or she is very much 
interested to see that Shrimati Sonia Gandhi should lose 
the seat. today she says about the ethics, about the 
office of prom and why should there be a legislation and 
all that. Did she say so at that time when she was 
holding two posts? Here· is Shrimati Sonia Gandhi who 

resigned the membership. Shrimati Maneka Gandhi did 
not resign the membership of this House. She reSigned, 
on the contrary, from the other post. 

As you were telling. Sir. when you were speaking 
from here, even in the case of Shrimati Jaya Bachchan, 
we never think that Shrimatl Jaya Bachchan was holding 
the second post to earn money or to make benefit out 
of it. But because, under the legislation. as somebody 
has complained, the concerned organisation has given a 
verdict that she should leave the membership. But. none 
of us were interested. None of us can say that she was 
holding that post for making money out of it or out of 
any personal interest. Having realised. because of the 
incident, the attention of the entire country was caught 
that so many people are there in a similar situation. When 
it was spreading to so many people, it is the duty of this 
House to bring a legislation. We cannot leave It like that. 

·No legislation, when it was made initially, was 
foolproof. There may be hundred mistakes in them. As 
time passes, as conditions change we amend those 
things. Shri K. Yerrannaidu was telling that it was 
amended five times. Why should anybody oppose this 
Bill? Is it detrimental or is It against the dignity of the 
House? If It were to be against the dignity of the House, 
how was it made in 1959? In 1959 this Act was made 
when eminent people were there. When it was not 
opposed at that time why should It be opposed now? 
Why should the Members think that it is against the dignity 
of the House? 

I can understand it. Many of the Members can 
propose many other posts. offices of prom which can be 
lnoluded in It under exemption. But· it cannot be that 
simply because today Shrirnati Sonia Gandhi was there • in their mind that they can abuse or they can say it or 
attribute motives or make allegations and everything on 
this Bill. 

Shrimati Maneka Gandhi was also telling and I want 
. to quote. Now hon. Member Shrimati Maneka Gandhi 
says that "If you were' to be a Member of Parliament, 
you have got full work here. So. there is no need to 
hold a second assignment.- TheA, why did she hold the 
assignment of the Chairman of the Animal Welfare Board? 
I do not attribute motives on her. She must have had an 
interest in the animal welfare and because she has got 
not only interest but she has got the capacity. she was 
holding that assignment. 
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There is nothing to find fault with it. Similarly, many 
of the Members might be experts in some areas, apart 
from baing a Member. So, they are holding other posts 
also. I do not think that there is anything wrong in it. 
They should hold Q.ther offices with a fair intention that 
they should not make money by that pOsition. So, we' 
have brought this legislation. If a Member wanted to make 
profit, certainly there are other ways to condemn him. 
When some Members had taken money and it was proved 
beyond doubt, the other day this House had taken action 
and condemned their actions. In a similar way, if some 
Membar was misusing the second position, you may 
condemn him. 

It is very surprising that hon. Member has said -Doe$ 
the Govemment wish to give an additional public ill)age 
to those of their MPs who could not be accommodated 
in the Ministries but need a car and office?" Will the 
Members be preferring to hold second office simply for 
the sake of car, office or' house? She attributes motive 
that Shrimati Sonia Gandhi was holding the office of 
National Advisory Council for the sake of office, for the 
sake of a car. These things are so petty. The nation can 
judge what amount of difference is there between her 
and Shrimati Sonia Gandhi. She has never said anything 
about Shrimati Maneka Gandhi. Whatever applies to 
Shrimati Sonia Gandhi must be applied to me and to her 
also. She forgets all those things. Criticising others is 
easy, but when it comes to us, then it is known to 
everybodY. 

It is true that this Bill may not be comprehensive 
and may not be totally foolproof. Tomorrow, we may find 
some more aSSignments to be exempted. So, we can 
find a way where all such things will not be there. So, 
I wish the hon. Minister to go ahead with Bill and get 
this Bill passed. If any of the Member were to have any 
genuine areas which are also to be exempted, they can 
be included. We have already seen an amendment 
brought by the hon. Minister. Some more offices can be 
added. Otherwise, today we can pass the Bill and later, 
we can come with amendments. It is not a crime to 
bring amendments to an Act. 

With a fair mind, if any Member were to think in this 
manner, not targeting any particular individual, It can be 
done. This House is not to settle individual scores and 
personal enmity. So, it is with the intention that the nation 
should be protected, this House should be protected that 
this Bill has been brought. If so many Members Ion 
their seats, what is the amount that would have to be 

spent for holding elections? For ten days, ahe has been 
telling that the House was convened now only because 
of this. This House should have been convened otherwise 
also. It was there earlier also. This is not a new 
proposition except that the House was adjoumed simi 
die instead of getting adjourned. 

With these few words, I request the hon. Members 
sitting in the House to think with a broader mind and not 
to make politics as a target or individual .. a target and 
exploit the opportunity. 

MR. DEPUTY SPEAKER: Now Shri Varkala 
Radhakrishnan will speak. Please conclude your speech 
in five minutes. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
our Law Minister is a 'very efficient and experienced 
person, but I regret to .say that this UPA Govemment is 
not having a priority in the matter of legislative business. 
Now, it is evident from the way in which this Bill has 
been brought. I recall that as early a.s March 17, 2006, 
I had made a Special Mention on the flOQr of this House 
asking the Government to bring. in sorne amendments to 
the Office of Profit Act, 1959 because the controversy 
was not a new thing. The ruling of the Supreme Court 
also created such a situation. So, in the Special Mention, 
I . had categorically stated that since there was a 
controversy regarding the term 'OffIce of Profit', it was 
better and saf", for the Govemment to bring in a legislation 
immediately. It is available there 'In the records. 

I also mentioned that the matter has become evident 
after the disqualification of Shrimati Jaya Bachchan. I 
brought it out immediately after this happened. But there 
was no response from the Govemment. Nobody was 
responding. If you had responded to ·it. then tQil. situation 
could have been prevented. 

What is' the situation now? I will tell you about it. 
am reading from the Statement of Objeqts and Reasons 
attached to the Bill. It is stated that: . 

~ ... if this .state of affairs is allowed to continue ... • 

We all will remember that the House was adjoumed 
sins die under mysterious circumstances. I am saying 
this because it was already decided that we would meet 
again for a second time, and even the business to be 
. transacted was designed. But all of a sudden the 
Govemment asked for adjoumment siM ms, and we 
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adjourned sins dis. The Government was under the 
impression of bringing in an Ordinance, and I believe 
that for this purpose the House was adjourned. But 
Shrimati Sonia Gandhi resigned immediately after 
adjournment of the House sine dis. Therefore, the 
necessity of issuing an ordinance did not arise. This is 
the position with regard to this issue. 

In the Statement of Objects and Reasons, It is stated 
that there are about 40 Members In both the Houses of 
Parliament who are likely to lose their seats. It is further 
stated here that: 

" ... Iikely vacation of seats in both the Houses of 
Parliament, which will necessitate the holding of bye-
elections to fill up the resultant vacancies .... 

It means that the bye-elections would be a wasteful 
expenditure, and to prevent the wasteful expenditure this 
is being done. It is stated that: 

" ... This will be a wasteful expenditure and will enforce 
unnecessary financial burden upon the nation .. ." 

It would mean that the Government is admitting that 
Shrimati Sonia Gandhi's resignation, and the resultant 
bye-election is also a wasteful expenditure. If you had 
acted properly, then Shrimati Sonia Gandhi's resignation 
could have been prevented. But she resigned from Lok 
Sabha. Therefore, according to the Objects and Reasons, 
it is crystal clear that Shrimati Sonia Gandhi's bye-election 
is a wasteful expenditure. It is written there, and it is not 
in my own words. It is written in the Statement of Objects 
and Reasons that Shrimati Sonia Gandhi's bye-election 
is a wasteful expenditure. I am saying this because bye-
election for 40 people is a wasteful expenditure, and 
Shrimati Sonia Gandhi is included among them and her 
bye-election is also a wasteful expenditure. This is made 
cristal clear from the Statement of Objects and Reasons. 
This is how we are doing things. 

What has happened because of this Bill? We do not 
have a proper discussion on this Bill. I am saying this 
because discussion includes discussion in the Standing 
Committee. When a Bill is under legislative scrutiny there 
will be elaborate discussions in the Standing Committees, 
and there will be limited time available for a short 
discuussion on the floor of the House itself. Clause-by-
Clause consideration, and a detailed discussion will only 
take place in the Standing Committees, and that process 
is prevented in this case. 

We have two bitter experiences In this Session. 
Firstly, we all are quite aware about demolitions in Delhi. 
It is a process going on for long. But the Government 
became vigilant immediately after political pressure came 
for it, and they brought a Bill. They brought a Bm and 
got It passed on the same day. The introduction of the 
Bill was on the same day; Clause-by-Clause consideration 
was on the same day; and final passing of the Bill was 
also on the same day. It is quite unprecedented, and not 
a healthy parliamentary practice. 

In this case also the same practice is being repeated. 
am saying this because we are not getting an 

opportunity to discuss It in the Committee. Is this the 
way Parliamentary practices alll followed? Is this the way 
you are holding the Session? 

Not only that, there were five Assembly elections. 
For that purpose, what did the Govemment do? All the 
Demands for Grants were guillotined and finally passed 
preventing legislative scrutiny by the reepec:tive Standing 
Committees. It could have been prevented, If the 
Government was conscious enough, by bringing a Vote-
on-Account. That has not happened. 

MR. CHAIRMAN: Now, you have to conclude your 
speech. 

SHRI VARKALA RADHAKRISHNAN: Now, I come to 
the Bill. 

MR. CHAIRMAN: Now, you have to conclude your 
speech. 

SHRI VARKALA RADHAKRISHNAN: I now come to 
the Bill. The Bill, I must say, is patently defective. I am 
in a dilemma whether to support the Bill or not, knowing 
it to be practically difficult. You see, there 18 a list here. 
There are many States where the same Corporation 
exists, but It has been left out. It is patently discriminatory. 

It is a concurrent subject. When you accept some 
office or a particular society, all people must be exempted. 
I think, in some States, particularly In West Bengal, almost 
all have been accepted, but very few in other States. 
That Is not correct, and it is highly diecrimlnatory. The 
Bill will not stand to scrutiny. The proper course would 
have been to give the powers of delegation to State 
Assemblies, to State MLAs, so that the States could 
do it. That is being done today. Why should you give a 
list? 
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The Parliament will have to consider the 
disqualification question of accepting office of profit by 
this House, but the Legislative Assemblies should decide 
what should be the office of profit in their respective 
States. Instead of doing that, you have enumerated a list 
of offices. mostly in West Bengal, and a few In some 
other States. This is highly diSCriminatory. 

Not only that, I have the Bill with me. Nowhere the 
'office of profif has been defined. It must be defined. So, 
I suggest that a special committee should be appointed 
giving representation to all the political parties. and that 
committee should go into the details and make a clear 
definition regarding office of profit. That Is the only way 
we can do that. 

Not only that. retrospective effect Is being given from 
4th July, 1959. after a gap of 46 years. Subsequently, 
so many legislations have taken place, but nowhere it 
has given retrospective effect. The retrospective effect 
that is being given is unheard of, which looks very 
awkward and unfair. 

On these conditions, I would request the Government 
to ponder over bringing a new law to make the situation 
more clear and definite. 

In parliamentary democracy. for maintaining 
parliamentary practice and parliamentary integrity, 
ultimately, I support the Bill. 

SHRI BIKRAM KESHARI OED (Kalahandi): Sir, at 
the outset, I oppose the Bill. The reason for my opposing 
this Bill is that in the earlier part of the day, my leader, 
Shri Lal Krishna Advani. mentioned that he had no 
objection regarding other parts of the Bill. but he was 
only concemed with clause 2 of the Parliament (Prevention 
of Disqualification) Amendment Bill, 2006. The reason is 
the extra constitutional authority that has been created. 
Thibl type of legislation requires a constitutional 
amendment with two-thirds of the House voting for it and 
getting a change in the Constitution. This thing has been 
taken very lightly. This Bill shows and proves that the 
ruling party is acting to protect some people from the 
ambit of office of profit and to keep their positions intact. 
This clearly warranted a Constitutional Amendment. It 
would have been appropriate if a Constitutional 
Amendment has been made. 

Hon. Member Klshore Chandra Deo, who spoke first 
in this debate. said that the post of Chairperson of the 

National Advisory Council was that of a facilitator for the 
ruling coalition. 'Facilitator' in other words means 'fixer'. 
The ruling coalition needed a fixer because the constituent 
parties do not have commonality of views on any issue. 

CPI(M) has won the recent election in West Bengal, 
The Chief Minister goes and tells people that they are 
anti-reform and anti-globalisation. He has gone on record 
saying that because of reforms the people of Bengal 
have voted for them. I do not know how they would 
digest this. Eventually. the Left also has taken to the 
path of globalisatlon. 

The post of Chairperson of the National Advisory 
Council constituted by the Government was just meant to 
protect a person. In the Statement of Object. and 
Reasons of his Bill It has been stated that unwanted 
expenditure would have taken place If re-elections were 
held. I am quite astonished to see this. If the Government 
wanted Its party leader Shrimati Sonia Gandhi to head 
the UPA. it could have given her the status of a Minister 
without Portfolio. 

As per our Constitution, a Member of either Rajya 
Sabha or Lok Sabha only can become a Minister. Why 
do they not adopt the American way? In America. they 
invite experts to head various Ministries. For example, 
the Secretary of State for Defence, Secretary of State for 
Transport, etc. What pattern is the Government of India 
trying to follow? Is it trying to ape the Americana? What 
qualification has the Chairperson of the National Advisory 
Council got to occupy that post? 

(Transl6/ion} 

MR. CHAIRMAN: Your time is exhausted. 

[English} 

SHRI BIKRAM KESHARI DEC: Mr. Chairman, I 
oppose Clause 2 of this BiR while I support the reat of 
the Bill. I have given an amendment. 

(TrBfI8I.Ilion} 

MR. CHAIRMAN: Amendments may be brought later. 

[English} 

SHRI BIKRAM KESHARI DEO: Thank you. 

" 
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SHRIMATI JAYAPRADA (Rampur): Sir, I have given 
notice to speak on this Bill. 

[Translation] 

MR. CHAIRMAN: Time is over. Now, the hon. Minister 
will reply. 

[Englishj 

SHRI H.R. BHARDWAJ: Sir, I am very grateful to all 
the hon. Members who have spoken on this Bill . 
. .. (Interruptions) 

SHRIMATI JAYAPRADA: Sir, I have given notice. 

ITrans/lllion] 

MR. CHAIRMAN: Time is over. 

... (IntstTUptions) 

[English] 

SHRI VIJAYENDRA PAL SINGH: Sir, the Session 
has been called only to pass this Bill. Why only two 
hours for this? We want to raise important issues. 
... (Intstruptlons) 

[Translstionj 

MR. CHAIRMAN: Now, it is not possible. The hon. 
Member from your party has already spoken for more 
than allotted time. Mr. Minister, please continue your 
speech. 

... (Interruptions) 

[Englishj 

SHRI H.R. BHARDWAJ: Some hon. Members have 
said that there should have been a comprehensive review 
of this Bill. . .. (Intsnuptions) 

[Trans/lltionj 

SHRI VIJAYENDRA PAL SINGH: Sir, the S ... ion 
has been called only to peas this bill and we are not 
being allowed to speak. We want to speak on the bill 
and can sit for another two hours for this . ... (/nMmlptions) 

MR. CHAIRM;6.N: Only the speech of the hon. 
Minister will go on record and nothing else. 

. . . (Intsnuplions) • 

"Not recorded. 

MR. CHAIRMAN: Nothing of your speech is going 
on record. 

. .. (Intsrruptionsj" 

[English] 

SHRI H.R. BHARDWAJ: What is required is to go 
into the Bill itself. It is a very limited measure to prevent 
from disqualification certain Members of Parliament whose 
occupying some offices Is likely to disqualify them. 
... (Intsnuptions) 

[Trans/lltionj 

MR. CHAIRMAN: Your time Is over. 

· .. (Interruptions) 

[Engllshj 

SHRI H.R. BHARDWAJ: Article 102 of the 
Constitution provides that a person shall be disqualified 
from being chosen as, and for being, a Member of either 
House of Parliament and if he holds any offica of profit 
under the Govemment of India . ... (lnttJrruptions) 

[Tf'IInsllltion] 

MR. CHAIRMAN: You have spoken for more than 
the time allotted to your party. 

· .. (InttJnuptions) 

[English] 

SHRI H.R. BHARDWAJ: I cen not hear what you 
are saying. .. . (InttJrruptions) 

[Trans/Ilfionj 

MR. CHAIRMAN: Now, no more time can be given 
to you. 

... (Intsnuplions) 

MR. CHAIRMAN: Mr. Minister, please keep on 
speaking. Their speech Is not going on record. 

· .. (Intsrruptions) 

MR. CHAIRMAN: Your time Is over. Mr. Minister, 
please &peak, only your speech is going on record. 

· .. (IntsnuptilJns) 

MR. CHAIRMAN: Please, sit down . 

... (InttJrruptions) 

·Not recorded. 
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{EI1fIIi$h} 

SHRI H.R. BHARDWAJ: I do not think this is the 
proper way to debate. I only want to say a few things 
for the benefit of the House. 

Firstly, the Leader of the House, Shri Advani raised 
some points. When I replied, he was not in the House. 
He is a very senior Member. I thought that when he 
raised an objection about the introduction of the Bill, he 
would make a constitutional point and a parliamentary 
point. Only when Parliament lacks competence, then we 
can say that this cannot be introduced. But unfortunately 
they raised extraneous matters. Even now, the mood on 
this side seems to be that let there be no political debate 
in the House. This is not the way things can be 
discussed. Even the Leader of the Opposition will realise 
that when a Leader of the Opposition is appointed under 
the Statute, he or she has to be exempted under this 
law. All the Chief Whips who are appointed, they are 
al80 to be exempted under this law. In the case of post 
of Chairmen of various Commissions, namely National 
Commission on Scheduled Castes, National Commission 
on Minority, If a Member of Parliament holds the office of 
Chairman, they are also exempted under this very law. 

Now, with your permission, I would give the 
constitutional background of Article 102. The World over, 
even in the United Kingclom-it was referred-they do 
not have a written Constitution. So, there is a convention. 
Whenever Parliament wants to bar an office of profit, 
they, by Resolution of Parliament add it as a 
disqualification . ... (Interruptions) You please listen. Have 
some etiquette in the House. It is no debate. We can 
discuss these mattera. 

What they do is, they go on adding offices which 
disqualifies a Member. This is one way of doing this. 
The Leader of the Opposition know. that after the Forty-
Second Amendment in Mrs. Gandhi's time, this method 
was adopted and pursuant to the long research made in 
this by eminent Parliamentarians, they could say that, let 
us accept the British system in which there is no list of 
such disqualifications. They only disqualify by Resolution 
of Partiament. But in Morarjl Bh8i's Govemment, this was 
reversed by the Forty-Fourth Amendment, and they said, 
no. 

I have heard some statements from the Leader of 
the Opposition. I hold him in very high esteem. We 
thought that, let us not tinker with the constitutional spirit. 

He himself perhaps wanted It that we should not tinker 
with it, and let us continue with the present dispensation. 
Many eminent legal luminaries, Attorney Generals and 
very important people have gone into this Issue. They 
also have given this opinion that it is not possible to 
define OffIce of Profit. Having regard to the status of 
Legisiature, Executive, it is not possible to lay down or 
precise definition of what could be an office of profit. 
The Supreme Court also in several decisions have given 
conflicting opinions. The latest one is Jaya Bachohan's 
case, which is altogether a different approach. 

17.00 hr •. 

So, I have to cater to the desires of the House, and 
I think, if the House feel sincerely that you want to amend 
article 102 of the Constitution, that can be very well done 
with the consensus of the House. It is your House; it is 
your power; and you can do that. 

SHRI BRAJA K/SHORE TRIPATHY (Puri): Withdraw 
It. ... (InttJrruph'ons) 

SHRI H.R. BHARDWAJ: I do not like these kinds of 
Interruptions when we talk well. This is where you should 
follow the parliamentary practice. 

Sir, if the House is serious and there is a unanimity 
of views, we can definitely revert to a better system. But 
today, after the research made by senior parliamentarians 
like Thakurdas Bhargava and others, this was thought to 
be a better way In which we are going ahead. 

Sir, this is a very small Bill. There are only five 
sections which have been dealt with in this Bill. 
Section 3 is the most relevant Section, which says that 
whenever any Member of Parliament or an eminent 
person is appointed to an office of profit, then he or she 
has to be exempted under this law. So, that is the point. 
When Shri Pranab Mukherjee was as the Deputy-
Chairman, Planning Commission and he was to enter the 
Parliament House, I had to bring this Amendment, which 
nobody objected. Every Chief whip is exempted; every 
Leader of the Opposition is exempted; every Chairman 
of a Commission is exempted. But I am very surprised 
to say that it our leader, Shrimatl SonIa Gandhi is 
exempted from heading the National Advisory Council, 
they feel differently! That is where we feel greatly pained. 

Let us have respect for each other. If a leader of a 
very big party is appointed to a position, which is to 
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advise some NGOs, what is wrong in It? There are 
15 eminent NGOs working under the National Advisory 
Council giving a lot of inputs to the legislatfon, which 
practice was not invoked till this NAC was appointed. 
Times have changed. NGOs have a greater role. And, 
she was not drawing anything more than what a Member 
of Parliament gets. Somebody referred to her house. She 
has a house already allotted to her in her name, and 
she could draw the same salary as a Member of 
Parliament. There was nothing big she was getting out 
of it. Therefore, to allege that everything Is being done 
in her interest or for her interest, is travesty of fact and 
far from truth. 

So, with great respect, Sir, I would submit that let us 
have a little tolerance for each other. I have never seen 
this kind of an intolerance in Parliament. We may have 
different views. We go to the polls with different views, 
and people give their verdict. I think, she rightly did, 
against the wishes of all of us; she went through her 
own introspection, and decided; contested and came back 
to the Lok Sabha. Let us not make an issue out of it. 

17.03 hrs. 

[MR. DEPUTY SPEAKER in the Chsilj 

Several eminent MPs are doing some public service 
in their own fields. Some hon. Members are doing such 
services in West Bengal also. Shanti Niketan is a very 
prestigious institution and if a Member of Parliament is 
giving time to serve Shanti Niketan, I think, he is doing 
service to the country. Why should there be an objection 
that it should be called an office of profit? Several !!tminent 
MPs, during their free time, do and work in their 
constituencies. Several Development Boards and other 
institutions are there. This Is the approach that we should 
exempt them. I am sorry and I am greatly pained and I 
do not hold any partisan attitl'de. The day it was being 
thought after Jaya Bachchan' case-I have known here 
very well and intimately-if she had sought any help from 
us, we would have o,yillingly helped her that she should 
not be debarred. But it is the Election Commission's 
litigation which was being fought by her, and when she 
got disqualified it became a big news. Thereafter, the 
whole process started seeing as to how many would be 
affected. 

Sir, I would remind this House that there is an 
endless list which Is continuously flowing to me everyday. 
Every MP is scared now. Therefore, If an exercise has 

been undertaken, let us take It seriously. Why are you 
making a fun of It? All MPs should take It seriously and 
then decide it. I can frankly tAli you that we are prepared 
for any discussion on this Issue. But I am greatly pained 
by the attitude of the Bhartlya Janata Party. I talked to 
Sushmaji, I talked to Prof. V.K. Malhotra. Advanljl was 
not available, otherwise, I would have talked to 'him also. 
It was all to get help from them. I am not doing it for 
saving me from disqualification. I am doing It for Members 
of Parliament of different political parties. I hold them all 
in very high esteem. 

Therefore, this is an exercise for public good and 
the Parliament (Prevention of DlsquallftcatlOn) Act Is meant 
for this purpose. May I read one line from the 
Constitution? Article 102 itself says: 

MAli offices of profit can be exempted by the 
Parliament.-

Parliament has this competence and some people 
doubt whether the Parliament has got the competence or 
not. This is where this partisan attitude does not do good 
for parliamentary debates. If this House decides 
unanimously, we could have the BrItIeh system In India 
so that whenever you want to disqualify, you can bring 
a law or a resolution. It would be very well and this 
country would accept it. But It Is this very Parlfament 
which has said and some of the leaders who are stili 
sitting in the Opposition were party to It that 42nd 
amendment is not good and that we rule It out by 44th 
Amendment did that system away. 

Now there is a conflict of decisions In the courts and 
the Election Commission has Interpreted It as the law 
stands. I am duty bound to bring this law before the 
House to protect all the Members aeross the board. It is 
not that I am doing it for my party. Let me tell you 
frankly, I will not name, the Members of Parliament's 
who is who here. But we have tried to cover the entire 
opposition and all other people. If some hon. Member of 
BJP suffers, he will suffer because of BJP's own attitude. 
You cannot blame us tomorrow. It Is because you have 
not helped us. We have been going to your doors. How 
many leaders you want me to contact? I will agaln 
contact them. But this Is lack of cooperation, consideration 
and lack of sincere desire to go into this kind of 
legislation. 

The Constitution permlts this Parliament to legislate 
on this Issue and this is a very Important matter. A 
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sensation is being created and said that the Govemment 
is bringing this and that. Sir, can any Minister bring an 
Ordinance unless the House is prorogued or at least one 
House is prorogued? A news was sent tc the Press that 
tomorrow the Ordinance will come and heavens will fall. 
This is never done. I do not keep anything secret. 

/Translation} 

SHRI AN"NT GANGA RAM GEETE: Why had you 
adjoumed the House sine ditI? 

{English} 

SHRI H.R. BHARDWAJ: After adjouming the House 
sine die, you have to prorogue the House. I presume 
you have at least this knowledge that without prorogation, 
you cannot have an Ordinance. 

MR. DEPUTY SPEAKER: Do you mean to say that 
this will also be applicable to Jayaji? 

SHRI H.R. BHARDWAJ: Sir, nobody knew that 
Shrlrnatl Jaya Bachehan's case was going on except her. 
It was pending with the Election Commission. There was 
certain election petition also. We have done justice to 
her also in this case. Whatever I could do to help her 
out, I have done. I have put her case also. So, there is 
no personal iii-will or animosity or prejudice against 
anybody. But today I am surprised to 8ee that there is 
a calculated attempt to stop Parliament from discussing 
such a serious iS8ue. This is never done. Therefore, this 
House has the authority and competence to legislate. 
When this House has the competence to legislate and if 
we do not legislate, that will be the abdication of duty. 
Even if one Member of Parliament of either side Is 
disqualified for lack of performance of duty, I will presume 
myself guilty. Therefore, I brought this Bill. I have been 
very anxious from day one. I have been phoning leaders 
after leaders and asking them if there Is any hon. Member 
who needs to be exempted. An exhaustive list Is there. 
In England, there are thousands of such exemptions. If 
you follow English precedents, they go on adding because 
whenever they entrust some responsibility to any Member 
of Parliament, they have to exempt him. Therefore, 
addition of more officers of profit is not something bad. 

One issue was raised that the Members of Parliament 
should not be doctors and advocates. That view has 
also been raised and discussed in England before Noland 
Committee went into this whole thing. The Members of 

Parliament are not whole time employees. In one very 
Important case, I argued for months and years and finally, 
I convinced the court that the Members of Parliam .. :1t 
are nobody's servants. They are the most independent 
people. They are more independent than judges even 
because they speak openly for public and that is why 
they enjoy certain amenities and freedom under the 
Constitution. 

Therefore, if you want Members of Parliament should 
be whole-timers, then you decide about their perks and 
salaries like as it is done in organisations where such 
provisions exist. Here, it is only parliamentary functions 
that are discharged by Members of Parliament. Otherwise, 
somebody is a farmer; somebody is a teacher; somebody 
is a doctor and somebody is a businessman and they 
are discharging their respective functions. I do not think 
we should bind them down totally. We should give them 
the freedom. Freedom of Parliament is one of the most 
important aspects of democracy. Any thought of putting 
fetters on this will not be appreciated in the larger interest 
of democracy. Therefore, we should an contribute our 
mite In building up healthy traditions that when Members 
of Parliament are asked to discharge certain functions, 
they should be free to do that and that Is not for money. 
Nobody goes to these Trusts and Societies for money. 
There are certain prestigious Trusts and we have 
exempted them all. We have also exempted certain 
societies. There are certain institutions and corporations. 
Therefore, we had to bring this law. We had tried to be 
fair and much more fair than on any other occasion in 
the past. It is because we are all Members of Parliament. 
There is no partisan view. Once we are elected as 
Members of Parliament, we are Members of Parliament 
for the whole country. That is the approach. 
... (lnMrruptions) Let me finish please. You can raise it 
later. There are many Members who have raised certain 
Issues. I would like to address those issues. 

Sir, we have exempted, under this law, all trusta 
whether public or private. So, Members of Parliament 
should not bother if they are holding any position in any 
Trust, be it public or private. Similarly, we have exempted 
all Government bodies and members of Socletie. 
registered under Society Act or any other law which is in 
force at the time being. These are the two major things 
that have been proposed and a large number of Members 
of Parliament, who are doing some kind of public service, 
will benefit from these provisions in this legislation. Some 
people are running schoois. They are registered societies. 
A lot of work has gone into It. This exemption table Is 
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only with regard to statutory and those which needs 
specifically to be exempted. There is no other way to 
deal with this problem. 

Sir, one issue was raised about dispensing with the 
rules. These are matters. of procedure. The Chair is the 
final authority and if there is a consensus in the House, 
I am bound by it. This time was essentially kept because 
we could not deal with this problem then and now all 
these saving clauses are meant only with a view to 
achieving this objective for which this Bill is being brought 
forward. This is a very fair deal. The Govemment is 
bringing forward this Bill only to protect the interest of 
the hon. Members of this House who otherwise would be 
disqualified by the Eiection Commission. if any hon. 
Member has any suggestion, I have an open mind and 
we will constitute a Committee to go into those 
suggestions and the Joint Committee on Offices of Profit 
can also go into those suggestions. This is a never-
ending procedure. 

The courts will go on handing out judgments. We 
are examining the latest one. We have tried to enact this 
law according to what had been laid down in the Jaya 
Bacchan case. there were two different views of the 
Supreme Court earlier. This is the latest one. We have 
covered the suggestions given by everybody. I am grateful 
to the hon. Members for their suggestions. 

Sir, before I conclude I would like to repeat that we 
do not have any ill-will against anybody. We have respect 
for leaders of all Parties, but unfortunately, It is our leader 
who is always under attack. Do people think that we 
have no commitment for our leader? If they will do like 
this, then we will also start doing this. We hold every 
leader in high esteem. Our leader has demonstrated a 
positive attitude. She has certain basic principles, ethical 
principles, moral values which are lacking in the other 
side. 

MR. DEPUTY SPEAKER: The question is: 

"That the Bill further to amend the Parliament 
(Prevention of Disqualification) Act, 1959, be taken 
into conslderation.-

ThtJ motion W8S Ildopltld. 

MR. DEPUTY SPEAKER: The Houee may now take 
up clause-by-clause consideration of the Bill. 

The queatlon Is: 

"That clause 2 stand part of the Bnl.· 

Cisuss 2 WlI8 sddtKi 10 IhtJ BiN. 

ClaUN 3-Insertion of new Table 

AmtIndmtlnls fT1IItitJ: 

Page 3, lor line 2,-

subs/iluM -13. The State Fisheries Development 
Corporation Limited, West Bengal.-. (6) 

Page 3, Line 32,-

lor ·33. The Bihar State Religious Trust Board ... 

slibsliluls -33. The Bihar State Board of Religious 
Trust, a body constituted under the Bihar Hindu 
Religious Trust Act, 1950 (Bihar Act No.1 of 1951)". 
(7) 

Page 3, Ilflsr line 45, inssl1,-

M46. The Dalit Sena, 12, Janpath, New Deihl. 

47. The Social Justice Trust, 12, Janpath, New Delhi. 

48. The Bahujan Foundation (Charitable Trust), 
Lucknow, Uttar Pradesh. 

49. The Bahujan Prama Charitable Trust, Delhi. 

50. The Central Wakf Council, estabUlhed under 
section 9 of the Wakf Act, 1995 (43 of 1995). 

51. The Nehru Memorial Museum and Library 
(NMML). 

52. The Jallanwala Bagh Memorial Trust. 

53. The Haj Committee of India constituted under 
section 3 of the Haj Committee Act, 2002 (35 of 
2002). 

54. The Mallllckghat Phoolbazar Parlchalan 
Committee. 

55. The Weet Bengal Filherlel Corporation Limited:. 
(8) 

(Shri H.R. Bhardwaj) 
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/TrsnslslionJ 

MR. DEPUTY SPEAKER: Prabhu Nath Singh II, do 
you want to move your amendment? 

SHRI PRABHUNATH SINGH (Maharajganj, BIhar): I 
had also urged while expressing my views. 
... (Inftlnuptions) Please hear me. 

MR. DEPUTY SPEAKER: You have already spoken. 
Now please tell whether. you want to withdraw your 
amendment or not? 

SHRI PRABHUNATH SINGH: I don't want to withdraw 
my amendment. Please here me, I will conclude within 
one minute. 

MR. DEPUTY SPEAKER: Would you withdraw your 
amendment after saying your words? Tell me, what would 
you like to say? 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, I had urged the hon. Minister while participating in 
the discussion that in the Parliament (Prevention of 
Disqualification) Amendment Bill, 2006, after serial 
number 2 of the article 3, It should be added that any 
of the posts held by a Member of Parliament as a public 
representative, chairman, deputy chairman or as a 
member of the Soard of Directors and for which the 
member is not drawing salary or allowance, will not be 
considered an office of profit and It will be deemed to 
have been affected from 4th April, 1969. I would urge 
the hon. Minister to accept my request. What objection 
he may here? Therefore, I beg to move: 

Page 4, 

AfffIr line 14, insert, 

"46. Bihar State Cooperative Land Development Bank, 
Patna. 

47. Bihar State Cooperative Marketing Federation Ltd. 
(BISCOMAN) Patna. 

48. Bihar State Cooperative Bank, Palna. 

49. Bihar State Cooperative Federation, Pama." (1) 

/English} 

SHRI H.R. BHARDWAJ: Sir, may I give an 
explanation for this point? He has given a very attractive 
preposition. But his suggestions cannot be accepted 

because the scheme of the law i8, if you have to exempt 
each office, and you wHI have to amend the Constitution 
if you woutd like to give blanket exemptions. We cannot 
do that. 

MR. DEPUTY SPEAKER: I shall now put amendment 
No. 1 moved by Shrl Prabhunath Singh to the vote of 
the House. 

The amendment was put and MgIIIIvtKI. 

SHRI PRABODH PANDA (Midnapore): I beg to move: 

Page 3,-

IIfffIr line 45, insert-

-46. The Midnapore Kharagpur Development Authority, 
a body constituted under the West Bengal Town and 
Country (Planning and Development) Act, 1979 (West 
Bengal Act No. 13 of 1979)". (2) 

MR. DEPUTY SPEAKER: I shall now put amendment 
No. 2 moved by SM Prabodh Panda to the vote of the 
House. 

The amentimlJl7t WIIS put and nSflll1i1ltKl. 

SHRI BASUDEB ACHARIA (Bankura): I beg to move: 

Page 3, line 10,-

for "Powerloom and Handloom" 

substiMtl "Handloom and Powerloom" (4) 

SHRI H.R. BHARDWAJ: We accept this amendment. 

SHRI PRABHUNATH SINGH: Their amendment will 
be accepted but not ours. 

/English} 

MR. DEPUTY SPEAKER: I shall now put amendment 
No. 4 moved by Shri Basudeb Acharia to the vote of the 
House. 

The question Is: 

Page 3, line 10,-
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for ·Powerloom and Handloom" 

$lJb$tItuM MHandloom and Powerloom- (4) 

The motion WBS adopted. 

{TllInsiation} 

MR. DEPUTY SPEAKER: Hon. Ramji Lal Sumanji, 
do you want to move the amendment? 

SHRI RAWI LAL SUMAN: Mr. Deputy Speaker, Sir, 
the Govemment have already accepted the amendment 
moved by me. 

(English) 

MR. DEPUTY SPEAKER: The question is: 

~hat clause 3, as amended, stand part of the Bill." 

The moh"on was adopted 

C/a1JSt1 3, as amtJnded, WBS added to the SUI. 

SHRI BRAJA KISHORE TRIPATHY (Pun): Sir, I am 
on a point of order . ... (Interruptions} 

MR. DEPUTY SPEAKER: What is your point of 
order? Under what rule? 

... (Interruph"ons) 

SHRI BRAJA KISHORE TRIPATHY: Sir, my point of 
order arises from the provisions of rule 371. At the time 
of introduction of the Bill also I raised this matter. I do 
not have any intention to offend any hon. Member. But 
this is a question of law. Rule 371 says that if any hon. 
Member derives any pecuniary benefit out of the Bill or 
the law, he should not partiCipate in the proceedings and 
he cannot participate in voting. How are the han. Members 
who are getting benefit out of this legislation sitting here? 
This is a question of law . ... (Interruptions) Mr. Deputy-
Speaker, Sir, you should ask them to leave this House. 
I want a clear ruling from you. I am just reading it out . 
... (Intsrruptions} Please listen to me . ... (Intsnuplions) 

MR. DEPUTY SPEAKER: This rule does not apply 
here. 

... (Intsrruplions) 

SHRI BRAJA KISHORE TRIPATHY: Article 371 eaya: 

Mlf the vote of a Member In a division In the House 
is challenged on the ground of personal, pecuniary 
or direct interest in the matter to be decided, the 
Speaker may, If he considers necessary, call upon 
the Member making the challenge to state precisely 
the grounds of his objection and the Member whose 
vote has been challenged to state his cue and shall 
decide whether the vote of the Member should be 
disallowed or not and his decision'shall be final: 

MR. DEPUTY SPEAKER: It is applicable only when 
division is there. 

.., (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: Now, I am 
challenging their vote. How can the Members who are 
getting benefit out of this Bill participate in the voting 
and division? That is my point and I request you to give 
a ruling. . .. (IntsmJptions) 

MR. DEPUTY SPEAKER: This is no point of order 
and this is not applicable. 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: We cannot be 
party to their decision to participate in the House. So, 
we are just leaving the House . 

17.23 hra. 

(At this stage. Shti BIB/a KishonI Tripathy and 8OI11tI 
other hon. MembtllS leN the House.) 

{TllInslalion} 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir, it is a breach of the credibility of the House. 

(English) 

MR. DEPUTY SPEAKER: The question 18: 

~hat clauee 4 stand part of the BUr. 

The motion was adopted. 

CIaus8 1, the EI1IICIiIlfl Fonnula and the Long TiIIII 
WSIfI added to the Bill. 
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SHRI H.R. BHARDWAJ: Sir, I beg to move: 

"That the Bill, as amended, be passed.-

MR. DEPUTY SPEAKER: The question Is: 

"That the BHI, as amended, be passed.· 

17.24 hr •• 

DISCUSSION UNDER RULE 193 

/EngIIsh! 

Suicide by farm.... In VllriOU. part. 
of the country 

MR. DEPUTY SPEAKER: Now, we will take up Item 
No. 19-Oiscuesion under rule 193. Shri Ramjl LaI SUman. 

... (Intsnuptions) 

/Transllltion! 

SHRI RAWI ~L SUMAN (Flrozabad): Mr. Deputy 
Speaker, Sir, If the House re.urnes order, I shall start 
speaking. 

MR. DEPUTY SPEAKER: You, please, start your 
speech. 

SHRI RAMJI LAL SUMAN: Sir, how can I speak in 
such a situation? 

MR. DEPUTY SPEAKER: You, please, start speaking. 

SHRI RAWI LAL SUMAN: Mr. Deputy Speaker, Sir, 
the House is discussing over an important matter which 
is related to the suicides being committed by the farmers 
in various parts of India. Not only today but many times 
ear1ier also this House has expressed its concem over 
this matter. The House has discussed over the issue of 
suicides by the farmers but I am very sorry to say that 
the Government has neither taken any positive steps nor 
made any better efforts to improve the condition of the 
farmers. 

Sir, the various studies and investigations conducted 
at this subject and the as per the articles pubrlShed in 
the newspapers indicate that nearly 26 thousand farmers 

have committed suicide in the various states of the 
country. The Government should make a long term plan 
to prevent It. 

17.28 hr •. 

[DR. SATYANARAVAN JATlYA in Ills Chili/) 

The Government has not made any long term plan 
so far. Though the Minister of Finance Shri P. 
Chidambaram has said that the reason behind the 
suicides by the farmers is the non-availability of loans to 
them and that he is trying to solve this problem so that 
the farmers are not compelled to commit suicide. Sir, 
this problem can not be solved only by solving the 
problem of loans. The most Important question, today, is 
that the agriculture is no longer a profitable profession. 
The farmer does not has the capacity to repay the loans 
borrowed by him. The situation today, is that even the 
people of Punjab, which is considered to be a better 
state in terms of agriculture, now want to leave the 
profession of agriculture. The former member of the 
Planning Commission Prof. S.S. Gill has said that 
36 percent people of Punjab want to leave the profession 
of agriculture and 66 percent people are compelled to 
think of leaving this profession. 

We should not forget that there has been a decease 
in the size of the land holdings in the country. The 
government talks of loans, though it is another matter 
how many farmers do get the loans from the financial 
Institutions of the country. After Reserve Bank's directions 
to provide 18 percent loans to farmers, situation needs 
to be reviewed. 

I think that the amount of loan being provided to the 
farmer is not enough for his requirements. Fifty to eighty 
percent farmers take loans from their village's money 
lenders at a rate of Interest ranging from forty to sixty 
percent. This is the Situation responsible for the 
deteriorating condition of the farmers. This is the very 
reason that our farmers are fully dependent on the money 
lenders of the private sector. Fifteen percent farmers of 
the country have enough land while the rest of the farmers 
have on an average about one and half hectares land. 
Today, every farmer family has an average debt of rupees 
12,585 on him. Even in the agricultur<llly prosperous State 
of Punjab every farmer family has a debt burden of rupees. 
41 ,756 while every farmer family of Haryana carries a t 

debt of rupees 26,700. You can imagine how the poor 
farmers of poor states like Bihar, Rajasthan, Orissa and 
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Uttdl Pradesh would be able to repay Govemmental and 
non-Government debt? It is definitely a cause for concem. 

Mr. Chairman, Sir, the most important question before 
us is to free the farmers from debt trap. The data 
available with me indicate that from the year 1991 to 
2001 the number of persons engaged in agriculture has 
been decreasing continuously. In the year 1991 a total 
number of 11 crore 70 lakh persons were engaged in 
agriculture work and now this number has come down to 
10 crore 36 lakh. The average of the persons engaged 
in agriculture is continuously decreasing in the country 
day-by-day. During the first three years of 10th five-year 
plan, the growth rate of agriculture sector has come down 
to just 1.3 percent. This Govemment claims that it will 
bring the growth rate of agriculture sector to 4 percent. 
The way, the Govemment Is providing protection and 
encouragement to the farmers indicates that farmers of 
this country are left to take care of themselves. The 
farmers are not being provided with facilities and still we 
hope to achieve the growth rate in the agriculture sector, 
I think it is nothing but a dream. 

It is a matter of grave concern that the contribution 
of the agriculture sector to the Gross Domestic Production 
has been continuously decreasing in the independent 
India. Today the position is that, agriculture constitutes 
nearly 20 percent of the GOP. National Agriculture 
Commission has recommended that the Indian farmers 
should be oHered loans at 4 per cent interest. The Hon'ble 
mlo Finance in his budgetary speech had announced 
that the farmers would be given loans at seven percent 
interest. However, there was a limit for this loan. He had 
said that farmers getting loans up to Rs. 3 lakh would 
have to pay interest at 7 percent and those getting loan 
for more than 3 lakh would be covered by other conditions 
fixed for this purpose. I would like to urge upon the 
Govemment that there should be no limits for the loans 
to be taken by the farmers. A uniform rate of interest 
should be charged from the farmers irrespective of the 
amount taken as loans. 

It's an era of globalization. The most important issue 
is what we intend to do today. We have compelled our 
farmers to compete with the farmers of the rest of the 
countries but the facilities which are being given to the 
farmers by the Govemments of other countries are lagging 
far behind from our side. We have to compete with the 
developed nations of the world like America, Canada, 
Japan and China. Shall we be able to compete with 

them? The reality Is quite otherwise. If we look at the 
statistics of the last two years, we will find that out of 
one hundred rupees· loan nearly nine rupees has been 
made available to the farmers as loan. I'm of the opinion 
and not only I, the entire nation also aggress with this 
promise that nearly 65-70 percent population of our 
country depend on Agriculture. 68 to 70 percent people 
of our country live in rural areas and agriculture Is the 
only source of sustenance for them. 

Mr. Chairman Sir, I would like to submit that figure 
of 18 to 20 percent is very meagre. That Bank loans 
should be given proportionate to the member of farmers 
engaged In the occupation of farming. If the Government 
genuinely want to improve the condition of the farmers, 
such move Is inevitable . ... (ln16nuptions) 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): We will discuss this issue tomorrow. 

SHRI RAWI LAL SUMAN: If the Chairman permlta. 
I'm ready to take up this Issue tomorrow . ... (lnltJl7I.Iptions) 

MR. CHAIRMAN: A very important debate Is going 
on. 

SHRI AAMJI LAL SUMAN: Sir, let's take up the Issue 
tomolTOw. . .. (InltJnupHons) 

MR. CHAIRMAN: It depends upon the concen.us of 
the House. 

SHRI RAMJI LAL SUMAN: Please take up this issue 
tomorrow. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
This is the opinion of the House. 

MR. CHAIRMAN: You may continue the debate till 
6 o'clock. We have sufficient time . ... (ln16f'fUpIions) 

SHRI DEVENDRA PRASAD YADAV: Sir, keeping in 
view the rule of the House, you can take decision. 

MR. CHAIRMAN: Special mentions are yet to be 
taken. The hon'ble members would also like to speak on 
it. 

SHRI RAWI LAL SUMAN: I urge upon you to take 
it up tomorrow, as it is a very important discussion. 

\ 

MR. CHAIRMAN: I have no problem. 
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SHRI RAMJI LAL SUMAN: The House Ie of the 
opinion that it should be taken up tomorrow. 

MR. CHAIRMAN: Sumanji, zero hour diacUSlion is 
yet to take place. 

SHRI RAMJI LAL SUMAN: You may take up zero-
hour discussion now. 

MR. CHAIRMAN: What _hall be of zero-hour? 
... (InltlrrupIions) 

SHRI DEVENDRA PRASAD YADAV: Let the zero 
hour discull8ion may alao be taken up tomorrow. 

MR. CHAIRMAN: This diacUSlion will continue later 
on. Now, It'_ the tum for those who have given notices 
for zero-hour dlscuesion. 

SHRI GIRDHARI LAL BHARAVA (Jaipur): Mr. 
Chairman Sir, it's quarter to one. The clock Ie defective. 

MR. CHAIRMAN: You need not be concerned for 
the clock. The clock fixed before us, ehows right time. 

. .. (InltlnuptkJn8) 

MR. CHAIRMAN: Now, let me know the opinion of 
the House. Please te" me the final conclusion. 

SEVERAL HON. MEMBERS: Let this is8ue be taken 
up tomorrow. 

MR. CHAIRMAN: What about zero hour. 

.. . (InlBnuptions) 

SEVERAL HON'BLE MEMBERS: The zero hour 
diecuuion may alao be taken up tomorrow. 

MR. CHAIRMAN: You want that zero-hour ehould be 
taken up tomorrow. 

SHRI DEVENDRA PRASAD YADAV: Zero hour 
diecuaelon ehould also be held tomorrow only. It's meant 
for us. It's for us to speak up. 

MR. CHAIRMAN: I think the entire House wanta, thie 
issue may be taken up tomorrow. 

{English} 

The House now stands adjoumed till 11.00 A.M. 
tomorrow. 

17.37, hr. • 

1M Lok Ssbha IhtIn adjoumtld h71 EIt#Vtln of IhtI clock 
on Wsm.dBy, UIY 17, 2OOtVV1iM1ch8 27, 1928 (58k1) 
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